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RAJYA SABHA 
Wednesday, the 11th August, 2021/20 Shravana, 1943 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

OBSERVATION BY THE CHAIR 

MR. CHAIRMAN:  Hon. Members, I rise in deep anguish to place on record the way 
this august House is being subjected to sacrilege and that too propelled by a sense of 
competition among some sections of the House since the commencement of this 
Monsoon Session.  Everything said or done, violating, hurting or destroying the 
sacredness of any place amounts to an act of sacrilege.  We are a land of temples, 
churches, mosques and gurudwaras. These are holy places with demarcated sacred 
areas which are known as sanctum sanctorum.  The Parliament, the apex legislature 
of our country, is regarded as the temple of democracy. The Table area where the 
officers and the reporters of the House, the Secretary-General and the Presiding 
Officer are seated is considered as the holy sanctum sanctorum of the House.           
A certain degree of sacredness is attached to this place.  In our temples, devotees 
are allowed only up to this sanctum sanctorum and not beyond.  Entering this 
sanctum sanctorum of the House, in itself is an act of sacrilege and it has been 
happening as a routine for some time. I am distressed by the way this sacredness 
was destroyed yesterday. While some Members sat on the Table, some others 
climbed on the Table of the House, perhaps to be more visible with such acts of 
sacrilege. I have no words to convey my anguish and to condemn such acts.  

As I spent a sleepless night last night, I struggled to find out the provocation or 
reason for forcing this august House to hit such a low yesterday.  A discussion on 
'Agricultural problems and solutions' was listed.  There can be a difference of opinion 
and there can be a specific demand from anybody. They could have discussed it in 
the House, protested and voted against it. Members have got every right to demand 
for their withdrawal also.  But it is for the Government to act.  You can't force the 
Government to do this or not to do this.  Notices of Motions of different kind are 
admitted by the Chair and the language to be used  in the 'List of Business' is drafted 
in such a way that it is acceptable to all sections of the House  without denting the 
thrust of the issue to be discussed. It happened yesterday too. And the Chair has 
been doing it for years.   



I find it difficult to understand as to how the way the subject was listed in the 
List of Business for yesterday would have prevented any Member from raising any 
issue concerning the farm sector,  including the three farm Bills that some Members 
were keen to raise in the House and even  demanding their withdrawal. Yesterday 
was a golden opportunity for the concerned Members to have gone on record with 
their positions on all issues relating to the plight of the farmers. ...(Interruptions)...  
Please. ...(Interruptions)... Have the decency. ...(Interruptions)... When the Chair 
is saying something at least you hear it.  You may not agree ...(Interruptions)... That 
is a different matter. ...(Interruptions)... But it was not to be as the sole intention 
seems to be to not allow the House to function. ...(Interruptions)... 

Right at the start of the proceedings of the House yesterday, I cautioned that 
not taking up the listed discussion on farm sector ...(Interruptions)... What is 
worrisome is that some Members of the House have shot the sad moments of 
sacrilege  in the House yesterday and posted it on the social media.  
...(Interruptions)... While doing so, they only ended up showing to the people the 
extent to which this august House can degenerate due to the newfound competitive 
and aggressive disruptions by some sections. ...(Interruptions)... I was very sad.  
...(Interruptions)...   I am  deeply anguished. ...(Interruptions)... The nation is also 
anguished. ...(Interruptions)... 

As the Chairman of the House, I am scared to visualize the implications and 
consequences of such competitive acts of sacrilege in our Temple of Democracy.   
...(Interruptions)... I earnestly appeal to the collective conscience of this House to 
seriously reflect on what happened yesterday and explore the remedies, if any.   
...(Interruptions)... Failure to do so would certainly render our parliamentary 
democracy irrelevant. ...(Interruptions)... I would like to remind all of you that we 
begin to  celebrate the 75th year of our independence in a few days from now.   
...(Interruptions)... The choice before each one of you is very clear.   
...(Interruptions)... It is either to be the best parliamentarian or the worst disruptor!  
...(Interruptions)... The choice is yours. ...(Interruptions)... And I am told that some 
people have complained about not showing this on the Rajya Sabha TV. 
...(Interruptions)... I don't know why Rajya Sabha TV is not showing this. 
...(Interruptions)... This also can be shown. ...(Interruptions)... I have no problem. 
...(Interruptions)... I don't want to run the House like this. ...(Interruptions)...  I am 
adjourning the House to meet at 12 noon. ...(Interruptions)... 

 

The House then adjourned at six minutes past eleven of the clock.  
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The House reassembled at twelve of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

 
DISPENSING WITH QUESTION HOUR AND LUNCH HOUR 

 
MR. DEPUTY CHAIRMAN:  Minister, please.   
 
THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE 
MINISTER OF MINES (SHRI PRALHAD JOSHI):  Sir, I appeal, through you, to the 
entire House that since the Constitution (One Hundred and Twenty-Seventh 
Amendment) Bill,2021 is now to be discussed, which is a Constitution Amendment,  
Question Hour and lunch hour may be suspended and this Bill be taken up.   
 
MR. DEPUTY CHAIRMAN:  I think, the whole House agrees with it. 
 
SOME HON. MEMBERS:  Yes, Sir.  ...(Interruptions)...   
 

 
OBITUARY REFERENCE  

 
MR. DEPUTY CHAIRMAN:  Hon. Members, I refer with profound sorrow to the 
passing away of Shri Thindivanam K. Ramamurthy, a former Member of this 
House, on the 8th of August, 2021, at the age of 87 years.   

Born in April, 1934 at Thindivanam in Viluppuram District of Tamil Nadu, 
Shri Ramamurthy was educated at the Pachiyappas College, the Presidency 
College and the Law College, Chennai.  

An advocate, a trade unionist and an agriculturist, Shri Ramamurthy 
strived for the upliftment of farmers, backward classes and downtrodden. He 
served as a Member of Thindivanam Municipal Council, from 1963 to 1968 and as 
a Member of the Senate of Madras University, from 1968 to 1970 and again from 
1978 to 1984.  

Shri Ramamurthy started his legislative career as a Member of Tamil Nadu 
Legislative Assembly, from 1967 to 1971. He also served as the Leader of the 
Opposition in the Legislative Council of Tamil Nadu, from 1981 to 1984.  

Shri Thindivanam K. Ramamurthy served as a Nominated Member of this 
House, from May, 1984 to May, 1990.  

In the passing away of Shri Thindivanam K. Ramamurthy, the country has 
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lost a dedicated social worker, a veteran trade unionist and an able 
parliamentarian.  

We deeply mourn the passing away of Shri Thindivanam K. Ramamurthy.  
I request Members to rise in their places and observe silence as a mark of 

respect to the memory of the departed. 
 

(Hon. Members then stood in silence for one minute) 
 
MR. DEPUTY CHAIRMAN: Secretary-General will convey to the members of the 
bereaved family our sense of profound sorrow and deep sympathy. 
 

 
PAPERS LAID ON THE TABLE 

 
MR. DEPUTY CHAIRMAN:  Now, Papers to be laid on the Table. 
 
Report and Accounts (2019-20) of ICCR, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN):  Sir, on behalf of Shri S. Jaishankar, I lay on the Table, a copy 
each  (in English and Hindi) of the following papers:— 

(a)  Annual Report of the Indian Council for Cultural Relations (ICCR), New Delhi, 
for the year 2019-20. 

(b)  Annual Accounts of the Indian Council for Cultural Relations (ICCR), New 
Delhi, for the year 2019-20, and the Audit Report thereon. 
(c)     Review by Government on the working of the above Council. 

(d)  Statement giving reasons for the delay in laying the papers mentioned at (a) 
and (b) above. 

[Placed in Library. See No. L.T. 4886/17/21] 
 
Reports and Accounts (2018-19 and 2019-20) of NERIWALM, Tezpur, Assam and 
related papers 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Gajendra Singh Shekhawat, I lay 
on the Table, a copy each (in English and Hindi) of the following papers:— 
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(i) (a) Annual Report and Accounts of the North Eastern Regional Institute of Water 
and Land Management (NERIWALM), Tezpur, Assam, for the year 2018-19, 
together with the Auditor's Report on the Accounts.     

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at (a)  
        above. 

[Placed in Library. See No. L.T. 4887/17/21] 
(ii)(a) Annual Report and Accounts of the North Eastern Regional Institute of Water 

and Land Management (NERIWALM), Tezpur, Assam, for the year 2019-20, 
together with the Auditor's Report on the Accounts.     

(b)  Statement by Government accepting the above Report. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 4888/17/21] 

 
Report (2019-20) of the Lokpal of India, New Delhi and related papers 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Dr. Jitendra Singh, I lay on the Table, 
a copy each (in English and Hindi) of the following papers:— 
(a) Annual Report of the Lokpal of India, New Delhi, for the year 2019-20, under 

Section 48 of the Lokpal and Lokayuktas Act, 2013.   
(b) Statement giving reasons for the delay in laying the paper mentioned at (a) above 

[Placed in Library. See No. L.T. 4889/17/21] 
 
I. Report and Accounts (2018-19) of IGNCA, New Delhi and related papers 
II. Report and Accounts (2019-20) of the Allahabad Museum, Prayagraj and 

related papers 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Arjun Ram Meghwal, I lay on the 
Table, a copy each (in English and Hindi) of the following papers:— 

I.   (a) Annual Report of the Indira Gandhi National Centre for the Arts (IGNCA),  
New Delhi, for the year 2018-19. 

(b) Annual Accounts of the Indira Gandhi National Centre for the Arts (IGNCA), 
New Delhi for the year 2018-19, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Centre. 
(d) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above.  
[Placed in Library. See No. L.T. 4890/17/21] 
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II.  (a) Annual Report and Accounts of the Allahabad Museum, Prayagraj, for the 
year 2019-20, together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Museum. 
 (c) Statement  giving  reasons  for  the  delay  in  laying  the  papers  mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 4891/17/21] 

 
I. Notifications of the Ministry of Civil Aviation 
II. Reports and Accounts (2018-19 and 2019-20) of the Rajiv Gandhi National 
 Aviation University, Amethi, Uttar Pradesh and related  papers 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of General (Retd.) V.K. Singh, I lay on 
the Table— 

I. A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Civil Aviation, under Section 14A of the Aircraft Act, 1934 along with 
Explanatory Note:-  

(1) G.S.R. 192 (E), dated the 16th March, 2021, publishing the Aircraft                  
(First Amendment) Rules, 2021. 

(2) G.S.R. 222 (E), dated the 30th March, 2021, publishing the Aircraft 
(Investigation of Accidents and Incidents) Amendment Rules, 2021. 

(3) G.S.R. 327 (E), dated the 13th May, 2021, publishing the Aircraft (Second 
Amendment) Rules, 2021. 

[Placed in Library. For (1) to (3), See No. L.T. 4892/17/21] 
 

II.      A copy each (in English and Hindi) of the following papers:— 
(i)(a) Annual Report and Accounts of the Rajiv Gandhi National Aviation University, 

Amethi, Uttar Pradesh, for the year 2018-19, together with the Auditor's 
Report on the Accounts. 

   (b) Statement by Government accepting the above Report. 
   (c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 4893/17/21] 

(ii)(a) Annual Report and Accounts of the Rajiv Gandhi National Aviation University, 
Amethi, Uttar Pradesh, for the year 2019-20, together with the Auditor's 
Report on the Accounts. 

    (b) Statement by Government accepting the above Report. 
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   (c) Statement giving reasons for the delay in laying the papers mentioned at (a) 
above. 

[Placed in Library. See No. L.T. 4894/17/21] 
 
Notifications of the Ministry of Home Affairs 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Nityanand Rai, I lay on the              
Table — 

(i) A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Home Affairs, issued under sub-rule (b) of rule 3 of the Passport (Entry 
into India) Rules, 1950, along with Delay Statements:-  
(1) S.O. 927 (E), dated the 2nd March, 2020,  designating  Agartala Land Check Post 
of West Tripura District of Tripura State as an authorized land Immigration Check Post 
for entry into/exit from India with valid travel documents for all classes of passengers. 
(2) S.O. 929 (E), dated the 2nd March, 2020, designating Ghojadanga Land Check 
Post of North 24 Parganas District of West Bengal State as an authorized Immigration 
Check Post for entry into/exit from India with valid travel documents for all classes of 
passengers. 

 
(ii) A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Home Affairs, under sub-section (2) of Section 3A of the Foreigners Act, 
1946 along with Delay Statements:-  
(1) S.O. 928 (E), dated the 2nd March, 2020, appointing the Senior Immigration 
Officer (Bureau of Immigration) as the 'Civil Authority" for the purpose of the said 
Order for the Agartala Land Immigration Check Post located at West Tripura District of 
Tripura State with effect from 02-03-2020. 
(2) S.O. 930 (E), dated the 2nd March, 2020, appointing the Senior Immigration 
Officer (Bureau of Immigration) as the 'Civil Authority" for the purpose of the said 
Order for the Ghojadanga Land Immigration Check Post located at North 24 Parganas 
District of West Bengal State with effect from 02-03-2020. 

[Placed in Library. See No. L.T. 4710/17/21] 
 
(iii) A copy (in English and Hindi) of the Ministry of Home Affairs Notification 

number G.S.R. 69  dated  July 11- July 17, 2021 (Weekly Gazette), publishing the 
Civil Defence (Amendment) Regulations, 2021,  under Section 20 of the Civil Defence 
Act, 1968. 

[Placed in Library. For (i) and (ii), see No. L.T. 4711/17/21] 
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(iv) A copy (in English and Hindi) of the Ministry of Home Affairs Notification 
number G.S.R. 68 dated July 4- July 10, 2021 (Weekly Gazette), publishing the 
Central Reserve Police Force (Combatised Group ‘C’ Ministerial Posts) Recruitment 
Rules, 2021, under sub-section (3) of Section 18 of the Central Reserve Police Force  
Act, 1949. 

[Placed in Library. See No. L.T. 4709/17/21] 
 
Report and Accounts (2019-20) of KVIC, Mumbai and related papers 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Bhanu Pratap Singh Verma, I lay 
on the Table, a copy each (in English and Hindi) of the following papers:— 
 (i) Annual Report of the Khadi and Village Industries Commission 
 (KVIC),Mumbai, for the year 2019-20. 
 (ii) Annual Accounts of the Khadi and Village Industries Commission 
 (KVIC), Mumbai, for the year 2019-20, and the Audit Report thereon. 

[Placed in Library. See No. L.T. 4895/17/21] 
 
Reports and Accounts (2019-20) of the Tibet House, New Delhi; CIHCS, Dahung, 
Arunachal Pradesh and WZCC, Udaipur and related papers 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shrimati Meenakashi Lekhi, I lay on the 
Table, a copy each (in English and Hindi) of the following papers:— 
(i) (a)  Annual Report of the Tibet House, New Delhi, for the year  2019-20. 

(b) Annual Accounts of the Tibet House, New Delhi, for the year 2019-20, and the 
Audit Report thereon. 

(c)  Review by Government on the working of the above Centre. 
(d) Statement giving reasons for the delay in laying the papers mentioned at             

(a) above. 
[Placed in Library. See No. L.T. 4896/17/21] 

(ii) (a) Annual  Report  and  Accounts  of  the   Central Institute of Himalayan Culture 
Studies (CIHCS), Dahung, Arunachal Pradesh, for the year 2019-20, 
together with   the Auditor's Report on the Accounts.     

(b) Review by Government on the working of the above Institute. 
  (c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 4897/17/21] 
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(iii)  (a) Annual Report and Accounts of the West Zone Cultural Centre (WZCC), 
Udaipur, Rajasthan, for the year 2019-20, together with the Auditor’s Report 
on the Accounts. 

 (b) Review by Government on the working of the above Centre. 
(c) Statement giving reasons for the delay in laying the papers        

mentioned at (a) above.  
[Placed in Library. See No. L.T. 4898/17/21] 

 
Notification of the Ministry of Petroleum and Natural Gas 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Rameswar Teli, I lay on the Table, 
under sub-section (3) of Section 31 of the Oil Industry (Development) Act, 1974, a 
copy (in English and Hindi) of the Ministry of Petroleum and Natural Gas, Notification 
No. G.S.R. 575 (E), dated the 22nd September, 2020, publishing the Oil Industry 
(Development) Amendment Rules, 2020, along with Delay Statement. 

[Placed in Library. See No. L.T. 4899/17/21] 
 

Report  (2019-20) of Samagra Shiksha, Madhya Pradesh and related papers 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shrimati Annpurna Devi, I lay on the 
Table, a copy each (in English and Hindi) of the following papers— 
(1) Annual Report  of the Samagra Shiksha, Madhya Pradesh, for the year 2019-

20, together with the Auditor's Report on the Accounts. 
(2) Review by Government on the working of the above Programme. 
(3) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 4900/17/21] 

 
Reports and Accounts (2019-20) of various IITs and related papers 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Dr. Subhas Sarkar, I lay on the 
Table— 
(1) A copy each (in English and Hindi) of the following papers, under sub-section(4) 

of Section 23 of the Institutes of Technology Act, 1961:— 
(i) (a) Annual Report of the Indian Institute of Technology (IIT), Hyderabad, for 

the year 2019-20. 
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      (b) Annual Accounts of the Indian Institute of Technology (IIT), Hyderabad, 
for the year 2019-20, and the Audit Report thereon. 

      (c)  Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 4901/17/21] 

(ii) (a) Annual Report of the Indian Institute of Technology (IIT), Goa,  for the 
year 2019-20. 

(b) Annual Accounts of the Indian Institute of Technology (IIT), Goa, for the 
year 2019-20, and the Audit Report thereon. 

(c) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 4902/17/21] 

(iii) (a)  Annual Report of the Indian Institute of Technology(IIT), Jammu, for the 
year 2019-20. 

 (b)  Annual Accounts of the Indian Institute of Technology (IIT), Jammu, for 
the year 2019-20, and the Audit Report thereon. 

(c) Review by Government on the working of the above Institute. 
 
(2) Statements (in English and Hindi) giving reasons for the delay in laying the 

papers mentioned at (1) above. 
[Placed in Library. See No. L.T. 4903/17/21] 

Reports and Accounts (2019-20) of AIIMS, Mangalagiri, Andhra Pradesh and NIHFW, 
New Delhi and related papers 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Dr. Bharati Pravin Pawar, I lay on the 
Table— 
(i)  (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 18 and Section 19 of the All India Institute of Medical Sciences 
Act, 1956 :— 

 (a) Annual Report  and Accounts of the All India Institute of Medical 
Sciences (AIIMS), Mangalagiri, Andhra Pradesh, for the year 2019-20, 
together with the Auditor's Report on the Accounts. 

  (b) Review by Government on the working of the above Institute. 
 

        (2) Statement (in English and Hindi) giving reasons for the delay in laying the  
               papers mentioned at (1) above. 

[Placed in Library. See No. L.T. 4904/17/21] 
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(ii)  A copy each (in English and Hindi) of the following papers:— 
 (a) Annual Report of the National Institute of Health and Family Welfare 

(NIHFW), New Delhi, for the year 2019-20. 
 (b) Annual Accounts of the National Institute of Health and Family Welfare 

(NIHFW), New Delhi, for the year 2019-20, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above Institute. 
 (d) Statement giving reasons for the delay in laying the papers mentioned at 

(a) and (b) above. 
[Placed in Library. See No. L.T. 4905/17/21] 

 

I.       Reports of the Comptroller and Auditor General of India 
II.      Indian Railways Appropriation Accounts (2019-20) 
III.     Union Government Appropriation Accounts (2019-20) of the Defence Services 
 

SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Pankaj Chaowdhary, I lay on the 
Table, a copy each (in English and Hindi) of the following Reports under clause (1) of 
article 151 of the Constitution:- 
I. (i) Report of the Comptroller and Auditor General of India on Prime Minister’s 

Development Package for the year ended 31st March, 2019 - Report No. 2 of 
2021 - Government of Jammu and Kashmir; 

[Placed in Library. See No. L.T. 4906/17/21] 
(ii) Report of the Comptroller  and  Auditor  General  of India  for the  year  ended  

March,  2019 -  Union Government  -  Communications and IT Sector, Report  
No. 3 of 2021 (Compliance Audit);  

[Placed in Library. See No. L.T. 4907/17/21] 
(iii) Report of the Comptroller and Auditor General of India for the year ended 

March, 2019 – Union Government (Defence Services) – Army (Compliance 
Audit) - Report No. 4 of the year 2021;  

[Placed in Library. See No. L.T. 4908/17/21] 
(iv) Report of the Comptroller and Auditor General of India for the year ended 

March, 2019 - Union Government (Railways) - (Compliance Audit), Report 
No. 5 of 2021 and corrigendum dated 15.07.2021; 

[Placed in Library. See No. L.T. 4909/17/21] 
(v) Report of the Comptroller and Auditor General of India on Compliance of the 

Fiscal Responsibility and Budget Management Act, 2003 for the year 2017-18 
and 2018-19 – Union Government – Department of Economic Affairs (Ministry 
of Finance) – Report No.6 of 2021; 

[Placed in Library. See No. L.T. 4910/17/21] 

[11 August, 2021] 11



(vi) Report of the Comptroller and Auditor General of India for the year 2019 - 20 – 
Accounts of the Union Government, Report No. 7 of 2021 (Financial Audit), 
Union Government – Finance Accounts 2019-20, Union Government - 
Appropriation Accounts (Civil) 2019-20, Union Government - Appropriation 
Accounts (Postal Services 2019-20); 

[Placed in Library. See No. L.T. 4911/17/21] 
 

II. Indian Railways Appropriation Accounts Part I – Review, Part II – Detailed 
Appropriation Accounts and Part – II Detailed Appropriation Accounts 
(Annexure-G) for the year 2019-20; and 

[Placed in Library. See No. L.T. 4912/17/21] 
 

III. Union Government Appropriation Accounts of the Defence Services for the year 
2019-20. 

[Placed in Library. See No. L.T. 4913/17/21] 
 
 

MESSAGES FROM LOK SABHA 
 

(I)  The Constitution (One Hundred and Twenty-Seventh Amendment) Bill, 2021 
(II) The National Commission for Homoeopathy (Amendment) Bill, 2021  
(III) The National Commission for Indian System of Medicine (Amendment) Bill, 

2021  
 
MR. DEPUTY CHAIRMAN:  Messages from Lok Sabha, Secretary-General. 
 
SECRETARY-GENERAL:  Sir, I have to report to the House the following messages 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:- 

  
(I) 

"In accordance with the provisions of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to enclose the Constitution (One 
Hundred and Twenty-Seventh Amendment) Bill, 2021, which has been passed by 
Lok Sabha at its sitting held on the 10th August, 2021, in accordance with the 
provisions of Article 368 of the Constitution of India." 

 
(II) 

"In accordance with the provisions of rule 96 of the Rules of Procedure and 
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Conduct of Business in Lok Sabha, I am directed to enclose the National Commission 
for Homoeopathy  (Amendment) Bill, 2021 as passed by Lok Sabha at its sitting held 
on the 10th August, 2021."  

 
(III) 

"In accordance with the provisions of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to enclose the National Commission 
for Indian System of Medicine (Amendment) Bill, 2021 as passed by Lok Sabha at its 
sitting held on the 10th August, 2021" 
  Sir, I lay a copy each of the Bills on the Table.   
 

 
ANNOUNCEMENT REGARDING SUPPLEMENTARY LIST OF BUSINESS 

 
MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform that a Supplementary List 
of Business has been issued today regarding consideration and passing of:                  
(i) the Constitution (One Hundred and Twenty-Seventh Amendment) Bill, 2021;             
(ii) The National Commission for Homoeopathy (Amendment) Bill, 2021; and                
(iii) The National Commission for Indian System of Medicine (Amendment) Bill, 2021. 

 
The Supplementary List has been uploaded on the Rajya Sabha Website and 

the Members' Portal.  
 
The Bills have also been uploaded on the Members' Portal. The Members who 

wish to give amendments may do so by 1.00 p.m. today. 
  

 
REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 

COMMITTEE ON EXTERNAL AFFAIRS 
  
SHRI K. J. ALPHONS (Rajasthan): Sir, I lay on the Table a copy (in English and 
Hindi) of the Ninth Report of the Department-related Parliamentary Standing 
Committee on External Affairs on ‘India and International Law, including its Extradition 
Treaties with foreign countries, asylum issues, international cyber-security and issues 
of financial crimes’. 
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REPORTS OF THE COMMITTEE ON PUBLIC ACCOUNTS 
 
SHRI BHUBANESWAR KALITA (Assam): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following Reports of the Committee on Public Accounts 
(2021-22):-  

 
(i) Thirty-Ninth Report on "Failure to implement Scheme objectives on 
disbursement of Capital Subsidy"; and 

 
(ii) Fortieth Report on Action Taken by the Government on the 
Recommendations/Observations of the Committee contained in its Ninetieth Report 
(Sixteenth Lok Sabha) on "Performance of Special Economic Zones".  

 
 

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON WATER RESOURCES 

 
SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Sir, I lay on the Table, a 
copy each (in English and Hindi) of the Statements showing Further Action Taken by 
Government on the following Reports of the Department-related Parliamentary 
Standing Committee on Water Resources:- 
 
(i) Seventh Report on Action Taken by the Government on the 
Observations/Recommendations contained in the Second Report on ‘Demands for 
Grants (2019-20)’ pertaining to the Department of Drinking Water and Sanitation 
(Ministry of Jal Shakti); and 
 
(ii) Ninth Report on Action Taken by the Government on the 
Observations/Recommendations contained in the Fourth Report on ‘Demands for 
Grants (2020-21)’ pertaining to the Department of Drinking Water and Sanitation 
(Ministry of Jal Shakti). 
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STATEMENTS BY MINISTERS 
 

Status of implementation of recommendations contained in the Three Hundred and 
Fourteenth and Three Hundred and Twenty-Sixth Reports of the Department-related 
Parliamentary Standing Committee on Education, Women, Children, Youth and 
Sports 

 
THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN 
IRANI): Sir, I lay a statement regarding Status of implementation of recommendations 
contained in the Three Hundred and Fourteenth and Three Hundred and Twenty-sixth 
Reports of the Department-related Parliamentary Standing Committee on Human 
Resource Development and Education, Women, Child, Youth and Sports on 
Demands for Grants (2020-21) and Demands for Grants (2021-22), respectively, 
pertaining to the Ministry of Women and Child Development. 

 
Status of implementation of recommendations contained in the Two Hundred and 
Seventy-Seventh and Two Hundred and Eighty-Second Reports of the Department-
related Parliamentary Standing Committee on Transport, Tourism and Culture 
 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND 
THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM 
MEGHWAL): Sir, I lay the following statements regarding:— 

 
(i) Status of implementation of recommendations/observations contained in the 
Two Hundred and Seventy-seventh Report of the Department-related Parliamentary 
Standing Committee on Transport, Tourism and Culture on Demands for Grants 
(2020-21) pertaining to the Ministry of Culture. 

 
(ii) Status of implementation of recommendations/observations contained in the 
Two Hundred and Eighty-second Report of the Department-related Parliamentary 
Standing Committee on Transport, Tourism and Culture on Demands for Grants 
(2020-21) pertaining to the Ministry of Culture. 
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Status of implementation of recommendations contained in the One Hundred and 
Fifty-Sixth and One Hundred and Fifty-Ninth Reports of the Department-related 
Parliamentary Standing Committee on Commerce 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, I lay the following statements 
regarding:— 

 
(i) Status of implementation of recommendations/observations contained in the 
One Hundred and Fifty-sixth Report of the Department-related Parliamentary 
Standing Committee on Commerce on Demands for Grants (2021-22) (Demand No. 
10) pertaining to the Department of Commerce, Ministry of Commerce and Industry. 

 
(ii) Status of implementation of recommendations/observations contained in the 
One Hundred and Fifty-ninth Report of the Department-related Parliamentary 
Standing Committee on Commerce on Demands for Grants (2021-22) (Demand No. 
10) pertaining to the Department of Commerce, Ministry of Commerce and Industry. 

 
Status of implementation of recommendations contained in the Eighteenth Report of 
the Department-related Parliamentary Standing Committee on Labour 
 
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES; AND THE MINISTER OF 
STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA VIKRAM 
JARDOSH): Sir, I lay a statement regarding Status of implementation of 
recommendations contained in the Eighteenth Report of the Department-related 
Parliamentary Standing Committee on Labour on Demands for Grants (2021-22) 
pertaining to the Ministry of Textiles. 

 
Status of implementation of recommendations contained in the Three Hundred and 
Twenty-Third Report of the Department-related Parliamentary Standing Committee 
on Education, Women, Children, Youth and Sports 

 
िशक्षा मंतर्ालय मȂ राज्य मंतर्ी (Ǜीमती अƐपुणार् देवी) : महोदय, मȅ िशक्षा मंतर्ालय से सबंिंधत 
अनुदान मागंो (2021-22)  के सबंधं मȂ िवभाग सबंिंधत िशक्षा, मिहला, बाल, युवा कायर्कर्म और खेल 
सबंधंी ससंदीय Îथायी सिमित के तीन सौ तेईसवȂ Ģितवेदन मȂ अतंिर्वÍट िसफािरशȗ के कायार्न्वयन 
की िÎथित के सबंधं मȂ एक वƪËय सभा पटल पर रखती हँू। 
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Status of implementation of recommendations contained in the Fifth Report of the 
Department-related Parliamentary Standing Committee on Defence 

 
रक्षा मंतर्ालय मȂ राज्य मंतर्ी ; तथा पयर्टन मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अजय भƺ) : महोदय, मȅ "आम 
रक्षा बजट, बीआरओ, आईसीजी, एमईएस, डीजीडीई, डीपीएसय,ू सीएसडी, भतूपूवर् सैिनकȗ के 
कÊयाण, ईसीएचएस, रक्षा पȂशन और सैिनक िवǏालयȗ से सबंिंधत अनुदान मागंȗ (2021-22) (मागं 
स.ं  18,  19,  20  और  21)"  के सबंधं मȂ िवभाग सबंिंधत रक्षा सबंधंी ससंदीय Îथायी सिमित के पाचंवȂ 
Ģितवेदन  मȂ अंतिर्वÍट िसफािरशȗ के कायार्न्वयन की िÎथित के सबंधं मȂ एक वƪËय सभा पटल पर 
रखता हँू। 

 
 

MOTION FOR ELECTION TO THE CENTRAL ADVISORY COMMITTEE FOR THE 
NATIONAL CADET CORPS 

 
रक्षा मंतर्ालय मȂ राज्य मंतर्ी; तथा पयर्टन मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अजय भƺ) : महोदय, मȅ 
िनÇनिलिखत ĢÎताव उपिÎथत करता हँू : -  
 

 "िक राÍटर्ीय कैडेट कोर अिधिनयम, 1948 (1948 का 31) की धारा 12 की उप-धारा (1क) के साथ 
पिठत उप-धारा (1) के खंड (i) के अनुसरण मȂ, यह सभा उस रीित से, जैसा सभापित िनदेश दȂ, 
सभा के सदÎयȗ मȂ से एक सदÎय को राÍटर्ीय कैडेट कोर की कȂ दर्ीय सलाहकार सिमित का सदÎय 
होने के िलए िनवार्िचत करने की कायर्वाही करे।" 

 

The question was put and the Motion was adopted. 
 
 

LEAVE OF ABSENCE  
 
MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been received 
from Shri Subhasish Chakraborty, Member, stating that he would not be able to 
attend the 254th Session of Rajya Sabha on medical grounds.  He has, therefore, 
requested for grant of leave of absence from 19th July to 13th August, 2021 during the 
current 254th Session of the Rajya Sabha.  
 
 Does he have the permission of the House for remaining absent from 19th July 
to 13th August, 2021 during the current 254th Session of the Rajya Sabha? 

 
(No Hon. Member dissented) 

 
MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.  
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GOVERNMENT BILLS  
 

The Constitution (One Hundred and Twenty-Seventh Amendment) Bill, 2021 
 
MR. DEPUTY CHAIRMAN: The Constitution (One Hundred and Twenty-Seventh 
Amendment) Bill, 2021; Dr. Virendra Kumar to move a motion for consideration of the 
Constitution (One Hundred and Twenty-Seventh Amendment) Bill, 2021. 
 
सामािजक न्याय और अिधकािरता मंतर्ी (डा. वीरȂदर् कुमार) :  महोदय, मȅ ĢÎताव करता हँू :  

 
"िक भारत के सिंवधान का और सशंोधन करने वाले िवधेयक पर, लोक सभा ǎारा पािरत रूप मȂ, 

िवचार िकया जाए।" 
महोदय, ĢÎतािवत सिंवधान (एक सौ सǄाइसवा ंसशंोधन) िवधेयक, 2021 के Îथान पर 

105वा ंसिंवधान सशंोधन िवधेयक पढ़ा जाए।  
 महोदय, मȅ अपनी कुछ बात रखना चाहता हँू। मȅ अपनी बात Ģारंभ करने से पहले सदन के 
सभी राजनीितक दलȗ के नेताओं का, सभी माननीय सदÎयȗ का ǭदय से धन्यवाद करना चाहता हँू 
िक ओबीसी के िहतȗ से जुड़े हुए इस िबल पर चचार् करने के िलए जो सवार्नुमित बनी है, इस 
सवार्नुमित के ǎारा हम आने वाले समय मȂ एक इितहास की रचना करने की िदशा मȂ बढ़ रहे हȅ।  

माननीय उपसभापित महोदय, सिंवधान (एक सौ पाचँवा ंसशंोधन) िवधेयक, 2021 का जो 
आशय है, वह ओबीसी की राज्य सूिचयȗ का रख-रखाव करने के िलए और राज्य सरकार की 
शिƪया ंबहाल करने के िलए है। ओबीसी समुदायȗ की सामािजक-आिर्थक िÎथित मȂ सुधार करने के 
िलए सरकार की Ģितबǉता िबÊकुल ÎपÍट है। देश के Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी के 
नेतृत्व मȂ सरकार ने इस िदशा मȂ कई महत्वपूणर् कदम उठाए हȅ। जैसे, ओबीसी की केन्दर्ीय सूची का 
दजार् बढ़ाकर उस सूची को जो सवैंधािनक दजार् िदया गया, उससे ओबीसी की केन्दर्ीय सूची मȂ 
पिरवतर्न करने के िलए ससंद को शिƪ Ģदान की गई है।  सिंवधान (एक सौवा ं सशंोधन) 
अिधिनयम, 2018 ने राÍटर्ीय िपछड़ा वगर् आयोग (एनसीबीसी) को जो सवैंधािनक दजार् िदया है, 
इसके साथ ही, एनसीबीसी को ओबीसी के िलए बनाई गई िविवध कÊयाणकारी योजनाओं के 
कायार्न्वयन के सबंधं मȂ उन िशकायतȗ की जाचँ करने की शिƪ भी Ģदान की है। 
 माननीय उपसभापित महोदय, इसके साथ-ही-साथ, मेिडकल कॉलेज, डȂटल कॉलेज के 
अिखल भारतीय कोटे मȂ ओबीसी के िलए जो 27 परसȂट आरक्षण Ģदान िकया गया है, इससे 
Ģत्येक वषर् मेिडकल कॉलेजȗ और डȂटल कॉलेजȗ मȂ ओबीसी के छातर्ȗ को लगभग 4,000 अितिरƪ 
सीटȂ ĢाÃत हȗगी।  इससे हमारे ओबीसी के छातर्ȗ मȂ काफी िवÌवास का भाव जागर्त हुआ है।   
 माननीय उपसभापित महोदय, सिंवधान (एक सौ पाचंवा ंसशंोधन) िवधेयक, 2021 को 
ĢÎतुत कर उनको जो 27 परसȂट आरक्षण Ģदान िकया गया है, इसके िलए मȅ आदरणीय Ģधान 
मंतर्ी जी को धन्यवाद देना चाहता हँू और सभी दलȗ के माननीय नेताओं को  भी धन्यवाद देना 
चाहता हँू, जो इसको पास करने मȂ सहयोग करने के िलए आगे आ रहे हȅ।  सिंवधान (सशंोधन) 
िवधेयक, 2021 को ĢÎतुत करने के िलए आज का जो अनुमोदन है, वह इन्हीं Ģयासȗ के कर्म मȂ है।   
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राज्यȗ को ओबीसी की अपनी सूची को बनाये रखने के िलए राज्य सरकार की शिƪयȗ को बहाल 
करने के िलए यह सशंोधन आवÌयक है, िजसे सिंवधान (102 वा ंसशंोधन) अिधिनयम की Ëयाख्या 
करते समय सवȘच्च न्यायालय के ǎारा हटा िदया गया था।  उसी की ÎपÍटता को ÎपÍट करने के 
िलए यह संशोधन िवधेयक लाया जा रहा है।  यिद राज्य की सूची को समाÃत कर िदया जाता, तो 
लगभग 671 ओबीसी समुदाय, जो राज्य सूची मȂ शािमल हȅ, उनको शैक्षिणक सÎंथानȗ और 
िनयुिƪयȗ मȂ आरक्षण का लाभ नहीं िमलेगा।  इससे कुल ओबीसी समुदाय के लगभग पाचँ मȂ से 
एक, यानी 1/5 भाग पर Ģितकूल Ģभाव पड़ता।  इससे सामािजक व आिर्थक रूप से िपछड़े वगș के 
कÊयाण का Ģावधान करने के िलए, राज्य के अिधकार का सÇमान करने वाले सघंीय ढाचेँ को 
बहाल िकया जा सकेगा।  सिंवधान (एक सौ दो सशंोधन) अिधिनयम पािरत करते समय सरकार 
ने सदन के पटल पर ÎपÍट िकया था िक यह सशंोधन राज्य सूिचयȗ को बनाए रखने की राज्य की 
शिƪयȗ को समाÃत नहीं करेगा, बिÊक यह संशोधन सुिनिÌचत करेगा िक िवधायी मंशा की 
Ëयाख्या मȂ कोई ÎपÍटता नहीं है। यह संशोधन राज्यȗ को उनकी सामािजक-आिर्थक 
आवÌयकताओं, जो राज्य अथवा के्षतर् के सबंधं मȂ िवशेष रूप से हȅ, पर शीघर् कारर्वाई करने के िलए 
अवसर Ģदान करेगा।  
 माननीय उपसभापित महोदय, सिंवधान एक सौ पाचंवा ंसशंोधन िवधेयक के अनुच्छेद 
342ए के खंड (1) और (2) को सशंोिधत करेगा और राज्यȗ को अपनी राज्य सूची बनाए रखने के 
िलए िवशेष रूप से अिधकृत करने वाला एक नया खंड 342ए (3) ĢÎतुत करेगा।  इसके अितिरƪ, 
अनुच्छेद 366 के खंड (26सी) और अनुच्छेद 338बी के खंड (9) मȂ एक पिरणामी सशंोधन होगा। 
 माननीय उपसभापित महोदय, अनुच्छेद 342ए के खंड (1) मȂ "केन्दर्ीय सूची" शÅद को 
ÎपÍट करने के िलए जोड़ा जाएगा िक Ģावधान केवल ओबीसी की केन्दर्ीय सूची के िलए है। 
अनुच्छेद 342ए के खंड (2) मȂ एक ÎपÍटीकरण पैरा जोड़ा जाएगा, िजसमȂ उÊलेख होगा िक 
केन्दर्ीय सूची का अथर् केन्दर् सरकार के ǎारा  और उसके िलए सामािजक और शैिक्षक रूप से 
िपछड़े वगș की तैयार की गई और रखी गई सूची है। इससे ÎपÍटता से बचा जा सकेगा।   

अनुच्छेद 342ए मȂ एक नया खंड (3) जोड़ा जाएगा, िजसमȂ यह Ģावधान होगा िक Ģत्येक 
राज्य या सघं राज्यके्षतर्, कानून के ǎारा अपने उǈेÌयȗ के िलए सामािजक और शैिक्षक रूप से 
िपछड़े वगș की एक सूची तैयार कर सकता है और बनाए रख सकता है, िजसमȂ ĢिविÍटया ँकेन्दर्ीय 
सूची से िभन्न हो सकती हȅ।  इससे राज्यȗ को राज्य सÎंथानȗ मȂ Ģवेश और राज्य सरकार की 
नौकिरयȗ मȂ िनयुिƪयȗ के िलए ओबीसी की अपनी राज्य सूची बनाए रखने का अिधकार होगा।   

अनुच्छेद 366 के खंड (26सी) मȂ सशंोधन करके कहा जाएगा िक ओबीसी की केन्दर्ीय 
और राज्य सूिचया ँकेन्दर् सरकार अथवा राज्य या सघं राज्यके्षतर्ȗ, जैसा भी मामला हो, के उǈेÌयȗ 
के िलए हȅ।  राज्य की ओबीसी की सूिचयȗ पर िनणर्य लेने के िलए राज्य सरकारȗ को सशƪ बनाने 
हेतु राÍटर्ीय िपछड़ा वगर् आयोग के साथ अिनवायर् परामशर् की शतर् को समाÃत कर िदया गया है।   

माननीय उपसभापित महोदय, यह सशंोधन िवधेयक देश के सघंीय ढाचेँ की रक्षा करने मȂ 
एक लÇबा सफर तय करेगा। यह राज्यȗ को ओबीसी की राज्य सूची पर  अपने िनणर्य लेने के िलए 
सशƪ करेगा। इसके अलावा यह पूरे देश मȂ ओबीसी आबादी के िलए िशक्षा और नीितयȗ मȂ दी गई 
िरयायतȗ के सुचारु कायार्न्वयन को सुिनिÌचत करेगा।  
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 माननीय उपसभापित महोदय, मȅ इसके साथ ही यह अनुरोध करता हंू िक माननीय 
सदÎयगण इस पर अपने िवचार रखȂ और इस िबल को पािरत कराने मȂ अपना सहयोग दȂ।  

 
The question was proposed. 

 
Ǜी उपसभापित : Ģो. मनोज कुमार झा। 
 
PROF. MANOJ KUMAR JHA (Bihar): Sir, we all are... 
 
MR. DEPUTY CHAIRMAN: Please be brief.  
 
Ģो. मनोज कुमार झा : मȅ दो-तीन वाक्यȗ मȂ अपनी बात कहंूगा। महोदय, हम सब इस िबल पर एक 
साथ है और यह एक ऐितहािसक क्षण है, लेिकन यह दुख की बात है िक smaller parties who 
have equal stake, Sir, with allotment of only three hours with a kind of Amendment we 
are bringing; the scale, the extent and the implications, we would urge the House and 
everybody, through you, that the time-allocation should be enhanced.  

Secondly, Sir, the Supplementary Agenda was introduced, but, we have got 
the Bill just two minutes back I think that kind of anomalies should be taken care of. 
 
Ǜी उपसभापित : माननीय Ģो. मनोज कुमार झा जी, यह बीएसी का फैसला है।  
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे) : महोदय, यह Business Advisory Committee का 
फैसला है, तो भी उसको change करने का आपको अिधकार है। ...(Ëयवधान)... Ultimately वे जो 
कहȂगे, वह हाउस भी मानेगा। मेरी िवनती है िक यह महत्वपूणर् िबल है और इस िबल के िलए 
सवर्सÇमित बन गई है, इसमȂ कोई dissent या कोई और बोलने वाला नहीं है। जो माननीय सदÎय 
अपनी बात रखȂगे, वह Backward Class के िहत मȂ ही रखȂगे और इस एक्ट को िकस ढंग से 
मज़बतू बनाया जाए, उस पर बात करȂगे, इसिलए मȅ आपसे िनवेदन करता हंू िक अगर इस िबल 
पर चचार् के िलए एक घंटे या दो घंटे का समय बढ़ाया जाएगा तो न देश का कोई नुकसान होगा 
और न ही सरकार का कोई नुकसान होगा।  
 
सभा के नेता (Ǜी पीयषू गोयल) : माननीय उपसभापित महोदय, मुझे लगता है िक Business 
Advisory Committee मȂ पहले दो घंटे की बात हुई थी, िफर चचार् के बाद उसको तीन घंटे िकया 
गया था। एक बार इसकी शुरुआत कर लेते हȅ, िफर समय का आकलन लेते हुए आगे चचार् करȂगे, 
लेिकन इसको ...(Ëयवधान)... इसके िलए एक घंटे का समय बढ़ाकर चार घंटे का समय कर देते 
हȅ, उसके बाद within four hours इसको खत्म िकया जाए।  
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Ǜी उपसभापित : यह बहस चार घंटे की होगी, िफर इसके अनुसार आप तय करȂगे।  डा. अिभषेक 
मनु िंसघवी। 
 
Ǜी पीयषू गोयल : सर, हमने इसमȂ एक घंटे का समय बढ़ाया है तो साथ-ही-साथ सदन की यह 
भी सहमित बन जाए िक सदन की कायर्वाही शाम को 6 बजे के बाद आगे भी बढ़े। सब लोगȗ की 
सहमित िबज़नेस खत्म होने तक हो, जब तक हाउस का िबज़नेस खत्म नहीं होता, तब तक 
सबकी सहमित हो। ...(Ëयवधान)... िफर तीन घंटे का समय बढ़ाने की आवÌयकता नहीं है। 
...(Ëयवधान)... एक तरफ आप बोल रहे हȅ िक समय बढ़ाया जाए और दूसरी तरफ िबज़नेस के 
िलए हाउस नहीं बठेैगा, तो यह कैसे चलेगा? ...(Ëयवधान)...  I would like to be doubly sure 
and I would urge the Chair to announce that हाउस का पूरा िबज़नेस खत्म होने तक हाउस 
चलेगा। 
 
Ǜी उपसभापित : हाउस का जो भी िबज़नेस है, वह खत्म होने तक हम शाम 6 बजे के बाद भी 
बठैȂगे, यह सदन की सहमित है। 
 
संसदीय कायर् मंतर्ी; कोयला मंतर्ी; तथा खान मंतर्ी (Ǜी Ģहलाद जोशी) : सर, agreed, देरेक 
ओĤाईन भी सहमत हो गए। ...(Ëयवधान)... 
 
Ǜी पीयषू गोयल : सर, अगर इस बात पर सहमित नहीं है तो िफर three hours का समय ही रखा 
जाएगा। 
 
SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, he has already said that the 
discussion will be for four hours, thereafter, there should be no bargaining. 
...(Interruptions)...  
 
Ǜी पीयषू गोयल : सर, िफर तीन घंटे का समय ही रहने िदया जाए। ...(Ëयवधान)... ऐसे 
...(Ëयवधान)...  
 
Ǜी उपसभापित : यह हमने आम सहमित पर कहा है।  
 
Ǜी पीयषू गोयल : सर, हम सबने ऑलरेडी चेयर की पीड़ा सुनी है। ...(Ëयवधान)... 
 
SHRI ANAND SHARMA (Himachal Pradesh): Sir, there has to be some sanctity. The 
Leader of the Opposition has requested, and the Leader of the House has 
responded. Now, the agreement, or, I would say the understanding, and that is 
unanimous, has been between the Government and the Opposition that we support 
this Bill and we will allow not only discussion but passage and voting in 
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order...(Interruptions)...  Please allow me to complete. Now, there should not be 
any condition attached to this. The Opposition has said it. ...(Interruptions)... We 
cannot be dictated that we should allow the passage of the General Insurance Bill. 
...(Interruptions)... We have requested the Government to refer it to a Select 
Committee. ...(Interruptions)... We will not accept if it is not referred to a Select 
Committee. ...(Interruptions)... That is my suggestion...(Interruptions)...  
 
SHRI PIYUSH GOYAL: Sir, condition is not attached to the passing of the Bill. 
...(Interruptions)... The condition is for extension of time. ...(Interruptions)...  The 
Business Advisory Committee has given it three hours. We are agreeable to do the 
discussion and do the passing. On the request of the hon.  LoP and several sections 
of the House, we are ready to extend it to four hours. ...(Interruptions)...  But, 
obviously, there will be a spillover of time. ...(Interruptions)... Therefore, I have 
made a request that the House unanimously also agree that the House will be 
extended till the Business of the House is concluded. ...(Interruptions)... I think it is 
a very fair proposition and I urge all sections to accept it. ...(Interruptions)... 
 
Ǜी उपसभापित:  आप यह िडबेट चलने दीिजए। ...(Ëयवधान)... It will be decided later. 
...(Interruptions)...  
 
Ǜी मिƥकाजुर्न खरगे : उपसभापित महोदय, यह िबल पास करने मȂ िजतना भी वƪ लगेगा, यिद 
रात के 12 भी बज जाएंगे, तो मȅ आपको बताना चाहता हंू िक हम सभी लोग इसको पास करने के 
िलए यहा ंबठैȂगे।  ...(Ëयवधान)... 
 
Ǜी उपसभापित : माननीय एलओपी ...(Ëयवधान)...  Ãलीज़ ...(Ëयवधान)... Ãलीज़ ...(Ëयवधान)... 
जो समय िदया गया है। ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे : मुझे मालमू है िक वोिंटग होती है, ...(Ëयवधान)... हर क्लॉज़ पर वोिंटग 
होती है। ...(Ëयवधान)... 
 
Ǜी उपसभापित:  हाउस तय समय के अनुसार ही बठेैगा। ...(Ëयवधान)...Unlimited time तक 
हाउस नहीं चल सकता। ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे: इस िबल को पास करने मȂ छह-सात घंटे लग जाएंगे। ...(Ëयवधान)... हम 
लोग इस िबल को पास करके ही जाएंगे।...(Ëयवधान)... 
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Ǜी पीयषू गोयल: उपसभापित महोदय, हाउस का िबज़नेस तो खत्म करना पड़ेगा।  अगर यह  
extension करने से समय खत्म हो जाता है, िफर वे बार-बार दरख्şाÎत नहीं मानते हȅ। 
...(Ëयवधान)... 
 
Ǜी उपसभापित: मȅ तो अजर् कर रहा हंू िक आपकी आम सहमित ...(Ëयवधान)... 
 
Ǜी पीयषू गोयल : लगभग सभी की unanimity है, केवल एक पक्ष को छोड़कर ...(Ëयवधान)... आप 
उस पर अपनी रूिंलग दीिजए। ...(Ëयवधान)... लगभग सभी की unanimity है, केवल एक पक्ष को 
छोड़कर, except one party, everybody is agreeable. ...(Interruptions)...  
 
SHRI PRALHAD JOSHI:  Except one party, everybody is agreeable. 
...(Interruptions)...  
 
SHRI NARESH GUJRAL (Punjab): Sir, the leader of the House has said four hours,            
I welcome that. ...(Interruptions)... लेिकन मेरी एक गुज़ािरश यह है िक छोटी पाटीर्ज़ को 
कम-से-कम िबल पर बोलने के िलए पाचं-छह िमनट का समय जरूर िमलना चािहए।  आप 
उनको दो िमनट देते हȅ, वह गलत है।...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN:  We are not deciding time here. ...(Interruptions)... टाइम 
की परंपरा जो 70 वषș से चली आ रही है, वैसे ही चलेगी। यहा ंहम लोग टाइम decide नहीं कर 
रहे हȅ। 
 
SHRI PRALHAD JOSHI: Sir, the Leader of the House has made it very clear, and 
except one party, everybody is agreeable to the proposal. ...(Interruptions)... What 
LoP has said, you please go through the record. ...(Interruptions)... What LoP has 
initially has said, you please go through that. ...(Interruptions)... We are ready for 
discussion even for four hours, whatever the Leader of the House has said, but,  at 
the same time, till the completion of the Business, everybody should cooperate. 
...(Interruptions)... That is what we are requesting. ...(Interruptions)... हमȂ िरक्वेÎट 
करने का भी अिधकार नहीं है! ...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN: Please take your seats. ...(Interruptions)... I will request 
all of you. ...(Interruptions)... All of you are standing. ...(Interruptions). Sukhendu 
Sekhar Ray ji, all of you are standing.  ...(Interruptions)... We are not deciding time 
here. ...(Interruptions)... We are not deciding time here. ...(Interruptions)... Please 
take your seats. ...(Interruptions)... It has been decided four hours.  
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...(Interruptions)... Earlier we have committed four hours, it will be four hours. 

...(Interruptions)... Strictly four hours. ...(Interruptions)...  
 
SHRI SHAKTISINH GOHIL (Gujarat): Sir, I am on a point of order...(Interruptions)... 
It is under Rule 109. ...(Interruptions)... A copy of the Bill has been given to us. 
...(Interruptions)... The Statement of Objects and Reasons shall be given with the 
copy of the Bill. This is a very important Bill.  The role of the Supreme Court is also 
behind this. ...(Interruptions)... Now, as per the Rule 109, when the copy of the Bill 
is supplied to the Members, the Statement of Objects and Reasons shall be given 
with the Bill, but here simple one page is there and there is no Statement of Objects 
and Reasons. ...(Interruptions)...  
 
SHRI PRALHAD JOSHI: The copy is given to the Members, Sir. ...(Interruptions)...  
It is there, but it is not circulated, Sir. ...(Interruptions)... It was circulated more than 
five-six days back. ...(Interruptions)... Sir, it is as passed by Lok Sabha. 
...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: The Bill was circulated on Friday night. 
...(Interruptions)... Dr. Abhishek Manu Singhvi. ...(Interruptions)... Four hours. 
...(Interruptions)... अगर आप सब आपस मȂ बात करȂगे, तो बहस कैसे शुरू 
होगी।...(Ëयवधान)... Ãलीज़... Ãलीज़ सीट पर बठैकर ...(Ëयवधान)... Ãलीज़... Ãलीज़ सीट पर 
बठैकर discussion न करȂ।  यह Friday को circulate हुआ था और लोक सभा मȂ इस पर कोई 
अमȂडमȂट नहीं हुआ है,  इसिलए fresh circulate नहीं हुआ है।  डा. अिभषेक मनु िंसघवी।  
 
डा. अिभषेक मनु िंसघवी (पिÌचमी बगंाल):  माननीय उपसभापित महोदय, माननीय सासंदगण, 
इस चचार् के अगर दो Ģमुख िंबदु हȅ, तो उनका दो वाक्यȗ मȂ साराशं िकया जा सकता है।  एक तो है 
- 'देर आए दुरुÎत आए' और दूसरा है, अंगेर्जी वाला - “Path to hell is paved with good 
intentions.”   मȅ आपके सामने अभी इसके बारे मȂ िजकर् करने वाला हंू।  दोÎतो, यह एक बड़ी 
भयानक ĢÎतावना है, अचÇभा करने वाली चीज़ है।  अगर 2017-18 मȂ िकसी ने बताया होता िक 
जो 2018 का 102वा ंसिंवधान सशंोधन है, उसके जिरए यह सदन या दूसरा सदन भारत के हर 
Ģदेश से यह अिधकार के्षतर् हटाने वाला है िक वह िपछड़ȗ की कोई सूची बनाए - अगर ऐसा बड़ा 
भयानक ĢÎताव िकसी सदन मȂ आता और यहा ंआता, तो मȅ नहीं समझता िक थावरचन्द गहलोत 
जी, जो उस वƪ उसको पायलट कर रहे थे, एक वाक्य भी बोल पाते।  यह इतना अजीबोगरीब 
ĢÎताव है िक 2018 मȂ देश के हर Ģदेश का अिधकार के्षतर् खत्म हो गया।  अचÇभा मािनए, िज़द 
मािनए, लापरवाही मािनए, गलती मािनए, लेिकन सच्चाई यह है िक उस शÅदावली के आधार पर 
5 मई, 2021 को, यानी तीन वषर् बाद उच्चतम न्यायालय ने यह कह िदया िक 2018 का सशंोधन 
इस सूची को जारी करने के िलए िकसी भी Ģदेश के अिधकार के्षतर् को नहीं छोड़ता।  इसिलए हम 
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आज इस गलत फैसले को इस सिंवधान सशंोधन ǎारा ठीक करने के िलए यहा ंबठेै हȅ।  मȅ इसिलए 
आपको बधाई देता हंू िक देर आए दुरुÎत आए, लेिकन आप यह िबल लाए।  यह पहले आना 
चािहए था ...(Ëयवधान)... इसके िलए मȅ बधाई जरूर देता हंू, लेिकन साथ-साथ दोÎतो, मȅ 
रेखािंकत करना चाहता हंू, जो मेरा पहला िंबदु है िक 2018 मȂ िकतनी घोर गलती हुई, िकतनी 
बड़ी गलती हुई।  यह बड़ी अजीबोगरीब बात है िक गलती भी आप करो और बधाई भी आप अपने 
आपको दो। ...(Ëयवधान)... आप कम से कम मुझे इससे वंिचत नहीं किरए िक मȅ आपको गलती तो 
बता दंू और बधाई िफर आप लेते रिहए।  आपका उǈेÌय कुछ भी रहा हो, आपका मंतËय कुछ भी 
रहा हो, आपकी सोच या मायने कुछ भी रहे हȗ, इसीिलए अंगेर्जी मȂ कहा गया है “Path to hell is 
paved with good intentions.”  हम उस गरक मȂ पहंुच गए होते।  जो गलती आपने की, आज 
आप उसको िसफर्  सुधार रहे हȅ।  मȅ सकें्षप मȂ यह पहला िंबदु समझाऊं और अगर आप 342 (ए) को 
उठाएं, जो आपने exactly तीन वषर् पहले 11 अगÎत, 2018 को पािरत िकया था, उस वाले Ģावधान 
मȂ आपने दो लाइन्स डाली थीं,  “The President may with respect to any State or union 
territory, specify the backward classes...”  और उसके दूसरे अनुच्छेद मȂ िलखा था, “The 
Parliament may by law include or exclude from the Central list socially and 
educationally backward classes in so and so manner.”  मȅ इसे पूरा नहीं पढ़ रहा हंू, आप 
इससे वािकफ हȅ।  यह लापरवाही थी, यह गलती थी और इसको सही करने के आपको कई मौके 
िमले।  शायद अहंकार और िज़द के कारण आपने सही नहीं िकया, इसीिलए हम भगुत रहे हȅ।  यह 
तो अच्छी बात है िक 2021 मȂ ...(Ëयवधान)... बहुत िदनȗ बात िडÎकशन हो रहा है।   यह बहुत 
अच्छी बात है िक यह िनणर्य िसफर्  कुछ महीने पहले आया और तीन साल तक यह िनणर्य नहीं 
चला, नहीं तो आपको यह 2018 से भगुतना पड़ता।  अब जो रोचक बात है, वह यह है िक जब यह 
मामला सेलेक्ट कमेटी को गया, वैसे आजकल सेलेक्ट कमेटी को रेफर करने की Ģथा कम हो गई 
है, लेिकन आपने उस वƪ िकया था और बड़ी सÇमाननीय सेलेक्ट कमेटी थी, तो 17 अĢैल, 2017 
को लोगȗ ने, उस सेलेक्ट कमेटी के मेÇबरान ने बार-बार कहा िक इस पर ÎपÍटीकरण चािहए िक 
कहीं Ģदेशȗ का अिधकार के्षतर् गायब न हो जाए।  यह सही रूप से सही िकया और मंतर्ालय ने 
जवाब िदया िक अिधकार के्षतर् िमटाने का, खत्म करने का कोई उǈेÌय नहीं है।  ऐसा कोई उǈेÌय 
नहीं है और दो िलÎट्स बरकरार रहȂगी।  इसके बावजूद 22 मई और 3 जून, 2017 को मेÇबरान ने 
कहा, उसमȂ आपके िमनट्स हȅ। उन्हȗने कहा िक,  "साहब, आप िफर भी इसमȂ दो लाइन का 
सशंोधन डाल दीिजए।"  वह दो लाइन का सशंोधन सामने आ गया। मȅ आपके समक्ष वह दो लाइन 
का सशंोधन पढ़ता हंू, जो बड़ा रोचक है।  ‘Notwithstanding anything provided in clause 9, 
the State Government shall continue to have powers to identify Socially and 
Educationally Backward Classes’. यह तो अिववािदत है, सरल है, दो लाइन का है, इसमȂ 
कोई तकलीफ़ नहीं होनी चािहए, लेिकन मुझे आज तक समझ नहीं आया!  यह अचरज की बात है 
या िजद की बात है या लापरवाही की बात है िक माननीय मंतर्ी महोदय के मंतर्ालय ने कहा िक 
इसकी कोई आवÌयकता नहीं है, यह कानून एकदम ÎपÍट है। हम आपके साथ यह मानते हȅ िक 
एक सूची नहीं, दो सूिचया ं हȗगी, लेिकन ÎपÍटीकरण की आवÌयकता नहीं है। अगर आपका 
कहना है  - आपका कहना और सिंवधान मȂ िलखना दो अलग चीज़Ȃ होती हȅ, यिद दो लाइनȂ डाल 
देते तो क्या तकलीफ थी? उसके बाद एक और चȚकाने की बात है िक सेलेक्ट कमेटी मȂ एक बार 
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और यही ĢÎतािवत हुआ। वे नहीं माने। आपने कहा िक यह तो सरल है, हम मान रहे हȅ, कोई 
ĢॉÅलम नहीं है, हम इसको ÎपÍटीकरण मȂ नहीं डालȂगे। उसके बाद िफर यह सदन मȂ आया और 
यिद आप सदन की िडबेट्स को उठाएंगे तो पाएंगे िक कई लोगȗ ने इस पर बोला है। मȅ िकसी की 
ज्यादा quotations नहीं कहने वाला हंू, पर मȅ एक quotation पढ़ंूगा। इस पर माननीय हिरĢसाद 
जी ने बोला, िदलीप ितकीर् जी ने बोला, इनके अलावा अन्य कई लोगȗ ने बोला। वहा ँदो बार मना 
करने के बाद भी सदन मȂ बोला। I will just read four to six lines.  हिरĢसाद जी ने कहा                   
"If they, -- 'they'  यानी सरकार -- centralize all things like employment, identification 
of castes, etc., they would be doing gross injustice to the OBCs. They should think 
twice before scrapping the powers of the States because, as I have already 
mentioned, it is the States which identify various castes and communities. They know 
better than the people sitting here in Delhi. Hence, amending Article 342 and equating 
identification of OBC List to the SC/ST List should not be done."  भपेून्दर् यादव जी बोले, 
िदलीप ितकीर् जी बोले, सभी ने कहा िक ÎपÍटीकरण तो कर दो।  िफर भी ताज्जुब की बात है िक 
माननीय मंतर्ी महोदय ने कहा िक ÎपÍटीकरण की कोई आवÌयकता नहीं है,  िलÎटȂ तो दो ही हȅ, 
कम नहीं हुई हȅ। अब इस ÎपÍटीकरण को नहीं करने के कारण, इस एक लाइन वाली िज़द या 
लापरवाही को नहीं करने के कारण उच्चतम न्यायालय ने इसी ढीली भाषा को, जो मȅने अभी 
आपके समक्ष पढ़ी, उसके आधार पर यह कहा िक यह अिधकार के्षतर् वंिचत हो गया। अगर आप 
पढ़Ȃ तो उच्चतम न्यायालय का वह बहुमत वाला िनणर्य पूरा, अथार्Þ  totally  342A  की भाषा पर 
आधािरत है। आपने तो गलती की, लेिकन इसमȂ कोई दो रायȂ नहीं हȅ िक उच्चतम न्यायालय ने भी 
बड़ी गंभीर गलती की। उन्हȗने गंभीर गलती इसिलए की, क्यȗिक उन्हȗने इस पूरे सदन  के मायने, 
नीयत और उǈेÌय को नज़रअंदाज़ िकया। कानून मȂ उच्चतम न्यायालय को इसकी अनुमित नहीं 
है। उच्चतम न्यायालय कुछ भलू गया - Number one, that parliamentary intent, as reflected 
in Select Committee Reports, in the debates of this House, must be given the 
greatest weight and be implemented in letter and spirit."  This is much more so when 
the court is dealing with a Constitution Amendment as it was dealing with                       
102nd Amendment in 2018.  The Supreme Court also wrongly ignored it.  It is a very 
funny issue that State Backward Class Commissions were created largely under the 
direction of Indra Sawhney.  Indra Sawhney has a whole passage which says, 'State 
shall, should, must..' and many States created it.  So, there is no question of a single 
list.  That is Indra Sawhney itself which the Supreme Court is swearing by in this 
judgment.  So, I am not saying that the blame exclusively lies here.  The blame very 
much lies there, but it lies in the Supreme Court also.  Fourthly, such a humongously 
wide interpretation that the 2018 Amendment was to erase and efface the age-old 
right of States to have a list of their own required very specific and clear language 
which is not found in 342A.  So, the courts could never have said, 'concluded'.  Then 
again the Court asked the question, 'Why do they use the Central List?' 'Central' 
means only one list.  यह लापरवाही आपकी शÅदावली मȂ थी और उच्चतम न्यायलय ने उस पर 
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िटÃपणी की।  But, the answer is very simple.  If you have to apply the word ‘Central 
List’, the Supreme Court could have said that 2018 law applies and should be limited 
only to the Central services or Central entities or Central organizations and cannot 
possibly relating to entities under the direct control and management of the States. It 
did not do that either.  It is the fifth mistake of the Supreme Court and that is why we 
are trying to undo it.   
 Lastly, the other question asked in the majority judgment is, ‘Why did they 
have change of language in 342A?’  And, we are giving effect to the language of 342A 
and, therefore, I am saying that the States will have the power. Sir, the answer is 
clear.  The main object of the change seen in 342A (2) is that the idea was that once 
the President approves the Central List only Parliament can change.  It was to insulate 
from frequent casual changes.  It was not to erase the State List at all.  That is why,               
I think, a historical blunder was committed by, at least, two entities. The dissent has 
been very clear and has set it right. But, unfortunately, a dissent is a dissent.                       
It appeals to the brooding omnipresence of a future generation that future generation 
is going to speak through this Parliament today which is going to amend this law.   
 Sir, all the points I have said are in the dissenting judgment which rightly says 
that the intent of Parliament is crystal clear; it is clear in the Select Committee and is 
so clear in the House.  But, unfortunately, the dissent was a 3-2 judgment, so that 
dissent was not operative.  

 दोÎतो, अब दूसरे िंबदु पर जाना जरूरी है। शायद दूसरा िंबदु पहले से भी ज्यादा जरूरी 
है। आपने इस सशंोधन के ǎारा एक गलती तो ठीक कर दी या शायद शाम तक ठीक कर दȂगे, 
क्यȗिक सभी इससे सहमत हȅ। लेिकन इस गलती को ठीक करने का क्या फायदा होगा, इसका 
Ģभाव क्या होगा? इस सिंवधान सशंोधन मȂ 50 Ģितशत आरक्षण की सीमा के िवषय मȂ आपने एक 
शÅद भी नहीं बोला है। मȅ आपको इस बारे मȂ बताना चाहता हंू। जहा ंतक महाराÍटर् का सवाल है, 
िजसका actual case था उच्चतम न्यायालय मȂ, उसकी तो यातर्ा इसिलए खत्म हो गई िक  
माननीय उच्चतम न्यायालय ने महाराÍटर् के एक्ट को इस आधार पर िनरÎत कर िदया िक                  
50 Ģितशत की सीमा का आप उÊलंघन नहीं कर सकते। आज 50 Ģितशत सीमा के बारे मȂ अगर 
आप एक सशंोधन करते, वह भी  सिंवधान का, जो कहता है िक  सभी Ģदेशȗ का अिधकार के्षतर् है 
िक आप सूिचया ंबनाओ। सब Ģदेश सूिचया ंबनाते हȅ, लेिकन उस सूची का व ेक्या करȂगे? भिवÍय 
मȂ वे जो सूची बनाएंगे, वह सूची उस बतर्न जैसी है, जो आवाज िनकाल सकती है, खाना नहीं दे 
सकती। मȅ बताना चाहता हंू िक इस देश के करीब-करीब 75 Ģितशत Ģदेश और केन्दर्शािसत के्षतर् 
ऐसे हȅ, हो सकता है 80 Ģितशत हȗ, जहा ंयह 50 Ģितशत की सीमा आगे िनकल गई है, उसका 
उÊलघंन हो गया है। अब वे इसका क्या करȂगे? आप इन्हȂ एक कागजी दÎतावेज दे रहे हȅ, आप 
अपनी पीठ थपथपा रहे हȅ और एक झठूा वादा िनभा रहे हȅ। दोÎतो, आप एक ऐसा सÅज़बाग िदखा 
रहे हȅ जो कानूनी और सवैंधािनक रूप से कभी कायार्िन्वत हो ही नहीं सकता। आप भी जानते 
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हȅ...(Ëयवधान)... हम यह जानते हȅ िक आजादी भी आप लाए थे और जब जो हुआ वह नेहरू जी ने 
िकया, लेिकन आज तो आप उसे ठीक कर दीिजए। ...(Ëयवधान)... 
 
Ǜी उपसभापित : कृपया आपस मȂ बात न करȂ। 
 
डा. अिभषेक मनु िंसघवी : आज तो आप िपछले सात साल से सǄा मȂ हȅ। मȅ आज की सच्चाई 
आपको बताना चाहता हंू। इस सच्चाई से मȅ खुद भी चȚक गया जब मȅने ये आंकड़े देखे।  30 Ģदेश 
और केन्दर्शािसत के्षतर् ऐसे हȅ- इस देश मȂ शायद 28 Ģदेश और 8 केन्दर्शािसत के्षतर् हȅ,                    
36-37 entities- 30 Ģदेश ऐसे हȅ जहा ं  50 Ģितशत से ज्यादा आरक्षण है। That is more than            
80 per cent, perhaps.  नागालȅड मȂ 80 Ģितशत है, छǄीसगढ़ मȂ 82 Ģितशत है। याद रिखए            
72 Ģितशत सामािजक और 10 Ģितशत आिर्थक जो अभी आपने EWS  के बारे मȂ सिंवधान 
सशंोधन िकया था, इस तरह से 72 Ãलस 10 कुल 82 Ģितशत बनता है। िमजोरम मȂ 80 Ģितशत है। 
मध्य Ģदेश मȂ 63 Ãलस 10, यानी 73 Ģितशत है। तिमलनाडु इन सबमȂ पुराना है, वहा ं                      
69-70 Ģितशत है। महाराÍटर् मȂ 65 Ģितशत, साथ मȂ EWS कायार्िन्वत होने का ĢÎताव था,  और है। 
तो इसको देने का मतलब क्या हुआ without constitutionally legitimising this!  
...(Interruptions)... Are you only giving an empty piece of furniture, an empty piece 
of utensil or an empty meaningless piece of paper?  There should have been, there 
must have been an attempt, hon. Minister, --  everybody in the House would demand 
it, I would imagine -- to address this issue, at least.  We are not saying,                       
“You address it perfectly”.   But, you have not addressed it.   And, ‘Balaji’ a rule of 
the 1950s, is not cast in stone; it is not inflexible.  These issues are dynamic.  They are 
ever changing.  That is why we asked in the Supreme Court for a reconsideration of 
Indra Sawhney.   The Court refused.  But the very nature of the beast is such that it is 
ever changing; it is a timeline.   So, you cannot stick to a 50 per cent figure as 
sacrosanct.    Well, you know that the Courts have ruled it down.  Indra Sawhney has 
been reiterated by many judgements and the most recent judgement is 50 per cent 
and no more.   Interestingly, by the way, there are escape routes given.  इसमȂ escape 
route क्या िदया है िक हा,ँ इसका अपवाद हो सकता है।  50 Ģितशत का अपवाद यह है िक एक 
ऐसी अजीबोगरीब िÎथित हो - सामािजक, या अजीबोगरीब िÎथित हो - geographical, के्षतर्ीय।  
अब वह इतनी अजीबोगरीब िÎथित है िक िकसी Ģदेश मȂ उसकी पूिर्त हो ही नहीं सकती।  इसिलए 
यǏिप 50 Ģितशत को माना है िक वह पत्थर की लकीर नहीं है, िफर भी उसको ऐसा बना िदया 
गया है िक वह कायार्िन्वत होना असभंव है।  इसिलए आज इस dynamic situation को देखते हुए 
यह अित आवÌयक है।  आज अगर आपने यह पहला भाग, जो आपने िकया है, नहीं िकया होता, 
तो जैसा िक दूसरे सदन मȂ कहा गया है, 671 ऐसे समुदाय थे, िजनसे आरक्षण हट जाता, जहा ँ
तक Ģदेशȗ का अिधकार के्षतर् है।  लेिकन यह भी महत्वपूणर् है िक ओबीसी आरक्षण की वाÎतिवकता 
क्या है, िजसके िलए आपको इस 50 Ģितशत के आँकड़े के बारे मȂ वापस सोचना पड़ेगा, सोचना 
चािहए था, क्यȗिक इस िबल मȂ एक दूसरी बहुत बड़ी तर्ुिट है।  िविभन्न Ģदेशȗ ने मेिडकल और 
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डȂटल इत्यािद मȂ 81 हजार सीट्स अिखल भारतीय कोटा मȂ दी हȅ।  क्या आपके मंतर्ालय ने 
अवलोकन िकया है िक इनमȂ से िकतनी सीट्स OBCs को गई हȅ?  वहा ँतो ये surrender हो गईं, 
लेिकन OBCs को नहीं के बराबर गई हȅ।  ये आँकड़े भी आए हȅ, पहले भी आए हȅ, उस सदन मȂ भी 
थोड़े कहे गए हȅ, आज अगर सही आँकड़ा हो, तो सरकार के रोजगार मȂ 22 Ģितशत से कम 
वाÎतिवक ओबीसी आरक्षण है।  आप 27 कहते हȅ, वाÎतिवक 22 है और उसमȂ भी अिधकतर गर्ुप 
'सी' कैटेगरी मȂ है।  यह गर्ुप 'ए' और गर्ुप 'बी' मȂ नहीं है, बहुत कम है, नहीं के बराबर है।   
 यह मुझे एक और महत्वपूणर् िबन्दु पर लाता है िक आप जाित सखं्या, caste census से 
क्यȗ दूर भाग रहे हȅ?  आप caste census से क्यȗ दूर भाग रहे हȅ, कतरा क्यȗ रहे हȅ?  आपके 
मुख्यमंतर्ी, िबहार; एक अन्य मुख्यमंतर्ी, ओिडशा और कल आपकी माननीय मिहला सासंद ने कहा 
िक यह तो आप करने वाले हȅ, तो सरकार चुप क्यȗ बठैी है?  मंतर्ी महोदय क्यȗ नहीं कहते, 
सरकार के िकसी Ëयिƪ ने नहीं कहा!  क्या आप इसको नहीं करना चाहते?  यिद नहीं, तो आप 
यह भी कह दीिजए, या इसका सही कारण यह है िक आप जानते हȅ िक अगर आप caste census 
करȂ, तो शायद असली आँकड़ा 42 Ģितशत या 45 Ģितशत हो सकता है।  हम मानते हȅ, 
...(Ëयवधान)... हमने एक census िकया है।  याद रहे, 2011 मȂ हमारी सरकार ने िकया था।  उसमȂ 
तर्ुिटया ँथीं, मȅ खुद कह रहा हँू, मȅ मानता हँू, लेिकन Ģयत्न िकया।   
 
Ǜी उपसभापित : माननीय िंसघवी जी, आपका समय समाÃत हो गया है, आप conclude कीिजए। 
 
DR. ABHISHEK MANU SINGHVI: Sir, just two, three minutes. 

 
आज 2021 मȂ जब आप यह सिंवधान सशंोधन ला रहे हȅ, तो इसका एक तीसरा पहल ूपूरी 

तरह से विंचत है, यानी caste census और इसकी मागँ सब जगह है।  मȅ यह कहँूगा िक इस 
Ģकार से आप कतराते हȅ कभी, बदलते हȅ कभी, अपने आपको बधाई देते हȅ। 
  

"तुÇहारा क्या या तुÇहȂ क्या, 
तुÇहȂ तो आसान है बहुत राÎते बदलना, 

हमȂ हर एक मौसम कािफले के साथ चलना है।" 
 
आप ओबीसी कािफ़ले को िसफर्  lip service दे रहे हȅ, हमेशा उसके साथ चल नहीं रहे हȅ।   
महोदय, मेरा अंितम िबन्दु, जो बहुत छोटा िबन्दु है, िजस पर मȅ केवल दो-तीन िमनट और 

लूगंा, वह है - एक और सुझाव। मȅने कई सुझाव िदए हȅ, एक और सुझाव दे दंू। आपने 2018 मȂ जो 
गलत वाला कानून डर्ाÄट िकया था - 342ए, िजसको आप सशंोधन से तीन वषर् के बाद आज ठीक 
कर रहे हȅ, उसी Ģकार से इस सशंोधन मȂ भी आप एक और गलती नहीं किरए। वह गलती है िक 
आज हम सबका, हर मेÇबर का, सरकार का, मंतर्ी का, माननीय सासंदȗ का उǈेÌय, मायने और 
मतलब यही है िक कानून ने 2018 से लेकर आज तक यह अिधकार के्षतर् कभी िलया ही नहीं, यह 
हमेशा से वहीं था। यह तो उच्चतम न्यायालय का गलत interpretation है, लेिकन यह अिधकार 
के्षतर् हमेशा से Îटेट के पास था।  In English, it is said, it was always there in the law. It is 
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only a wrong interpretation, which is why you have put it in this Bill that it is a 
clarificatory amendment, which is fully understandable.  Lawyers understand, 
clarificatory to mean that there is no amendment.  It is only clarifying what has always 
been there, which is good.  But you have not said anywhere, Sir, that this 
Amendment shall apply from 15th August, 2018 or 11th August.  Now, I agree with you 
that your intention is clear but the last time, the path to hell was paved with good 
intentions. Now, today, if a court holds that this Amendment, which you call 
clarificatory, will apply from today, then for three years, in this country, no States' list 
would be valid, strictly speaking.  So, you should kindly add one more line that it is 
clarified that this shall apply from a given date and clause one, two or any other 
clause can be put.  It is one-line, half-a-line; and sometimes ऐसी िज़दȂ महंगी पड़ती हȅ। 
Sometimes, these make one, then a second mistake and then a triple mistake.  So, 
use James Bond terminology.   
 
Ǜी उपसभापित : माननीय िंसघवी जी, आपने चार िमनट ज्यादा समय ले िलया है। 
 
DR. ABHISHEK MANU SINGHVI:  He said, "One is happenstance. Twice is 
coincidence. Third is enemy action."  Who will be the enemy in this mistake,  I don't 
know; you will know very well, who will be considered the enemy. So, माननीय 
उपसभापित जी ,आपने मुझे अितिरƪ समय िदया ,मȅ एक िमनट मȂ अपनी बात का अंत कर रहा हंू 
िक ये गलितया ंवापस न करȂ ,नहीं तो सदन मȂ यह इक़बाल हमेशा आता है  - 'लÇहȗ ने ख़ता की 
थी ,सिदयȗ ने सज़ा पाई' ,उस बात का ध्यान रहे ,and let us not tempt fate a third time.  
Thank you very much, Sir.  
 
Ǜी सुशील कुमार मोदी (िबहार) : माननीय उपसभापित महोदय, मȅ "सिंवधान (एक सौ 
सǄाईसवा ंसशंोधन) िवधेयक, 2021" के पक्ष मȂ बोलने के िलए खड़ा हुआ हंू। अभी कागेंर्स के 
माननीय सदÎय, Ǜी िंसघवी साहब कह रहे थे - "देर आए, दुरुÎत आए", लेिकन मȅ उनको 
कहना चाहंूगा - "जÊदी आए, दुरुÎत आए" ।  मȅ इस सदन को बताना चाहंूगा िक 5 मई, 2021 को 
सुĢीम कोटर् का िनणर्य आया था और केवल आठ िदन के भीतर, यािन  13 मई, 2021 को सरकार 
ने Review Petition फाइल कर िदया। 1 जुलाई, 2021 को Supreme Court ने Review Petition 
रǈ कर िदया और Review Petition रǈ करने के बाद मातर् 31 िदन के भीतर  11 अगÎत, 2021 को 
यह सिंवधान सशंोधन िवधेयक आ रहा है।  

उपसभापित महोदय, इससे ज्यादा जÊदी और क्या हो सकती है? सदन का सतर् ĢारÇभ 
होते ही हम लोग सशंोधन िवधेयक लेकर आ गए हȅ। सरकार की मंशा क्या थी? इसको अंगेर्ज़ी मȂ 
कहते हȅ - Legislative Intent. जैसा अभी िंसघवी साहब ने खुद बताया िक Select Committee 
की बठैक मȂ, राज्य सभा मȂ और लोक सभा मȂ जब इस पर िडबेट हुई और यहा ं तक िक                       
102वȂ सिंवधान सशंोधन की validity पर सुĢीम कोटर् मȂ जब चचार् हुई, तो Attorney General ने 
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क्या बयान िदया? जब Review Petition फाइल की, तो हमने क्या कहा?  हर जगह सरकार ने 
अपनी मंशा जािहर कर दी थी िक हम चाहते हȅ िक राज्यȗ का अिधकार यथावत बना रहेगा। यह 
सिंवधान सशंोधन केवल और केवल Central List के मǈेनज़र िकया जा रहा है, इससे राज्यȗ के 
अिधकार मȂ कोई कटौती नहीं होगी।  
 उपसभापित महोदय, मȅ सुĢीम कोटर् के दो जजेज़, िजनका minority judgment को क्वोट 
करना चाहंूगा।  I quote, "It is thus clear as sunlight that parliamentary intention 
discernible from the Select Committee Report and the statement of Minister of Social 
Justice and Empowerment is that the intention of Parliament for bringing a 
Constitutional amendment was not to take away the power of the State to identify the 
backward classes in the State." यह जिÎटस भषूण और जिÎटस नज़ीर, इन दोनȗ का 
माइनॉिरटी जजमेन्ट है, िजन्हȗने यह कहा है िक पािर्लयामेन्टरी िडबेट मȂ, सेलेक्ट किमटी मȂ 
सरकार की मंशा कतई नहीं थी िक राज्यȗ के अिधकार मȂ कटौती कर दी जाए, राज्यȗ के अिधकार 
को छीन िलया जाए। इतना ही नहीं, सुĢीम कोटर् का यह बड़ा ही िविचतर् िनणर्य है।  On the one 
hand, the Supreme Court says, "States have been deprived of the power to prepare 
the SEBCs list, एक ओर कहते हȅ िक आपको एसईबीसी िलÎट बनाने का अिधकार नहीं है, and 
on the other hand, the Supreme Court recognized the power of States to make 
reservation in favour of particular communities or castes, the quantum of reservation, 
the nature of benefits and the kind of reservation. एक ओर आप कह रहे हȅ िक राज्यȗ को 
िडĢाइव िकया जाता है, वे Îटेट िलÎट नहीं बना सकते हȅ और उसी जजमेन्ट मȂ सुĢीम कोटर् यह 
कहता है िक आरक्षण का Ģितशत िकतना होगा, िकस Ģकार का आरक्षण होगा, यह देने का 
अिधकार राज्यȗ को है।  So, it is a very peculiar situation.  On the one hand, you deprive 
and, on the other hand, you say that it is the State which would quantify the quantum 
of reservation for the OBC.  इतना ही नहीं, जो पािर्लयामेन्टरी Îटȅिंडग किमटी थी, सेलेक्ट 
किमटी, उसके अन्दर भी कहा गया  "The Ministry clarified to the Committee that the 
proposed amendment does not interfere with the power of the State Government to 
identify the SEBCs and that the existing power of the Backward Classes Commission 
will continue to be there even after passage of the constitutional amendment.  सेलेक्ट 
किमटी मȂ, लोक सभा मȂ, राज्य सभा मȂ िरËय ूिपटीशन के दौरान हर जगह सरकार ने अपनी मंशा 
जािहर की िक हमारा इन्टेन्ट राज्यȗ को वंिचत करना नहीं है। क्या कोई सरकार राज्यȗ को 
अिधकारȗ से वंिचत कर सकती है? मȅ सदन को बताना चाहंूगा िक इंिदरा साहनी का मामला 1992 
मȂ आया और तिमलनाडु मȂ 1920 मȂ बैकवडर् क्लासेज़ को जो िरज़वȃशन था, that started in the 
year 1920 and even prior to Independence. आजादी के पहले से देश के आधे दजर्न राज्यȗ 
के अंदर िपछड़े वगș को सूची बनाने का अिधकार था और िपछड़े वगș को आरक्षण देने का 
अिधकार था।  
 महोदय, मȅ िजस िबहार से आता हंू, वहा ं मंुगेरीलाल कमीशन बना, कपूर्री जी ने 1978 मȂ 
लागू िकया और 1978 से लेकर आज तक इन िपछड़ȗ का आरक्षण लागू है, चाहे यपूी हो, िबहार 
हो, मध्य Ģदेश, कणार्टक या तिमलनाडु हो, जो राज्यȗ को सूची बनाने और आरक्षण देने का 
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अिधकार था, इंिदरा साहनी के मामले मȂ मंडल कमीशन के पहले से वह अिधकार राज्यȗ को था। 
सरकार की मंशा भी बड़ी साफ थी िक राज्यȗ का यह अिधकार हम छीनना नहीं चाहते हȅ, लेिकन 
उसके बावजूद सुĢीम कोटर् ने इस Ģकार का एक िनणर्य िदया और इसिलए उस िनणर्य को 
सशंोिधत करने के िलए सिंवधान सशंोधन का िबल हम लाये हȅ।  
 महोदय, यहा ंकागेंर्स के लोग बठेै हȅ, िजन्हȗने लÇबे समय तक इस देश मȂ राज िकया। मȅ 
उनसे जानना चाहता हंू िक आिर्टकल 340 मȂ जब बकैवडर् क्लासेज़ कमीशन बनाने का अिधकार 
था और जब काका कालेलकर कमीशन 1953 मȂ बना  and the Report of the Kaka Kalelkar 
Commission was submitted to the Parliament in the year 1955, आपने उसको लागू क्यȗ 
नहीं िकया, आपने क्यȗ उसे िरजेक्ट कर िदया? अगर आप यह कहते हȅ िक काका कालेलकर 
कमीशन मȂ तर्ुिटया ंथीं तो आप कोई नया कमीशन बनाते - आपने कोई नया कमीशन क्यȗ नहीं 
बनाया? जब Ǜी अटल िबहारी वाजपेयी और Ǜी लाल कृÍण आडवाणी मोरारजी की सरकार मȂ 
शािमल थे, तो 1979 मȂ सेकȂ ड बकैवडर् क्लासेज़ कमीशन बीपी मंडल के नाम पर बना - भारतीय 
जनसघं के लोग उस सरकार मȂ शािमल थे। आपने कालेलकर कमीशन को लागू नहीं िकया, कोई 
नया कमीशन आपने नहीं बनाया और जब बीपी मंडल कमीशन बना, उसने अपनी िरपोटर्                    
31 िदसÇबर, 1980 को सबिमट कर दी, तो उस वƪ िकसकी सरकार थी? 1980 से 1989 तक 
इिन्दरा गाधंी, राजीव गाधंी  और सारे लोग थे। मȅ सदन से तथा कागेंर्स के लोगȗ से कहना चाहता 
हंू िक आपने काका कालेलकर कमीशन को ठंडे बÎते मȂ डाल िदया।  
 
1 .00 P.M. 
 
आपने बी.पी. मंडल की िरपोटर् को 9 सालȗ तक लागू नहीं िकया और जब वी.पी. िंसह की सरकार 
...(Ëयवधान)... िजसमȂ भारतीय जनता पाटीर् शािमल थी, उस सरकार ने मंडल कमीशन की िरपोटर् 
को इस देश के अन्दर लागू करने का काम िकया।  ...(Ëयवधान)... महोदय, अगर इस देश मȂ 
...(Ëयवधान)... अगर इस देश मȂ िपछड़ȗ को अिधकार िमला है, तो िजन-िजन सरकारȗ मȂ जनसंघ 
और भारतीय जनता पाटीर् शािमल थी, उन्हीं सरकारȗ के ǎारा िपछड़ȗ को यह अिधकार िमला है। 
...(Ëयवधान)... महोदय, मȅ कागेंर्स के लोगȗ से यह भी जानना चाहता हँू िक Scheduled Tribes 
Commission को सवैंधािनक दजार् िकसने िदया? आपने क्यȗ नहीं िदया?   

 
[उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) पीठासीन हुए ] 

 
  महोदय, इस देश के अन्दर इतनी बड़ी आबादी आिदवािसयȗ की है, जनजाितयȗ की है।  
...(Ëयवधान)... महोदय, जब अटल िबहारी वाजपेयी जी की सरकार बनी ...(Ëयवधान)... महोदय, 
जब अटल िबहारी वाजपेयी जी Ģधान मंतर्ी बने, तो उन्हȗने 2003 मȂ पहली बार अनुसूिचत 
जनजाित आयोग को सवैंधािनक दजार् देने का काम िकया ।   िपछड़े वगș के आयोग को सवैंधािनक 
दजार् आपने क्यȗ नहीं िदया?  महोदय, Ǜी बी.के. हािंडक -- ये हमारी पाटीर् के मेÇबर नहीं हȅ, ये 
आपकी पाटीर् के मेÇबर थे।  वे Committee on Welfare of OBCs के अध्यक्ष थे।  उन्हȗने पहली 
िरपोटर् 2012 मȂ दी, दूसरी िरपोटर् 2013 मȂ दी और थडर् िरपोटर् भी दी।  उन्हȗने हर िरपोटर् मȂ 
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दोहराया िक िपछड़े वगș के िलए अलग से आयोग बनना चािहए और उसको सवैंधािनक दजार् 
िदया जाना चािहए।  मȅ जानना चाहता हँू िक Ǜी बी.के. हािंडक की िरपोटर् को िकसने ठंडे बÎते मȂ 
डाला?  ...(Ëयवधान)... आपने िपछड़ा वगर् आयोग को सवैंधािनक दजार् क्यȗ नहीं िदया?  जब 
गरीब का बेटा नरेन्दर् मोदी देश का Ģधान मंतर्ी बना, तब उन्हȗने िपछड़े वगर् के िलए आयोग को 
सवैंधािनक दजार् देने का काम िकया। ...(Ëयवधान)... उपसभाध्यक्ष महोदय, जो अिधकार शैǹूÊड 
काÎट्स कमीशन को है, जो अिधकार एस.टी. कमीशन को है, has all the powers of Civil 
Court to summon and enforce the attendance, production of documents, evidence 
on affidavit, यानी हमने िपछड़ा वगर् आयोग को एस.सी. आयोग और एस.टी. आयोग के समकक्ष 
सारे अिधकार िदये और उसको हम लोगȗ ने सवैंधािनक दजार् देने का काम िकया है। 

उपसभाध्यक्ष महोदय, ये कह रहे हȅ िक 'देर आये, दुरुÎत आये।'  1991 मȂ िकसकी सरकार 
थी?  नरिसÇहा राव जी Ģधान मंतर्ी थे, वे िकस पाटीर् के थे?  व ेकागेंर्स के नेता थे।  आज मȅ सदन 
को बताना चाहँूगा िक नरिसÇहा रावजी ने Economically Weaker Sections को 10 परसȂट का 
आरक्षण देने का एलान िकया था।  25 िसतÇबर, 1991 को Official Memorandum stated                     
10 per cent for other Economically Weaker Sections not covered under any other 
scheme of reservation, यह आपने देने का काम िकया था।  लेिकन महोदय,  मȅ खरगे साहब से 
जानना चाहता हँू िक सुĢीम कोटर् ने इिंदरा साहनी के मामले मȂ जब ऊँची जाित के गरीब लोगȗ के                    
10 परसȂट के आरक्षण को रǈ कर िदया, तब आपने क्यȗ नहीं सिंवधान सशंोधन लाकर उनको 
आरक्षण देने का काम िकया? ...(Ëयवधान)... उसे सुĢीम कोटर् ने रǈ कर िदया।  वह इसिलए रǈ 
कर िदया िक जहा ँएक ओर Ǜी नरेन्दर् मोदी जी ने सिंवधान मȂ सशंोधन करके EWS के िलए 
आरक्षण का Ģावधान िकया, आपने एक official memorandum, 4 लाइन की एक िचƻी िनकाल 
कर खानापूिर्त करने के िलए ऊँची जाित के गरीब लोगȗ के िलए, Economically Weaker 
Sections के िलए आरक्षण देने का एलान कर िदया और वह struck down हो गया।  वह 1993 मȂ 
struck down हुआ।  1993 के बाद आज िकतने साल हो गये? आज तक आपने Economically 
Weaker Sections के िलए additional reservation देने का Ģावधान क्यȗ नहीं िकया? 
...(Ëयवधान)... महोदय, यह नरेन्दर् मोदी जी की सरकार है, िजन्हȗने 103वा ँसिंवधान सशंोधन 
2019 मȂ िकया और आिर्टकल 15 तथा 16 मȂ एक नया sub-section-6 जोड़ा गया, िजसमȂ इस बात 
का Ģावधान िकया गया िक "Nothing in this Article shall prevent the States from making 
any special provision for the advancement of any Economically Weaker Sections of 
citizens other than....." इसमȂ एक और Ģावधान िकया गया िक " in admission to 
educational institutions" और सिंवधान की धारा-16 मȂ एक नयी धारा-6 जोड़ी गयी।  कागेंर्स के 
समान नरेन्दर् मोदी जी ने कोई Official Memorandum िनकाल कर Executive Order से आरक्षण 
लागू नहीं िकया, बिÊक हमने सिंवधान मȂ सशंोधन करके, िजसका आपने भी समथर्न िकया, इसमȂ 
आरक्षण लागू िकया।   

महोदय, चूिँक हमȂ मालमू है िक इसमȂ 50 Ģितशत की सीमा है, इसिलए हम लोगȗ ने 
इसको 16(4) मȂ लागू नहीं िकया।  इसिलए हमने इसको धारा 15(4), 16(4) मȂ लागू नहीं िकया, 
बिÊक सिंवधान मȂ एक नई धारा जोड़कर हमने वीकर सेक्शन के िलए 10 Ģितशत का अितिरƪ 
आरक्षण िदया। मुझे पूरा िवÌवास है िक कल जब भी सुĢीम कोटर् के अंदर यह मामला आयेगा, 
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सरकार की जीत होगी। ऊंची जाित के लोगȗ को आरक्षण देने का जो काम आदरणीय नरेन्दर् मोदी 
जी की सरकार ने िकया है, उसका लाभ इस देश के लोगȗ को िमलेगा।  

उपसभाध्यक्ष महोदय, ये बार-बार कहते हȅ िक ‘देर आये, दुरुÎत आये।‘ SC/ST 
(Prevention of Atrocities) Act, 1989,  अनुसूिचत जाित-जनजाित अत्याचार िनवारण 
अिधिनयम, 1989 की कुछ धाराओं को सुĢीम कोटर् ने िशिथल कर िदया, dilute कर िदया।  यह 
नरेन्दर् मोदी जी की सरकार है, िजन्हȗने िफर से िबल लाकर उस पावर को restore िकया और 
कहा िक हमारे दिलत और आिदवासी भाइयȗ के साथ िकसी Ģकार का अत्याचार हम बरदाÌत 
नहीं करȂगे। इतना ही नहीं, जो एस.सी./एस.टी. एक्ट को restore िकया, उसमȂ 11 और नई 
धाराएं जोड़ दी गईं। Tonsuring of head, moustache, अगर कोई िकसी का बाल मंुडाकर, मंूछ 
मंुड़ाकर उसको बाजार मȂ घुमाता है, तो उस पर भी एस.सी./एस.टी. एक्ट लागू होगा। अगर कोई 
जूते की माला पहनाकर घुमाता है, तो उस पर एस.सी./ एस.टी. एक्ट लागू होगा। अगर मृत 
जानवर को ढोने के िलए बाध्य िकया जाता है या उसको गाड़ने के िलए बाध्य िकया जाता है तो 
यह उस पर भी लागू होगा। ...(Ëयवधान)...   अगर कोई नॉिमनेशन मȂ बाधा पैदा करता है तो भी 
लागू होगा। उपसभाध्यक्ष जी, Ǜी राजीव गाधंी जी के समय मȂ एस.सी./एस.टी. एक्ट दोनȗ सदनȗ 
से पािरत हुआ, लेिकन एस.सी./एस.टी. एक्ट को लागू करने का काम वी.पी. िंसह की सरकार ने 
िकया, िजसमȂ जनसघं के लोग भी शािमल थे। आप इितहास उठाकर देख लीिजए। Though it 
was passed during Shri Rajiv Gandhi's Government, but it was implemented when 
Shri V.P. Singh became the Prime Minister.   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):   Tamtaji, please sit 
down. ...(Interruptions)...  
 
Ǜी सुशील कुमार मोदी  :  उपसभाध्यक्ष जी, जब Ǜी वी.पी.िंसह जी Ģधान मंतर्ी बने, तब वह लागू 
िकया गया। उपसभाध्यक्ष जी, यह नरेन्दर् मोदी जी की सरकार है। एस.सी.,एस.टी. के सबंधं मȂ 
सुĢीम कोटर् का एक आदेश आया िक Ģमोशन मȂ िरजवȃशन मȂ उसमȂ कर्ीमी लेयर लागू होना चािहए। 
नरेन्दर् मोदी जी की सरकार ने सुĢीम कोटर् मȂ कहा िक इसके िलए हम तैयार नहीं हȅ। ओ.बी.सी. मȂ 
कर्ीमी लेयर लागू होगा लेिकन एस.सी. और एस.टी. मȂ हम कर्ीमी लेयर लागू करने के पक्ष मȂ नहीं 
हȅ और सरकार ने कहा िक इसे सात सदÎयीय बȂच मȂ रेफर िकया जाए। कल लोक सभा मȂ भपेून्दर् 
जी बता रहे थे िक सेन्टर्ल ÎकूÊस, नवोदय िवǏालय, िमिलटर्ी ÎकूÊस मȂ भी 27 Ģितशत 
ओ.बी.सी. आरक्षण लागू िकया गया। ये नवोदय िवǏालय िकसने खोले? राजीव गाधंी जी ने खोले 
लेिकन आपने ओ.बी.सी. को आरक्षण क्यȗ नहीं िदया? यह नरेन्दर् मोदी जी की सरकार है, िजसने 
सेन्टर्ल ÎकूÊस, नवोदय िवǏालय और िमिलटर्ी ÎकूÊस मȂ ओ.बी.सी. को 27 Ģितशत आरक्षण 
िदया और आज 4 लाख से ज्यादा बच्चे Ģितवषर् उसका लाभ उठा रहे हȅ।  
 उपसभाध्यक्ष महोदय, अिसÎटȂट Ģोफेसर और Ģोफेसर की िनयुिƪ के सबंधं मȂ इलाहाबाद 
हाई कोटर् का फैसला आया िक हर िडपाटर्मȂट को यिूनट मानना पड़ेगा, लेिकन नरेन्दर् मोदी जी की 
सरकार ने कहा िक हर िडपाटर्मȂट को यिूनट नहीं मानȂगे, पूरा िवÌविवǏालय एक यिूनट होगा। यह 
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नरेन्दर् मोदी जी की सरकार है िजसने Ģोफेसर और अिसÎटȂट Ģोफेसर की िनयुिƪ मȂ िपछड़ȗ के 
आरक्षण को लागू करने का काम िकया।  

उपसभाध्यक्ष महोदय, ससंद के सेन्टर्ल हॉल मȂ अÇबेडकर जी का िचतर् िकसके कायर्काल 
मȂ लगा? आपने क्यȗ नहीं लगाया? जब वी.पी.िंसह जी Ģधान मंतर्ी थे, 12 अĢैल, 1990 को ससंद 
के सेन्टर्ल हॉल मȂ अÇबेडकर जी का िचतर् लगाया गया। अंÇबेडकर जी को “भारत रत्न” कब 
िमला? आप इतने साल तक सरकार मȂ थे, आपने “भारत रत्न” नहीं िदया। उनके मरने के                  
34 साल के बाद Ǜी वी.पी.िंसह की सरकार ने उनको “भारत रत्न” देने का काम िकया।  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):   Tamtaji, please sit 
down. ...(Interruptions)...   Sushil Kumarji, please continue. ...(Interruptions)...   
माननीय मंतर्ी जी, आप बिैठए।  माननीय सुशील मोदी जी जो बोल रहे हȅ, वही िरकॉडर् पर जायेगा। 
माननीय मंतर्ी जी, आप बिैठए। माननीय मंतर्ी जी, कृपया आप बिैठए।...(Ëयवधान)... कृपया आप 
बिैठए।...(Ëयवधान)... सुशील जी जो बोल रहे हȅ, िसफर्  वही िरकॉडर् पर जाएगा।...(Ëयवधान)... मंतर्ी 
जी, कृपया आप बिैठए।...(Ëयवधान)... 
 
Ǜी सुशील कुमार मोदी : महोदय, जब एन. नागराज के मामले मȂ सुĢीम कोटर् ने एससी-एसटी के 
Ģमोशन पर ĢÌनवाचक िचÏन लगा िदया, तब अटल िबहारी वाजपेयी जी की सरकार थी, 
िजन्हȗने 85वा ँ अमȂडमȂट करके,  in matter of promotion with consequential seniority, 
सिंवधान मȂ सशंोधन करके reservation in promotion देने का काम िकया।...(Ëयवधान)... इतना 
ही नहीं, यह अटल िबहारी वाजपेयी जी की सरकार थी, िजन्हȗने 81st amendment, 2000 के 
तहत जो unfilled vacancies थीं, ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : एलओपी, माननीय खरगे जी, मȅ आपको मौका 
दँूगा।...(Ëयवधान)... एलओपी, Ãलीज़।...(Ëयवधान)... आप complete कीिजए।...(Ëयवधान)... 
इसके बाद मȅ आपको मौका दँूगा।...(Ëयवधान)... सुशील जी, एक िमनट। एलओपी जी, कृपया आप 
बोिलए।...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे : सर, मȅ िकसी को hurt नहीं करना चाहता हँू, लेिकन वे इस सदन मȂ जो 
गलत बात बता रहे हȅ, उसको...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : माननीय एलओपी, उसको examine करा 
लȂगे।...(Ëयवधान)... माननीय चेयरमनै साहब से िदखवा लȂगे, अगर कुछ गलत होगा, तो उसको 
िरकॉडर् से िनकलवा दȂगे।...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे : डा. बाबा साहेब अÇबेडकर का जो statue सदन के बाहर है...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : सुशील जी, कृपया आप continue करȂ।...(Ëयवधान)... 
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Ǜी मिƥकाजुर्न खरगे : वे सिंवधान की Drafting Committee के चेयरमनै थे...(Ëयवधान)... आपने 
िकया? ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : खरगे जी, उसको हम examine करा लȂगे।...(Ëयवधान)... 
Kharge ji, please sit down. ...(Interruptions)...  सुशील जी, कृपया आप 
बोिलए।...(Ëयवधान)...  Nothing will go on record except what Sushil ji is saying.  
...(Interruptions)...  सुशील जी जो बोल रहे हȅ, केवल वही िरकॉडर् पर जाएगा।...(Ëयवधान)... 
Sushil ji, please continue. ...(Interruptions)...  
 
Ǜी सुशील कुमार मोदी : उपसभाध्यक्ष महोदय, नीट के माध्यम से medical education मȂ UG 
और PG मȂ एडिमशन मȂ जो 15 परसȂट का ऑल इंिडया कोटा था, उसमȂ ओबीसी और EWS के 
िलए आरक्षण देने का काम िकसने िकया? यह काम नरेन्दर् मोदी जी ने िकया।...(Ëयवधान)...    
 
Ǜी Ģदीप टÇटा : सर...(Ëयवधान)...   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Pradeep ji, please sit 
down.  ...(Interruptions)...  जब आपकी पाटीर् का समय आएगा, तब आप 
बोिलएगा।...(Ëयवधान)...  आप continue कीिजए।...(Ëयवधान)...  टÇटा जी, कृपया आप 
बिैठए।...(Ëयवधान)... जब आपकी पाटीर् का टनर् आएगा, तब आपके मेÇबर बोलȂगे।...(Ëयवधान)...  
कृपया आप बिैठए। ...(Ëयवधान)... Please sit down. ...(Interruptions)... Nothing will go on 
record except what Sushil ji is saying.  ...(Interruptions)...  
 
Ǜी Ģदीप टÇटा:  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Nothing is going on 
record.  ...(Interruptions)...  Only what Sushil ji is saying will go on record.  
...(Interruptions)...  सुशील जी, कृपया आप बोिलए। ...(Ëयवधान)... 
 
सामािजक न्याय और अिधकािरता मंतर्ालय मȂ राज्य मंतर्ी (Ǜी रामदास अठावले) : 
सर...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : माननीय मंतर्ी जी, आप मंतर्ी हȅ, कृपया आप 
बिैठए।...(Ëयवधान)... 
 

                                         
 Not recorded. 
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Ǜी सुशील कुमार मोदी : उपसभाध्यक्ष महोदय, ओबीसी के वगीर्करण के िलए रोिहणी किमशन 
का गठन िकसने िकया? नरेन्दर् मोदी जी ने िकया। इसके साथ ही नरेन्दर् मोदी जी ने जो नई 
मंितर्पिरषà का गठन िकया, उसमȂ 27 परसȂट से ज्यादा ओबीसी को आरक्षण देने का काम 
िकया।...(Ëयवधान)... यह काम नरेन्दर् मोदी जी की सरकार ने िकया।...(Ëयवधान)... इतना ही नहीं, 
अटल िबहारी वाजपेयी जी की सरकार के समय मȂ 81st amendment, 2000 करके unfilled 
vacancies of a year, यानी जो unfilled vacancies हȅ, उनको carry over करने का Ģावधान 
िकया और वह जो carry over होगा, वह 50 परसȂट की सीमा से बाहर होगा। यह सिंवधान 
सशंोधन िकसने िकया? यह अटल िबहारी वाजपेयी जी की सरकार ने िकया।...(Ëयवधान)... 
 
 उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : कृपया आप बोिलए। सुशील जी, जो बोल रहे हȅ, वही 
िरकॉडर् पर जाएगा।...(Ëयवधान)...  
 
Ǜी सुशील कुमार मोदी : उपसभाध्यक्ष महोदय, इस देश मȂ एक Ģधान मंतर्ी हुए, िजन्हȗने राज्यȗ 
के मुख्य मंितर्यȗ को पतर् िलखा और उससे यह समझ मȂ आता है िक आरक्षण के बारे मȂ कागेँर्स की 
राय क्या है। वे पतर् मȂ िलखते हȅ - "My dear Chief Minister, they deserve help, but I dislike 
any kind of reservation, more particularly in Services." उपसभाध्यक्ष महोदय, यह मेरा 
बयान नहीं है, यह देश के Ģथम Ģधान मंतर्ी, पिंडत जवाहरलाल नेहरू का पतर् है, िजन्हȗने इसे 
राज्य के मुख्यमंितर्यȗ को िलखा था।...(Ëयवधान)... वे कहते हȅ - "I react strongly against 
anything which leads to inefficiency.." ...(Interruptions)...    
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Please, please.  
...(Interruptions)...   
 
SHRI RIPUN BORA (Assam):  Sir, I have a point of order.  ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Under which rule?  
...(Interruptions)...  
 
SHRI RIPUN BORA: Under Rule 110.  ...(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Just one minute, 
please.  ...(Interruptions)...   
 
SHRI RIPUN BORA:  Sir, my point of order is under Rule 110 - Scope of Debate.  
"The discussion on a motion that the Bill be passed shall be confined to the 
submission of arguments either in support of the Bill or for the rejection of the Bill.                 
In making his speech a member shall not refer to the details of the Bill further than is 
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necessary for the purpose of his arguments which shall be of a general character."  
...(Interruptions)...    
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : माननीय सदÎय, यह motion for consideration है, 
motion for passing नहीं है। ...(Ëयवधान)... Ãलीज़, Ãलीज़। ...(Ëयवधान)... This motion is not 
for passing, but for consideration.   
 
Ǜी सुशील कुमार मोदी : उपसभाध्यक्ष महोदय, मȅ उस लाइन को िफर से पढ़ना चाहँूगा। "They 
deserve help, but, even so, I dislike any kind of reservation, more particularly in 
Services.  I react strongly against anything which leads to inefficiency and second rate 
standards.  But if we go in for reservation on caste basis, we swamp the bright and 
able people and remain second rate or third rate." अतं मȂ, व ेकहते हȅ - " It has amazed 
me to learn that even promotions are based sometimes on caste consideration." 
इसका मतलब है िक आप यह कहते हȅ िक िरज़वȃशन देने से अयोग्य लोग आते हȅ, inefficient लोग 
आते हȅ। ...(Ëयवधान)... क्या आप यह कहना चाहते हȅ? ...(Ëयवधान)... उपसभाध्यक्ष महोदय, यह 
27 जून, 1961 का लैटर है। ...(Ëयवधान)... उपसभाध्यक्ष महोदय, जब लोक सभा मȂ मंडल कमीशन 
पर बहस हो रही थी, ...(Ëयवधान)... 6 िसतÇबर, 1990 को लोक सभा मȂ बहस हुई, under 
Section 193, Discussion on Mandal Commission.  मȅ इनके एक नेता का बयान पढ़ना 
चाहता हँू - "To me, it is breaking up of my country." यानी, मंडल कमीशन लागू होने पर, 
"To me it is breaking up of my country", तो मेरा देश टूट जाएगा। ...(Ëयवधान)... " Break 
up of my country may not be important to you. और, वे कहते हȅ - "Who is trying to 
divide our country on caste and religion?" वे कहते हȅ - "Congress cannot stand by 
and watch this nation being divided for the political convenience of one individual."   
उपसभाध्यक्ष महोदय, राजीव गाधँी जी, जो उस समय नेता Ģितपक्ष थे, यह उनका लोक सभा का 
भाषण है। ...(Ëयवधान)... आप भी िनकालकर देख सकते हȅ। ...(Ëयवधान)...  

उपसभाध्यक्ष महोदय, बीजेपी मȂ मेरे जैसे बहुत सारे लोग हȅ, जो 'राÍटर्ीय Îवयंसेवक सघं' 
से Ģेरणा लेकर आते हȅ। ...(Ëयवधान)... आज आरएसएस के जो जनरल सेकेर्टरी हȅ, दǄातेर्य 
होसबले, उनका 'टाइÇस ऑफ इंिडया' मȂ एक बयान आया है। ...(Ëयवधान)... वे कहते हȅ - 
"Reservation should continue as long as there is inequality." यानी, आरक्षण तब तक 
लागू रहेगा, जब तक समाज के अंदर िवषमता है। ...(Ëयवधान)... दǄातेर्य होसबले जी ने कहा िक 
सामािजक न्याय और social harmony, यह राजनीितक रणनीित का िहÎसा नहीं हȅ, हमारे िलए 
commitment का सवाल है। ...(Ëयवधान)... It is an article of faith.  और, दǄातेर्य जी ने कहा - 
"History of India is not different from the history of dalits.  Without the history of dalits, 
India's history is incomplete.   
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उपसभाध्यक्ष (Ǜी सुरेन्दर् कुमार नागर) : Ãलीज़, Ãलीज़। ...(Ëयवधान)... आपकी बारी आएगी, तब 
बोिलएगा। ...(Ëयवधान)... Ãलीज़, Ãलीज़। ...(Ëयवधान)... आप चेयर को एडेर्स किरए। 
...(Ëयवधान)...  
 
Ǜी सुशील कुमार मोदी : उपसभाध्यक्ष महोदय, ये वे लोग हȅ, िजन्हȗने सीताराम केसरी को 
बेइज्जत करने का काम िकया। ...(Ëयवधान)... सीताराम केसरी जी को हटाकर अध्यक्ष बन गईं, 
उनको 24-अकबर रोड से बेइज्जत होकर भागने पर बाध्य होना पड़ा। ...(Ëयवधान)... 
 
 उपसभाध्यक्ष महोदय, एससी, एसटी और ओबीसी के िलए काम कोई और दूसरा नहीं 
करेगा, बिÊक केवल नरेन्दर् मोदी करȂगे। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : सुशील जी, अब आप समाÃत कीिजए। ...(Ëयवधान)... 
 
Ǜी सुशील कुमार मोदी : सर, एक िमनट। ...(Ëयवधान)...उपसभाध्यक्ष महोदय, ये व ेनरेन्दर् मोदी 
हȅ, िजनकी मा ँबगल के घर मȂ बतर्न माजँने का काम करती थी। ...(Ëयवधान)... 
 
Ǜी Ģदीप टÇटा : सर, ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : टÇटा जी, Ãलीज़ आप बैठ जाइए। ...(Ëयवधान)... 
 
Ǜी सुशील कुमार मोदी : ये वे नरेन्दर् मोदी हȅ, िजन्हȗने अपने बचपन मȂ चाय बेचने का काम िकया। 
...(Ëयवधान)...ये वे नरेन्दर् मोदी हȅ, िजन्हȗने लैÇप पोÎट की रोशनी मȂ पढ़ाई की है, इसिलए आगे 
आने वाले िदनȗ मȂ अगला चुनाव भी हम जीतȂगे और वषर् 2024 मȂ भी नरेन्दर् मोदी देश के Ģधान मंतर्ी 
बनȂगे। ...(Ëयवधान)...इसिलए एससी, एसटी, ओबीसी के िलए "सबका साथ, सबका िवकास, 
सबका िवÌवास" हम ही करȂगे और कोई दूसरा नहीं करेगा, धन्यवाद।...(Ëयवधान)... 
 
SHRI DEREK O'BRIEN (West Bengal):  Sir, I stand here on behalf of the  All India 
Trinamool Congress to gladly support the Constitution (One Hundred and Twenty-
Seventh Amendment) Bill, 2021.  With full support, I make an appeal to you.  I am 
feeling a little sad, but I am sure the appeal will work.  Yesterday, there was a seven-
hour discussion or an eight-hour discussion in the Lok Sabha.  Today, we have had 
two hours and about six more hours to go.   Sir, we are missing somebody in the 
Parliament.  We are really missing our hon. Prime Minister.  So, through you, Sir,                  
I make a humble appeal.  We still have five or six hours to go.  This is an important 

                                         
 Expunged as ordered by the Chair. 
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Constitutional Amendment Bill.  I am sure my appeal will not fall on deaf ears and he 
will come here to listen to us.  ...(Interruptions)...  Or else, in the Olympic spirit, we 
can have a cutout too.  But that would not be very parliamentary.  There is no doubt 
our hon. Prime Minister is a great believer in the Olympic Games.  There is an Olympic 
God.  The Olympic God was Poseidon.  Poseidon is linked today to army, media, 
ministers, activists, judiciary, opposition members, Abhishek Banerjee.  How is it, 
Sir?  Because Poseidon's son is called Pegasus.  So maybe tomorrow or day after 
tomorrow, if you want to extend this discussion, we would like to come and discuss 
this on the floor of the House.   

Sir, I am also very happy today because I am the second speaker from the 
Opposition.  Now it may be a coincidence that the first speaker from the Opposition 
was my friend and colleague who is a Member of Parliament from West Bengal.                  
My friend and colleague, Abhishek Manu Singhvi is a Member of Parliament sent here 
by the MLAs of the Congress Party and the Trinamool Congress Party.  It is not a 
coincidence.  I was not going to talk about elections.  I was going to talk straight into 
the OBC Bill.  But the previous speaker told me that he is going to win some election 
in 2022 or 2023.  So I mildly want to remind him that with nine per cent OBCs in 
Bengal, with thirty per cent Scheduled Castes and Scheduled Tribes in Bengal, and 
with fifty per cent women in Bengal, we actually don't want to talk about elections, 
because we don't talk, we do.   But it seems that the nightmare is continuing and our 
friends here can't get away from Bengal because first Singhvi and now O'Brien and 
Bengal election was not..  We are discussing a Constitution Amendment Bill today.  It 
was not just an election against my party or my party's manifesto versus another 
party's manifesto.  Our interpretation is that it was an election where a manifesto was 
against the Constitution and the Constitution won. 

Sir, I am not a trained lawyer.  I won't always use pretty words.            
"Neither can I bear the pain nor can I express myself."                       

Sir, I will translate it for you.  This basically means that neither can I bear the pain nor 
can I express myself.  And I am actually referring to the legislation.  What is this 
Government's track record on poor legislation? Mistakes, oversights, callousness, 
etc. were the words of my fellow MP from Bengal.  I am a bit more blunt.  I would use 
the word 'incompetence'.  Let me give you examples.  The first one is this.  Like every 
other party, Trinamool Party's dissent note had stated that the amendment to the 
Constitution through this Bill undermines the role of State Governments,                       

                                         
 English translation of the original speech delivered in Bangla. 
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State Commissions, etc.  It is all there in the dissent note much before you went to 
the Supreme Court.  But, Sir, through you, I want to present today as to how deep 
this incompetence of legislation is because we are talking on a Constitution 
Amendment Bill. Sir, 2016 is a fantastic example.  They passed the GST Bill. We all 
supported. We warned them on implementation.  This is our real record. Sir, 376 
changes were made to GST in ten months.  Through you, my request to the 
Government is, take our advice. ...(Interruptions)... आप सुिनए। am giving 
suggestions. ...(Interruptions)...  Sir, this is the problem. ...(Interruptions)... The 
only point I am trying to make is, they have to understand that हड़बड़ी मत कीिजए, 
हमारे सजेशंस लीिजए और गीयर चȂज कीिजए, नहीं तो बगंाल मȂ जो हुआ, वह बाकी देश मȂ भी हो 
जाएगा।  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Mr. Derek, please 
address the Chair. ...(Interruptions)...  
 
SHRI DEREK O'BRIEN: Sir, my hypothesis is that...(Interruptions)...  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : आप चेयर को ऐसे नहीं बोल सकते। मȅ उनसे जो कहना 
चाहता हंू ...(Ëयवधान)... 
 
SHRI DEREK O'BRIEN: Sir, what is GST? ...(Interruptions)...  चलो, चलो। 
...(Interruptions)...  I gave you one example of GST. ...(Interruptions)...   The hon. 
Home Minister was here a few months ago or one year ago. On the floor of the 
House, the hon. Home Minister, not some ordinary person, talked about the 
Citizenship Amendment Act. ...(Interruptions)...   वह िदखावा था, कुछ नहीं हुआ।  
Again, you come here. ...(Interruptions)... This is Parliament. ...(Interruptions)...  
Sir, I will give you one more example which all of us know of. I will only use two 
words, 'Farm Bills'.  Again, what did you do?  You did not listen.  So, you have a 
history. ...(Interruptions)... Sir, the problem is, when they speak 
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please. 
...(Interruptions)...   You continue. ...(Interruptions)...   
 
SHRI DEREK O'BRIEN: Sir, this is the fourth interruption. ...(Interruptions)...  Basic 
hypothesis is that there is fault one, fault two, etc. Lovely! You correct the fault and 
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then you congratulate yourselves.  That is the basic thing which my fellow MP from 
Bengal and I are trying to say.   
 Now, I come to the core issues of federalism.  It is good that in this Bill, you 
have done the correction. I have done a study. I shouldn't be saying 'I', it is our whole 
team in Trinamool who have done a study.  We studied the last 98 Bills passed in 
Parliament. Out of the 98 passed, 29 are core anti-federal Bills.  ...(Interruptions)... 
An amount of Rs.6,90,000 crore promised to the States is not released. 
...(Interruptions)...  Now, you are making all these promises quoting federalism. 
But, you have not given the States that amount of Rs. 6,90,000 crore.  It is an assault 
on federalism. ...(Interruptions)... Sir, let me explain to them. ...(Interruptions)...  
The basic hypothesis of the Supreme Court on OBCs has been made by the opening 
batsman. ...(Interruptions)... We discussed our speeches yesterday. 
...(Interruptions)... That is the coordination we have in the Opposition. What is the 
problem if we do that? ...(Interruptions)...  
 Sir, I come to one interesting point. It is again about States.  In 2014, the 
States were spending 46 per cent; now, the States are spending 65 per cent on 
programmes they undertake.  Sir, why is there no caste-based census? It is an 
obvious question; it is a rhetoric question.  ...(Interruptions)...  You see the BJP has 
one answer to all the problems and it is that the real reason for all this, even given in 
2018, is Pandit Nehru did this, Pandit Nehru approved a wrong draft, etc. Have some 
humility and say, sometimes you made a mistake.  ...(Interruptions)...   You said you 
were ....(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Please.  
...(Interruptions)... Mr. Derek, you please continue.  ...(Interruptions)...   
 
SHRI DEREK O'BRIEN:  Sir, you protect me.  ...(Interruptions)...   You see, we 
allowed them to do the.....(Interruptions)...   They are MPs.  ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  You continue.  
...(Interruptions)...  
 
SHRI DEREK O'BRIEN:  We allowed the top two to do the talking for three months.  
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Mr. Derek. 
...(Interruptions)...  
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SHRI DEREK O'BRIEN:  Sir, what to do?  ...(Interruptions)...   You protect me.  
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Please.  
...(Interruptions)... One minute.  ...(Interruptions)...   Mr. Derek.  
...(Interruptions)...  
 
SHRI DEREK O'BRIEN:  On this, because of this, caste-based census is not done 
and I want to take you back because, again, it is a small group of people.  It does not 
matter OBC, SC or ST, they are small-small groups.  Look at the 126th Amendment, 
which Parliament passed.  The point I am trying to make here is that the smaller you 
become, the more the majoritarianism attacks you.  The 126th Amendment, we all 
welcomed it. We all welcomed it.  Why?  It is because you took the SC, ST 
reservation up by ten years.  We said: 'Not 10 years, take it by 30 years.'  But what 
did you do?  Cheap stunt!  A small community of 4,00,000, the Anglo Indian 
community, you took away their reservation in the ten Assemblies and of the two 
MPs.  What did you tell them?  You told them that the census said:  '200 people'.  
Right, Sir?  Now,.....(Interruptions)...    आप बोलने दीिजए।  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : देरेक जी, आप बोिलए।  You please continue.  
...(Interruptions)...  
 
SHRI DEREK O'BRIEN:  You see, Sir,.....(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  You continue please.  
...(Interruptions)...   No, no. ...(Interruptions)...   Please be quiet.  
...(Interruptions)...   You continue. ...(Interruptions)...  
 
SHRI DEREK O'BRIEN:  So, now, you know why this Government does not want to 
discuss the son of Poseidon because if we start discussing it, then, lots of skeletons 
would come out of the cupboard.   

In conclusion, Sir, I can give.....(Interruptions)...   How many minutes do                
I have? 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  You have one minute 
only.   
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SHRI DEREK O'BRIEN:  One minute left.  They took two minutes. 
...(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  In one minute.  
...(Interruptions)...  
 
SHRI DEREK O'BRIEN:  Sir, please listen.  ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Yes.  
...(Interruptions)...  
 
SHRI DEREK O'BRIEN:  You tell me to sit down, I would sit down.  
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  No, no.  
...(Interruptions)...   You please continue. ...(Interruptions)...  
 
Ǜी देरेक ओĤाईन: वहा ंतो 220 सीट्स हो गई हȅ और आगे पािर्लयामȂट मȂ क्या बोलȂगे!  I want to 
make two points.  One is on the ground implementation.  Nine OBC professors' posts 
out of 313 quota empty.  Look carefully at some of your States, especially, Uttar 
Pradesh.  Sir, 48 per cent of OBC students are dropping out of IITs, IIMs.  These are 
the big issues we have to give; just do not give them the numbers. Make sure they are 
implemented. 
 My last point is this.  In the last 22 days, 35 Bills, and everyone is patting 
themselves on their back!  This was written for me yesterday by a very famous Indian 
lady, internationally famous.  Not Mamata Di, okay!  So, we were talking about how 
do we summarize what is happening in the last two years in India? It is beautiful.                    
I want to leave this with you. This is not some international quote and I reiterate that 
we fully support this Constitution Amendment.   This is what is written.  Please hear 
this and, maybe, afterwards you can give me your Hindi translation which would 
make it even better. "We must not forget the dead; summer of dying, monsoon of 
spying, year round lying."  Thank you, Sir.               
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Thank you Mr. Derek. 
The next speaker is Shri Prasanna Acharya.   
 

44 [RAJYA SABHA]



SHRI PRASANNA ACHARYA (Odisha): Thank you, Vice-Chairman, Sir. Give me 
permission to speak today in my mother tongue. 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  There are two speakers 
from your Party.  
 
SHRI PRASANNA ACHARYA:  I will be speaking in my mother tongue,  Odiya, today. 
"Sir today is a historic day and my party BJD is fully supporting the Constitution 
(Amendment) Bill that has come up. 
 Sir, I don't know whether due to the flaws involved in the 102nd Constitutional 
(Amendment) Bill that was brought earlier, to which Shri Manu Singhvi ji was referring 
or due to the misunderstanding and misinterpretation of Supreme Court, the Bill was 
nullified and the power of the State Government was taken away. We are very happy 
that the hon. Minister in his Statement of Objects and Reasons has stated that this 
Amendment has been brought with a view to strengthen the federal structure of this 
country. 

Sir, as Shri Derek ji was saying that in most of the Bills, either directly or 
indirectly, the powers of the States are being taken away by the Central Government. 
We are happy that through this Bill, the States are getting back their power and 
authority which was once taken away. Likewise, there have been legislations where 
the powers of the States were taken away and if those could also be restored and 
assigned back to the State Government by the Centre, it would make BJD happy. We 
will be the happiest party if all those powers taken away by the Centre from the States 
are restored. 

Sir, Mahatma Gandhi in his deliberations on Swaraj had been saying and his 
main focus was always aimed at economic equality. Gandhi ji used to say that when 
we are born equal, we have the right to equal opportunity and based on that the 
framers of our Constitution had made the provision of reservation in the Constitution 
of India. 

Sir, I would refer to two issues only as I am left with limited time. Moreover, 
another member from my party Shri Amar Patnaik will also analyze and deliberate on 
the given subject from a legal perspective. Many State Governments have devised 
their own reservation policies on various occasions for the people belonging to the 
OBC and SEBC castes. But all these policies have come under controversies and all 
have been referred to High Courts and Supreme Court and in most of the cases 
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(there are verdicts of five courts), the respective courts have rejected them. The main 
reason for rejecting them was the non-availability of any statistics or census data 
pertaining to SEBC and OBC in India. 

The first caste-based census was carried out during the British rule in 1932 and 
since then it has never been done again. And, the issues which the Congress party 
MP Shri Abhishek Manu Singhvi has been highlighting in his speech never got 
implemented. Therefore, our party BJD proposes that in the forthcoming census 
there should be at least a provision of caste-based census. If the caste-based 
census is carried out, then the reasons based on which the courts have been 
nullifying the cases earlier would be at least taken care of and we will get rid of that. 
This is my first point. Secondly, in Odisha there are 22.5 per cent STs, 16.25 per cent 
SCs and majority proportion of rest of the population is largely from the OBCs. 
Therefore, the Government of Odisha increased the reservation for OBC and SEBC 
which was earlier 11.25 per cent but the proposal was rejected by Odisha High Court 
as it crossed the 50 per cent ceiling. We, therefore, urge you, Sir, that necessary 
provision be made in the law and if need be let the Government come up with 
Constitution Amendments and at least power be vested with the State Government so 
that they could make provision to provide reservation beyond the 50 per cent ceiling. 

I wish to put forward two suggestions. First, the ceiling may be increased 
beyond 50 per cent and secondly, the forthcoming census should be conducted 
based on caste consideration so that in future any such legislation will be based on a 
correct data and courts cannot reject them. With these two proposals, I conclude my 
speech.Thank you. 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  The next speaker is Shri 
Tiruchi Siva. 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, I stand here on behalf of 
the DMK Party. I stand with my head held high belonging to a party which was the 
pioneer of social justice, a self-respect party to support this Bill, the 127th Amendment 
to the Constitution.  Sir, why I stand with my head held high because in the year 1927 
itself, that our parent party, the Justice Party, was ruling the Madras Presidency, the 
first communal G.O. was introduced providing reservations to all sections of the 
people. In 1951, the first Amendment to the Constitution was made.  Thanks to the 
struggle and agitation that happened in Tamil Nadu spearheaded by Thanthai Periyar, 
Arignar Anna, Dr. Kaliagnar and Kamaraj.  It was Pandit Jawaharlal Nehru who made 
the first Amendment to the Constitution providing reservation.  And this Government 
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has brought in this Amendment only out of compulsion.  What you had done, you are 
undoing now.  The Supreme Court on 5th May, 2021 in the Maratha case held very 
clearly that the President, on the recommendations of the National Commission for 
Backward Classes, would designate the communities to be included in the OBC list.  
It also observed that the States' power to make reservations, in favour of particular 
communities or castes, the quantum of reservations, the nature of benefits and the 
kind of reservations, and all other matters falling within the ambit of Articles 15 and 16 
remains undisturbed except with respect to identification of SEBCs. As a result of 
which, 671 OBC communities, their reservations in educational and employment 
institutions, were affected.  So it is a compulsion and I should mention here, at least, 
my colleagues in the opposition parties would have noted that and would have been 
happier, in all these years of this Government's rule, this is the first ever time they 
have mentioned, 'with a view to maintain the federal structure of this country.'                    
All these days, all their Bills that were enacted as laws here and their activities were 
unfederal.  This is the first ever time which is with a view to and in the consideration of 
the federal nature of this country, that too under the pressure or rather the situation 
has warranted that it has to be done that this Bill provides, empowers the States and 
Union Territories to select on their own and notify the OBC list in their respective 
States and Union Territories.  Secondly, the Minister of Social Justice in his 
introductory speech very proudly said that 4,000 medical college seats have been 
given to the OBCs because of their intervention.  Sir, I should say again that only 
because our party President and Tamil Nadu Chief Minister, Shri M.K. Stalin sought in 
the High Court of Madras through a writ petition that 27 per cent reservation should 
be allotted in the medical colleges which the States have shared with the Central 
pool, the Government was compelled because it would lead up to contempt of court.  
These things have to be considered because we stand here; you do everything out of 
compulsion and not with the intention of upholding the rights of the States or Union 
Territories because federalism is not a suitable word to you.  You always concentrate 
on one language, one nation, one religion, everything one-one-one.  But we are not 
for that.  It is a composite culture nation with features of multi-lingual, multi-regional 
and everything which has to be upheld, and that is the fundamental and unique 
feature of our Constitution.  Here I have to say again and very importantly in the same 
judgment the court has said that 50 per cent ceiling could be breached in case of 
exceptional circumstances.  But in this case, it is said that exceeding of ceiling limit 
without their being any exceptional circumstance, clearly violates Articles 14 and 16.  
Sir, whether to decide which is exceptional circumstance, lies with the court.                 
Any law that is legislated must be unambiguous.  So it is very imperative that we have 
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to address this ambiguity in such things.  What is this 'exceptional circumstances'?  
So we have to concentrate on all those things.  If a State or even the Centre legislates 
or includes something, the court may not accept that it is an exceptional 
circumstance.  So we insist two things very much.  Kindly look into the lifting of the  
50 per cent cap in providing reservations.  That is very, very important.  So also in 
Tamil Nadu, there are 80-90 per cent of Backward Classes communities.  The 
reservation is only 50 per cent. So if the States have to be duly provided with the 
share of the respective OBC communities in their States, the caste-wise census has 
to be conducted, which the Union Government has to take into consideration. This is 
very important.  Otherwise, the allocation of the reservation percentage to the 
respective communities in the States will not be proportionate.  So, the State-wise 
census should be immediately conducted.  We have to concentrate on lifting the                 
50 per cent cap which prevents us as, but for the reservation, the socially and 
educationally suppressed classes would not have come up.  We have come across 
centuries of suppression.  Thanks to the great fighting of, again to say, Periyar Anna, 
Kalaignar, Jyotirao Phule, Narayana Guru, Kamarajar and so many leaders and, on 
this path, our present leader, Mr. M.K. Stalin is leading and we will always fight for 
social justice causes, and we support this Bill only on this ground.  And, kindly 
hereafter whenever you attempt to do something, do that in the interest of the people, 
not out of the compulsion of the court.  Thank you very much, Sir.   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Thank you.  The next 
speaker is Dr. Banda Prakash. 
 
DR. BANDA PRAKASH (Telangana):  Sir, on behalf of our party, Telangana Rashtra 
Samithi, we support the 127th Amendment intended to restore the powers of the State 
Governments to maintain their list of the OBCs which was taken away by the earlier 
amendment.  Earlier, as all the speakers said, even in the Parliamentary Standing 
Committee, at the time of discussions on that amendment, several political parties 
stated the problem, that the amendment will take away the powers of the State.  But, 
at that time, the Floor Leader also had given an assurance that that will not be taken 
away.  But, unfortunately, it happened.  Now, we will appreciate the Government of 
India for rectifying their mistakes and giving back the powers of the State 
Governments.  Sir, before we go into the implementation, there is always a problem.  
The State has to maintain their lists.  But, the demand of the reservations is more in 
the States.  In several States, there are so many demands.  In Maharastra, the 
Marathas; in Rajasthan, the Gujjars and in other States, the other communities are 
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demanding for the more reservations.  With the 50 per cent cap on the reservations, 
we will not get particular reservation.  If you see the Central Government's directions 
also, in particular recruitments, sometimes when SCs population is increased, the 
BCs reservation is decreasing.  That is, only up to 50 per cent reservation we have to 
do.  You kindly go through the DoPT statements on the open competitions, civil 
services posts; the reservation implementation is around 25 per cent and odd points 
and not 27 per cent.  Sometimes it gets reduced more because of the 50 per cent 
cap.  The Telangana Government has given 34 per cent reservations to the local 
bodies.  We are compelled to go down to 24 per cent.  Always it is happening in the 
case of 50 per cent cap.  For 50 per cent, from which data, or what data is available 
for the Supreme Court?  On what basis, have they gone for only the 50 per cent?  
What is the scientific evaluation they got?  Since 1931, there is no census in India.  
Every time we are demanding.  In 2011, they did but after that it is not revealed so far.  
We had demanded number of times for the Backward Classes Census in the country.  
In 2018, on the floor of the House, former Home Minister and the present Defence 
Minister, Shri Raj Nath Singh assured the House that the Census will be conducted in 
2021 with OBC quota.  Even in August, 2018, his Ministry has given a statement that a 
roadmap will be decided and we will go for the OBC data collection in the census.  
But, as on today, nothing has been done.  We once again request the Government of 
India to please take care of implementing the OBC census.  Sir, without any data, 
how are they formulating any programmes?  Even regarding implementation of the 
reservations also, I wanted to bring it to the kind notice of the House that on a number 
of times reservation implementation is violated in higher educational institutions like 
IITs, IIMS, Central Universities. Even in PhD admissions also, the implementation of 
this policy is violated. Last time, we had a review of the financial institutions. In the big 
banks like State Bank of India, the pride of India; the reservation percentage is only  
19 per cent. Even the organization, which has to regulate the banks, the Reserve 
Bank of India, there also the reservation is very less. I request you to kindly see that 
the reservation should be implemented in a proper way. Sir, another point is we are 
demanding the reservation, but, it is only for the sake of equality. We even want 
political reservation also in the legislature. Our Telangana Government, under the 
leadership of our Chief Minister, K. Chandrashekar Rao, made a Resolution for 
reservation of 33 per cent for the Backward Classes in the legislature. Sir, almost 
eight years back, we had sent it to Delhi, and now we have to search as to where it is, 
what is the process, where is it going? Are you bringing it to the Parliament? What is 
your commitment on reservation of Backward Classes in the Parliament? How many 
Members belonging to Backward Classes are there in Lok Sabha, how many 
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Members belonging to Backward Classes are there in Rajya Sabha, kindly examine all 
these things, and you should go in for political reservation in State legislatures and 
Parliament.  

Sir, another point is that the judiciary is giving so many judgements against the 
Backward Classes. When it is coming to the Backward Classes, they will think of 
putting a cap. When it is EWS, why are they not thinking of putting a cap? The 
Central Government itself has violated the 50 per cent ceiling by giving 10 per cent 
reservation to EWS category. Why is the Supreme Court silent? They have increased 
it by 10 per cent, and now it is 60 per cent. Why are they silent? In the case of 
Backward Classes, they will think of creamy layer; they will think of putting a cap of            
50 per cent. Why not in other cases?  यह creamy layer कहा ंसे invent हुई?  Who has 
invented this creamy layer? Creamy layer की बात हमारी Backward Class को मालमू ही 
नहीं है। इसमȂ cream क्या है, layer क्या है, वे खाते नहीं हȅ, देखते नहीं हȅ। Who has invented 
this creamy layer? Is it placed in the Constitution, where is it placed, who is asking for 
the creamy layer?...(Time Bell rings)... आप ही creamy layer लाते हȅ और आप ही 
creamy layer लगाते हȅ। आप वीकर सेक्शन के ऊपर यह लगाते हȅ, तो जनरल केटेगरी मȂ भी 
creamy layer लाइए। 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : अब आप कृपया अपनी बात समाÃत करȂ। 
 
डा. बांडा Ģकाश : महोदय, मȅ बकैवडर् क्लास के बारे मȂ बात कर रहा हंू and we belong to 
Backward Classes.  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : आप एक िमनट मȂ अपनी बात समाÃत कीिजए। 
 
DR. BANDA PRAKASH: We wanted to express our views. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Six minutes. 
...(Interruptions)...  
 
DR. BANDA PRAKASH: Sir, in four hours’ time, we will get eight minutes, not six 
minutes. हमारे भाई लोग बोल रहे थे िक मोदी सरकार मȂ बकैवडर् क्लासेज को ज्यादा फायदा 
हुआ है। हमारी उन सब लोगȗ से िरक्वेÎट है at least you create a Ministry for Backward 
Classes. सब लोग  िमिनÎटर्ी मȂ रहते हȅ, माइनॉिरटीज़ वाले भी रहते हȅ, िवमेन को भी िमिनÎटर्ी 
िमलती है, बकैवडर् क्लासेज को क्यȗ नहीं, why are you neglecting the Backward Classes? 
Kindly create a Ministry for OBC also; this is our demand.  
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THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please conclude, समाÃत 
कीिजए। 
 
DR. BANDA PRAKASH: Sir, one last point. Please bring out a document on the 
policies or the implementation of policies or whatever your Government is doing. 
Kindly come out with a policy for the OBCs which constitute...(Time Bell rings)...             
60 crores of the Indian population. Without development of the Backward Classes, 
there is no development of the country. 
 
SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, in our system of judicial 
governance, view of the Judge or the court alone prevails rather than the view of the 
people. So, view of the judge or the court alone prevails, whatever is the written law, 
whatever is the evidence on record. It is only the view of the judge or the court. Now, 
rightly, our hon. Prime Minister has taken timely intervention, very quick intervention, 
by bringing this 127th Constitutional Amendment to set right the error as rightly pointed 
out by our senior lawyer Shri Abhishek also. Now, the States are empowered by our 
Prime Minister to identify the communities or the castes for the reservation. Then this 
Bill is to assert the primacy and supremacy of our Parliament in public policy matters.  
Our hon. Prime Minister has upheld the federal structure of our Constitution by 
bringing this Bill.  We thank our hon. Prime Minister.  With regard to reservation, there 
cannot be any speech without mentioning Madam hon. Amma.  She alone brought  
69 per cent. Even the Ninth Schedule of our Constitution was amended and the law 
providing 69 per cent reservation was included in it. Then with regard to 27 per cent, 
the notification should be by the Central Government subject to correction.  
Regarding the Madras High Court judgment, no appeal has been preferred by the 
Central Government magnanimously accepting the judicial verdict.  So, it shows the 
real intention of our hon. Prime Minister.  Our senior leader, Dr. Thambidurai will 
elaborate regarding the reservation and the contribution made by hon. Dr. Amma. 
Thank you, Sir.        
 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh):  Hon. Vice-Chairman, Sir, 
I thank you for giving me the opportunity to speak in Telugu language, which is my 
mother tongue.  
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"Sir, Yuvajana Sramika Rythu Congress Party fully supports the Constitution 
(One Hundred and Twenty-Seventh Amendment) Bill, 2021 brought by the Central 
Government. I would like to thank the Hon. Prime Minister, Shri Narendra Modi for his 
efforts in bringing this Bill and also the Hon. Chief Minister of Andhra Pradesh,                
Shri Y. S. Jagan Mohan Reddy for giving his Party Members full liberty to express 
their ideas in this august House.  

We welcome this Bill as it seeks to restore the power vested by the 
Constitution in the States and Union Territories to make their own lists of socially and 
educationally Backward Classes under Article 342A of the Indian Constitution. 

In the One Hundred and Second Constitution (Amendment) Act, 2018, three 
new articles, that is 342A, 366, and 338B were inserted to the Indian Constitution. 
Article 338B was in regard to the establishment of National Commission for Backward 
Classes. Article 342A pertained to the Central List of OBCs. Article 366 defined the 
socially and educationally backward classes. All the three Articles were inserted in the 
Constitution then.  

After the One Hundred and Second Constitution (Amendment) Act, confusion 
arose whether to consider the list prepared by the Centre or by the State for the 
socially and educationally backward classes. Hon. Supreme Court Judge delivered a 
ruling in May 2018 that the list prepared by the Centre should be considered for 
awarding OBC Status. There is a huge variation between the lists prepared by the 
Centre and the States. Sir, the intention of the Central Government in bringing this 
Constitution (Amendment) Bill is that there will be no injustice done in identifying the 
Other Backward Classes if the States are given the power in preparing their own lists. 
There are certain complications attached to this. As many people who are ineligible 
are also trying for this status, smaller Sates might witness immense pressure. By 
eligibility, I meant social backwardness and educational backwardness. Both should 
be the criteria. What is the objective of Indian Reservation System? That is the 
objective. 

This objective should never be diluted. Only those who are both socially and 
educationally backward should be eligible for this reservation. Sir, nowhere in the Bill 
it is mentioned that the lists prepared by the States of the socially and educationally 
backward classes should be approved by the National Commission for Backward 
Classes. There might have been a mention of policies of the National Commission for 
Backward Classes in the Bill, but when a doubt has arisen, it is the responsibility of 
the Central Government to clarify the doubt. Hence, I request the Central Government 
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to insert this point in the Constitution (One Hundred and Twenty-Seventh 
Amendment) Bill, 2021.  

All the States and Union Territories should compulsorily take the permission of 
the National Commission for Backward Classes before preparing their own lists of 
socially and educationally backward classes. This point should be inserted in the Bill.  

Sir, please allow me three more minutes.  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Thank you. 
 
SHRI SUBHAS CHANDRA BOSE PILLI: I request the Hon. Minister to consider my 
request and to insert the point in this Bill as many people are trying to take advantage 
of this Bill to get benefit illegally. But the rights of the people who are truly eligible for 
the reservation should be protected. Thank you, Sir. 
 
2.00 P.M. 
 
SHRI ELAMARAM KAREEM (Kerala): Mr. Vice-Chairman, Sir, I am supporting this 
Bill. We all know that the Government has come up with this Amendment out of a 
compulsion and as a way to rectify the mistake committed by it. It is a welcome step 
and we are all welcoming this decision. But, using this action to glorify the attitude of 
the Government towards the backward classes is actually mocking those sections 
which got hurt by the supporters of this Government. It is known by everyone as to 
what the past record of the Government is in this matter. Here, the Government was 
forced to act as the apex court intervened. It is also clear that the attitude of the BJP 
and its allies towards the weaker and marginalised sections of the society will never 
change. The religious minorities, Dalits and OBCs in the country know very well and 
they have learnt from their past experiences that this Government is against them, 
and they actually fear to live in this regime.  
 Sir, the partisan attitude of the Central Government on the issues of the OBC 
reservation was displayed when the Government had got an Amendment passed in 
Parliament in 2018, to provide the constitutional status for the National Backward 
Commission. It introduced a clause by which the power to notify a class ‘Socially and 
Educationally Backward Class’ was vested with the President, that is, the Union 
Government. At that time, in Parliament, the Opposition Members had pointed out 
that this may adversely affect the right of the States to identify OBCs. But, the 
Government brushed aside these objections. Till then, the Central Government 
through the National Backward Classes Commission was identifying OBCs for the 
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Central list while the State Governments through the State Backward Classes 
Commissions were undertaking that job for the State List.  The Supreme Court 
hearing a case regarding this amendment has, in May this year, interpreted the 102nd 
amendment as vesting sole powers with the President, i.e. the Union Government, to 
notify who the OBCs are.  The Supreme Court verdict decrees that the States by this 
Amendment have been deprived of this power.  They can only give suggestion to the 
President or to the National Backward Classes Commission.  This constituted a 
serious attack on the right of States to determine who OBCs are within their States.  
Though the Union Government has maintained that the Constitution Amendment was 
not meant to deprive the States of their rights, it did not take any steps to undo the 
damage till the recent days.  This required amending the Constitution to rectify the 
earlier mis-step.  Instead of doing so, the Union Government went for a review 
petition to the Supreme Court which was rejected.  The Union Government should 
have straightaway brought a Constitution Amendment to restore the rights of the 
States on identifying OBCs in the beginning of this monsoon Session.  Anyway, after 
wasting time, the Government has now decided to introduce a Constitution 
Amendment.  There are other issues also.  The reservation available to economically 
weaker sections is not applicable to the State of Kerala because the criteria which you 
have fixed is not suited to the State of Kerala.  Most of the deserving, eligible families 
in the State of Kerala are not getting the reservation meant for economically weaker 
sections because of the socio-economic conditions of the particular State.  So, I urge 
upon the hon. Minister to review the norms for getting reservation under the 
economically weaker sections of the society.  Another point is regarding the Christian 
community, especially the Dalit Christians in the country.  In the State of Kerala also, 
now the Nadar Christian community has been provided the reservation.  The High 
Court has struck it off because 50 per cent norm is not there.  Also, nobody is 
listening to the issues of Dalit Christians.  They are  also entitled for reservation.  Sir, 
the federal system of the country should be well protected.  The State's obligation is 
to undertake the emancipation of deprived sections of the community and eradicate 
inequalities.  When reservations create inequalities within the reserved caste itself, it 
requires to be taken care of by the State, making sub-classification and adopting a 
distributive justice method so that States' largesse does not concentrate in a few 
hands and equal justice to all is provided.  It involves redistribution and reallocation of 
the resource and opportunities and equitable access to all public and social good to 
fulfil the very purpose of the constitutional mandate and equal justice for all. We 
should have discussed the Constitution Amendment in the very beginning of the 
Session.  The valuable 20 days have been lost only because of the Government.  
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Nothing about the personal rights of the citizens of this country, which was attacked 
by snooping by external agencies like Pegasus, was allowed to be mentioned here.  It 
is this unconstitutional attitude that created all the problems in the House.  It should 
not be repeated.  With this, I conclude.  Thank you, Sir. 
 
Ģो. राम गोपाल यादव (उǄर Ģदेश): उपसभाध्यक्ष महोदय, मȅ आपका धन्यवाद करता हंू। मȅ इस 
सिंवधान सशंोधन िवधेयक का समथर्न करता हंू। इसमȂ कोई कन्Äयज़ून नहीं है, कोई सशंय या 
दुिवधा नहीं है। मȅ दो-तीन बातȂ कहना चाहता हंू, चूंिक समय बहुत कम है। पहली बात यह है िक 
इसके बाद राज्यȗ को सूची को बनाने और सशंोिधत करने का अिधकार िमलेगा, लेिकन इसका 
तब तक कोई लाभ नहीं है, जब तक 50 परसेन्ट िरज़वȃशन की जो कैप है, सीमा है, उसे बढ़ाया 
नहीं जाता।  क्यȗिक अभी जो जाितया ँOBC की सूची मȂ हȅ, अगर उनके अलावा कुछ नयी जाितया ँ
आयȂगी, मान लीिजए 7 परसȂट आ गयीं और उǄर Ģदेश मȂ 27 परसȂट िरजवȃशन है, तो िरजवȃशन 
27 परसȂट ही रहेगा, लेिकन ये 7 परसȂट आ जायȂगी, तो जो existing OBC communities हȅ, 
उनका नुकसान होगा।  OBC को लाभ तभी हो सकता है, जब इसकी सीमा को, 50 परसȂट की 
सीमा को बढ़ाया जाए। अन्यथा अगर िफर कोई मामला करȂगे, तो मराठा िरजवȃशन की तरह सुĢीम 
कोटर् उसको struck down कर देगा।  दूसरा यह है िक इसको इÇÃलीमȂट करने के िलए सही 
तरीका हो।  यह तब तक सही तरीके से नहीं हो सकता, जब तक इस देश मȂ caste census न हो, 
जातीय जनगणना न हो।  हर कÇयुिनटी की िकतनी सखं्या है, उसका एजुकेशन का परसȂटेज क्या 
है, िकतने नौकिरयȗ मȂ हȅ, क्लास वन मȂ िकतने हȅ, सȂटर्ल गवनर्मȂट मȂ िकतने हȅ, Îटेट गवनर्मȂट मȂ 
िकतने हȅ, िकतनी जमीन है, पक्का घर है, कच्चा घर है, िबना घर वाले हȅ -  जब तक यह तय 
नहीं होगा, तब तक राज्य सही तरीके से यह िडसाइड नहीं कर पायȂगे िक कौन सी ऐसी और 
जाितया ँहȅ, िजनको इस वगर् मȂ लाया जाए।  यह भी बहुत आवÌयक है। 
 अभी मȅ मोदी जी को सुन रहा था, माननीय सुशील मोदी जी को।  उन्हȗने बहुत सारी बातȂ 
कहीं।  ...(Ëयवधान)... इसीिलए मȅने सुशील मोदी जी कहा, तािक कन्Äयज़ून नहीं हो।   He may 
be technically correct, लेिकन factually यह बात सही नहीं है, वह मȅ अभी थोड़ी देर बाद 
बताता हँू।  इससे पहले मुझे आशंका इस बात की है िक चचार् चलती रहती है और जो चचार् चलती 
है, कई बार वह सही हो जाती है।  वह यह है िक जब नयी सूची बनेगी तो उǄर Ģदेश की 
गवनर्मȂट, भारतीय जनता पाटीर् की गवनर्मȂट, जो मौजूदा ओबीसी की जाितया ँहȅ, उनमȂ से तीन 
जाितयȗ को, यादव, कुमीर् और गूजर को - मान्यवर, आप भी गूजर ही हȅ - उससे बाहर कर देगी।  
यह चचार् है और आप आगे चल कर देिखएगा िक यह होगा ही।  कोई न कोई बहाना ढँूढ़ कर इन 
जाितयȗ को, िक इनमȂ पढ़े-िलखे हो गये -- हालािँक अगर caste census के िहसाब से सारी चीजȂ 
सȂसस मȂ आ जायȂ, तो ये कभी नहीं आउट की जा सकती हȅ, लेिकन ये की जायȂगी। 
 महोदय, मȅ यह कहना चाहता हँू िक यहा ँकई मंतर्ीगण बठेै हȅ।  डीओपीटी से पता कर 
लीिजए िक जब से ओबीसी के िलए आरक्षण लागू हुआ है, िकतने लोग, जो फाइनली क्लास वन 
सिर्वस मȂ, खास तौर से आईएएस, आईपीएस, आईआरएस मȂ सेलेक्ट हुए थे, वे टेर्िंनग के िलए 
नहीं भेजे गये और उनकी जगह unreserved category के दूसरे लोग भेज िदये गये।  आप पता 
कर लीिजएगा, मेरे पास सूची है।  अगर आप ओबीसी के हमददर् हȅ, तो यह पता कीिजए िक ये 
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लोग क्यȗ नहीं जा रहे हȅ।  सेलेक्ट होने के बाद उनके घरȗ पर िमठाई बटँ जाती है, लोगȗ की 
शािदया ँतय हो जाती हȅ, लेिकन पता चला िक वे टेर्िंनग के िलए नहीं भेजे गये।  िकसी से कह िदया 
िक आपका कर्ीमी लेयर का सिर्टिफकेट सही नहीं है, िकसी को कुछ बहाना बना कर या िकसी को 
न भेजने के िलए िकसी जनरल कैटेगरी वाले को Ģॉपर आईएएस मȂ आना है, तो उसको ऊपर 
लाने के िलए दो लोगȗ को रोक दीिजए, ऐसा भी होता है।  मȅ उधर जाता हँू, तो लोक सभा मȂ भी 
बीजेपी मȂ ओबीसी के इतने मेÇबसर् हȅ िक अगर वे चाहȂ तो सब पूरा हो सकता है, क्यȗिक वे अगर 
थोड़ा सा इधर-उधर हो जाएँ तो यह सरकार भी नहीं रह सकती, चाहे िजतनी बहुमत मȂ है, 
क्यȗिक ओबीसी ही बहुमत मȂ है।  इसके बावजूद ओबीसीज़ नेग्लेक्टेड हȅ।   

आपने इतना कहा, तो मȅ आपको बता रहा हँू।  माननीय मोदी जी, यजूीसी की सूचना के 
िहसाब से िहन्दुÎतान के 40 केन्दर्ीय िवÌविवǏालयȗ मȂ 1 अगÎत, 2020 को Ģोफेससर् की                     
313 पोÎट्स मȂ केवल 9 पोÎट्स भरी हुई हȅ, 304 खाली हȅ। ...(Ëयवधान)... एसोिसएट Ģोफेससर् की 
735 पोÎट्स मȂ से 38 भरी हȅ, 697 खाली हȅ, अिसÎटȂट Ģोफेससर् की 2,232 पोÎट्स मȂ से 1,327 
भरी हȅ, 905 इसमȂ भी खाली हȅ।  इसके अलावा मȅ ज्यादा आंकड़े नहीं दँूगा।  इग्नू मȂ 346 पोÎट्स 
हȅ, िजनमȂ से 66 परसȂट खाली हȅ, 115 भरी हȅ, 231 खाली हȅ।  IISER (Indian Institute of 
Science, Education and Research) मȂ 153 पोÎट्स हȅ, 86 भरी हुई हȅ और 67 खाली हȅ, यानी 
44 परसȂट इसमȂ भी खाली हȅ।  IISc मȂ 303 पोÎट्स मȂ से केवल 31 भरी हȅ, 272 खाली हȅ, यानी 
आज भी 90 फीसदी वैकȂ सी है। ...(Ëयवधान)... तो अगर आप लोग कहते हȅ िक हमने इतना िकया, 
इतना िकया, अगर िकया है, तो कागज पर करते रिहए और जमीन पर न उतारȂ, तो लाभ िकसको 
हो रहा है -  िकसी को लाभ नहीं हो रहा है। िकसी को लाभ नहीं हो रहा है। उपसभाध्यक्ष जी, आप 
मत किहएगा, मȅ खत्म कर दंूगा। मȅ लगातार सुन रहा था, यह सही है िक मंडल आयोग को भी, 
आपने कहा िक आपकी वजह से, आप थे या नहीं थे, आपने withdraw िकया इसिलए                       
Shri V.P. Singh was compelled to bring this. यह िरयेिलटी है। आपने वापस िकया, तब Ǜी 
वी.पी. िंसह साहब ने मंडल आयोग को लागू िकया। उसके बाद ही चुनाव करा िदये गये थे। जैसे ही 
आडवाणी जी ने कहा था िक हमȂ अगर िगरÄतार कर िलया जायेगा, उसी वƪ मȅ िवदडर्ॉ कर 
लूगंा, िबहार मȂ िगरÄतार कर िलये गये, िवदडर्ॉ कर िलया, तब Ǜी वी.पी.िंसह जी ने यह मंडल 
आयोग लागू कर िदया। खैर, मȅ यह मानता हंू िक आप जब-जब रहे, तब इन बकैवड्सर् की बात 
हुई, लेिकन अब जब आप ऐसी िÎथित मȂ हȅ, तब यह सब िÎथित क्यȗ चल रही है? माननीय सुशील 
मोदी जी यहा ँमौजूद हȅ या नहीं हȅ? नहीं हȅ। मȅ यह कहना चाहता हंू िक सुशील मोदी जी, आपकी 
बात सुनकर मुझे याद आता है िक जब मȅ हाई Îकूल मȂ पढ़ता था, तब सÎंकृत मȂ एक कहावत 
आती थी और बच्चȗ से एक्सÃलेन करने के िलए कहा जाता था िक “अहç ढपोरशंखनç, वदािम च 
ददािम न।”  मȅ तो ढपोरशंख हंू, बोलता हंू, देता नहीं हंू।  ये ढपोरशंख की बातȂ मत कीिजए। देना है 
तो ओ.बी.सी. को दीिजए, इन्हȂ मूखर् बनाने की आवÌयकता नहीं है, बहुत-बहुत धन्यवाद। 
 
Ǜी राम नाथ ठाकुर (िबहार): उपसभाध्यक्ष जी, मȅ सिंवधान सशंोधन िवधेयक के पक्ष मȂ बोलने के 
िलए खड़ा हुआ हंू। डॉ. राममनोहर लोिहया ने 1966 मȂ नारा िदया था-  
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‘ससंोपा ने बाधंी गाठं िपछड़े पावȂ सौ मȂ साठ, 
अंगेर्जी मȂ काम न होगा, िफर से देश गुलाम न होगा, 

राÍटर्पित का बेटा हँू या भगंी की सतंान, सबकी िशक्षा एकसमान, 
जो जमीन को जोते-बोये, वो जमीन का मािलक होव।े” 

 

सâ 1966-67 मȂ उन्हȗने नारा िदया था और उनका कहना था िक जीवट लाओ, जीवट और खाद 
बनने का काम सवणर् लोगȗ ने िकया था, राजनारायण जी ने िकया था, चन्दर्शेखर जी ने िकया था, 
एस.एम. जोशी जी ने िकया था, मधु िलमये जी ने िकया था, मधु दंडवते ने िकया था, मृगार पाण्डे 
ने िकया था। इन लोगȗ ने खाद बनने का काम िकया था। सâ 1977 मȂ जनता पाटीर् के चुनाव घोषणा 
पतर् मȂ साफ तौर पर था िक आरक्षण लागू होगा। मोरारजी देसाई जी, चन्दर्शेखर जी, अटल 
िबहारी वाजपेयी जी, आडवाणी जी जैसे बहुत सारे नेता थे, जनता पाटीर् का जो घोषणा पतर् बना 
था, उसमȂ ÎपÍट था िक आरक्षण लागू होगा, लेिकन िदनाकं 11-11-1978 को जब जननायक कपूर्री 
ठाकुर जी ने लागू िकया, तो उस समय की समÎयाओं और उस समय की िÎथितयȗ के बारे मȂ 
आपको जानकारी हो गई होगी और जानकारी है। उस समय आरक्षण लागू करना कोई मामूली 
चीज नहीं थी, लेिकन िदवाली के िदन िदनाकं 11-11-1978 को जननायक कपूर्री ठाकुर जी ने 
आरक्षण लागू िकया और 8 Ģितशत िपछड़े वगर् को, 12 Ģितशत अत्यंत िपछड़े वगर् को, 3 Ģितशत 
मिहलाओं..  3 Ģितशत आरक्षण पढ़ी-िलखी मिहलाओं को उन्हȗने िदया। इतना ही नहीं नीतीश 
कुमार जी जब आये तो मिहलाओं को 50 Ģितशत आरक्षण Ģमुख मȂ िदया, मुिखया मȂ िदया, वाडर् 
पिरषà मȂ िदया और अन्य मामलȗ मȂ िदया और आरक्षण लागू िकया। हम आपके माध्यम से सरकार 
से िनवेदन करना चाहते हȅ िक Ģो. राम गोपाल बाब ूने जैसा कहा उस िहसाब से िशक्षा के के्षतर् मȂ 
institutions मȂ िजतनी भी जगहȂ खाली हȅ, उन जगहȗ को भरा जाए,  िनिÌचत रूप से भरा जाए। 
हम आपके माध्यम से यह िनवेदन करना चाहते हȅ िक आरक्षण को वतर्मान भारत सरकार ने िजस 
िदल से लाने का काम िकया है, उसी िदल से उस पर अमल करने का काम करे। शुरुआत मȂ 
िंसघवी साहब और सुशील कुमार मोदी जी ने बहुत अच्छे ढंग से समझाने का काम िकया। व ेतो 
महान वकील हȅ, उन्हȗने अपने तकș से इसको बताने का काम िकया, इसिलए हमारी यह मागँ है 
िक जाित जनगणना को शुरू िकया जाए और जो अत्यंत िपछड़े वगर् मȂ हȅ, जो समाज के अित मȂ हȅ, 
उनकी समÎयाओं के िनदान के िलए एकमातर् उपाय जनगणना करना ही है। इन्हीं चन्द शÅदȗ के 
साथ मȅ िंसघवी साहब को बताना चाहता हँू : 
 

"चमन को सींचने मȂ पिǄया ँकुछ झड़ गई हȗगी, 
यही इÊज़ाम है मुझ पे चमन से बेवफाई का। 

मसल डाला िजसने चमन की किलयȗ को खुद अपने हाथȗ से, 
वे दावा कर रहे हȅ अब चमन की रहनुमाई का।"  

  
इन्हीं चन्द शÅदȗ के साथ मȅ अपनी बात खत्म करता हँू। जय िहन्द, जय भारत। 
 
Ģो. मनोज कुमार झा : शुिकर्या, उपसभाध्यक्ष महोदय। यह एक ऐितहािसक क्षण है। इस सतर् मȂ 
सभंवत: दूसरी बार पूरा सदन एक मत से इकƻा है, लेिकन इस ऐितहािसक क्षण की िवडंबना 
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देिखए िक इितहास िमटा करके इितहास रचते हȅ टȂट, शािमयाना लगा करके, यह उिचत नहीं 
लगता है।  
 मान्यवर, मȅ अपने वƪËय की शुरुआत मȂ आपका Ģोटेक्शन चाहते हुए एक छोटी सी चीज़ 
अपने सारे सािथयȗ के साथ शेयर करना चाहता हँू।  हमारे सीिनयर हȅ Îवगीर्य डा. तुलसी राम, 
िजनकी दो आत्म कथाएँ - मुदर्िहया और मिणकिर्णका हȅ। मȅ समझता हँू िक ये सदन मȂ ही नहीं, 
बिÊक नीित-िनमार्ता सबको पढ़नी चािहए, क्यȗिक बहुजन िंचता के िलए बहुजन िंचतन आवÌयक 
है। सर, उसमȂ ऐसा है िक वे बच्चे हȅ, वे बहुत तेज िवǏाथीर् थे। Îकूल के हेडमाÎटर साहब कहते हȅ 
िक लड़का बहुत अच्छा है, लेिकन हिरजन, दिलत है। इसके बाद िडÃटी साहब बोले िक और 
िकतने हिरजन, दिलत बच्चे पढ़ते हȅ। खुद िडÃटी साहब उसी पÍृठभिूम से आते हȅ। उस बच्चे यानी 
तुलसी राम को कहा गया था िक अपने घर से एक लोटा तथा एक थाली लाए और यह बात िकसी 
को नहीं बताए, क्यȗिक वह दिलत है और िडÃटी साहब भी दिलत हȅ। सवैंधािनक आदेशȗ और 
जातीय सभंाव के िदखावे की आड़ मȂ जाित ËयवÎथा बदÎतूर जारी थी, िजससे जूझता हुआ तुलसी 
राम जी का Ëयिƪत्व िवकिसत हुआ।  
 सर, करोड़ȗ की सखं्या मȂ तुलसी राम आज भी हȅ और करोड़ȗ की सखं्या मȂ वे सÎंथाएँ आज 
भी हȅ, जो.... चूिँक मȅ यहा ँएक मेÇबर ऑफ पािर्लयामȂट की हैिसयत से बोल रहा हँू, मȅ जानता हँू 
िक मेरी बात कई लोगȗ की बात होगी। जो सÎंथाएँ इस तरह के िनणर्य देती हȅ, िजन िनणर्यȗ मȂ 
िवसगंितया ँहोती हȅ, उनके अपने पूवार्गर्ह होते हȅ। वे खुद अपने पूवार्गर्हȗ को िनणर्य का चÌमा पहना 
करके हमारे समक्ष रखते हȅ।  
 सर, जैसा िक मȅने कहा िक मȅ इस िबल के पक्ष मȂ हँू और सबसे बड़ी बात यह है िक हम जब 
इस िबल की चचार् करȂ, तो सभंवत: मȅ इस पर माननीय मंतर्ी जी की तवज्जो चाहँूगा और उनसे 
आगर्ह करँूगा िक Clause 1, sub-clause 2 को फौरी तौर पर अमȂड िकया जाए। आप इसमȂ 
कहते हȅ िक it shall be in operation from 15th August, 2018, तो मȅ समझता हँू िक बीच की 
सारी िवसगंितया,ँ anomalies खत्म हो जाएँगी और Statement of Objects and Reasons का 
जो चौथा पैरा है, उसकी कोई जरूरत आपको नहीं होगी।  
 माननीय उपसभाध्यक्ष महोदय, मȅ आपके माध्यम से एक बात कहँू िक 2011 मȂ हमारे 
राÍटर्ीय अध्यक्ष लाल ूजी, मुलायम िंसह जी, शरद यादव जी और कई साथी, कणार्टक, तिमलनाडु 
के सािथयȗ के ǎारा जातीय जनगणना की बात हुई, उसको incorporate िकया गया। इसी सदन 
मȂ मȅने कई दफा सवाल पूछे िक उन आँकड़ȗ का क्या हुआ, तो कहा गया िक आँकड़ा corrupt हो 
गया। सर, corruption ढंूढ़ना पड़ेगा िक यह आँकड़े मȂ है या मानस मȂ है, क्यȗिक मानस का 
corruption आँकड़ȗ के corruption मȂ तÅदील हो जाता है। अब कहीं बात नहीं बनेगी। मȅ आपको 
जातीय जनगणना सुिनिÌचत करने के िलए क्यȗ कह रहा हँू? कल लोक सभा मȂ भाजपा की जो 
लीड Îपीकर थीं, उन्हȗने आंकड़े मागँ िलए। उसे मȅ Freudian slip नहीं मानता हँू। वह Freudian 
slip नहीं था, वह अंदर की आवाज़ थी, िजसे हर बहुजन िंचता का Ëयिƪ जमीन से महसूस कर 
रहा है, अत: उस िंचता को दरिकनार मत किरए। आंकड़े चािहए। आंकड़े क्यȗ चािहए, यह मȅ 
आिखरी मȂ कहँूगा। मȅ आपको अभी हाल के िदनȗ की बात बताता हँू। मȅ िजस राज्य से आता हँू, वहा ँ
एक मागँ बलवती हो उठी। वह मागँ है िक साहब, पता चलना चािहए िक िमƺी कौन ढो रहा है, 
िगƺी कौन ढो रहा है, ठेला कौन चला रहा है, शहरȗ मȂ आकर छोटे-छोटे काम कौन कर रहा है? 
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िबहार मȂ जाितगत जनगणना की बात हुई। इतना दबाव िक जब नेता Ģितपक्ष तेजÎवी जी ने कहा, 
मुख्यमंतर्ी जी साथ आए और हम सबने, पूरे िवधान मंडल ने Ģधान मंतर्ी जी से वƪ मागँा है। हमȂ 
उÇमीद है िक Ģधान मंतर्ी जी इतने महत्वपूणर् सवाल पर वƪ दȂगे, तािक लोगȗ की िंचता से रूबरू 
हो सकȂ  और मȅ समझता हँू िक यह बेहद आवÌयक है। Sir, many things were said by                  
Dr. Abhishek Manu Singhviji. सर, हम कतार बढ़ाने को Îवतंतर् हȗगे। आपने इसे राज्यȗ को 
देकर federalism का सÇमान िकया है। बड़ी खुशी हुई िक सहकारी सघंवाद बोलते थे, कम से कम 
कभी याद तो आया। सर, यह जो एक बात है िक कतार बढ़ेगी, लेिकन आपने क्या िकया हुआ है, 
50 की टोपी पहनाई हुई है। सर, इस टोपी को हटाना होगा। यह टोपी अिधकार के ĢÎफुटन की 
राह मȂ बाधा है। यह टोपी सवार्ंगीण Ģितिनिधत्व की राह मȂ बाधा है। मंतर्ालय, सिचवालय, 
िवÌविवǏालय से लेकर कहीं भी देख लीिजए, अभी भी Ģितिनिधत्व अत्यंत आंिशक है। महोदय, 
यह िसफर्  मेरे दल और मेरी िंचता का िवषय नहीं है। मेरा मानना है िक नीित आयोग मȂ एक नीयत 
ĢकोÍठ भी होना चािहए। नीित आयोग मȂ नीयत ĢकोÍठ की बेहद आवÌयकता है, क्यȗिक भारतीय 
लोकतंतर् की कÊपना न्याय और खास तौर पर सामािजक न्याय के बगैर नहीं हो सकती है। और, 
यह साकेंितकता नहीं हो सकती है िक इतने मंितर्मंडल का िवÎतार हुआ, फलाना, फलाना! It has 
to be translated into reality. इसे ज़मीन पर उतरना होगा, िजसमȂ मȅ बहुत कमी देख रहा हँू। 
सर, 2011 मȂ जब जाितगत जनगणना की बात हुई, तो कहा गया - दुिनया के हमारे सबसे बड़े दल 
को िजस एक सगंठन से बहुत Ģेरणा िमलती है, उन्हȗने कहा - We are ready for categories, 
but we are not ready for caste enumeration. सर, इस माइंडसैट को बदलना होगा। जैसा िक 
मȅने शुरू मȂ कहा िक अगर हमारे मुÊक से जाित नहीं जा रही है, तो इसिलए, क्यȗिक हमारी रगȗ 
मȂ, नसȗ मȂ जाितगत सोच है और वह सोच बदलनी होगी। सर, िसफर्  तीस सेकंड और दे दीिजए, 
क्यȗिक मȅने वादा िकया था िक मȅ क्यȗ जाितगत जनगणना की बात कर रहा हँू। आिखरी बात, 
िसǉिंलगÈया कन्नड़ poet हȅ, उनकी िहन्दी मȂ अनूिदत एक किवता को मȅ एक िमनट मȂ पढ़ दँूगा। 

 
"भखू से िबलिबलाते, िगƺी-िमƺी ढोने वाले,  

मार खाकर बठेै हुए, ऐसे मेरे लोग, 
खेतȗ मȂ बीज बोने वाले, सूरज की आँच मȂ तपने वाले,  
फसलȗ की कटनी मȂ पसीने मȂ तरबतर, ऐसे मेरे लोग, 

पेट पर कपड़ा बाधेँ, थक-हारकर बठेै,  
खाली हाथ लौटने वाले, ऐसे मेरे लोग।" 

 
 सर, इन लोगȗ की गणना चािहए। इनकी गणना होगी, तो देश िवकिसत होगा। 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : धन्यवाद, मनोज कुमार झा जी। 
 
Ģो. मनोज कुमार झा : सर, तीस सेकंड और दे दीिजए। सर, चार िदन बाद 15 अगÎत आ रहा है। 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : Ãलीज़ समाÃत कीिजए। 

[11 August, 2021] 59



 
Ģो. मनोज कुमार झा : सर, मेरा आगर्ह है िक आप सुन लीिजए। सर, तीन-चार िदन बाद 15 
अगÎत आ रहा है और 15 अगÎत को झंडा फहरेगा। 'जन गण मन अिधनायक जय हे।' सर, िसफर्  
झंडोǄोलन 15 अगÎत नहीं है। मूÊयाकंन हो िक यह जन गण मन कौन है, इसकी पड़ताल नहीं 
होगी, तो सब बेमानी है, जय िहन्द! 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : मनोज कुमार झा जी, धन्यवाद। जय िहन्द! 
 
DR. NARENDRA JADHAV (Nominated): Mr. Vice-Chairman Sir, I rise to 
wholeheartedly support this Constitution Amendment Bill. This Constitution 
Amendment Bill amends the Constitution to restore the powers of States and Union 
Territories to prepare their own list of Socially and Educationally Backward Classes.  
This Amendment seeks to undo the Supreme Court's ruling in the case of Maratha 
reservation. In that ruling, the Supreme Court had upheld the 102nd Constitution 
(Amendment) Act which gave constitutional status to the National Commission for 
Backward Classes. The Supreme Court, however, had empowered the hon. 
President of India to determine the communities to be included in the State OBC List 
on the recommendations of the National Commission for Backward Classes.  Had the 
State List of OBCs were abolished, nearly one-fifth of the total OBC communities 
would have lost access to affirmative action and affirmative action policies thereby 
irreparably and adversely impacting them. This is precisely what this constitutional 
amendment is being corrected by the present Constitution Amendment. The State 
List of OBCs will now be completely taken out of the ambit of the hon. President and 
will be notified by the State Assembly when the proposed Bill gets passed.                       
I commend the Government for ensuring social justice to Socially and Educationally 
Backward Classes by bringing out this Constitution (Amendment) Bill and standing 
up to the motto Sabka Sath, Sabka Vikas.  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Shri Abdul Wahab; not 
present.  Shri Sanjay Raut. 
 
Ǜी संजय राउत (महाराÍटर्) : सर, कल तक इस सदन मȂ डेडलॉक था, आज लॉक खुल गया है।  
सरकार the Constitution (127th Amendment) Bill, 2021 लेकर आई है, िजस पर सबकी 
सहमित बनी, हम चचार् भी कर रहे हȅ और पेगासस के बारे मȂ हम शाम को बात करȂगे।  यह िबल 
ऐितहािसक और कर्ािंतकारी है।  अगर यह िबल कर्ािंतकारी है, तो इस कर्ािंत का Ǜये महाराÍटर् मȂ 
चल रहे मराठा कर्ािंत आंदोलन को देना पड़ेगा, िजसकी वजह से आपको यह िबल लाना पड़ा।  
अपने हक़ के िलए लाखȗ मराठा युवक एवं बच्चे सड़क पर उतरे और उन्हȗने बहुत ही disciplined 
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तरीके से आंदोलन िकया।  उस आंदोलन के दौरान न तो कहीं  law and order की कोई समÎया 
खड़ी हुई, न िकसी के ऊपर पत्थर पड़ा और न कहीं एक शीशा टूटा।  इसके िलए सरकार को 
आज यह िबल लाना पड़ा है।   
 इस िवधेयक के तहत राज्य सरकार को ओबीसी के िलए आरक्षण की सूची तैयार करने 
और अपने िहसाब से उन्हȂ आरक्षण देने का अिधकार िमल जाएगा।  इसके िलए महाराÍटर् के मुख्य 
मंतर्ी उǉव ठाकरे जी, िडÃटी सीएम अिजत पवार जी तथा अशोक चËहाण जी, ये सब िदÊली 
आए, Ģधान मंतर्ी जी से िमले और उनसे आगर्ह िकया िक जब तक आप यह अमȂडमȂट नहीं करȂगे, 
तब तक हम आगे नहीं जा सकते।  महाराÍटर् ने, मराठा समाज ने इसके िलए एक लÇबी लड़ाई 
लड़ी है, लेिकन क्या इस सशंोधन के बाद मराठा आरक्षण का मागर् साफ हो जाएगा?  मुझे लगता 
है यह नहीं होगा, बिÊक अभी और इतंजार करना पड़ेगा, क्यȗिक 5 मई को सुĢीम कोटर् ने एक 
फैसला िदया और महाराÍटर् की असेÇबली ने जो मराठा आरक्षण का कानून बनाया था, उसे खत्म 
कर िदया।  जब कोटर् ने यह कहा िक िकसी समाज को सामािजक और शैक्षिणक रूप से िपछड़ा 
घोिषत करने का अिधकार राज्यȗ को नहीं, बिÊक केन्दर् को है, तो महाराÍटर् मȂ बहुत बड़ा हंगामा हो 
गया और वहा ँ िफर से आंदोलन शुरू हो गया।  कोटर् ने 1992 के इंिदरा साहनी versus केन्दर् 
सरकार मामले का जो फैसला है, उसे कायम रखा।  वह फैसला यह था िक िकसी भी आधार पर 
िरज़वȃशन का कोटा 50 परसȂट से ज्यादा होने पर जो रोक लगाई गई थी, वह कायम रहेगी।  राज्य 
अपनी तरफ से िरज़वȃशन की िलÎट मȂ िकसी और कÇयुिनटी का नाम नहीं जोड़ सकते और यह 
फैसला National Commission for Backward Classes करेगा।  जो राÍटर्ीय िपछड़ा आयोग है, 
उसे वषर् 2018 मȂ मोदी सरकार ने बनाया। वषर् 2018 मȂ जो 102वा ंअमȂडमȂट िकया, क्लॉज़ 342A 
पेश िकया और इस अमȂडमȂड की तरह उस कमीशन को जो अिधकार िदया है, उससे यह हो गया 
िक पूरे राज्य के अिधकार केन्दर् के पास आ गए। सबने उसी वƪ चेतावनी दी थी िक आप इतने 
ज्यादा अिधकार एक कमीशन को, केन्दर् को मत दीिजएगा, राज्य के अिधकार मत छीिनएगा, 
लेिकन सरकार ने उस वƪ गलती की थी और गलती के बावजूद सरकार अपनी ही पीठ थपथपाने 
लगी। सर, बात ऐसी है िक यह उनकी आदत है। उनसे सीखना चािहए िक गलती का भी event 
कैसे करȂ! 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): सजंय जी, आप चेयर की तरफ देखकर बोिलए। 
 
Ǜी संजय राउत : िफर गलती दुरुÎत करने के बाद उसका उत्सव मनाने का event, यह सरकार 
से सीखना चािहए। उनके पास इतना confidence कहा ंसे आता है, यह मुझे नहीं मालमू। अगर 
इतना confidence है, तो थोड़ा हमȂ भी उधार दे दीिजए। यहा ंभी थोड़े confidence की ज़रूरत है। 
  आज आप यह िबल लेकर आए हȅ, लेिकन यह िबल आधा-अधूरा है। इस िबल मȂ अमȂडमȂट 
के बावजूद भी आपने आरक्षण पर जो 50 परसȂट की सीिंलग रखी है, वह 30 साल पुरानी है। 
...(Ëयवधान)... 30 साल बाद अगर आप उसे ऊपर नहीं बढ़ाएंगे, तो आपने आज जो यह अमȂडमȂट 
िकया है, आप उसमȂ कुछ और बदलाव करȂगे। इस सदन मȂ हमारे सभंाजी छतर्पती जी बठेै हȅ, ये 
आंदोलन के नेता थे। जो आंदोलन चला, उसमȂ कोÊहापुर के हमारे सबसे बड़े नेता छतर्पती जी थे। 
आज उनके मन मȂ भी यही भावना है िक 50 परसȂट आरक्षण की मयार्दा बढ़नी चािहए। आज 
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महाराÍटर् ही नहीं, बिÊक देश भर के ओबीसी-बीसी के लाखȗ युवा हमारी तरफ देख रहे हȅ िक हम 
क्या करने जा रहे हȅ। महाराÍटर् छतर्पित िशवाजी महाराज की भिूम है। हमारे हाथȗ मȂ हमेशा राÍटर् 
के सरंक्षण के िलए तलवार रही है या बदूंक रही है। यह आपको मालमू है और यह हमारा धंधा रहा 
है। हमारे हाथȗ मȂ कभी तागड़ी-तराजू नहीं आया है। ...(Ëयवधान)... न चोपड़ी आयी है। 
...(Ëयवधान)... हम तो लड़ते रहे हȅ, इसीिलए सामािजक न्याय की आस लेकर हम आज यहा ंखड़े 
हȅ।  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : Ãलीज़ समाÃत कीिजए। 
 
Ǜी संजय राउत : यह सोशल जिÎटस का मामला है। यह political and social engineering का 
मामला नहीं है। ...(Ëयवधान)... सर, दो सेकंड दे दीिजए। सर, छतर्पित िशवाजी महाराज के वंशज 
छतर्पित शाहूजी महाराज ने अपने राज्य कोÊहापुर मȂ सामािजक न्याय Îथािपत करने के िलए देश 
मȂ सबसे पहले कदम उठाए थे। 26 जुलाई, 1902 यानी 119 साल पहले छतर्पित शाहूजी महाराज ने 
यह एलान कर िदया था िक उनके राज मे सभी सरकारी नौकिरया ंऔर Îकूल कॉलेजेज़ मȂ अब से 
दिलत, िपछड़ȗ और आिदवािसयȗ के िलए 50 परसȂट आरक्षण िदया जाएगा। एससी-एसटी, 
ओबीसी को 50 परसȂट आरक्षण देने वाला वह राजा महाराÍटर् का था। ...(Ëयवधान)... वह राजा 
मराठा था। ...(Ëयवधान)...  आज वही मराठा समाज महाराÍटर् मȂ अपने हक के िलए सड़क पर 
उतरा है और न्याय मागं रहा है। ...(Ëयवधान)...   
 
 THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Thank you, Sanjayji.  
The next speaker is Shri Binoy Viswam.   
 
Ǜी संजय राउत : उसे भीख नहीं चािहए, उसे अिधकार चािहए। मुझे िवÌवास है िक सरकार                   
50 परसȂट की मयार्दा को बढ़ाएगी और पूरे देश के ओबीसी को, िपछड़े लोगȗ को न्याय देगी।  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Shri Binoy Viswam, not 
present.  Shrimati Vandana Chavan. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra):  Sir, on behalf of the Nationalist 
Congress Party, I stand to support the Constitution (One Hundred and Twenty-
Seventh Amendment) Bill, 2021.  As per para 4 of the Statement of Objects and 
Reasons, the Government has brought in this Constitution Amendment to adequately 
clarify that the State Governments and Union Territories are empowered to prepare 
and maintain their own State List/Union territory List of SEBCs.   This has come after 
the Supreme Court judgment which held that the powers of the States and the Union 
Territories had been denuded after the passage of the 102nd Constitution Amendment. 
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 There are two questions which come to my mind and I would like to put 
forward here with the limited time that I have.  Question one is, which many of the 
hon. Members have also asked: could we, or should we, not have incorporated this 
so called 'adequate clarification' in the 102nd Constitution Amendment itself?  The 
adamant stand of the Government at that time in the Committees and in the House 
has shown us this result.  

Sir, unfortunately, in Maharashtra, this blatant adamant attitude of the 
Government cost us a lot.  We saw disharmony, unrest, state of confusion, protest, 
rallies, spate of litigation and blame games, and, then, lakhs of youngsters who 
became part of this protest, have been, unfortunately, affected with long-term 
implications.  Sir, we belong to the highest law-making body.  Our role, Sir, here is to 
legislate and enact laws; not just enact laws but good laws, sound laws; and, to have 
a sound law, it is necessary that it is easy to understand, it is clear in its content and 
intent, it is unequivocal and it is unambiguous.  Let us ask ourselves whether the 
102nd Constitution Amendment passed this test.  Unfortunately, when the                       
102nd Constitution Amendment was passed, we saw members of the community 
running helter-skelter, from pillar to post to find out the interpretation of this law.  Not 
only the common people, people like us also went to legal experts to find out its 
interpretation.  Not just this, this is again endorsed by two judgements of the 
Supreme Court which show divided house.  
 Sir, who is responsible for this?  The question which comes to my mind is: was 
it incompetent drafting of the Government, by the Government rather, or, was this 
insensitivity to the issue or was it a deliberate step to seed unrest so as to wean away 
a large chunk of the population from the real issues that emanate from false promises 
given by this Government, employment, price rise and several other issues?   
 Sir, the second question which I want to put forth is: by passing this 
amendment Bill, will we be able to do justice to the people who are anxiously waiting 
for it and the answer is a clear 'no'.   Sir, we are all aware, and, Abhishek Manu 
Singhvi ji also mentioned, that almost all the States have already got a quota of more 
than 50 per cent.  In effect, this Bill is giving us the power to make the list but 
unfortunately, without any action.  So, what is the use of this kind of a Bill?  If the 
Government is really keen on doing justice, it will have to iron out the hurdle created 
by Indira Sawhney judgement, and, the Government will have to compile an empirical 
data of people seeking reservation, that too, without disturbing the present 
reservation and will have to work out a formula with consensus of the States.  Thirdly, 
the concepts of the geographical test for far-flung and remote areas and the social 
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test for deprivation of the mainstream as a criterion to fall under the exceptional 
category in the Indira Sawhney case will have to be revisited.   
 We have to be mindful of the fact that India is a fast urbanizing country.  People 
from remote and far-flung areas are migrating to cities in search of livelihood.  They 
settle in illegal and vulnerable settlements and still, they are identified as a deprived 
lot.  Is this lot not going to be taken into account by the Indira Sawhney's case?  
Lastly, Sir, the fourth point is that we will also have to consider that the minorities, the 
Muslims and others are also taken care of while developing this formula so as to 
maintain a judicious balance.   
 While concluding, I would say that I support the Bill but I condemn that is it not 
in the form which would assure justice to the people or the class of citizens that it is 
meant for.  Thank you. 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  सजंय िंसह जी, इस िबल पर आपको बोलना था, लेिकन 
वासन जी ने request की है िक उनका तीन बजे डॉक्टर के पास appointment है I  आप उनके 
बाद बोिलएगा। 
 
SHRI G. K. VASAN (Tamil Nadu): Sir, I rise to support the Constitution                       
(127th Amendment) Bill to give back the powers to the States to maintain their own 
OBC list.  Sir, I feel that this Bill has been brought with a good intention to protect the 
rights of the OBCs and improve their economic conditions.  This Bill will also ensure 
employment and admission in the educational institutions for the OBCs.  Sir, we had 
a practice of separate OBC lists drawn by the Centre and each State concerned.  It is 
understood that if the State List were to be abolished, then, 671 OBC communities 
could lose their OBC status and access to reservation in the educational institutions 
and one-fifth of the community could have been impacted in appointment of jobs in 
various sectors. 

Now, the Central Government, I would say, has taken the first opportunity to 
rectify the situation by bringing the law to give powers to the States to make changes 
in the OBC list.  I think, Sir, this is a timely intervention by the Central Government.  
To conclude, I would like to tell the Minister that the State of Tamil Nadu has a 
reservation of 69 per cent which includes 50 per cent of Backward Classes,                       
18 per cent of Schedules Castes and 1 per cent of less populated Scheduled Tribes.  
Whenever there is a demand for providing more reservation, for including more 
communities under reserved categories, we will be facing the problem of 50 per cent 
ceiling on reservation.  I would like the Central Government to find a way to solve this 
problem.  With this, I support the Bill on behalf of my party.  Thank you very much.   
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Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदÊली):  सर, आपने इस महत्वपूणर् िबल पर मुझे अपनी 
बात कहने का मौका िदया, इसके िलए आपका धन्यवाद।  मȅ इस सशंोधन िवधेयक का समथर्न 
करने के िलए आम आदमी पाटीर् की ओर से खड़ा हुआ हंू।  यह सरकार जब िपछड़ȗ के िहत मȂ 
कोई बात कहती है, इनके मंतर्ी और तमाम सासंद िपछड़ȗ और दिलतȗ के िहत मȂ तमाम योजनाएं 
लागू करने की बात जब कह रहे थे, तो मुझे हंसी आ रही थी।  मुझे हंसी आ रही थी इनकी 
कायर्Ģणाली को याद करके। ...(Ëयवधान)... यह वही भारतीय जनता पाटीर् है, िजसके राज मȂ 
उǄर Ģदेश के अंदर आिदत्यनाथ जी की सरकार मȂ िपछड़ा वगर् आयोग की िरपोटर् है। 
...(Ëयवधान)... यह क्या हो रहा है?  िफर मȅ बठै जाता हंू, आप इन्हीं को बोलने दीिजए।  ये लोग 
क्या कर रहे हȅ?    
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर):  Ãलीज़, आप बोिलए।  
 
Ǜी संजय िंसह:  राÍटर्ीय िपछड़ा वगर् आयोग की यह िरपोटर् है, िजसमȂ यह साफ तौर पर कहा गया 
है िक 69 हज़ार िशक्षक भतीर् मȂ 22 हज़ार नौकिरया ंिपछड़े वगर् के लोगȗ को िमलनी थीं।  उनको 
मातर् 3.8 Ģितशत आरक्षण िदया गया, उनकी 18 हज़ार नौकिरया ंखा लीं।  सर, यह हकीकत है।  
यह राÍटर्ीय िपछड़ा वगर् आयोग की िरपोटर् है।   
 सर, यहा ंपर बात हो रही थी िक मंडल कमीशन का सपोटर् िकया। सदन के अंदर तो कम 
से कम झठू मत बोलो।  आपका इितहास है, Îवगीर्य िवÌवनाथ Ģताप िंसह जी की सरकार ने जब 
मंडल कमीशन लागू िकया था, तो आप कमंडल लेकर पूरे देश मȂ िनकल गए थे। उस कमंडल मȂ 
भी आप क्या कर रहे हȅ - Ģभ ुǛीराम के नाम पर, मयार्दा पुरुषोǄम भगवान Ǜीराम के नाम पर जो 
मंिदर बन रहा है, और कोई कारर्वाई नहीं हो रही है।    

मान्यवर, िजस उǄर Ģदेश का मȅ रहने वाला हंू, वहा ंपर बहराइच के अदंर दिलत का 
बच्चा घोड़ी पर चढ़ता है, तो उसको पीटकर लहू-लुहान कर िदया जाता है।  उस उǄर  Ģदेश  मȂ  
हाथरस  काडं  होता है।  रात को दो बजे एक दिलत की बेटी को जला िदया जाता है।  उसी उǄर 
Ģदेश मȂ बिलया के अंदर जयĢकाश पाल, जो िपछड़े वगर् का है, सारी सरकार के सामने, सीओ के 
सामने, एसडीएम के सामने उसकी हत्या कर दी जाती है।  आज यह हालत है, इनके राज्यȗ मȂ 
क्या हो रहा है, यह मȅ िदखाना चाहता हंू। गुजरात के अंदर मंूछ रखने पर दिलत की हत्या हो 
जाती है।  ...(Ëयवधान)... जहा-ंजहा ंआपकी सरकारȂ हȅ, जहा-ंजहा ंराज्यȗ मȂ भारतीय जनता पाटीर् 
की सरकार है, वहा ंदिलतȗ को, िपछड़ȗ को, शोिषतȗ को आपने दबाने का काम िकया है।   
 सर, मȅ आपके माध्यम से इनसे मागं करना चाहता हंू िक अगर वाÎतव मȂ आप दिलतȗ और 
िपछड़ȗ के िलए कुछ करना चाहते हȅ, तो यह जो 50 Ģितशत की सीमा है, इस सीमा को बढ़ाने के 
िलए भी आप ससंद के अंदर िबल लेकर आइए, वरना यह िदखावा मातर् होगा।  आप एक छोटे से 
घर मȂ पाचं सौ लोगȗ को तो रहने के िलए कह रहे हȅ, लेिकन रहने की कोई ËयवÎथा नहीं कर रहे 

                                         
Expunged as ordered by the Chair. 
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हȅ, यानी आरक्षण मȂ जब तक आप इसकी सीमा नहीं बढ़ाएंगे, तब तक आपका यह िदखावा मातर् 
है।  यह ओबीसी सशंोधन िबल, जो आप लेकर आए हȅ, यह उǄर Ģदेश के चुनाव, उǄराखंड के 
चुनाव और बाकी राज्यȗ के चुनाव को देखकर लेकर आए हȅ।  आपकी मंशा कोई िपछड़ȗ और 
दिलतȗ को उनका हक देने की नहीं है।   

मान्यवर,  मȅ आपके माध्यम से बताना चाहता हँू िक इसी सदन मȂ एक माननीय सदÎय ने 
Ģाइवेट मेÇबसर् िबल ĢÎतुत िकया था। Ǜी िव. िवजयसाई रेƿी जी ने Ģाइवटे मेÇबसर् िबल ĢÎतुत 
िकया था और उन्हȗने कहा था िक िपछड़ȗ को आरक्षण ससंद और िवधान सभाओं के अंदर भी 
होना चािहए था। भारतीय जनता पाटीर् ने उसका खुलेआम िवरोध िकया, इसी सदन मȂ िकया, वह 
कायर्वाही मȂ दजर् है - Ǜी िव. िवजयसाई रेƿी जी के िबल पर।  आप िपछड़ȗ और दिलतȗ की बात 
करते हȅ, आप िपछड़ȗ और दिलतȗ के िहत की बात करते हȅ! मान्यवर, मȅ यह कहना चाहता हँू, 
खास तौर से उǄर Ģदेश के सबंधं मȂ, यह ऐसा राज्य है - मȅ आज सुबह आ रहा था, मुझे पता चला 
िक मेरे ऊपर 15वा ंमुकदमा िलख िदया। सर, ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): आप िबल पर बोिलए। ...(Ëयवधान)... आप िबल पर बोिलए। 
 
Ǜी संजय िंसह: सर, मेरे िखलाफ 15 मुकदमे दजर् कर िदए हȅ। ...(Ëयवधान)... मेरा जुमर् क्या है? 
अपराध क्या है? मȅने  का मुǈा उठाया! आप िपछड़ȗ की बात कर रहे हȅ! ...(Ëयवधान)... जो 
िकसान आठ महीने से आंदोलन पर बठेै हȅ, वे भी िपछड़े वगर् से हȅ। सर, उनको हक दीिजए। 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): धन्यवाद सजंय िंसह जी।  
 
Ǜी संजय िंसह: सर, मȅ खत्म कर रहा हँू, मȅ कन्क्लडू कर रहा हँू। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): आप खत्म कीिजए।  
 
Ǜी संजय िंसह: जो इस देश के िपछड़े वगर् के लोग हȅ, व ेमहंगाई से परेशान हȅ। उनकी नौकिरया ं
चली गई हȅ। सर, उनको उनका हक दीिजए। ...(समय की घंटी)... कोिवड की महामारी से 
उनकी कमर टूट गई। िपछड़े वगर् के लोग बहुत परेशानी मȂ हȅ, तकलीफ मȂ हȅ, अगर उनकी पीड़ा 
को आप समझना चाहते हȅ, तो उनको हक दीिजए। ...(समय की घंटी)... उǄर Ģदेश मȂ 'जल-
जीवन िमशन' मȂ हजारȗ का... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): धन्यवाद सजंय िंसह जी।  आप समाÃत किरए, धन्यवाद। 

                                         
Expunged as ordered by the Chair. 
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Ǜी संजय िंसह: िपछड़ȗ का जो हक था, उसको ...(Ëयवधान)... वह पानी चोरी करने का काम 
आपने  िकया।  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): Ǜी िबनोय िवÎवम जी। ...(Ëयवधान)... धन्यवाद सजंय िंसह 
जी।  िबनोय िवÎवम जी, आप बोलना शुरू कीिजए।  
 
Ǜी संजय िंसह:  जब आप िपछड़ȗ के िलए िबल लाए हȅ, तो आप आरक्षण की सीमा भी बढ़ाइए।  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): Ǜी िबनोय िवÎवम जी। Next speaker is                       
Shri Binoy Viswam.   
 
अÊपसंख्यक कायर् मंतर्ी (Ǜी मुख्तार अÅबास नक़वी):  सर, मȅ कुछ कहना चाहता हंू। 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): जी, माननीय मंतर्ी जी। 
 
Ǜी मुख्तार अÅबास नक़वी: उपसभाध्यक्ष महोदय, सजंय िंसह जी ने कई बातȂ कही हȅ। मȅ बहुत 
अदब के साथ उनकी बातȗ को सुन रहा था।  उन्हȗने कई िबÊकुल गैर-िजÇमेदारी के आरोप उǄर 
Ģदेश की सरकार पर, उǄर Ģदेश के मुख्य मंतर्ी जी पर लगाये हȅ। ...(Ëयवधान)... 
 
Ǜी संजय िंसह: सर, ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): Ãलीज़, मंतर्ी जी को अपनी बात कहने दीिजए। 
...(Ëयवधान)... उन्हȗने आपको interrupt नहीं िकया। ...(Ëयवधान)... Please don't interrupt.   
 
Ǜी मुख्तार अÅबास नक़वी: सर, मȅ आपसे अनुरोध करंूगा िक जो भी उन्हȗने आरोप लगाये हȅ, 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): नहीं, यह बहस नहीं हो रही है। ...(Ëयवधान)... 
 
Ǜी मुख्तार अÅबास नक़वी: पहली बात तो यह है िक वे उन्हȂ authenticate करȂ। ...(Ëयवधान)... 
उन्हȂ authenticate करके सदन मȂ रखȂ। अगर व ेउनको authenticate नहीं करते हȅ, तो उसको 
जो Ģोिसिंडग्स हȅ, उनसे बाहर िकया जाए।  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): िबÊकुल सही बात है। हम  इसको देख लȂगे और जो भी 
इसमȂ ...(Ëयवधान)... 
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Ǜी संजय िंसह: उपसभाध्यक्ष जी, ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): Ãलीज़, आप बठै जाइए। ...(Ëयवधान)... Ãलीज़, आप 
...(Ëयवधान)... नहीं, नहीं। आप बठै जाइए। Ǜी िबनोय िवÎवम जी। ...(Ëयवधान)...                       
Ǜी िबनोय िवÎवम जी। ...(Ëयवधान)... केवल Ǜी िबनोय िवÎवम जी का िरकॉडर् मȂ जाएगा।  
 
Ǜी संजय िंसह:  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): Ǜी िबनोय िवÎवम जी।...(Ëयवधान)... Shri Binoy Viswam, 
you start. सजंय िंसह जी, Ãलीज़ आप बठै जाइए। ...(Ëयवधान)... आप बठै जाइए।  Ãलीज़, सजंय 
िंसह जी बठै जाइए। ...(Ëयवधान)... नहीं, नहीं। Ãलीज़, आप बठै जाइए। उन्हȗने जो कहा है 
...(Ëयवधान)... Ǜी सजंय िंसह जी, Ãलीज़ । ...(Ëयवधान)... Ǜी िबनोय िवÎवम जी। ...(Ëयवधान)...  
 
Ǜी जयराम रमेश: सर, यह उनका अिधकार है। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): माननीय जयराम जी। ...(Ëयवधान)... Please sit down.   
 
Ǜी शिƪिंसह गोिहल: सर, इनका नाम िलया है। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): अगर सजंय िंसह जी ने कोई बात कही है, उसके सबंधं मȂ 
माननीय मंतर्ी जी ने कहा है...(Ëयवधान)... आप मुझे अपनी बात कÇपलीट करने दीिजए। 
...(Ëयवधान)... आप मुझे कÇपलीट करने दीिजए। आप पहले मुझे बोलने दीिजए। आप पहले चेयर 
को बोलने दीिजए। ...(Ëयवधान)... ...(Ëयवधान)...  
 
Ǜी जयराम रमेश: सर, उन्हȗने इनका नाम िलया है। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): Ãलीज़, आप बैठ जाइए। Ãलीज़, जयराम जी, आप बैठ 
जाइए। आप सीिनयर मेÇबर हȅ। Ãलीज़, आप बठै जाइए। ...(Ëयवधान)... जो माननीय मंतर्ी जी ने 
कहा है, आपने जो भी बातȂ कही हȅ, उनका िरकॉडर् हम देख लȂगे। हम उसको देख लȂगे। अगर कुछ 
भी गलत होगा, तो उसको िरकॉडर् से िनकलवा िदया जाएगा। ...(Ëयवधान)... धन्यवाद।                       
Ǜी िबनोय िवÎवम जी। ...(Ëयवधान)... सजंय िंसह जी, Ãलीज़, Ãलीज़ ...(Ëयवधान)... 
 
Ǜी संजय िंसह: सर, मȅ जवाब देना चाहता हंू। ...(Ëयवधान)... 
 

                                         
 Not recorded. 
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उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): जवाब नहीं देते। ...(Ëयवधान)... Ãलीज़। Ǜी िबनोय िवÎवम 
जी की बात ही िरकॉडर् मȂ जाएगी। ...(Ëयवधान)...Ãलीज़, जया जी, आप बठै जाइए। ...(Ëयवधान)... 
Ǜी िबनोय िवÎवम जी। ...(Ëयवधान)... केवल िबनोय िवÎवम जी की बात िरकॉडर् मȂ जाएगी। 
...(Ëयवधान)... Ãलीज़, सजंय जी, आपकी बात हो गई। आपका बात आ गई। Ãलीज, आप बठै 
जाइए। ...(Ëयवधान)... 
 
SHRIMATI JAYA BACHCHAN: Sir...(Interruptions)...  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): सॉरी आप ऐसे नहीं बोल सकते हȅ।  ..(Ëयवधान).. 
 
Ǜी संजय िंसह : * 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर): आपकी बात आ गई है। ..(Ëयवधान)..मȅ check करा लूगंा। 
..(Ëयवधान)..Ǜी िबनोय िवÎवम, आप बोिलए। ..(Ëयवधान).. 
 
SHRI BINOY VISWAM (Kerala): Sir, thank you very much.  I support this Bill.  While I 
support this Bill, I feel very much that this Bill should be called as an election urgent 
Bill.  ...(Interruptions)...  BJP has nothing but only a thought of votes; nothing more 
and nothing less.   
 Sir, just a few minutes back, I was in the Central Hall. I saw the portrait of                 
Mr. Ambedkar.  Believe me, he is weeping there.  Why? My best friend in BJP, 
learned and respected Sushil Modiji, was telling here that it was they who made a 
place for portrait of Mr. Ambedkar in the Central Hall.  ...(Interruptions)...  Is it true, 
Sir? ...(Interruptions)...  It is true. ...(Interruptions)...   

It is the VP Singh Government which made it. I may ask this House.  Who 
pulled that Government down? ...(Interruptions)...  And why did they pull the 
Government down? ...(Interruptions)...  Who raised the slogan, "Mandal versus 
Kamandal"? ...(Interruptions)...  Who raised that slogan?  Who said, "Cover 
Mandal with Mandir"?  Who applied this strategy here?  Sir, it is that party which is 
ruling the country now.  ...(Interruptions)...  Sir, that party has no regard for truth.  
They have only one consideration -- to be in power.  For that, they preach lies, lies 
and lies.  Sir, I may request them to go through the book "Bunch of Thoughts" of the 
second Sarsanghchalak. Guruji Golwalkar wrote that book; there was a subtitle 
"Affirm Basic Truths".   I may repeat and quote the same.  It says, "We must cry a 
complete halt to forming groups based on caste, creed, etc., and demanding 
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[11 August, 2021] 69



exclusive rights and privileges in services, financial aids, admission in educational 
institutions and all such other fields. To talk and think in terms of "minorities" and 
"communities" should be totally put an end to."  Please understand the meaning.  
They don't want any kind of consideration on the grounds of religion, caste and 
communities.  Sir, it is a matter for consideration based on castes. You are not for 
that; basically, you are not for that.  You believe that reservation is a crime.  You 
believe that it is a hook to divide the Hindu samaj. And now, that BJP, only with one 
thought of votes, is coming here that they are for reservation saying that they 
increased it.  Sir, everybody knows the history of it.  So, please don't try to cheat the 
country.   
 Sir, I have only limited time. I may ask the Government to consider this.  What 
is the sanctity of fifty per cent ceiling?  The reality in many States is different.  So, let 
the States have a right to decide how much cap should be there on reservation.               
Sir, I have one more point.  You are talking that you are giving consideration to people 
in appointments to posts in public sector.  That sector is dying.  The Modi 
Government is killing the public sector.  

 
3.00 P.M. 

 
I do not want to narrate the whole story. So, I ask the Government to please 

think about matter of applying reservation in private sector also.  Let the Government, 
I challenge the Government, to declare here that reservation can be extended to 
private sector also.  If you can do it, please do it now and here but you will not do it. 
 Sir, I would say that the Modi Government, is killing dalits everywhere.  The 
Modi Government denies the right of their children to live in this country.  The Modi 
Government always sides with  at the age of nine or even six and that Government is 
crying in the House with crocodile tears and telling that we are for the poor, for dalits 
and for reservation.  Sir, the country cannot believe it.  With these words, I support 
the Bill but I oppose the Government's politics.  Thank you, Sir.         
 
Ǜी राजमिण पटेल (मध्य Ģदेश) : उपसभाध्यक्ष महोदय, मȅ सदन मȂ पेश 127वȂ सिंवधान सशंोधन 
िवधेयक का समथर्न करने के िलए खड़ा हुआ हंू। मȅ बताना चाहता हंू िक इस िबल मȂ ऐसा कुछ 
खास नहीं है। िकसी ने कहा था िक : 

"पक्षी समझते हȅ िक चमन बदला है, 
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हंसते िसतारे समझते हȅ िक गगन बदला है, 
लेिकन Ìमशान की खामोशी कह रही है 
िक लाशȂ वही हȅ केवल कफ़न बदला है।" 

 
     उपसभाध्यक्ष जी, इस िबल को अगर सरकार की गलती सुधार िवधेयक कहा जाए तो 
कोई अितशयोिƪ नहीं होगी। वाÎतव मȂ 2018 तक 102वȂ सिंवधान सशंोधन ǎारा राज्य सरकारȗ 
को ही सामािजक और शैक्षिणक आधार पर िपछड़े वगर् की सूची बनाने का और उनकी पहचान 
करने का अिधकार था। लेिकन 2018 मȂ एक सशंोधन के बाद और इस सशंोधन के कारण ही 
महाराÍटर् मȂ मराठा आरक्षण को सुĢीम कोटर् ǎारा अमान्य िकया गया। उसमȂ यह कहा गया िक अब 
केवल केन्दर् सरकार ही ओबीसी को अिधसूिचत कर सकती है, िजसके कारण  उस आरक्षण को 
समाÃत कर िदया गया। इसी सशंोधन मȂ राÍटर्ीय आयोग को सवैंधािनक दजार् िदया गया, िजसका 
गाना सरकार ने बहुत गाया िक यह एक बहुत बड़ी उपलिÅध है और हमने िपछड़े वगर् के साथ न्याय 
िकया है। इसी के तहत राज्य सरकारȗ के अिधकारȗ को समाÃत कर िदया गया, िजसके कारण 
िपछले तीन सालȗ तक िपछड़े वगर् के लोगȗ का हक मारा गया। अब 127वȂ सिंवधान सशंोधन 
िवधेयक ǎारा राज्यȗ को पुनः सामािजक और शैक्षिणक आधार पर सूची बनाने का अिधकार Ģदान 
िकया जा रहा है, जो पहले भी था। इसमȂ केवल 342 (1) (ए) नामक नया खंड जुड़ गया है।  

 
 [उपसभाध्यक्ष (डा. सिÎमत पातर्ा) पीठासीन हुए] 

 
पहले केन्दर् सरकार ने राज्य सरकारȗ के अिधकार को छीना, उन पर पाबदंी लगाई, िजसके 
कारण तीन वषर् तक ओबीसी को पी.जी., य.ूजी. और मेिडकल तथा डȂटल सेवा मȂ Ģवेश नहीं 
िमला। इससे लाखȗ लोगȗ का हक और अिधकार मारा गया। इसे सरकार ǎारा कर्ािंतकारी कदम 
बताकर  करोड़ȗ रुपए अपनी छिव बनाने मȂ खचर् िकए गए, लेिकन  कागेंर्स पाटीर् ǎारा और हमारे 
सभी िवपक्षी दलȗ ǎारा, िवशेषकर डीएमके ǎारा तथा िवÊसन एवं सामािजक सगंठनȗ ǎारा दबाव 
बनाया गया और इसका िवरोध िकया गया, इसकी मागं की गई, इसके बाद सरकार को दबाव मȂ 
आकर इस सशंोधन िवधेयक को लाना पड़ा। मȅ यह बताना चाहता हंू िक अब इसे भी कर्ािंतकारी 
बताकर अपनी छिव चमकाने के िलए करोड़ȗ रुपए खचर् िकए जा रहे हȅ। माननीय उपसभाध्यक्ष 
महोदय, यह  सरकार दोनȗ तरह से लाभ  लेना चाहती है यानी कुछ करके भी और  कुछ न करके  
भी। िकसी ने कहा था :- 

"इनकी इस पार से भी दोÎती, उस पार से भी दोÎती, 
अंिधयारे से भी दोÎती, उिजयारे से भी दोÎती। 
है अमावस से लड़ाई, युǉ है अंिधयार से, 

यह लड़ाई अब लड़ोगे, कौन से हिथयार से।।" 
 

यह इनका दोहरा चिरतर् है। देश का ओबीसी अब जाग उठा है।  52 फीसदी ओबीसी और 
गरीब है, जो इस देश की ताकत है, इस देश की Ģितभा है, इस देश की शिƪ है।  जब ओबीसी 
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और गरीब का खून और पसीना बहता है, तब देश की Ģगित और िवकास की आधारिशला रखी 
जाती है।  अब वह समाज जाग उठा है और आपके कारनामे को देख रहा है।  इस 52 फीसदी 
ओबीसी ने आपको जीत का ताज पहनाया है, लेिकन आपको यह नहीं भलूना चािहए िक:  

 
" िजन हाथȗ मȂ ताकत है ितलक लगाने की, 

उन हाथȗ मȂ ताकत है सरताज भी उतार लेने की।" 
 

यह नहीं भलूना चािहए। माननीय उपसभाध्यक्ष महोदय, ओबीसी के Ģित सरकार की 
नीयत ठीक नहीं है, इसिलए मȅ लबंी कहानी नहीं कहना चाहता।  अगर इनकी नीयत ठीक होती, 
वहीं से पहचान लीिजए िक जब मंडल आयोग लागू हुआ था, उस समय कौन सी िवचारधारा थी - 
जो कमंडल के माध्यम से आरक्षण का िवरोध कर रहे थे, जातीयता का जहर घोल रहे थे, उससे 
इनकी िवचारधारा की पहचान हो जाती है।  माननीय उपसभाध्यक्ष महोदय, िकसी ने ठीक कहा है 
िक: 

"यिद लहर-लहर पर कगारȗ की नजर टेढ़ी हो, 
कल के चमन पर बहारȗ की नजर टेढ़ी हो, 

कैसे पहँुचेगी पालकी िपया के देस, 
यिद भोली दुÊहन पर कहारȗ की नजर टेढ़ी हो।" 

 
माननीय उपसभाध्यक्ष महोदय, िजन लोगȗ ने यह सौगंध खाई थी िपछड़े वगर् के हक और 

अिधकार की, इस देश की Ģगित और िवकास की डोली को मंिजल तक पहँुचाने के िलए इनकी 
नीयत ठीक नहीं है।  िपछड़े वगर् का भिवÍय क्या होगा, यह िवचार करने की जरूरत है।   
 माननीय उपसभाध्यक्ष महोदय, मध्य Ģदेश मȂ ओबीसी को 27 Ģितशत आरक्षण कागेंर्स ने 
िदया था, लेिकन भाजपा सरकार ǎारा सही तरीके से पैरवी नहीं करने के कारण न्यायालय ने            
27 Ģितशत का आरक्षण खत्म कर िदया।  िवÌविवǏालय मȂ, पचंायत सिचवȗ मȂ, वगर् 'तीन' की 
भिर्तयȗ मȂ, कहीं भी कोई आरक्षण का पालन नहीं हो रहा है।  छातर्वृिǄ मȂ कटौती कर दी जाती है, 
ओबीसी का बजट कम कर िदया जाता है और Ģमोशन मȂ आरक्षण नहीं िदया जाता, इससे 
सरकार की नीयत उजागर होती है।  आज एसटी को 21 परसȂट, एससी को 16 परसȂट, ओबीसी 
को 27 परसȂट, ईडÅÊयएूस को 10 परसȂट आरक्षण िदया जाता है।  यह 74 फीसदी होता है।  
आरक्षण की सीमा का कोई सवैंधािनक बधंन नहीं है।  इसी वजह से तिमलनाडु को 69 परसȂट 
आरक्षण िमल रहा है।  सिंवधान की मंशा है िक िवशेष पिरिÎथित मȂ आरक्षण की सीमा को बढ़ाया 
जा सकता है, लेिकन सुĢीम कोटर् के एक िनदȃश के आधार पर सरकारȗ को बहाना िमल गया है 
और 50 फीसदी आरक्षण के नाम पर 52 फीसदी िपछड़े वगर् के लोगȗ के िहतȗ पर कुठाराघात िकया 
जा रहा है।  इसिलए माननीय उपसभाध्यक्ष महोदय, हम चाहते हȅ िक यह बंधन खत्म होना चािहए 
और Ģदेश सरकारȗ को 50 Ģितशत से अिधक, 75 Ģितशत तक आरक्षण का अिधकार िमलना 
चािहए।  मȅ यह िनवेदन करना चाहता हँू। 
 माननीय उपसभाध्यक्ष महोदय, रोÎटर मȂ पिरवतर्न होना चािहए।  एसटी, एससी, ओबीसी, 
ईडÅÊयएूस की merit को आरिक्षत कोटे मȂ करने से 89 Ģितशत आरिक्षत वगर् को केवल                       
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50 Ģितशत Îथान िमल पाएगा और 11 फीसदी अनारिक्षत वगर् को 50 फीसदी आरक्षण होगा, जो 
बहुजनȗ की हकमारी के अलावा कुछ नहीं है।  इस रोÎटर को बदलना चािहए तथा जो 13/200 का 
रोÎटर है, उसमȂ पिरवतर्न करना चािहए और दूसरा रोÎटर लागू करना चािहए।  माननीय 
उपसभाध्यक्ष महोदय, जब इस देश मȂ कुǄे, िबÊली-जानवरȗ की जाित के आधार पर िगनती हो 
सकती है, तब िपछड़े वगर् के लोगȗ की िगनती जाित के आधार पर क्यȗ नहीं होती?   

जहा ं िपछड़े वगर् के िहतȗ का सवाल आता है, न्यायालय कहता है िक अिधकृत आंकड़े 
दीिजए, लेिकन सरकार जवाब देती है िक हमारे पास अिधकृत आंकड़े ही नहीं हȅ। इसिलए शासन 
की नीितयȗ का फायदा 52 फीसदी ओबीसी लोगȗ को नहीं िमल पाता है। महोदय, इसिलए मȅ 
िनवेदन करना चाहता हंू िक जाित के आधार पर जनसखं्या की िगनती करानी चािहए, तािक 
शासन की नीितयȗ का फायदा ओबीसी वगर् को िमल सके।  

महोदय, मȅ कहना चाहता हंू िक झठेू इन्सान की झठूी आवाज़ सच्चे इन्सान को ख़ामोश 
कर सकती है, लेिकन सच्चे इन्सान की ख़ामोशी, झठेू इन्सान की बुिनयाद िहला सकती है, इस 
बात को हमȂ नहीं भलूना चािहए। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)...   
टाइम हो चुका है।...(Ëयवधान)... Please conclude. 
 
Ǜी राजमिण पटेल : उपसभाध्यक्ष महोदय, मȅ एक िमनट का समय और लूगंा। मȅ चाहता हंू िक 
अगर इस िवधेयक को साथर्क करना है, तो िनिÌचत रूप से 50 Ģितशत की सीमा को बढ़ाने का 
Ģावधान होना चािहए, Ģमोशन मȂ आरक्षण का Ģावधान होना चािहए, 13/200-point roster को 
बदल कर, binary roster अपनाना चािहए और creamy layer को समाÃत करने का Ģावधान होना 
चािहए।  
 महोदय, 75 Ģितशत तक आरक्षण सीमा बढ़ाने का अिधकार राज्य को होना चािहए और 
मिैरट मȂ जो िपछड़े वगर् के बच्चे आते हȅ, उन बच्चȗ को आरिक्षत Ǜेणी मȂ न िगनकर, उनकी िगनती 
अनारिक्षत Ǜणेी मȂ होनी चािहए, तािक मिैरट वालȗ को फायदा िमल सके और िपछड़ȗ का हक एव ं
अिधकार खत्म नहीं हो।  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. आपका समय समाÃत हो चुका 
है।...(Ëयवधान)...  Please conclude. ...(Interruptions)...  
 
Ǜी राजमिण पटेल : माननीय उपसभाध्यक्ष महोदय, आरक्षण खत्म हो रहा है। मȅ िनवेदन करना 
चाहता हंू िक Ģाइवेट के्षतर् मȂ भी ओबीसी को आरक्षण िमलना चािहए और Ģाइवेट के्षतर् के साथ-
साथ राजनैितक के्षतर् मȂ भी आरक्षण िमलना चािहए।...(Ëयवधान)  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, I will have to move on. 
...(Interruptions)...   Thank you, Rajmani Patelji.  Now, the next speaker.  
...(Interruptions)...  
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Ǜी राजमिण पटेल : ऐसा Ģावधान भी होना चािहए, तािक Ģदेश के 52 फीसदी लोगȗ को उनका 
हक़ और अिधकार िमल सके, धन्यवाद। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. माननीय Ǜी हरनाथ िंसह 
यादव जी। आपकी पाटीर् ने आपको पाचं िमनट का समय एलोकेट िकया है।  
 
Ǜी हरनाथ िंसह यादव (उǄर Ģदेश) : मान्यवर, एक-दो िमनट का समय और दे दीिजएगा। 
माननीय उपसभाध्यक्ष जी, मȅ "सिंवधान (एक सौ सǄाइसवा ं सशंोधन) िवधेयक, 2021" के 
समथर्न मȂ बोलने के िलए खड़ा हुआ हंू। महोदय, भारत के यशÎवी Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी 
चाहते थे िक राज्यȗ को अिधकार वापस िदया जाए, जो पहले सुĢीम कोटर् के ǎारा खािरज कर 
िदया गया था। इसके िलए सरकार ने माननीय सवȘच्च न्यायालय मȂ पुनिर्वचार यािचका दायर की, 
परन्तु माननीय सवȘच्च न्यायालय ने िदनाकं 28 जून, 2021 को उसे ख़ािरज कर िदया। महोदय, 
राज्यȗ को उनका अिधकार वापस िमले, इसके िलए हमारी सरकार यह िवधेयक लेकर आई है। 
यह िवधेयक राज्य सरकार और सघं राज्य के्षतर् के सामािजक तथा शैक्षिणक दृिÍट से िपछड़े वगș 
की सूची तैयार करने के िलए एक सशƪ माध्यम बनाएगा।  
 महोदय,  हमारे कागेंर्स के िमतर्ȗ के ǎारा और उधर बठेै हुए लोगȗ के ǎारा अनेक Ģकार की 
बातȂ कही गई हȅ, िजनके िलए भारतीय जनता पाटीर् की सरकार को दोषी ठहराया गया है, यानी 
िपछड़े वगर् के लोगȗ के साथ जो अन्याय हुआ है, उसके िलए भाजपा उǄरदायी है।  
 महोदय, कागेंर्स ने अनेक ऐितहािसक भलूȂ की हȅ और इसी Ģकार की भलू इन्हȗने िपछड़े 
वगर् के लोगȗ के साथ अन्याय करके भी की है। कागेंर्स की सदैव एक नीित रही है - अटकाओ, 
लटकाओ और भटकाओ। जनता को गुमराह करना, असत्य बोलना, पाप करना, अपराध करना, 
यह इनकी नीयत बन गई है।  

महोदय, 2014 मȂ इनके कुकृत्यȗ के कारण, 60-70 साल इन्हȗने जो अपराध िकए, जनता 
के साथ धोखा िकया, िवÌवासघात िकया, कमज़ोर तबके के साथ अन्याय िकया, चाहे िपछड़ा वगर् 
रहा हो, अनुसूिचत वगर् रहा हो या अन्य वगर् रहे हȗ। सबके साथ इन्हȗने अन्याय िकया, धोखा 
िकया। उसका पिरणाम यह हुआ िक 2014 मȂ हवा का रुख बदला और देश की जनता ने                  
Ģधान मंतर्ी, आदरणीय Ǜी नरेन्दर् मोदी जी को देश की बागडोर सȚपी। चुनाव के बाद आदरणीय 
मोदी जी की सरकार ने कायर्भार सभंालने के साथ ही एक नये भारत का सकंÊप िलया। एक ऐसा 
भारत, जहा ंËयवÎथाओं मȂ अधूरापन और अकमर्ण्यता न हो। पहले िदन से ही आदरणीय मोदी जी 
की सरकार का लÑय था िक सभी देशवािसयȗ के जीवन मȂ सुधार आए और उनकी मुसीबतȂ दूर हȗ 
और समाज मȂ आिखरी पिंƪ मȂ खड़े, दबे, कुचले और वंिचत Ëयिƪ तक सामािजक न्याय और 
सुिवधाए ंपहंुचȂ।  
 महोदय, सभी लोगȗ को याद होगा िक आदरणीय Ģधान मंतर्ी जब सबसे पहले ससंद मȂ 
आए थे, तब उन्हȗने कहा था िक मेरी सरकार गरीबȗ, दिलतȗ, पीिड़तȗ, मज़दूरȗ, युवाओं और 
िकसानȗ के िलए समिर्पत होगी। मȅ गवर् के साथ यह कह सकता हंू और पूरा देश इस चीज को 
Îवीकार करता है िक आदरणीय मोदी जी ने जो कहा - उन्हȗने अपने कृितत्व, िंचतन और Ëयवहार 
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से पूरी तरीके से उसे िसǉ कर िदया। िपछड़ा वगर् आयोग को सवैंधािनक दजार् िदया जाना, 
सामािजक न्याय के िलए मोदी सरकार की Ģितबǉता को ÎपÍट रूप से पिरलिक्षत करता है।  
 महोदय, मȅ कागेंर्स के कुछ लोगȗ और अन्य सहयोगी, जो उनके साथ रहे हȅ, िजन्हȗने          
10-12 साल कागेंर्स की सरकार चलाई है, उनके कृत्यȗ के बारे मȂ बोलना चाहता हंू। मुझे आÌचयर् 
इस बात पर होता है िक कागेंर्स ने तो हमेशा वंिचतȗ के साथ अन्याय िकया, Ģो. राम गोपाल यादव 
जी चले गये, Ģो. मनोज झा भी चले गये - मुझे आÌचयर् इस बात का है िक आदरणीय मुलायम 
िंसह यादव और Ǜी लाल ूĢसाद यादव जी यपूीए सरकार के Ģमुख िहÎसेदार थे, उनके सहयोग 
के िबना यपूीए सरकार का एक िमनट भी िटकना सभंव नहीं था, परन्तु उन्हȗने कभी भी िपछड़ा 
वगर् आयोग को सवैंधािनक दजार् देने की मागं एक बार भी नहीं की। 
 
उपसभाध्यक्ष (डा.सिÎमत पातर्ा): माननीय हरनाथ जी, पाचं िमनट कÇÃलीट हो गये हȅ, आप 
कन्क्लडू कीिजए। 
 
Ǜी हरनाथ िंसह यादव: महोदय, कणार्टक के कागेंर्स समिर्थत एक मुख्य मंतर्ी ने रोते हुए कहा था 
िक कागेंर्स गठबधंन का ज़हर पी रहा हंू, वे मुख्य मंतर्ी िपछड़ी जाित के थे, उनके िपताǛी                
पूवर् Ģधान मंतर्ी रह चुके हȅ और वतर्मान मȂ इस सदन के सÇमािनत सदÎय हȅ। मुझे शमर् आती है, 
िंचता होती है िक Îव. डा. राममनोहर लोिहया जी ने सदैव कागेंर्स के पापȗ के िखलाफ सघंषर् 
िकया और उनके िशÍय माननीय मुलायम िंसह यादव जी तथा लाल ूयादव जी, िजन्हȗने कागेंर्स के 
पापȗ के िखलाफ 19 माह जेल काटी, आज वे Îवयं उनके अनुयायी तथा कागेंर्स के पापȗ के 
िहÎसेदार बने हुए हȅ। कागेंर्स की मानिसकता अनुसूिचत जाित, िपछड़ा वगर् तथा सामान्य वगर् 
िवरोधी है, इन्हȗने िपछड़े व दिलत वगर् के नेताओं के साथ हमेशा अपमािनत और लिज्जत करने 
का Ëयवहार िकया है।  
 
उपसभाध्यक्ष (डा.सिÎमत पातर्ा): माननीय हरनाथ जी, आपका टाइम समाÃत हो रहा है, आप 
कन्क्लडू करȂ।  
 
Ǜी हरनाथ िंसह यादव: महोदय, मȅ दो िमनट और लूगंा। मȅ इसके कुछ उदाहरण दे रहा हंू - 
आजाद भारत के बाद सरदार पटेल को पहला Ģधान मंतर्ी होना चािहए था, परन्तु वे िकसान के 
बेटे थे, गावं के बेटे थे, इसिलए कागेंर्स ने उनको Ģधान मंतर्ी नहीं बनने िदया। ...(Ëयवधान)... आप 
सुिनये, जरा ध्यान से सुिनये। िदÊली Ģान्त के Ģथम मुख्य मंतर्ी और िदग्गज नेता,                     
चौधरी ĤǨ Ģकाश यादव को राजनैितक पिरदृÌय से हटाने के िलए कागेंर्स ने िदÊली राज्य का 
दजार् ही समाÃत कर िदया, क्यȗिक वे यादव थे और िपछड़े वगर् के थे।  
 
उपसभाध्यक्ष (डा.सिÎमत पातर्ा): हरनाथ जी, आपके पाचं िमनट खत्म हो चुके हȅ, आपकी पाटीर् ने 
आपको पाचं िमनट िदये थे, आपकी पाटीर् का ही समय जा रहा है।  
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Ǜी हरनाथ िंसह यादव: कागेंर्स ने िकसानȗ के मसीहा चौधरी चरण िंसह के साथ िवÌवासघात 
िकया, उन्हȂ सदैव उपेिक्षत िकया, अपमािनत िकया। कागेंर्स के िदग्गज नेता, बाब ूजगजीवन राम 
को अपमािनत िकया और कागेंर्स ने पूवर् Ģधान मंतर्ी, Ǜी चन्दर्शेखर जी को, जो सामािजक न्याय के 
Ģबल समथर्क थे, उनके साथ िवÌवासघात िकया। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please conclude, Harnathji.  I will 
have to move on.  I am sorry. मुझे आगे बढ़ना पड़ेगा, आपका समय समाÃत हो चुका है, आप 
लाÎट 30 सेकȂ डज़ मȂ खत्म कीिजए। 
 
Ǜी हरनाथ िंसह यादव:  केवल चार पिंƪया ंकिवता की हȅ। महोदय, कागेंर्स के राÍटर्ीय अध्यक्ष, Ǜी 
सीताराम केसरी को इन्हȗने बाहर िनकाल कर फȂ क िदया। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please conclude in 30 seconds.  
...(Interruptions)...   
 
SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal):  He is saying nothing on 
the Bill. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I am not allowing you. 
...(Interruptions)...  
 
Ǜी हरनाथ िंसह यादव: महोदय, मȅ नये भारत के रचनाकार... 
 
उपसभाध्यक्ष (डा.सिÎमत पातर्ा): Ãलीज़, आप कन्क्लडू करȂ।  
 
Ǜी हरनाथ िंसह यादव: ‘आत्मिनभर्र भारत’ के Ģणेता, आदरणीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी 
के देश के जाने-माने किव Îव. सोहन लाल िǎवेदी ǎारा रिचत पिंƪया ंसमिर्पत करते हुए आÏवान 
करता हंू। 
 

"गगन उगलता आग हो, 
िछड़ा मरण का राग हो, 
लहू का अपना फाग हो, 
अड़ो वहीं, गड़ो वहीं, 
बढ़े चलो, बढ़े चलो। 
चलो, नई िमसाल हो, 
जलो, नई मशाल हो, 
बढ़ो, नया कमाल हो, 
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झुको नहीं, रुको नहीं, 
बढ़े चलो, बढ़े चलो।"   

 
...(Ëयवधान)... 

 

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. 
 
SHRI BIKASH RANJAN BHATTACHARYYA: Sir, this time is very precious. We are 
wasting our time. 
 
Ǜी हरनाथ िंसह यादव: बस, मान्यवर।  अब अिन्तम है: 

"अशेष रƪ तोल दो, 
Îवतन्तर्ता का मोल दो, 
कड़ी युगȗ की खोल दो, 
डरो नहीं, मरो नहीं, 
बढ़े चलो, बढ़े चलो।"   

 
...(Ëयवधान)... 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, please conclude.  
 
Ǜी हरनाथ िंसह यादव:   

"रुकावटȂ हज़ार हȗ, 
समय की Ģहार हो, 

Ģचण्ड वेग Ģलाप हȗ, "  
...(Ëयवधान)... 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I have to move on, thank you. The 
next speaker is Dr. Amar Patnaik, thank you. 
 
Ǜी हरनाथ िंसह यादव:                     "तू खण्ड कर Ģचण्ड को, 

हर उस सतंाप को, 
जो रोकता है राह को, 
रुको नहीं, डटे रहो, 
बढ़े चलो, बढ़े चलो।"   

...(Ëयवधान)... 
 
 महोदय, मȅ इस सशंोधन िवधेयक का समथर्न करता हँू, धन्यवाद। ...(Ëयवधान)... 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, the next speaker is                 
Dr. Amar Patnaik.  
 
DR. AMAR PATNAIK (Odisha): Sir, I rise to support the Bill. This is basically a 
clarificatory Amendment to let the States identify people belonging to OBCs and 
SEBCs. But, why are we doing all this? We are doing all this for the welfare of OBCs 
and Socially and Economically Backward Classes. What does this welfare mean? 
There are two questions here. Who to give it to, who is the person, who is the OBC, 
who is the SEBC, to give this particular welfare benefit to? Secondly, how many 
people have to be given, what is the size of this OBC and SEBC, who has to be given 
that because any kind of policy planning, particularly in these times, let us say, during 
Covid, if we had to give ration, if we had to provide facilities, then we have to know as 
to what the size is. So, there are two questions; who to give it to, and how many 
people to give it to. Now these two aspects were addressed by our hon.                       
Chief Minister of Odisha, Shri Naveen Patnaik, despite the Indra Sawhney case, 1992. 
Now, let me explain how? First, in 2009, Odisha Act 6 of 2009, Orissa Reservation of 
Posts and Services (for Socially and Educationally Backward Classes) Act, 2008 was 
passed enjoining 27 per cent reservation for OBCs in all Government jobs. But what 
has happened? It went before the High Court of Odisha and got struck down. The 
result is that currently we have 22.5 per cent for STs, 16.25 per cent for SCs and only 
11.25 per cent for SEBCs. So, it is very important to know why this has happened. 
Now, let me go to the part of the judgement. The part of the judgement in which it 
was struck down in 2014, it says, “We have gone through the affidavit, and from its 
perusal it is evident that a specific statement has been made at Paragraph 13 of the 
affidavit that State-wise data on SEBCs is not available and for better appreciation, 
the statement made at Paragraph 13 is being reflected here in below”. Basically, the 
data is not there. Now, we have been talking about the Indra Sawhney case. In the 
Indra Sawhney case, I would once again refer to Paragraph 390 of that judgement.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. 
 
DR. AMAR PATNAIK: It says, “The petitioner submits that the report leading to the 
impugned Government orders is not based on any scientific or objective study of 
backwardness in the country.” 
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''And any attempt to make reservation on the basis of the data supplied in the 
Report is irrational, unconstitutional and invalid."  In fact, this is the crux of the 
problem in the separate subsequent judgment in the Nagaraja case. Taking care of 
this, hon. Chief Minister of Odisha made a recommendation and wrote a letter last 
year to the Government of India that in the census please have one particular column 
in which there would be OBCs and SEBCs enumeration.  But the Government of India 
replied that they are not in a position to do so. Therefore, the Government of Orissa 
on its own has started the OBC enumeration and appointed a Commission.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.  
 
DR. AMAR PATNAIK: And from May 1st, the work has already started.  Therefore, in 
this particular Bill, while I support the Bill, I think we should increase envelope, let us 
increase the ceiling, let us have the caste census then only we will actually be 
successful in making the benefits reach the people to whom it is intended.  Thank you 
so much. 
 
DR. M. THAMBIDURAI (Tamil Nadu): Sir, I rise to speak on this seminal Bill which will 
go a long way in establishing an equitable and just society in our country.  Sir, it is 
appropriate now to tell about our leaders Thanthai Periyar, Perarignar Anna, Puratchi 
Thalaivar MGR, and Puratchi Thalaivi Amma who were consciously cultivating the 
concept of strengthening democracy through peaceful means bringing economic 
prosperity by equitable distribution of wealth through education and job openings to 
the masses. Sir, at this juncture, I must also mention a word of appreciation to our 
hon. Prime Minster, Narendra Modiji for accepting 27 per cent reservation for the 
OBCs in the Central pool of medical seats.  Sir, this reservation is self-respect for the 
individual.  We are all for self-respect and for that only I want to bring to your notice - 
what a coincidence, Sir, - that it was in the year 1921 that my political ancestors, 
namely, the Justice Party, issued the first communal order, G.O., in the Madras 
Presidency.  Odisha was also a part of that Presidency at that time.  At that time, 
reservation had come in Odisha also when Justice Party was there. Sir, if people like 
you and me and several other hon. Members like us and millions of brothers and 
sisters are what we are, is it not due to this affirmative action? Shouldn’t we be 
grateful to those who brought us to this level?  Sir, it is the spirit of social justice that, 
I on behalf of my party, AIADMK, welcome this Constitutional Amendment Bill which 
aims to empower the State Governments and Union Territories to identify, prepare 
and maintain their own State list and Union Territory List of socially and educationally 
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backward classes.  Sir, at this time, I want to bring to your kind notice that in 
November 1993 the Tamil Nadu Assembly, Amma Jayalalithaa, Avl had adopted the 
Tamil Nadu Backward Classes, Scheduled Castes and Scheduled Tribes and 
Scheduled Tribes Reservation of Seats in Educational Institutions and of Appointment 
to Posts in the Service Under the State Bill, 1993, known as Tamil Nadu Act of 1994.  
Sir, already our leader has said that we are giving the Constitutional status.  She 
insisted at that time to include this Act in the Ninth Schedule so that its validity is not 
challenged.  That is why when it was done, we called Amma as "Samooga Neethi 
Kaatha Veeraganai".  This title was given to the Madam because she fought for that. 
Amma Jayalalithaa, on returning to power in 2011 accepted the recommendation of 
the State Backward Classes Commission to continue 69 per cent of reservation.                    
Sir, my submission is that in Tamil Nadu 69 per cent reservation is given for all the 
communities, Backward Classes and Scheduled Castes.  It has to be retained.                    
I request the Central Government to take necessary action to give it the effect 
because there is a rule that reservation cannot cross more than 50 per cent.  In that 
situation, to give 69 per cent, the Central Government may come forward to enable 
that.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Your time is over, please conclude.  
 
DR. M. THAMBIDURAI: I request Hon'ble Modiji's Government for retaining and 
enabling 69 percent reservation is very important. Tamil Nadu is for that, as it 
comprises of socially and economically backward and Scheduled Tribes. With these 
words, I thank the Government of Shri Narendra Modi, for recognizing the rights of 
the States to identify OBCs. I am confindent that Modiji will become                   
Samooganidhi Kavalar, valiant defender of social justice, like the way Amma became 
Samooganidhi Kavalar. He is also going to become Kavalar for Samooganidhi.                       
I appreciate that. Once again, I thank the hon. Prime Minister and the Government for 
bringing in this Bill and having it passed.   
 
िशक्षा मंतर्ी; तथा कौशल िवकास और उǏिमता मंतर्ी (Ǜी धमȄदर् Ģधान) : उपसभाध्यक्ष महोदय,            
मȅ आपका आभारी हँू िक आपने आज इस सदन के सामने जो एक महत्वपूणर् िवधेयक आया है, उस 
पर मुझे बोलने का मौका िदया। Ģजातंतर् मȂ चचार्, आलोचना और criticism is inevitable. यह 
होना Îवाभािवक भी है। शायद सिदयȗ से Ģजातंतर् की यही हमारी शतर् रही है। हम तो भारत को 
मूल पीठ Ģजातािंतर्क मानते हȅ। आप और हम िजस राज्य से आते हȅ, जब सĦाट अशोक ने किंलग 
पर आकर्मण िकया था, उस समय वहा ँकोई राजा नहीं था। इितहासकारȗ ने, लोक कथा के 
इितहासकारȗ के ǎारा जो थोड़ी बहुत Îमृित िलिपबǉ की गई है, उसके अनुसार किंलग मȂ 
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गणराज्य था। इसका अथर् यह है िक हमारे यहा ँडेमोकर्सी कोई ढाई-तीन हज़ार साल पहले से है। 
हम कोई Magna Carta से डेमोकर्सी सीखने वाले लोग नहीं हȅ, इसिलए उस परंपरा को आगे ले 
जाते हुए आज एक उच्चÎतरीय, उच्च कोिट की चचार् कागेँर्स पाटीर् की तरफ से शुरू की गई। सच 
मȂ जब अिभषेक मनु िंसघवी जी जैसे एक िवǎान वकील, िवǎान तकर् शाÎतर्ी िवषय को रखते हȅ, 
भले ही कुछ िवषय मन को न भाए, राजनीितक पुट तो आएगा ही, यह तो Îवाभािवक है। मȅ भी दो 
शÅद कहँूगा, जो िवषय उठे हȅ, मुझे उनका उǄर देना ही पड़ेगा। उस समय भले ही एक-दो िवषय, 
राजनीितक टीका-िटÃपणी सही न लगे, लेिकन कुछ मूल िवषय पर आज सदन ने चचार् की। कुछ 
िमतर्ȗ ने थोड़ा अत्यिधक उत्साही होकर कहा - कहा जाता है िक new  enthusiasm रहता है, 
उनका जो Îवभाव है। उपसभाध्यक्ष जी, िकसी के मूल िंपड को तो बदला नहीं जा सकता है। इस 
बीच मȂ सदन ने कुछ िमतर्ȗ के मूल िंपड को समझ ही िलया है। सदन उनको उतनी ही गंभीरता से 
लेता है, लेिकन आज अभी तक अच्छी चचार् हुई है। मȅ अभी तक चचार् मȂ भाग लेने वाले सभी िमतर्ȗ 
का ǭदय से आभारी हँू, मȅ सबको सरकार की ओर से धन्यवाद देता हँू। हमारे मंतर्ी उसका 
सिवÎतार उǄर भी दȂगे।  
 उपसभाध्यक्ष महोदय, तीन-चार छोटे-छोटे िवषय उससे जुड़े हुए हȅ। 2018 मȂ जब आप 
ओबीसी कमीशन को constitutional validity देने के िलए, mandate देने के िलए 102वा ँसिंवधान 
सशंोधन लाये, तब आपकी language ऐसी क्यȗ रही? Select Committee, intent of law के बारे 
मȂ ÎपÍट िकया था। मȅ िंसघवी जी का आभारी हँू िक उन्हȗने अपने ही ĢÌन िकए और अपने ही उǄर 
िदए। उन्हȗने कहा िक मंतर्ी जी ने उस समय यह कहा था - आज वे, यानी थावरचन्द गहलोत जी 
कणार्टक के मान्यवर राज्यपाल बन चुके हȅ - उन्हȗने कहा था, there will be two lists. उस समय 
सदन मȂ कुछ सािथयȗ ने ĢÌन उठाया भी था। सेलेक्ट कमेटी से लेकर सदन की चचार् तक उसमȂ 
कोई ambiguity सरकार की तरफ से कभी नहीं थी, न तब थी और न आज है, लेिकन िफर भी 
एक Ģसगं सुĢीम कोटर् मȂ आया, िजसके बारे मȂ शायद जब-जब कभी एक अवसर आता है, देश 
का िनणर्यकतार् कौन होगा? हमारी डेमोकर्सी मȂ equal division of power है, कोई यह न समझे 
िक हम ज्यादा जानते हȅ और ज्यादा सोचते हȅ। इस सदन ने, Ģजातंतर् ने हमȂ सदैव यह अिधकार 
िदया है। In this House, the parliamentary system is supreme. आज हम सब िमल कर उसी 
का एक बार पुन: सकंÊप करȂगे िक भारत की नीित क्या होगी, गरीब कÊयाण क्या होगा। उसके 
बारे मȂ कानून बनाने के िलए सदन सुĢीम है। इसे एक सही तरीके से कहा गया िक यह एक 
वाÎतिवक modification है, यह एक clarificatory amendment है। इसमȂ िकसी नई शÅदावली 
की आवÌयकता नहीं है। आज हम सब िमलकर इस काम को पूरा करने वाले हȅ और हम उसी 
िदशा मȂ काम कर रहे हȅ। सभी माननीय सदÎयȗ ने अपने कुछ-कुछ मुǈे रखे हȅ, लेिकन सरकार की 
जो मूल नीित रही है, जो मूल intention रही है िक हम लोग उसे कैसे देखȂ, कैसे सभंालȂ, इसमȂ 
कोई confusion नहीं है।  
 मेरे पूवर् वƪाओं ने कहा िक उसके िलए कौन िजÇमेवार है, उसका बकैगर्ाउंड क्या है? 
उपसभाध्यक्ष महोदय, मȅ 2004 मȂ लोक सभा का सदÎय था। आप सयंोग देिखए, मȅ आज देश के 
माननीय Ģधान मंतर्ी जी के िवÌवास के कारण िशक्षा िवभाग का काम देख रहा हँू, तब इस देश के 
एक बहुत बड़े नेता, Îवगीर्य अजुर्न िंसह जी िशक्षा िवभाग का काम देखते थे और मȅ लोक सभा मȂ 
एक युवा सासंद था। उस समय, 2008-09 मȂ ओबीसी आरक्षण, जो 1990 से लागू हुआ था, उसका 
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केन्दर्ीय Îतर पर िकर्यान्वयन नहीं हुआ था, िसफर्  राज्यȗ ने लागू िकया था। िंसघवी जी ने ठीक कहा 
िक कई राज्य उसे 50 परसȂट से ऊपर ले जा चुके हȅ। अभी थंबीदुरई जी और िशवा जी कुछ 
historic बात कह रहे थे। हमारे राज्य, आप और मेरे राज्य भी उस पुरानी िवरासत, ओिडशा-
मदर्ास presidency का कुछ िहÎसा थे, इसिलए उनकी कुछ परंपराएं हमारे राज्य मȂ भी बनीं। 
राज्यȗ ने तो आरक्षण िदया ही था, जबिक केन्दर्ीय सूची मंडल कमीशन लागू होने के बाद बनी थी, 
लेिकन लागू नहीं हुई थी - 2007, 2008, 2009, उन िदनȗ मȂ लागू हुई। उपसभाध्यक्ष महोदय, 
अगर उसका सही मायने मȂ िकर्यान्वयन होता, मंडल कमीशन ने जो िरपोटर् दी थी, काका 
कालेलकर कमीशन -- मȅ इसे राजनीितक रूप नहीं देना चाहता हँू, हमारी ओर से इस िवषय को 
सुशील जी ने रखा है। कालेलकर किमटी को िकसने िबठाया था? 1980 मȂ िरपोटर् आने के बाद भी 
उसे 1990 तक क्यȗ इतंजार करना पड़ा, 2008 तक क्यȗ इतंजार करना पड़ा? आगे भिवÍय मȂ जब 
कोई इितहास का िवǏाथीर् िरसचर् करेगा, तो दूध का दूध, पानी का पानी, black and white clear 
है। इसमȂ िकसी को confusion नहीं होगा। उपसभाध्यक्ष महोदय, हमारी सरकार की एक पÍृठभिूम 
है। हम वे लोग हȅ िक समाज कैसा होना चािहए, समाज की ËयवÎथा कैसी होनी चािहए -- यह 
हमारा आज का कोई knee-jerk reaction -- फलाना आ गया, X, Y, Z आ गया, हम ऐसा सोचने 
वाले लोग नहीं हȅ। Ģधान मंतर्ी, नरेन्दर् मोदी जी आज कुछ िनणर्य करते हȅ, तो उसमȂ इस देश मȂ 
सिदयȗ से जो कुछ िवचार हȅ िक सबके समान अिधकार हȅ, इसिलए हमारी सरकार की नीित रही 
है, 'सबका साथ, सबका िवकास, सबका िवÌवास।' िजसके जो अिधकार हȅ, िजसकी िजतनी 
भागीदारी है, िजसकी िजतनी सखं्या है -- अमूमन हमȂ कुछ legacy issues िमले हȅ, हम उन्हȂ 
रातȗरात चȂज नहीं कर सकते हȅ, अगर हम उन िवषयȗ को ध्यान मȂ रखते हुए कुछ काम आगे 
बढ़ाते हȅ, तो हमारी intention पर िकसी को शक नहीं होना चािहए। मȅ दो-तीन उदाहरण देना 
चाहँूगा। मȅ बहुत पुरानी बात पर नहीं जाऊँगा। Legacy issue तो है ही, उसे ठीक कैसे करȂ, आगे 
कैसे बढ़Ȃ! सुĢीम कोटर् ने हमारी अथॉिरटी पर एक अनावÌयक encroach िकया था, उस समय 
आप भी सदन मȂ थे। मेरी बहन, जो हमारे महाराÍटर् की सदÎया हȅ, थोड़ी कटुता Îवाभािवक है, हम 
राजनीितक Ģितǎंǎी हȅ, उन्हȂ हमारी intention पर सदेंह हुआ। Intention पर सदेंह करने की कोई 
आवÌयकता नहीं है, हम िक्लयर हȅ। जब मȅ िशक्षा िवभाग सभंाल रहा था -- Sivaji, some friends 
from DMK came to see me.  They raised an important question in front of me.  Why in 
higher educational institutions...  Sivaji, I am addressing you.  Through the                      
Vice-Chairman, I am addressing you.  It is an issue of your party.  Some senior 
Members of your Party from Lok Sabha came to see me and they raised a pertinent 
question as to why in IITs, in Central universities, there is no reservation for SCs, STs 
and OBCs.It was news for me.  I was handling this department since long. But, 
somehow, I missed that.  It was news for me.  मȅने जब उसकी इन्क्वॉयरी की, जब उसकी 
जानकारी ली, it was a surprise for me.  Sir, the provision till 1989 was that there will be 
reservation, but at the entry level – Asst. Professor level – if the desired candidate is 
not available, the quota will lapse the subsequent year!  Who rectified that?  Sir, it is 
the hon. Prime Minister, in 2018-19, who took a bold step and rectified that 
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henceforth there is no lapse of quota.  आगे चलकर कोई कोटा लैÃस नहीं करेगा।  ओबीसी 
के िरज़वȃशन का तो िवषय ही नहीं था, उसे हमने शुरू िकया।   

NITs के बारे मȂ, Sivaji, you mentioned that due to court’s direction and due to 
pressure from the hon. Chief Minister of Tamil Nadu, we were compelled to 
implement OBC reservation in the Central Pool.  Sivaji, you are a very senior and 
learned Member.  I respect your view.  In a democracy, I have to concede this much.  
I respect your view. But, this is not the fact.  Sir, Tamil Nadu and your party had gone 
to the High Court on a different issue.  You were asking 27 per cent quota.  I welcome 
that.  I am thankful to your Chief Minister.  He has welcomed it, though your party had 
gone to the Madras High Court for 69 per cent quota.  But, we, the hon. Prime 
Minister Modi, took the decision that the quota henceforth will be 27 per cent.                 
So, who prevented you from 1986 to do this? 
 
SHRI T.K.S. ELANGOVAN (Tamil Nadu): It is not that. 
 
SHRI DHARMENDRA PRADHAN: I am not yielding, my dear friend.   I am not 
yielding.  Please hear this much.  This is democracy.  We have to respect each other. 
I am respecting the Chief Minister’s welcoming approach.  So, please listen. 
 उपसभाध्यक्ष महोदय, सȂटर्ल पूल की practice decades old है।  सȂटर्ल गवनर्मȂट सुĢीम 
कोटर् की डायरेक्शन से राज्यȗ के मेिडकल कॉलेजेज़ से pool करके सȂटर्ल कोटा बनाती है, यह 
एक पुरानी परÇपरा है।  उसको अभी तक ओबीसी िरज़वȃशन देने मȂ कौन लोग िजÇमेवार थे?               
So, in a democracy, we have to criticize each other. But, at the same time, we have 
to appreciate each other’s point of view. I am welcoming and appreciating the stand 
taken by the hon. Chief Minister of Tamil Nadu.  You have to show that much of 
magnanimity to realize the fact that it is we, the hon. Prime Minister, Shri Narendra 
Modi, who has initiated this proposal and implemented this historic decision.  We all 
are committed.  We have to implement social justice.   
 There are two other issues.  Sir, previous speaker had elaborately quoted 
JNVs and KVs.  जवाहर नवोदय िवǏालय मȂ, सȂटर्ल Îकूल मȂ ओबीसी के लोगȗ के िलए 
िरज़वȃशन को िकसने इिÇÃलमȂट िकया?  आप सभी लोग रहे, सदन के सारे सदÎय रहे।  शरद 
पवार जी जैसे विरÍठ सदÎय ने राज्य चलाया और वे केन्दर् मȂ एक Ģमुख भिूमका मȂ रहे।  अभी हमारे 
राम गोपाल जी नहीं हȅ, उनके इशारे पर तो िदÊली की सरकार चलती थी।  मȅ आभारी हँू िक मेरे 
भाषण को आदरणीय देवेगौड़ा साहब सुन रहे हȅ।  ये देश के Ģधान मंतर्ी रहे।  सȂटर्ल Îकूल मȂ 
ओबीसी िवǏािर्थयȗ को िरज़वȃशन देने के िलए आपको िकसने मना िकया था?  सजंय भाई, 
आपको तो िकसी ने मना नहीं िकया था, आप तो बड़े ताकतवर Ëयिƪ हȅ। िकसी ने मना नहीं िकया, 
हमने इिÇÃलमȂट िकया, लेिकन हम उसका कोई िंढढोरा नहीं पीटते हȅ।  यह सत्य है, यह फैक्ट है, 
इसको आज हम सबको िमलकर Îवीकार करना पड़ेगा।   

[11 August, 2021] 83



 सर, मȅ एक और िवषय का उÊलेख करना चाहता हँू।  सयंोग से, मȅ Ģधान मंतर्ी जी के 
िवÌवास से िपछले िदनȗ तक पेटर्ोिलयम िवभाग सभंाल रहा था।  अभी राम गोपाल जी नहीं हȅ।   
राम गोपाल जी की तो एक िविचतर् Ģकार की राजनीित है, डर पैदा करो और राज करो, डर पैदा 
करो और राज करो।   हमने कौन-से यादवȗ, कौन-से गुजर्रȗ और कौन-से कुिर्मयȗ के िरज़वȃशन 
को तोड़ा है?  मȅ कुमीर् हँू, हम तो िरज़वȃशन देने वाले लोग हȅ, हम तो जोड़ने वाले लोग हȅ।  आपने 
जो गलती की, उसको हम जोड़ने वाले लोग हȅ।  आपने क्या िकया था?  Ģो. राम गोपाल साहब, 
आप एक और सेक्टर से भी जुड़े हȅ।  आप कैसे जुड़े हȅ, वह मȅ नहीं कहँूगा, लेिकन आप जुड़े हुए हȅ।                
मȅ पेटर्ोिलयम िवभाग का काम-काज सभंाल रहा था।  अभी तक इस सदन को यह मालमू होगा िक 
एलपीजी की जो िडÎटर्ीÅयटूरिशप िमलती थी या जो पेटर्ोल पÇप िमलता था, उसमȂ सवैंधािनक 
अिधकार के नाते एससी, एसटी िरज़वȃशन था और ऐसा ही अिधकार ओबीसी िरज़वȃशन के िलए 
भी था। क्या आपको िकसी ने मना िकया था? 10 साल तक वषर् 2004 से लेकर वषर् 2014 तक 
आपका शासन था। क्या उसको लगाने के िलए िकसी ने आपिǄ की थी? राजमिण पटेल साहब, 
आप तो सामािजक न्याय के बहुत बड़े Ģवƪा हȅ। आपके नेता लोग मध्य Ģदेश से आकर िदÊली के 
बड़े-बड़े नेताओं के िरमोट चलाते थे। आपने क्यȗ िरमोट नहीं दबा िदया? ...(Ëयवधान)...                  
राजमिण जी, मȅ आपको सुन रहा था। हम एक ही राज्य से आते हȅ, Ģजातंतर् मȂ थोड़ा टीका-
िटÃपणी को सुन लीिजए। उपसभाध्यक्ष महोदय, हमने मोदी जी के िनणर्य से वषर् 2014 से                 
11,262 एलपीजी की िडÎटर्ीÅयटूरिशप दी, उसमȂ से एससी/एसटी का जो अिधकार है, उनको 
िदया, उसके अलावा 2,852 ओबीसी नौजवानȗ को रोज़गार देने के िलए एलपीजी 
िडÎटर्ीÅयटूरिशप दी। महोदय, Ģो. राम गोपाल जी आ गए हȅ, व ेइस तथ्य को सुनकर िनिÌचत ही 
मुझे आशीवार्द दȂगे। वे सदन मȂ नहीं बताएंगे, लेिकन वे मुझे आशीवार्द देते रहे हȅ और आगे भी दȂगे। 
हमने िपछले सात सालȗ मȂ कुल िमलाकर 28,558 पेटर्ोल पÇप िदए, उनमȂ 7,888 पेटर्ोल पÇप 
ओबीसी वगर् के नौजवानȗ को िदए। हमसे िकसी ने नहीं कहा था। हम िसफर्  कहने वाले लोग नहीं है। 
नरेन्दर् मोदी जी जो कहते हȅ, वह करते हȅ। ऐसा ही मेरा नेता है। इसमȂ intention का जो िवषय है, 
मȅ उसको elaborate नहीं करंूगा। Intention के बारे मȂ कोई सदेंह की आवÌयकता नहीं है। यह 
ठीक है िक आपको राजनीितक टीका-िटÃपणी करनी है, नहीं तो आपका नाम कैसे छपेगा, 
आपका नाम चचार् मȂ कैसे होगा। Ģो. साहब, आप िजनके मन मȂ डर पैदा कराना चाहते हȅ, य.ूपी. मȂ 
चुनाव भी आ रहा है, इतना तो वािजब है, मȅ आपका सÇमान करता हंू। बाकी दो िवषय आप सबने 
उठाए िक 50 परसȂट की कैिंपग क्या है। मȅ िंसघवी साहब को क्वोट करना चाहंूगा, उन्हȗने कहा 
'यह तो खाली िडÅबा है, यहा ंअगर राज्यȗ को अिधकार दे भी दȂ,' - िलया तो कभी नहीं था, देने 
का ĢÌन कहा ंसे आता है? िलया कभी नहीं था। सुĢीम कोटर् ने अपनी limited understanding की 
थी, उसको सदन rectify कर रहा है। इसिलए लेने-देने का िवषय नहीं है - पहले अिधकार था 
और आगे भी रहेगा। दूसरा यह िक 50 परसȂट वाले मȂ क्या है।  

उपसभाध्यक्ष महोदय, िबहार, तिमलनाडु, केरल, कणार्टक, महाराÍटर्, तेलगंाना, आंधर् 
Ģदेश, पुडुचेरी आिद अनेक राज्य हȅ, मध्य Ģदेश, छǄीसगढ़ आिद को वे भी क्वोट कर रहे थे और 
उन्हȗने भी कहा िक लगभग 80 परसȂट राज्य 50 परसȂट की capping को जा चुके हȅ। वे कैसे गए? 
क्या अनायास गए? अनायास नहीं गए। अभी अमर पटनायक जी ने ओिडशा के बारे मȂ कहा िक 
हम तो देते। 
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उपसभाध्यक्ष महोदय, मȅ कभी-कभी हैरान रहता हंू। िसयासत होनी चािहए, लेिकन तथ्य 
के आधार पर होनी चािहए। कुछ राज्यȗ मȂ 70-80 परसȂट तक चले गए। अभी मेरे बड़े भाई 
आदरणीय Ģसन्न आचायर् जी, 90 के दशक मȂ जब मंडल कमीशन लागू होता था, तब वे राज्य के 
बड़े Ģभावशाली मंतर्ी थे, कैिबनेट मȂ थे। हमारे Îवगीर्य बीजू बाब ूमुख्य मंतर्ी थे। हम सब उस समय 
िवǏाथीर् थे, शायद वह एक ही राज्य होगा जो सुĢीम कोटर् आया था िक मंडल कमीशन लागू न 
िकया जाए। Ģसन्न आचायर् जी उस कैिबनेट के सदÎय थे। उनकी पाटीर् के अभी नए-नए सदÎय, 
उस समय जो राजनीित मȂ नहीं थे, अिधकारी थे, बड़े ओहदे पर थे, व ेजानकारी रखते हȅ। अमर 
पटनायक जी कह रहे थे िक हम तो देने के िलए तैयार हȅ, आपने हमारे हाथ बाधें हुए हȅ, हम                  
50 परसȂट के ऊपर कैसे जाएं और िलÎट कहा ंहै। वे यहा ंबठेै हȅ, उन्हीं के समय मȂ िलÎट बनने के 
िलए तय हुई थी। Socio-Economic Caste Census बना था, लेिकन वह वषर् 2004 से वषर् 2014 
के अंदर नहीं बना। वषर् 2011 मȂ आया। जयराम रमेश जी गर्ामीण िवकास मंतर्ी भी रहे। उसको हमने 
लागू िकया। मȅ तो बड़े अिभमान के साथ कहता हंू िक 'Ģधान मंतर्ी आवास योजना' मȂ करोड़ȗ के 
घर - उस िलÎट मȂ सीमा थी, उस िलÎट मȂ जाित वाले िवषय मȂ कई Ģकार की िवसगंितया ंथी, 
लेिकन हमने उस िलÎट को यज़ू िकया। हम ऐसे लोग नहीं हȅ िक आपने नहीं िकया तो हम उसको 
लागू नहीं करȂगे। मȅने पेटर्ोिलयम िवभाग का काम सभंाला। मȅ सदन की ओर से पुरी जी को बधाई 
देता हंू। उन्हȗने कल एक करोड़ नए एल.पी.जी. कनेक्शन देने का फैसला िकया। उसके पहले 
हमने एस.सी., एस.टी. िलÎट के आधार पर आठ करोड़ कनेक्शंस िदए थे।  देश मȂ                      
Caste Census एक  revolutionary process है। Caste Census नहीं होगा, ऐसा नहीं है।  अनेक 
राज्यȗ ने उसको आधार माना है।   अभी िशवा जी और थंबीदुरई जी जिÎटस पाटीर् का इितहास 
बताते हुए मदर्ास Ģोिंवस की ĢेिसडȂसी के reservation system को क्वोट कर रहे थे।   

उपसभाध्यक्ष महोदय, मȅ िपछड़ी जाित का Ëयिƪ हंू।  मȅ आज कर्ीमी लेयर मȂ आता हंू।  
हमारे बाडंा साहब जी कह रहे थे कर्ीमी लेयर कहा ंहै?  मȅ आपको बताना चाहता हंू िक मȅ कर्ीमी 
लेयर मȂ आता हंू।  मȅ आज अपने आप को ओबीसी कहता हंू।  मेरे िपताजी डॉक्टर हȅ और मȅने 
बचपन मȂ अपने िपताजी से सुना था िक उन्हȗने बीसी Îकॉलरिशप से,  िजसके बारे मȂ मंडल 
कमीशन मȂ िरकमंडेशन बाद मȂ हुई, उसके पहले वे पढ़े थे, िजसकी कालेलकर कमीशन मȂ, 
सिंवधान सभा मȂ चचार् हुई थी, उसी मदर्ास ĢेिसडȂसी की परंपरा से ओिडशा मȂ बीसी Îकॉलरिशप 
से मेरे िपताजी डॉक्टरी  पढ़े, तो  मȅ आपकी अनुमित से दो शÅद कह पा रहा हंू और मोदी जी के 
आशीवार्द से मȅ मंितर्मंडल मȂ हंू।  सर, शुरुआत कहा ं हुई?  ऐसे ही सारे िवषयȗ के बारे मȂ 
कालेलकर कमीशन मȂ कहा गया था और ऐसे ही मंडल कमीशन मȂ कहा गया था, इसिलए यह 
कहना गैर-िज़Çमेदाराना होगा -- उपसभाध्यक्ष महोदय, मȅ अपनी बात समाÃत करता हंू -- िक 
हमारे वहा ंिलÎट नहीं है।  ओिडशा मȂ आज भी िलÎट है।  आपको सुĢीम कोटर् मȂ आने से िकसने 
मना िकया था?  आपको 2014 मȂ यह िदखाना था िक 52 Ģितशत लोग ओिडशा मȂ िपछड़ी जाित के 
हȅ।  आपके मन मȂ क्या है, यह बात Ģभ ुजगन्नाथ जी को मालमू होगी।  आप साकेंितक रूप मȂ हाई 
कोटर् मȂ चले गए।  कुछ लोगȗ को भेज िदया, और यह बात आप ही के मंितर्मंडल के कुछ सदÎय 
कहते हȅ। राजा Îवैन जी जैसे लोग कहते हȅ िक ओिडशा मȂ 27 Ģितशत िरज़वȃशन देने के िलए 
िनणर्य िकया और िफर पीछे से हाई कोटर् मȂ िकसी को भेज िदया और हाई कोटर् ने struck down 
कर िदया।  आपको सुĢीम कोटर् आने के िलए िकसी ने मना नहीं िकया था।  ...(Ëयवधान)... 
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SHRI PRASANNA ACHARYA: Sir, ... (Interruptions)... 
 
Ǜी धमȄदर् Ģधान: सर, यिद मȅ गलत हंू, तो मेरे तथ्य को िनकाल दीिजएगा। ...(Ëयवधान)... 
उपसभाध्यक्ष जी, यिद मेरे तथ्य गलत हȗगे, तो expunge कर दीिजएगा।  अभी सुशील जी उसका 
Åयौरा दे रहे थे। हमारे िखलाफ सुĢीम कोटर् ने strike down िकया, िफर हमने Îपेशल लीव 
िपिटशन डाली, आठ िदन के अंदर, 2014 मȂ हाई कोटर् से िरजेक्ट होने के बाद, strike down होने 
के बाद, आज 2021 है।  आपको आÌचयर् होगा, इस सदन को आÌचयर् होगा िक ओिडशा एकमातर् 
राज्य होगा, जहा ंएक Îटेट िलÎट है।  ऐसा नहीं है िक Îटेट िलÎट नहीं है।  सारे राज्यȗ मȂ Îटेट 
िलÎट है और मेरे राज्य मȂ भी Îटेट िलÎट है।  उस Îटेट िलÎट के आधार पर आपका एक ही राज्य, 
शायद ओिडशा होगा, जहा ंिपछड़ी जाित के लोगȗ को िरज़वȃशन नहीं िमलता है।  यह भी है, चलो 
Ģजातंतर् है, जब समझ मȂ आएगा, तब आप दȂगे।  गुहार करने के अलावा कोई जगह नहीं है।  
इंिदरा साहनी ने क्या कहा?  इंिदरा साहनी जजमȂट मȂ Venkatachaliah की 9 सदÎय वाली 
Constitutional Bench ने इसे कभी मना नहीं िकया िक िवशेष पिरिÎथित मȂ राज्य अपना अिधकार 
ज़ािहर कर सकते हȅ और राज्यȗ ने िकया भी है, इसिलए यह ĥम फैलाना और केन्दर् के कोटर् मȂ 
बॉल फȂ क देना िक 50 परसȂट के ऊपर आपके कारण नहीं जा पा रहे हȅ या िलÎट नहीं हȅ, इसिलए 
हम नहीं कर पा रहे हȅ,  ये दोनȗ बातȂ तथ्य के आधार पर नहीं है। आज एक बौिǉक चचार् हुई।  देश 
के वंिचत वगș के िलए, गरीबȗ के िलए, िवशेषकर सामािजक दृिÍट से िपछड़े वगș के िलए आज 
सदन एकमत है।  मȅ िफर  आप सभी  सदÎयȗ को धन्यवाद देता हंू।  हम सकंÊपबǉ हȅ।   

उपसभाध्यक्ष महोदय, मȅ आज एक शायरी कहना चाहता हंू। आज आपकी अनुमित से मȅने 
हमारी सरकार की philosophy बताई, लेिकन मȅ इरादा भी बताता हंू।  

 
"जब हौसला बना िलया है ऊंची उड़ान का, 
तब देखना िफज़लू है कद आसमान का।। 

 
 धन्यवाद। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shri Abdul Wahab; you have four 
minutes.  
 
SHRI ABDUL WAHAB (Kerala): Sir, I appreciate and welcome the move by the Modi 
Government. I didn't expect that they would bring such a Bill in this Session. The 
intention has been described here. Shri Dharmendra Pradhanji has already said that it 
is because of the coming elections.  I would not go into those details.  We listened to 
Shri Dharmendra Pradhan's speech.  He spoke a lot about petroleum and his 
erstwhile Department.  I am not sure why he was transferred from there to the Ministry 
of Education. If he has done well, even giving OBC quota, if it is privatized, 
Dharmendra Pradhanji, to whom would you give this reservation?  You are now going 
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to privatize all the institutions.  What would happen to reservation then?  Where 
would it go?  Anyway, thank you, Shri Dharmendra Pradhan, for giving me so many 
insights into this Bill.  I would now like to talk about the Mandal Commission Report, 
what happened then and what the stand of the BJP at that time and how many Upper 
Caste people had immolated themselves. My colleague sitting here was a journalist.  
He had reported what happened 30 years ago.  I was reading from his report.  Now 
we are together in this House.  We remember what the situation was and what 
happened 30 years ago.  It happened in 1990, he has the data and he remembers the 
date. ...(Interruptions)...   Now, Shri Dharmendra Pradhan is the Education Minister.  
According to the UGC data, JNU, Delhi University, BHU, Allahabad University among 
others did not have a single Professor under the OBC quota as of 1st January, 2020.  
Three hundred posts of Professors sanctioned under the OBC quota are lying vacant.  
Even in Assistant Professorship, more than 950 seats are lying vacant.  It has been 
known that the universities do everything to circumvent OBC reservation.  If we take 
the case of Vice-Chancellors too, most Central Universities hardly have any                  
Vice-Chancellor who belongs to OBC.  None of the 22 IITs, including the ones at 
Delhi, Bombay, Madras and Kharagpur follow reservation in their faculty positions.  
Seven IITs had ten or less faculty members from the Other Backward Classes.                    
At IIT, Bombay, of the 684 faculty positions, only ten belong to the OBC category, 
which is just 1.5 per cent.  At IIT, Madras, of the 596 faculty members, only 62, that 
is, 10.4 per cent, belong to the OBC.  It is highly suspected that in all these 
universities and institutions, a number of posts that are reserved for OBC were being 
filled by people belonging to the General category as OBCs candidates are declared 
as NFS, that is, 'none found suitable'.  Everybody is NFS there. ...(Interruptions)...  
The demand for caste-based census has always been the footwork of backward 
communities in the country.  Recently, the constitutional body, the National 
Commission for Backward Classes, urged the Government to collect data on the 
population of OBCs as part of the Census of India for 2021 exercise.  Even the Rohini 
Commission wrote to the Minister of Social Justice and Empowerment, Shri Thaawar 
Chand Gehlot, on December 12, 2018, requesting an appropriate budget provision for 
a proposed all India survey for an estimate of caste-wise population of OBCs.  In the 
absence of data on the population of various communities to compare with their 
representation in jobs and in admission has been the biggest hurdle for the 
Commission. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Hon. Member, please conclude.  
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SHRI ABDUL WAHAB:  Just one minute, Sir. ...(Interruptions)...  I would request the 
Government to consider the long-time demand of conducting a caste-based census 
of this time.  The Government must consider bringing another legislation to cross the 
current limitation of keeping reservation to 50 per cent.  There is empirical evidence in 
support of the need to cross 50 per cent limitation in reservation.  In addition to this,                 
I raise a demand.  It is important to remember that the Constitution (Scheduled 
Castes) Order, 1950 says, 'No person who professes a religion different from the 
Hindu, the Sikh or the Buddhist religion shall be deemed to be a member of a 
Scheduled Caste.' This Order communalises the category of Scheduled Castes.                  
I demand scrapping of para 3 of Constitution SCs Order, 1950 so that dalit Muslims 
and dalit Christians are duly included in the SCs List and they are not discriminated on 
the basis of religion under Article 341 of the Indian Constitution. 
 
4.00 P.M.   
 
SHRI H.D. DEVEGOWDA (Karnataka): Mr. Vice-Chairman, Sir, I welcome this 
Constitution (Amendment) Bill that has been introduced in this House.  I do not want 
to take much time, but I can extend my speech one or two minutes with your 
permission.  The reservation system itself in Karnataka was implemented by Maharaja 
Mysore.  It was started in 1918.  Today, the present Government, headed by Shri 
Narendra Modi, has taken some steps to provide the benefits to all the OBCs and 
other communities.  In the last Session, hon. Prime Minister declared 10 per cent 
reservation, other than the 50 per cent reservation that has been accommodated by 
the Supreme Court in fixing the cap, for forward communities who are economically 
backward.  That can also be taken into consideration by the State Governments.            
So, keeping this in view, the cap is going to be fixed at 60 per cent.  It is already               
69 per cent in the neighbouring State, which I welcome, as approved by                       
Ms. Jayalalitha. Is it going to be left to the States?  This is the only question that I 
would like to ask of the Government.  During my short tenure, I moved a Constitution 
Amendment to give reservation to women.  That was approved by this House, if I am 
correct.  In Rajya Sabha, Women Reservation Bill has been approved.  I do not know 
what has happened to it and why it was not brought to Lok Sabha.  Let the 
Government think over and feel that women reservation should also be provided.  The 
other point is, there was some reservation in Karnataka.  When we took over, we 
provided reservation to all the backward classes, SCs and STs, politically as well as 
economically, in jobs and admission in professional courses.  We have provided it.  It 
is not a new thing for us.  I will just give the information, through you, to the House.  
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We provided 23 per cent reservation to OBCs, 15 per cent to SCs, 3 per cent to STs 
and 9 per cent within that 5 per cent to Vokkaligas which is the major community and 
5 per cent to Lingayats.  This is the reservation which we have provided.  23 per cent 
goes to OBCs.  In that OBCs reservation, Muslims minorities are also included.  There 
was no opposition during our period as nobody went to  Court. Even today, Muslim 
reservation is still going on.   

Now, I am clarifying this issue because we should not think of somebody as 
attacking the Muslim minorities.  The State Government has taken action to arrest 
them.  That is very clear.  Everybody is an Indian.  One hundred and thirty crore 
population is there.  Irrespective of the States, I can't say as to what is the cap.   
Many small States are there.  There are also some big States like Uttar Pradesh and 
Bihar.  I do not know how the reservation will be done and the cap will be fixed if it is 
left to the State Governments.  I have no objection, but let it be clarified by the 
Government.  I would like to only express my sincere thanks to the hon. Minister and 
also the hon. Prime Minister who has taken these radical steps and supported by all.  
The HRD Minister has explained all about these communities and everything.  I have 
heard him very patiently.  Lastly, I would like to thank you for the time you have given 
to me.  Thank you very much, Sir.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Shri K. Ravindra Kumar.  You 
have four minutes.  
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I was waiting for 
the opportunity, but before my name, so many names were called.   That is why I lost 
my time.  However, I am permitted to speak.   
 Mr. Vice-Chairman, Sir, I am thankful to you for giving me this opportunity.  
The Bill aims at bringing clarity in Articles 338B, 342A and 366(26A) of the 
Constitution of India.  Our beloved leader, Nandamuri Taraka Rama Rao Garu, who 
founded the Telugu Desam Party, played a very crucial role in the implementation of 
the reservations, particularly in the OBC community.   
 This Bill is a kind of requirement today.  It is inevitable.  We all know that after 
the Supreme Court judgment, the Centre is compelled to bring this Bill because the 
States have their own rights to recognise the underprivileged communities which need 
that kind of empowerment.  When the Mandal Commission Report was released, the 
percentage of the OBCs in the country was around 52 per cent.   The reservation 
granted to the OBCs is only 27 per cent.  Pursuant to the judgment of the apex court, 
there was an apprehension in the minds of the people that Article 342A of the 
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Constitution abrogates the States' power to legislate or classify in respect of any 
backward classes of citizens and it affects the federal structure of the Constitution of 
India.   
 Through the Constitution (One Hundred and Twenty-Seventh Amendment) 
Bill, 2021, the Government has introduced a new clause (3) to Article 342A of the 
Constitution of India.  It also replaces certain words and also provides an explanation 
with a view to bring more clarity.  This would certainly clear the doubts that had arisen 
in the minds of the people.   
 I myself and my Party stand to support this Bill.  The emancipation and 
upliftment of the neglected classes of the society is very close to the heart and soul of 
the Telugu Desam Party.  The hitherto neglected people are taken care by the 
reservation which is considered as a measure to provide social justice.  It has always 
been there, but because of certain reasons, it did not happen before.  But in the year 
2021, when the Central Government is taking up the Census today, it is definitely 
required.  We have to know what percentage of population is there in each caste and 
how each caste stands in the social fabric of the country.  Unless we have those kinds 
of numbers, unless we have the facts and unless we have those figures, we cannot 
ensure proper policy making in this country.   That is what we see when we make any 
kind of policy.  We request the Government that it is very much a necessity today.  
So, the Government has to ensure caste-based census.  In the day, in a reply to a 
question, it was stated by the Government that the Government is not going to 
undertake caste census in the current round of population enumeration.  In the year 
2011, caste census was undertaken, but the data pertaining to it was not released.  It 
is very unfortunate.  The demand is to provide more facilities in the form of reservation 
and other welfare measures for the upliftment of the socially and economically 
backward communities, and, therefore, it is the need of the hour.   

Finally, Sir, I just want to remind the Central Government that the reservation in 
jobs is yet to be implemented.  It is not done as yet.  We welcome any step towards 
the upliftment of the OBCs but still, a lot of things need to be done for the OBCs.   

On behalf of Telugu Desam Party and our leader, Shri Chandrababu Naidu,                  
I would say that we are committed to support any step that is taken towards the 
upliftment of the OBCs and we support the Central Government in this regard. 
 
सरदार बलिंवदर िंसह भुंडर (पजंाब): मȅ पजंाबी िवच्च बोलागंा।...(Ëयवधान)... 
 
SHRI S.R. BALASUBRAMONIYAN: Sir, there is no interpretation. 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Balwinder Singh ji, interpretation is 
not there.  Please speak either in English or in Hindi so that translation can be done.  
You can add some Punjabi words in between.  ...(Interruptions)...   
 
सरदार बलिंवदर िंसह भुंडर : उपसभाध्यक्ष जी, मȅ पजंाबी मȂ बोलना चाहता हंू, आप मुझे इजाज़त 
दȂ। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I am told that there is translation 
available.  ...(Interruptions)...    
 
सरदार बलिंवदर िंसह भुंडर : मȅ िमक्स करके बोलूगंा। पजंाबी लोग अंगेर्जȗ के िखलाफ सबसे 
ज्यादा लड़ाई लड़े हȅ। मȅ समय ज़ाया नहीं करना चाहता, क्यȗिक समय कम है। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please continue. 
 
सरदार बलिंवदर िंसह भुंडर: चेयरमनै साहब, यहा ंपर 127वा ंसिंवधान सशंोधन िवधेयक पेश 
हुआ है, उस पर चचार् चल रही है। िशरोमिण अकाली दल की तरफ से हम िदलȗ-जान से इसका 
समथर्न करते हȅ। यह बहुत जरूरी था और जायज़ भी था। इसके Statement of Objects and 
Reasons मȂ इस सशंोधन िवधेयक मȂ जहा ंराज्यȗ को पावर िरÎटोर की गई है, वहीं एक मेजर 
ऑÅजेिक्टव भी है िक Îटेट्स को पावर िरÎटोर करके फैडरल िसÎटम को मेनटेन िकया गया है। मȅ 
जहा ंिबल का समथर्न करता हंू, वहीं इस बात का भी Îवागत करता हंू िक पहली बार, 1947 के 
बाद, देश मȂ केन्दर् ǎारा राज्यȗ से पावसर् तो ली गई हȅ, लेिकन  Îटेट्स को सȂटर की तरफ से पावर 
दी जा रही है। इसका मतलब यह है िक 1947 के बाद पहली बार सȂटर ǎारा Îटेट्स की पावर 
िरÎटोर की गई है। मȅ इसका Îवागत करता हंू। इसके िलए हमारा िशरोमिण अकाली दल 1960, 
1971 और 1978 मȂ एक-एक लाख, दो-लाख लोगȗ को इकƻा करके और resolution पास करके 
हम िडमाडं करता रहा िक Îटेट-सȂटर िरलेशनिशप है, जो फेडरल िसÎटम है, उसमȂ सही तौर पर 
राज्यȗ को अिधकार िदए जाएं और इसे लागू िकया जाए। हम लोग इस मागं को लेकर आंदोलन 
करते रहे और हमारे कई लोग जेलȗ मȂ भी गए।  हमारे नेता Ģकाश िंसह बादल जी ने आजादी के 
बाद 18 साल जेल मȂ काटे हȅ। मȅने खुद ने आजादी के बाद आठ साल जेल काटी है। आपातकाल के 
समय मȅ जेल जा चुका हंू और बतौर एमएलए जेल गया हंू। हमारे साथ तो हमेशा फेडरल पावर के 
नाम पर धोखा हुआ है और खािलÎतान का नाम लेकर हमȂ पीटा गया है, पजंाब को लहूलुहान 
िकया गया है। इसिलए मȅ इसका Îवागत करता हंू िक पहली बार यह अच्छी बात हो रही है। मȅ 
इसके मेजर पॉइंट पर कहना चाहता हंू िक गरीब लोग जो ओबीसी के हȅ, जो इतने वषș से अपने 
हक से वंिचत थे, उनके हक कैसे उन्हȂ िदए जाएं। इसमȂ कई तरह की रायȂ आ रही हȅ, लेिकन मȅ 
यही कहना चाहता हंू  जो बहुत जरूरी है िक  जो भिूमहीन लोग हȅ, चूंिक ओबीसी मȂ ही सबसे 
ज्यादा भिूमहीन लोग हȅ, गरीबी के कारण उनमȂ पढ़े-िलखे लोग भी कम हȅ, आजादी के बाद उन्हȂ 
जो शेयर िवकास का िमलना चािहए था, वह नहीं िमला, इसिलए आज उन्हȂ उनका हक िदया जा 
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रहा है, इसका सब दल समथर्न कर रहे हȅ और हम भी अपने दल की तरफ से इसका Îवागत 
करते हȅ। मȅ यह कहना चाहता हंू िक जब सरकार सदन मȂ ऐसी अच्छी बात कर रही है तो एक और 
अच्छी बात भी कर दे, तािक देश मȂ अमन-शािंत हो सके। ज्यादा अिधकार देने के चलते पजंाब का 
निदयȗ के जल पर जो हक था, वह छीन िलया गया, जबिक वह Îटेट सÅजेक्ट था, लेिकन हमारे 
साथ धक्का हुआ। इसके अलावा हमारी कैिपटल चली गई, वह भी हमारे साथ धक्का हुआ। 
एगर्ीकÊचर एक Îटेट सÅजेक्ट है, लेिकन टेर्डसर् के दबाव मȂ आकर तीन कानून बना िदए, यह भी 
एक हमारे िलए धक्का है। िकसान कौन है? आज िकसान सड़कȗ पर बठैा है, यथू और गरीब लोग 
सड़कȗ पर बठेै हȅ। वे frustrated हȅ, क्यȗिक गरीबी के कारण उन्हȂ एजुकेशन नहीं िमल पा रही है, 
सिर्वस भी नहीं िमल रही, कहीं और काम भी नहीं िमल रहा, िमिलटर्ी मȂ भी आबादी के िहसाब से 
कोटा तय िकया गया है। हमारे लोगȗ को गोली खानी पड़ती है। इसिलए पजंाब के लोगȗ के साथ 
यह ज्यादती है, इसिलए हम कहना चाहते हȅ िक जो तीन कृिष कानून हȅ, अभी भी सरकार के पास 
मौका है िक केन्दर् सरकार Îटेट्स के अिधकार िरÎटोर करे और इन कानूनȗ को िरपील करे, 
िजससे देश मȂ अमन-शािंत हो और देश के हालात सुधरȂ। 

मȅ कोई ऐसी कड़वी बात नहीं कहना चाहता, मेरे points सुन लीिजए।  मȅ हमेशा वह बात 
करता हँू, जो national interest मȂ है।  हम तो जेलȗ मȂ थे।  जब बॉडर्र पर लड़ाई होती है, तो हम 
सब काम छोड़ कर वहा ँचले जाते हȅ।  हमारी तो धी-बहन भी वहा ँचली जाती हȅ।  जब भी अटैक 
होता है, तो फÎटर् हम आते हȅ।  कारिगल की जंग, िजसके बारे मȂ लोग सोचते हȅ िक जीती नहीं जा 
सकती है, वहा ँहिरयाणा, पजंाब, राजÎथान और उǄर Ģदेश, इस िखǄे के लोग थे, जो सबसे 
ज्यादा शहीद हुए।  हम हमेशा nationalism के िलए लड़ते हȅ, लेिकन rights भी बराबर हȅ।  
इसिलए हम सरकार से कहना चाहते हȅ िक आपने यह अच्छा काम िकया, लेिकन आप यह भी 
अच्छा काम कर दȂ िक आप उन black laws को repeal कर दȂ, तािक लोग घरȗ मȂ ठीक काम करȂ, 
देश तरक्की करे और देश मȂ अमन, शािंत बहाल हो।  मȅ यह बात कह कर इस िबल का Îवागत 
करता हँू। 
 
Ǜी रामजी (उǄर Ģदेश) : उपसभाध्यक्ष महोदय, आपका धन्यवाद िक आपने मुझे इस 105वȂ 
सिंवधान सशंोधन िवधेयक पर बोलने का अवसर िदया।  मȅ आभार Ëयƪ करना चाहता हँू अपनी 
पाटीर् की मुिखया, बहन कुमारी मायावती जी का िक उन्हȗने अपनी पाटीर् की तरफ से मुझे इस िबल 
पर िवचार रखने का अवसर Ģदान िकया है।   
 Ǜीमान जी, जैसा िक हम सभी जानते हȅ िक ओबीसी के लोग बहुजन समाज का अिभन्न 
अंग हȅ और ओबीसी के मान-सÇमान के िलए, उनकी सामािजक-आिर्थक बराबरी के िलए बाबा 
साहेब डा. भीमराव अÇबेडकर ने सिंवधान मȂ आिर्टकल 340 की ËयवÎथा की।  जब आिर्टकल 340 
की ËयवÎथा के तहत उस वƪ की तत्कालीन सरकार ने आिर्टकल 340 को लागू नहीं िकया, तब 
बाबा साहेब डा. अÇबेडकर ने उस तत्कालीन सरकार से क्षÅुध होकर भारत सरकार के Ģथम 
कानून मंतर्ी के पद से resign कर िदया।  उसके साथ ही बाबा साहेब ने उस वƪ के हमारे जो 
राÍटर्पित थे, उनको लैटर िलखा िक देश आजाद हो गया और 26 जनवरी, 1950 को सिंवधान 
लागू हो गया, लेिकन सिंवधान के अन्दर ओबीसी के उत्थान के िलए आिर्टकल 340 की जो 
ËयवÎथा की गई है, उसको अभी तक लागू नहीं िकया गया है।  तब राÍटर्पित जी के interfere करने 
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की वजह से उस वƪ काका कालेलकर आयोग बनाया गया।  जब काका कालेलकर आयोग बना, 
तो उसकी िसफािरशȗ को भी लागू नहीं िकया गया।  उसके बाद मंडल कमीशन बनाया गया।  
Ǜीमाâ जी, मंडल कमीशन की िसफािरश को भी लागू नहीं िकया गया।  आप सब जानते हȅ िक 
उस वƪ माननीय Ǜी काशंीराम साहब ने मंडल कमीशन की िसफािरश को लागू करने के िलए पूरे 
देश मȂ धरना-Ģदशर्न िकया।  यहा ँतक िक िदÊली मȂ बोट क्लब पर माननीय Ǜी काशंीराम साहब 
और माननीय बहन जी ने कई महीनȗ तक धरना और Ģदशर्न िकया।  यहा ँतक िक मान्यवर Ǜी 
काशंीराम साहब ने नारा भी िदया िक "हम वोट से लȂगे सीएम/पीएम और मंडल से लȂगे 
एसपी/डीएम" ।  यह नारा मान्यवर Ǜी काशंीराम साहब ने उस वƪ िदया।  मान्यवर, इसिलए मȅ 
आपसे कहना चाहता हँू िक यह जो िबल आया है और हमारी जो सोच है, माननीय बहन जी और 
बहुजन समाज पाटीर् की जो सोच है, वह हमेशा ओबीसी के उत्थान के िलए है।  हम लोग हमेशा 
ओबीसी के उत्थान के िलए, एससी/एसटी, दबे-कुचलȗ के उत्थान के िलए काम करते हȅ।  इसी 
सोच के पिरणामÎवरूप उस वƪ भी जब माननीय वी.पी. िंसह जी की सरकार बनी, तो उनके 
सामने हमारी पाटीर् ने अपनी शतș को रखा।  उनको हमारे समथर्न की जरूरत थी, तो हमने शतर् 
रखी िक आप मंडल कमीशन की िसफािरश को लागू कर दीिजए और बाबा साहेब को भारत रत्न 
दे दीिजए।  उस वƪ वी.पी. िंसह जी ने आवÌयकतानुसार हमारी बातȗ को माना और इस देश के 
अन्दर मंडल कमीशन की िसफािरशȗ को लागू िकया और यहा ँतक िक बाबा साहेब को भारत रत्न 
भी िमला।  इसिलए पिरणामÎवरूप इन सब बातȗ को ध्यान मȂ रखते हुए ओबीसी के उत्थान के िलए 
बहुजन समाज पाटीर् इस िबल का पुरजोर समथर्न करती है।   
 Ǜीमान जी, मȅ आपसे एक िवशेष बात कहना चाहता हँू, यह छोटी सी बात है।  उǄर Ģदेश 
मȂ भारतीय जनता पाटीर् की सरकार है।  2 माचर्, 2019 को िवज्ञापन सखं्या 49 के ǎारा पोÎट 
गेर्जुएट और गेर्जुएट महािवǏालय मȂ Ģाचायर् के पदȗ हेतु कुल 290 पदȗ की vacancy िनकली, 
लेिकन इसमȂ ओबीसी, एससी और एसटी के लोगȗ को आरक्षण ही नहीं िदया गया।  मȅ इस िवषय 
पर चाहँूगा िक माननीय मंतर्ी जी इसका जवाब दȂ।  अगर आपकी मंशा इन कमजोर, दबे-कुचले 
लोगȗ के उत्थान के िलए है, तो आप Ģाइवेट सेक्टर मȂ भी एससी, एसटी और ओबीसी के लोगȗ को 
िरजवȃशन सुिनिÌचत करȂ; साथ ही, ओबीसी और एससी/एसटी employees को Ģमोशन मȂ भी 
आरक्षण देने का काम करȂ, तब तो लगेगा िक आप सही मायने मȂ ओबीसी, दबे-कुचले लोगȗ का भी 
उत्थान करना चाहते हȅ।   

अभी माननीय Ǜी सुशील कुमार मोदी जी बोल रहे थे, जो हमसे उĦ मȂ काफी बड़े हȅ और 
साथ ही माननीय Ģधान जी बोल रहे थे िक हमने एससी/एसटी के उत्थान के िलए बहुत सारे काम 
कर िदए हȅ। हम उनके सामने आपकी सरकार के कुछ एग्ज़ाÇपÊस देना चाहते हȅ।  2008 मȂ एक 
Îकीम,  'National Scheme of Incentives to Girls for Secondary Education' बनाई गई, 
िजसमȂ 3,200 करोड़ रुपये का Ģावधान िकया गया। उस वƪ यह कहा गया िक एससी/एसटी के 
जो गरीब लोग हȅ, जो कमजोर लोग हȅ, िजनकी बिच्चया ंकक्षा-8 या कक्षा-5 के बाद drop-out 
कर जाती हȅ, उनके पास पैसा नहीं होता है, इसिलए उनकी िशक्षा को कंटीन्य ूकरने के िलए               
18 साल तक उनको इस तरह के incentives िदए जाएंगे, लेिकन उसको आपने लगभग पूरी तरह 
से बन्द कर िदया है, खत्म कर िदया है।  इसके बाद, मȅ आपसे कहना चाहता हंू िक अगर बाबा 
साहेब की फोटो लगाने से ही दिलतȗ का उत्थान होता, ओबीसी का उत्थान होता, एससी/एसटी 
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का उत्थान होता, तो Ǜीमाâ जी, बहुजन समाज पाटीर् पािर्लयामȂट से लेकर कन्याकुमारी तक 
बाबा साहेब के फोटो लगा देती। लेिकन ऐसा नहीं होता है।  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Hon. Member, please conclude.  
माननीय रामजी, Ãलीज़ कन्क्लडू कीिजए। 
 
Ǜी रामजी : जब तक हम बाबा साहेब की मन्शा के अनुरूप, बाबा साहेब के सिंवधान के अनुरूप 
काम नहीं करȂगे, तब तक इन वगș का उत्थान नहीं होने वाला है। मȅ आपको एक एग्ज़ाÇपल देना 
चाहता हंू। आज़मगढ़ मȂ एक घटना घटी, वहा ंदिलत समाज का, पारसी िबरादरी का एक Ģधान 
था। Ģधान एक पदवी है।  वह एक ĢितिÍठत पिरवार का Ëयिƪ है।...(Ëयवधान)... मȅ बस अपनी बात 
खत्म ही कर रहा हंू। उस Ģधान का भाई पीडÅÊयडूी मȂ इंजीिनयर है और उसकी फैिमली उसी गावं 
मȂ रुकी हुई थी। िकन्हीं कारणȗ से उनका िकसी से िववाद हुआ और वहा ंकी सारी पुिलस फोसर् 
वहा ंपहंुच गई। उन्हȗने उनकी मिहलाओं को बेइज्जत िकया, उनके कपड़े फाड़ िदए गए। रात मȂ 
बारह-एक बजे कई थानȗ के ...(Ëयवधान)... Ǜीमाâ जी, मȅ तो आपको िसफर्  एक बात बता रहा हंू। 
...(Ëयवधान)... आप उनसे बात कर सकते हȅ।...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : कृपया कन्क्लडू करȂ।   
 
Ǜी रामजी : वहा ंकई थानȗ की पुिलस पहंुची और बुÊडोज़र लेकर उनके मकानȗ को ध्वÎत िकया 
गया। Ǜीमाâ जी, वे लोग कोई अपराधी नहीं थे, कोई िकर्िमनल नहीं थे, िकसी मािफया के नहीं थे, 
वे एक साधारण से Ģधान थे, अपने गावं के ĢितिÍठत लोग थे। उनके मकान के साथ अगल-बगल 
के पाचं और दिलत पिरवारȗ के मकान भी ध्वÎत कर िदए गए। Ǜीमाâ जी, आप इन सब बातȗ का 
ध्यान रिखए।  

महोदय, मȅ आपके माध्यम से सरकार से यह आगर्ह करता हंू िक आप एससी/एसटी और 
ओबीसी के Ģमोशन मȂ िरज़वȃशन और Ģाइवेट सैक्टर मȂ िरज़वȃशन का िबल लेकर आएं, हम 
आपका पुरज़ोर समथर्न करȂगे, धन्यवाद। 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय Ǜी जयĢकाश िनषाद जी। आपके पास पाचं िमनट का 
समय है। 
 
Ǜी जयĢकाश िनषाद (उǄर Ģदेश) : माननीय उपसभाध्यक्ष महोदय, मȅ आपके समक्ष अित 
सिंक्षÃत वƪËय के साथ भारत के सिंवधान के अनुच्छेद 338ख, 342क और 366 (26ग) के आगे 
सशंोधन करने वाले इस "सिंवधान (एक सौ सǄाइसवा ंसशंोधन) िवधेयक, 2021" का समथर्न 
करने के िलए खड़ा हुआ हंू। महोदय, मȅ नया सदÎय हंू, लेिकन आप सबकी बात मȅ बहुत देर से 
सुन रहा था।  हमारे बहुत सारे विरÍठ माननीय सदÎय अपनी बहुत सारी बातȂ रख रहे थे।  
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महोदय, मȅ कहना चाहता हंू, मȅ एक ऐसे Ģधान मंतर्ी का समथर्न करता हंू, िजनकी ख्याित 
पूरे देश मȂ है, देश मȂ ही नहीं, समूचे िवÌव मȂ है और िजन्हȗने पहली बार िपछड़ा वगर् के बारे मȂ कुछ 
अच्छा सोचने का काम िकया है।  

महोदय, आज सवर्Ģथम मȅ अपनी सरकार की तरफ से, अपने समन्वयक राÍटर्ीय नेता, 
आदरणीय Ǜी नरेन्दर् मोदी जी का ǭदय से आभार Ģकट करता हंू। महोदय, िपछड़ा वगर् के 
अिधकार को लेकर तमाम विरÍठ सदÎयȗ ने जो बातȂ यहा ंकही हȅ, मȅ उनकी तरफ आपका ध्यान 
आकृÍट करना चाहता हंू।  

महोदय, मȅने अपने सामने देखा है, हर समुदाय को अपना अिधकार मागंने का हक होता 
है, यह एक सवैंधािनक ËयवÎथा है। बाबा साहेब भीमराव अÇबेडकर ने कहा है - " िशिक्षत बनो, 
सगंिठत रहो, सघंषर् करो" । आज उनके सपनȗ को अगर कोई पूरा करने का काम कर रहा है, तो 
इस देश के यशÎवी Ģधान मंतर्ी, माननीय Ǜी नरेन्दर् मोदी जी कर रहे हȅ। आप देख लीिजए, अब 
तक िकतने ही लोग वंिचत रह गए थे, लेिकन आज सबके िलए NEET की ËयवÎथा है। NEET 
परीक्षा के माध्यम से नवोदय िवǏालय हो या अन्य सरकारी सÎंथान हȗ, उन तमाम जगहȗ मȂ                
27 Ģितशत का आरक्षण देकर इस समुदाय को, िपछड़ा वगर् को आगे बढ़ाने की ओर इस सरकार 
ने कदम रखा है। यह एक Îविर्णम कदम है और इससे आने वाला भिवÍय बहुत उज्ज्वल होगा। 
आज मȅ कहना चाहता हंू िक दूसरी सरकारȗ ने अपनी बात कहने का अिधकार नहीं िदया। 2015 मȂ 
एक िपछड़े वगर् का समुदाय अपना हक़-हुक़ूक़ मागंने के िलए, अपनी बात रखने के िलए आंदोलन 
कर रहा था, अभी वह विरÍठ सदÎय यहा ंनहीं हȅ! उनकी सरकार मȂ गोरखपुर के कसरवल काडं 
की बात मȅ बताता  हंू - वहा ंजब लोग अपना हक़-हुक़ूक़ मागं रहे थे, तो सरकार उनकी बात सुनने 
के बजाय उनके ऊपर गोिलया ंबरसा रही थी, लेिकन माननीय Ǜी नरेन्दर् मोदी जी उस समुदाय 
को आगे बढ़ाने के िलए तमाम तरह के उपाय कर रहे हȅ। पटरी पर बठैने वाले, रेहड़ी, खोमचा, 
ठेला आिद लगाने वाले लोगȗ के िलए, िजनकी माली हालत बहुत खराब होती है, उनके ऊपर यिद 
िकसी ने िनगाह डाली है, उनके िलए यिद िकसी ने ËयवÎथा करने का काम िकया है तो आदरणीय 
नरेन्दर् मोदी जी की सरकार आगे बढ़कर यह काम कर रही है। मȅ कहना चाहता हंू िक मȅ िजस 
समुदाय से आता हंू, आज तक िकसी ने उस समुदाय के ऊपर उस तरह से िनगाह नहीं डाली, 
लेिकन Ǜी नरेन्दर् मोदी जी ‘मत्Îय सÇपदा योजना’ लाकर हम लोगȗ को आगे बढ़ाने के िलए तमाम 
तरह के उपाय कर रहे हȅ।  
 महोदय, मȅ आपको बताना चाहता हंू िक वहा ंलोगȗ ने लािठया ंखाईं, 2015 मȂ कसरवल मȂ 
जो लोग अपना हक़-हुक़ूक़ मागं रहे थे, अपनी बात सरकार तक पहंुचा रहे थे, उनकी बात सुनने 
के बजाय, िजन्हȗने वहा ंकोई गलती नहीं की थी, उनके ऊपर भी ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair.  
 
Ǜी जयĢकाश िनषाद: उनको उनके घरȗ मȂ से उठाकर जेल मȂ ठंूसने का काम िकया गया, उनके 
साथ न्याय नहीं िकया गया। महोदय, मȅ कहना चाहता हंू.. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.  
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Ǜी जयĢकाश िनषाद: मȅ माननीय Ģधान मंतर्ी जी को बधाई देना चाहता हंू। सिंवधान के अनुच्छेद 
340 के अतंगर्त 29 जनवरी, 1953 को काका कालेलकर आयोग का गठन हुआ था, यह िविदत है। 
इस आयोग से यह अपेक्षा की गई थी िक हमारे सिंवधान िनमार्ताओं ने िजस अǌुत भारत के िनमार्ण 
का सपना देखा था, इस आयोग की िरपोटर् के लागू हो जाने से उस सपने के पूरे होने की िदशा मȂ 
एक कदम आगे बढ़ेगा। इस आयोग ने 30 माचर्, 1955 को अपना Ģितवेदन सȚपा था। इस िरपोटर् मȂ 
2,399 जाितयȗ को िपछड़ा वगर् के अंतगर्त रखा गया था।  
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): माननीय सदÎय कन्क्लडू करȂ।  
 
Ǜी जयĢकाश िनषाद: महोदय, 837 जाितयȗ को काका साहब ने अित िपछड़ा मानते हुए एक 
पथृक वगर् के अंतगर्त रखकर वगीर्कृत िकया था, लेिकन दुभार्ग्यवश पूवर्वतीर् सरकारȗ ने .. 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): िनषाद जी, आप कन्क्लडू करȂ, मुझे आगे बढ़ना पड़ेगा।   
 
Ǜी जयĢकाश िनषाद: लेिकन पूवर्वतीर् सरकारȗ ने इस पर ध्यान नहीं िदया और िसफर्  एक िरपोटर् 
बनकर रह गई।  
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): माननीय िनषाद जी, कन्क्लडू करȂ।  
 
Ǜी जयĢकाश िनषाद: मȅ कहना चाहता हंू िक मȅने मेडन Îपीच भी नहीं दी है। आपने मुझे पहली 
बार बोलने का अवसर िदया है, मȅ दो िमनट मȂ अपनी बात खत्म कर दंूगा। 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): आपकी पाटीर् ने आपको पाचं िमनट िदये हȅ, Ãलीज़, कन्क्लडू 
करȂ।  
 
Ǜी जयĢकाश िनषाद: मुझे आज तक मेडन Îपीच का भी अवसर नहीं िमला है, इसिलए आज मȅ 
आपके बीच अपनी बात रख रहा हंू। इसके बाद 1979 का वषर् आया, देश मȂ सामािजक और 
शैक्षिणक रूप से िपछड़े लोगȗ के िलए एक आयोग गिठत िकया गया। आज हम इसे मंडल आयोग 
के नाम से पुकारते हȅ। इस आयोग ने भी अपनी िरपोटर् 31 िदसÇबर, 1980 को दी थी और इसने 
िपछड़ी जाितयȗ की सखं्या मȂ इज़ाफा करते हुए 3,743 जाित/समुदायȗ को इस वगर् मȂ शािमल 
िकया था।  
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): माननीय िनषाद जी, आप कन्क्लडू करȂ, मȅ आपको 30 सेकȂ ड्ज 
और देता हंू, इससे आगे नहीं जा पायȂगे, we will have to move. 
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Ǜी जयĢकाश िनषाद : महोदय, मȅ िपछड़े समाज के, िपछड़े वगर् के िवकास कर्म मȂ इसी कड़ी मȂ 
आपसे यह कहना चाहता हँू िक आज यह जो िवधेयक आया है, इस िवधेयक के िलए हम सब बहुत 
खुशहाल हȅ।  आज जैसे ही हम लोगȗ ने ज्ञापन सȚप कर माननीय Ģधान मंतर्ी जी से गुहार लगायी, 
हमारे विरÍठ मंितर्यȗ ने, नेताओं ने, जैसे ही उनसे कहा, पूरे देश मȂ खुशी का माहौल छा गया। 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): मुझे आगे बढ़ना पड़ेगा। ...(Ëयवधान)...  Please conclude.  
...(Interruptions)...   
 
Ǜी जयĢकाश िनषाद: हर िपछड़े वगर् समुदाय के लोगȗ को यह महसूस हुआ िक अब कोई गरीब 
का बेटा Ģधान मंतर्ी बन कर आया है और वह िपछड़े वगș पर ध्यान देगा।  ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you.  ...(Interruptions)...     
 
Ǜी जयĢकाश िनषाद: मान्यवर, मȅ आपको बताना चाहता हँू िक जब पूवर्वतीर् सरकार चल रही थी, 
उस समय ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   I will have to move on.  
...(Interruptions)... I am moving on....(Interruptions)...Thank you. 
...(Interruptions)... माननीय Ǜी रामदास अठावले जी। ...(Ëयवधान)... I have to move on.  
...(Interruptions)... Thank you.  ...(Interruptions)...  माननीय Ǜी रामदास अठावले जी। 
...(Ëयवधान)... 
 
Ǜी जयĢकाश िनषाद: मान्यवर, मȅ बताता हँू िक व ेसारी सुिवधाएँ ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   I have to move on.  
...(Interruptions)...    Thank you.  ...(Interruptions)...    माननीय Ǜी रामदास अठावले 
जी। ...(Ëयवधान)... माननीय Ǜी रामदास अठावले जी।...(Ëयवधान)... 
 
सामािजक न्याय और अिधकािरता मंतर्ालय मȂ राज्य मंतर्ी (Ǜी रामदास अठावले) : उपसभाध्यक्ष 
महोदय:                                       

 
"आज मेरा बहुत ही आनिन्दत है मन, 

क्यȗिक पास हो रहा है एक सौ सǄाइसवा ँसशंोधन। 
अब खुश हो जाएँगे, ओबीसी और एसी, बीसी जन, 

वह आ गया है नजदीक क्षण। 
जो करती है कागेंर्स और िवरोधी दलȗ पर वार, 
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वह है मोदी सरकार। 
मोदी जी के िलए 2024 मȂ खुल जायेगा सǄा का ǎार 

 
 ...(Ëयवधान)... 

 
2024 मȂ नरेन्दर् मोदी जी के िलए खुल जायेगा सǄा का ǎार, 

मोदी जी हो जायȂगे Ģधान मंतर्ी पद पर सवार। 
कागेंर्स और िवरोधी दल वाले रोज़ बोल रहे हȅ - हाय, हाय। 
लेिकन नरेन्दर् मोदी जी दे रहे हȅ सबको सामािजक न्याय। 

2024 मȂ जनता करेगी आपको बाय-बाय, 
 

 ...(Ëयवधान)... 
 

िफर हम करȂगे कागेंर्स की हाय-हाय। 
आप रोज़ करते रहोगे हाउस मȂ* 

 ...(Ëयवधान)... 
 

अगर आप रोज़ करते रहोगे हाउस मȂ*  
 ...(Ëयवधान)... 

 
Ǜी संजय िंसह: सर ...(Ëयवधान)... 
 
Ǜी रामदास अठावले : सजंय जी, मेरी बात सुिनए। ...(Ëयवधान)... सजंय जी, मेरी बात सुिनए। 
...(Ëयवधान)... 
 
DR. FAUZIA KHAN:  Sir, he is.....(Interruptions)...     
 
Ǜीमती छाया वमार्: सर ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   We will examine it. 
...(Interruptions)...     
 
Ǜी संजय िंसह: सर ...(Ëयवधान)... 
 
Ǜी रामदास अठावले: आप मेरी बात सुिनए। ...(Ëयवधान)... 

                                         
* Expunged  as ordered by the Chair. 
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SHRIMATI VANDANA CHAVAN:  Sir,.....(Interruptions)...      
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   We will examine it.  
...(Interruptions)...    We will examine it.  ...(Interruptions)...   
 
Ǜी रामदास अठावले : आप क्यȗ करते हो हाउस मȂ  ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   We will examine it.  
...(Interruptions)... I have taken note.  ...(Interruptions)... Please.  
...(Interruptions)... I will examine it. ...(Interruptions)... Please.  
...(Interruptions)...    Please, he is speaking.  ...(Interruptions)...    We will examine 
it.  ...(Interruptions)...    Thank you.  ...(Interruptions)...     
 
Ǜी रामदास अठावले : भाई साहब, आप मेरी बात सुिनए। ...(Ëयवधान)... मȅने आपकी बात सुन ली। 
...(Ëयवधान)... आपकी बात तो मȅने सुन ली, अब आप मेरी बात सुिनए और मȅ जो बोलता हँू, वह 
मान लीिजए। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Athawaleji, please address the Chair.  
...(Interruptions)...     
 
Ǜी रामदास अठावले :               "अगर आप रोज करते रहोगे हाउस मȂ * 

तो एक िदन कर दȂगे हम आपको   
 

...(Ëयवधान)... 
 

नरेन्दर् मोदी जी से मत लो पगंा।" 
...(Ëयवधान)... 

 
DR. FAUZIA KHAN:  Sir,.......(Interruptions)...     
 
SHRIMATI VANDANA CHAVAN:  Sir,.....(Interruptions)...       
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will examine.  ...(Interruptions)...    
Point taken. ...(Interruptions)...     

                                         
 Expunged  as ordered by the Chair. 
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Ǜी रामदास अठावले : "नरेन्दर् मोदी जी से मत लो पगंा।" ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Point taken. ...(Interruptions)...    
Athawaleji, please conclude.   ...(Interruptions)...     
 
DR. AMEE YAJNIK:  Sir, he should leave the House.  ...(Interruptions)...     
 
SHRIMATI PRIYANKA CHATURVEDI:  Sir, he should.....(Interruptions)...        
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा): मȅ अपनी रूिंलग दे रहा हँू। ...(Ëयवधान)... क्या आप मेरी रूिंलग 
सुनȂगे?  ...(Ëयवधान)... आप मेरी रूिंलग सुनȂगे?  ...(Ëयवधान)... माननीय मेÇबर, ...(Ëयवधान)...    
I am giving.....(Interruptions)... Listen to my ruling.  ...(Interruptions)... I am giving 
my ruling. ...(Interruptions)... Athawaleji. ...(Interruptions)... One second. 
...(Interruptions)... Athawaleji, one second. ...(Interruptions)... I am giving my 
ruling. ...(Interruptions)...    Will you listen?  ...(Interruptions)...    I am giving my 
ruling.  ...(Interruptions)...    Anything unparliamentary will not go on record, that I 
will.....(Interruptions)...    Anything unparliamentary will not go on record.  
...(Interruptions)...    Right.  ...(Interruptions)...    I have given my ruling. 
...(Interruptions)...Whatever is unparliamentary will be expunged.  
...(Interruptions)... Anything unparliamentary will be expunged.  ...(Interruptions)...    
It will be, I am giving my ruling.  ...(Interruptions)...    I have given my ruling.  
...(Interruptions)...     
 
Ǜी रामदास अठावले: कृपया शान्त रिहए। ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   I have given my ruling. 
...(Interruptions)...    Yes, whatever is there, I will look into it. ...(Interruptions)... 
Please. ...(Interruptions)...    I have given my ruling.  ...(Interruptions)...    Please. 
...(Interruptions)...     
 
Ǜी रामदास अठावले : मȅ िवरोधी पक्ष से अनुरोध करता हँू िक ...(Ëयवधान)... सजंय जी, मȅ आपका 
Îवागत करता हँू।  ...(Ëयवधान)...  
 
SHRIMATI PRIYANKA CHATURVEDI:  Sir, he must apologize.  ...(Interruptions)...       
 
DR. AMEE YAJNIK:  He should leave the House.  …(Interruptions) 
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Ǜी रामदास अठावले:  मȅ आम आदमी पाटीर् का Îवागत करता हँू।  ...(Ëयवधान)... आपने इस िबल 
के िलए ...(Ëयवधान)... आज आपने इस िबल के िलए ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   It will be.....(Interruptions)...     
Please conclude.  ...(Interruptions)...   कÇÃलीट करȂ। ...(Ëयवधान)... 
 
Ǜी रामदास अठावले :  यह िबल बहुत इÇपॉटȄट है। ...(Ëयवधान)... यह 127वा ँ सशंोधन है। 
...(Ëयवधान)...          
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Thank you. ...(Interruptions)...    Sit 
down please,  ...(Interruptions)...    You have completed. ...(Interruptions)... 
Thank you, Athawaleji.  ...(Interruptions)...    माननीय Ǜी भपेून्दर् यादव जी। ...(Ëयवधान)... 
माननीय Ǜी भपेून्दर् यादव जी। ...(Ëयवधान)...You have completed. ...(Interruptions)...   
Thank you, Athawaleji.  ...(Interruptions)...   माननीय Ǜी भपेून्दर् यादव जी। ...(Ëयवधान)...   
I have given my ruling. ...(Interruptions)... I have given my ruling. 
...(Interruptions)... Anything unparliamentary will not go on record. 
...(Interruptions)... Please sit down. Yes, Shri Bhupender Yadav.  
...(Interruptions)... माननीय Ǜी भपेून्दर् यादव जी। ...(Ëयवधान)... Please sit down. 
...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down. 
...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down. 
...(Interruptions)... माननीय Ǜी भपेून्दर् यादव जी। ...(Ëयवधान)... Please. 
...(Interruptions)...   Please. ...(Interruptions)...    Please. ...(Interruptions)...   
Nothing is going on record. ...(Interruptions)... Whatever you are saying is not going 
on record. ...(Interruptions)...  
 
SHRI RAMDAS ATHAWALE:  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Bhupender Yadavji.   
...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.  
...(Interruptions)...   I am requesting you to please sit down. ...(Interruptions)...  
Please sit down. ...(Interruptions)...   Please sit down. ...(Interruptions)...   Please 
go back to your seats. ...(Interruptions)...   Please go back to your seats. 
...(Interruptions)...    Please. ...(Interruptions)...   Please. ...(Interruptions)...   
Please sit down. ...(Interruptions)...   Athawaleji, I am directing you to please sit 

                                         
 Not recorded. 
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down. ...(Interruptions)... I am directing you to please sit down. ...(Interruptions)...   
Please sit down. ...(Interruptions)...   
 
SHRI RAMDAS ATHAWALE:  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): माननीय Ǜी भपेून्दर् यादव जी। 
...(Ëयवधान)...    Athawaleji, nothing, whatever you said towards the end goes on 
record. ...(Interruptions)...    माननीय Ǜी भपेून्दर् यादव जी। ...(Ëयवधान)...  
 
पयार्वरण, वन और जलवायु पिरवतर्न मंतर्ी; तथा Ǜम और रोजगार मंतर्ी (Ǜी भूपेन्दर् यादव):  
सÇमाननीय उपसभाध्यक्ष जी, आज सुबह से सदन मȂ इस सिंवधान सशंोधन िवधेयक पर चचार् चल 
रही है। यह एक महत्वपूणर् िवषय है और इस िवषय पर सभी दलȗ मȂ एक सवार्नुमित का वातावरण 
भी बना है। जब इस चचार् की शुरुआत हुई थी, तब कागेंर्स की तरफ से डा.अिभषेक मनु िंसघवी जी 
के ǎारा एक िवषय उठाया गया था और उन्हȗने खुद अपने वƪËय मȂ कहा िक सवȘच्च न्यायालय 
का िनणर्य और उसकी जो Ëयाख्या है, वह गलत है और उन्हȗने पािर्लयामȂटरी इंटेन्ट को सही 
तरीके से Ģितपािदत नहीं िकया। यह सही है क्यȗिक सुĢीम कोटर् का जो िÎÃलट जजमȂट आया, 
उसमȂ दो जजȗ ने इस सिंवधान के सशंोधन मȂ ससंद की भावना को Îवीकार करते हुए कहा “We, 
thus, hold that Article 342A was brought by Constitution 102nd Amendment to give 
constitutional status to National Backward Classes Commission and for publication of 
list by the President of socially and educationally backward classes which was to be 
Central List for governing employment under Government of India and the 
organisations under it.” िनिÌचत रूप से हम जो सशंोधन लाये थे वह केवल केन्दर्ीय सूची के 
सबंधं मȂ था और इिंदरा साहनी का जब जजमȂट आया था, तब इंिदरा साहनी के जजमȂट मȂ कहा 
गया था, क्यȗिक देश मȂ एक ऐसी पिरिÎथित बनी थी िक काका कालेलकर कमीशन के बाद मंडल 
आयोग आया और मंडल आयोग आने के बाद इस पूरे लबें शासनकाल मȂ जो कागेंर्स का लबंा 
शासनकाल रहा, उन्हȗने ऐसी कोई ËयवÎथा नहीं बनाई िक जो socially और educationally 
backward classes हȅ उनके इन्क्लज़ून के िलए कोई परमानȂट इंÎटीǷशून हो सके और इसके 
िलए केन्दर् और सभी राज्यȗ मȂ  Backward Classes Commission बनाया गया। लेिकन जब 
Backward Classes Commission भी बनाया गया तो लगातार ओ.बी.सी. के सासंदȗ के ǎारा 
यह मागं की गई िक Backward Classes Commission तो बनायȂ पर कमीशन के पास यह पावर 
होनी चािहए िक वह कोई भी सरकारी सÎंथान, पीएसयज़ू या सरकार की योजनाओं के 
इÇÃलीमȂटेशन मȂ कम से कम इतनी पावर तो रखȂ िक वह िवषयȗ को ĢाÃत कर सके और िवषयȗ का 
सजं्ञान ले सकȂ  और एक तरीके से quasi-judicial authority, constitutional authority होनी 
चािहए और उस constitutional authority को बनाने के िलए हमने सिंवधान का सशंोधन करके 
socially और educationally Backward Classes कमीशन को Constitutional Status िदया।  

                                         
 Not recorded. 
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लबें समय से ओ.बी.सी. का जो आरक्षण था, उसको लागू न करके िजन्हȗने गलती की थी, उन्हȗने 
तो बड़ी गलती की ही थी, लेिकन सâ 1990 मȂ जब यह ओ.बी.सी. का िनणर्य लागू भी हुआ, उसके 
बाद जब वषर् 1993 मȂ कागेंर्स की सरकार थी, तो उन्हȗने िकसी न िकसी तरीके से इसे लटकाकर 
रखा। मȅ यह कहना चाहता हंू  िक कागेंर्स ने कर्ीमी लेयर के नाम पर दो बार, वषर् 1993 मȂ और 
उसके बाद वषर् 2004 मȂ हमारा शासन जाने के बाद, दोनȗ बार कर्ीमी लेयर के सबंधं मȂ जो 
घोषणाएं लेकर आए, उनके कारण सबसे ज्यादा देश मȂ अगर suffer िकया, तो ओ.बी.सी. समाज 
ने िकया। मȅ यह तथ्य के साथ कहना चाहता हंू िक जब 1993 मȂ कोटर् ने जजमȂट िदया, तब आपके 
वेलफेयर िडपाटर्मȂट ने बहुत जÊदबाजी मȂ कर्ीमी लेयर को लागू िकया और उन िमनट्स के अगर 
आप नोट्स पढ़Ȃगे तो आÌचयर् होगा, जो िक 05.09.1993 का नोट है! िडपाटर्मȂट का नोट, िकसी ने 
आर.टी.आई. मȂ िलया और मुझे िदया। उसमȂ ऐसा िलखा है, "The issue was discussed by the 
Welfare Minister with the Secretary, Welfare and me today, on 5th September, 1993.  
He mentioned that the issue was figured at the meeting of High-Powered Committee 
constituted by the Congress President....  while by and large endorsing the 
recommendation of the Expert Committee." मतलब यह िक जो एक्सपटर् कमेटी 1993 मȂ भी 
बनी थी, उसमȂ आपके अध्यक्ष ने interfere करके न केवल creamy layer को उलझाने का काम 
िकया, बिÊक उसके बाद भी आपने creamy layer को उलझाया। जब सâ 2000 मȂ अटल जी 
सरकार थी, तब Ministry of Personnel से 26 अĢैल, 2002 को एक लैटर इÌय ू हुआ।  उसमȂ 
हमने पहली बार यह क्लीयर िकया िक accordingly, the employees in Government 
Departments, Public Sector Undertakings, Banks, Insurance Organizations and 
Universities, etc, will not fall under the category of 'Creamy Layer' unless income from 
other sources alone (without clubbing the income from salaries or agricultural land... 
1993 मȂ भी यह िरज़वȃशन लागू होने के बाद काका कालेलकर की िरपोटर् लागू नहीं हुई, मंडल 
आयोग की िरपोटर् लागू नहीं हुई और लागू भी हो गई, तो उसको िकस तरीके से ओएम के ǎारा 
लटकाया जाए - यह काम कागेँर्स पाटीर् ने िकया, िजसके िलए उनको कम से कम खेद Ëयƪ 
करना चािहए। हमने 2002 मȂ इस िवषय को क्लीयर िकया। 2002 मȂ यह िवषय क्लीयर करने के 
बाद िफर देश मȂ सबसे ज्यादा िजनको सफर करना पड़ा है, मȅ िरकॉडर् पर रखता हँू, मȅ सकें्षप मȂ 
कहना चाहँूगा, अक्टूबर, 2004 मȂ आपने पूरा equivalence का िवषय लाकर ओबीसी के सारे 
बच्चȗ को लटकाने का काम िकया। आपने हमेशा लटकाने का काम िकया। उसको भी, यानी 
equivalence को 2017 मȂ हमारी सरकार ने पूरा करने का काम िकया। राम गोपाल जी कह रहे थे, 
िलÎट िगना रहे थे िक इतने Ģोफेसर भतीर् नहीं हुए। राम गोपाल जी, Ģोफेसर कहा ँसे भतीर् होते, 
यह roster system तो इधर से लागू िकया गया था, िजनको आपने समथर्न िदया था। आपने 
इनकी सरकार चलवाई थी। उसके िलए अगर Central educational institutions मȂ िरज़वȃशन 
लाकर उसको न्याय देने का काम िकया, तो यह मोदी जी की सरकार ने िकया। राम गोपाल जी, मȅ 
एक िवषय कहना चाहता हँू, आप बड़े सÇमाननीय हȅ, हम जानते हȅ िक आप कई बार िवषयȗ को 
बहुत सोच-समझ कर कहते हȅ, पर आज मȅ आपको कहना चाहता हँू िक आपने इस सदन मȂ जो 
कहा िक यह सरकार गुजर्रȗ, यादवȗ, कुिर्मयȗ का िरज़वȃशन समाÃत कर देगी - यह एकदम गलत 
है, गलत तथ्यȗ के आधार पर आधािरत है। इस सदन मȂ कभी ऐसी बात नहीं करनी चािहए। 
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Ģो. राम गोपाल यादव : Ǜीमâ, माननीय मंतर्ी भपेून्दर् यादव जी ने हमारी यह बात कही, लेिकन मȅ 
यह नहीं कह रहा हँू िक आप या Central Government कोई आरक्षण खत्म करने की बात कर 
रही है, बिÊक मȅने कहा िक Îटेट गवनर्मȂट जब नई सूची बनाएगी, तब वह इन जाितयȗ को उससे 
िनकाल देगी। उǄर Ģदेश मȂ इस बात की चचार् है िक इन जाितयȗ को उससे िनकाल िदया जाएगा। 
I am not talking about Central Government at all. 
 
Ǜी भूपेन्दर् यादव : राम गोपाल जी, मȅ आपको यह भी कहना चाहता हँू िक हम इस सदन मȂ चचार् 
के आधार पर कोई बात नहीं कह सकते। इस देश का सिंवधान िकसी को यह अिधकार नहीं देता 
है। जब हमने inclusion और exclusion की सीधी-सीधी power Commission को दी है, तो यह 
िकसी सरकार का िवषय नहीं है, बिÊक यह सामािजक न्याय का िवषय है और भारतीय जनता 
पाटीर् इसके िलए पूरी तरह Ģितबǉ है। 

 
हमारी पाटीर् के बारे मȂ बहुत सारी बातȂ होती हȅ, लेिकन मȅ आज िरकॉडर् पर यह कहना 

चाहता हँू िक जब भारतीय जनसघं का पहला अिधवेशन 21 अक्टूबर, 1951 को हुआ था, उसमȂ 
हमने िलखा था, "जनसघं का िसǉातं होगा सबके िलए समान अवसर, िपछड़े हुए लोगȗ को 
आिर्थक और शैक्षिणक Ģगित के िलए िवशेष सहायता उपलÅध कराना।" यह हमारी 1951 की 
घोषणा है।...(Ëयवधान)... इसके बाद 1968 के इंदौर के resolution को देिखए।...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please.  ...(Interruptions)...   
 
Ǜी भूपेन्दर् यादव : भारतीय जनता पाटीर् ने भी 1966 मȂ अपने घोषणा पतर् मȂ दोहराया था, "भाजपा 
आरक्षण के माध्यम से सामािजक और शैिक्षक रूप से िपछड़े वगș, दोनȗ को ही सामािजक और 
आिर्थक न्याय िदलाने के िलए Ģितबǉ है। जो हम 1951 मȂ थे, वही हम 2021 मȂ हȅ। हम उन्हीं लÑयȗ 
को पूरा कर रहे हȅ।...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please.  ...(Interruptions)...  
 
Ǜी Ģदीप टÇटा (उǄराखंड) : जब मंडल कमीशन लागू हुआ था,...(Ëयवधान)... तब क्या हुआ 
था? ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): The Minister is not yielding.  
...(Interruptions)...  माननीय टÇटा जी...(Ëयवधान)... The Minister is not yielding. 
...(Interruptions)...   Please. ...(Interruptions)...  The Minister is not yielding. 
...(Interruptions)...  माननीय टÇटा जी, the Minister is not yielding. ...(Interruptions)...  
It will not go on record.  ...(Interruptions)...  Hon. Minister, please continue. 
...(Interruptions)...  माननीय टÇटा जी, please.  The Minister is not yielding. आपकी बात 
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िरकॉडर् पर नहीं जा रही है। ...(Ëयवधान)... आपकी बात िरकॉडर् पर नहीं जा रही है। ...(Ëयवधान)... 
माननीय मंतर्ी जी। 
 
Ǜी Ģदीप टÇटा :  
 
Ǜी भूपेन्दर् यादव : माननीय उपसभाध्यक्ष महोदय, मȅ अपनी पाटीर् की तरफ से बोल रहा हँू, मȅ 
अपनी पाटीर् का िवचार रख रहा हँू। मȅने अपनी पाटीर् के 1951, 1968, 1996 के resolutions रखे हȅ। 
कागेँर्स के नेता खड़े हȗ, तो अपना 1950 से 1990 तक का resolution बता दȂ। पता लग जाएगा िक 
कागेँर्स सामािजक न्याय मȂ कहा ँसाथ थी और हम सामािजक न्याय मȂ कहा ँथे। ...(Ëयवधान)... मȅ 
चाहता हँू िक यह िडबेट होनी चािहए, देश मȂ पता होना चािहए िक सामािजक न्याय की बात 
असल मȂ िकसने की है? ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please, माननीय टÇटा जी, it's not 
going on record. ...(Interruptions)...  Only the Minister's statement is going on 
record.  ...(Interruptions)...  The Minister is not yielding. ...(Interruptions)...   
माननीय टÇटा जी, the Minister is not yielding. ...(Interruptions)...   माननीय मंतर्ी जी, 
please continue. ...(Interruptions)...   माननीय टÇटा जी, please, it's not going on 
record.   
 
Ǜी Ģदीप टÇटा: * 
 
Ǜी भूपेन्दर् यादव : माननीय उपसभाध्यक्ष महोदय, इस सदन मȂ सुबह से एक लबंी चचार् हुई है 
...(Ëयवधान)... और लबंी चचार् होने के बाद कुछ िवषयȗ के बारे मȂ इस Ģकार से कहा गया है, 
...(Ëयवधान)... जैसे एक िवषय सुबह अिभषेक मनु िंसघवी जी ने कहा िक हम यह जो 
constitutional amendment लेकर आए हȅ, अपने आप मȂ अधूरा रहेगा, क्यȗिक बीच के तीन 
साल, 2018 से 2021 का क्या होगा?  मȅ उन्हȂ कहना चाहँूगा िक जब सवȘच्च न्यायालय का िनणर्य 
आया, जो िक majority judgment भी था, उस majority judgment ने भी िलखा था - "Till the 
publication of notification mentioned in direction 6, the existing list operation in all 
States and Union Territories and for the purpose of the Central Government and 
Central institutions continue to operate."  This direction is issued under Article 142 of 
the Constitution of India. यह अपने आप मȂ ÎपÍट है िक अगर 2018 से 2021 तक भी लागू रही, 
तो लागू ही रहेगी, क्यȗिक यह सवȘच्च न्यायालय ǎारा आिर्टकल 142 मȂ िदया गया आदेश है। जब 
हम इस िबल को लेकर आए, जब हमने Constitution को amend करके यह राÍटर्ीय आयोग 
बनाया, तब हमारा purpose सीधा-सीधा यह था िक िनिÌचत रूप से, जो सामािजक और 
शैक्षिणक रूप से िपछड़े वगर् के लोग हȅ, उन्हȂ िचिन्Ïत करके न्याय िमले। यहा ँपर जो Ģितपक्ष के 
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नेता हȅ, जो लबें समय से वोट बȅक की राजनीित भी करते रहे हȅ, मȅ उनसे कहना चाहता हँू िक 
OBC reservation to the class है। क्लास मȂ दोनȗ चीज़Ȃ आती हȅ, it belongs to the 
occupation as well as the caste also. िहन्दू समाज के पास िरजवȃशन काÎट के बेस पर है, 
लेिकन minority और muslims मȂ िरजवȃशन because of occupation है, इसिलए जुलाहा को 
िरजवȃशन है, इसिलए रंगरेज को िरजवȃशन है, इसिलए सुनार को िरजवȃशन है, इसिलए मिनहार 
को िरजवȃशन है, इसिलए कुरैशी को िरजवȃशन है, इसिलए तरखान को िरजवȃशन है, लेिकन आप 
उन्हȂ समझाना ही नहीं चाहते हȅ। आपको तो उन्हȂ केवल एक कुएं मȂ रखकर पसमादंा समाज को 
भी डुबो देना है। चूिँक हमारी राजनीित 'सबका साथ, सबका िवकास' की है, हमारी राजनीित 
िबना िकसी भेदभाव के है, हमारी राजनीित उन्हȂ एक सामािजक Îटेटस देने की है, ...(Ëयवधान)... 
इसिलए मȅ यह कहना चाहँूगा िक Ģधान मंतर्ी, नरेन्दर् मोदी जी ने अपने पूरे शासन के सकंÊप मȂ यह 
कहा िक हम अपने शासन के माध्यम से सामाज मȂ पिरवतर्न करना चाहते हȅ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please be silent. 
 
Ǜी भूपेन्दर् यादव : इस सरकार की कोई भी योजना रही हो, गरीबȗ को 'उज्ज्वला' पहंुचाने से 
लेकर हर गावँ तक िबजली पहंुचाने तक, इस देश की कोई भी योजना रही हो, वह last mile तक 
रही है। ...(Ëयवधान)... सर, last mile का अथर् क्या होता है, िक ओबीसी मȂ जो कर्ीमी लेयर हȅ, वे 
शहरȗ मȂ रहते हȅ, लेिकन दूरÎथ के्षतर्ȗ मȂ रहने वाले लोगȗ को भी लाभ िमले। मोदी जी ने सȂटर्ल 
ÎकूÊस मȂ, जहा ँहर साल 14 लाख बच्चȗ का एडिमशन होता है, वहा ँओबीसी िरजवȃशन देकर हर 
साल चार लाख गावँȗ और दूर-दराज के्षतर्ȗ के बच्चȗ को िरजवȃशन का फायदा पहंुचाया है। आठ 
साल मȂ 32 लाख बच्चे, करोड़ȗ पिरवारȗ को aspirational भारत बनाने की िशक्षा का मुकाम देने 
का काम मोदी जी की सरकार ने िकया है। केवल Îकूली िशक्षा ही नहीं, हम लोग टेिक्नकल िशक्षा, 
मेिडकल एजुकेशन, Ģोफेसर, अिसÎटȂट Ģोफेसर के िलए जो पिरवतर्न लेकर आए हȅ, उनमȂ हमने 
इन्हȂ िरजवȃशन देने का काम िकया है। महोदय, लबें समय से पीएसय ूके कमर्चािरयȗ के बच्चȗ को 
equivalence के कारण अवसर नहीं िमलता था, हमारी सरकार ने उसे करने का काम िकया है, 
इसिलए मȅ यह कहना चाहता हँू िक यह जो आरक्षण है, यह Îटेट का affirmative action है। Îटेट 
के ǎारा कÊयाणकारी योजनाएं िनिÌचत रूप से सामािजक और शैक्षिणक रूप से िपछड़े वगर् तक 
पहंुचनी चािहए। उनको बराबरी का हक़ िमलना चािहए, उनके बच्चȗ के िलए अवसर होने चािहए, 
उनके सामािजक उत्थान के सारे सकंÊप पूरे होने चािहए और उस सकंÊप को पूरा करने के िलए 
सरकार Ģितबǉ है।  इसिलए, अपनी इंटेशन लेकर िजस Ģकार से हम आगे बढ़े थे, उसमȂ हम 
ओबीसी का कमीशन लाए थे।  हमने किमटी के सामने भी वही कहा, हमने कोटर् के सामने भी वही 
कहा और कोटर् का िनणर्य आने के बाद आज हम पुन: अपनी Ģितबǉता के साथ खड़े हȅ िक देश मȂ 
सामािजक न्याय देकर हम 'सबका साथ, सबका िवकास' की सकंÊपना को पूरा करȂगे।  सब लोग 
सवार्नुमित के साथ जो इस िबल को समथर्न दे रहे हȅ, यह भारत के सामािजक और शैिक्षक रूप से 
िपछड़े वगर् के लोगȗ के पिरवतर्न का जो सकंÊप िकया गया है, उसको आगे बढ़ाने मȂ िनिÌचत रूप 
से मददगार होगा, धन्यवाद। 
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उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय एलओपी, Ǜी मिÊलकाजुर्न खरगे जी। ...(Ëयवधान)... 
 
SHRI SAMBHAJI CHHATRAPATI (NOMINATED): Sir, my great grandfather, 
Chhatrapati Shahu Ji Maharaj had given first reservation in India in Kolhapur State for 
SCs, STs and OBCs. Do I not deserve two minutes to speak, Sir? 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Your request was brought here. It 
has been given to hon. Chairman; the Chairman has not allowed it.  
 
SHRI SAMBHAJI CHHATRAPATI: Sir, it is unjustifiable. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I cannot allow it till the hon. Chairman 
allows it. ...(Interruptions)...   
 
Ǜी संजय राउत (महाराÍटर्) : सर, ये िशवाजी महाराज के वंशज हȅ, इनको बोलने दीिजए। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I am putting it on record. 
...(Interruptions)...  Listen to me, listen to me. ...(Interruptions)...  
 
Ǜी संजय राउत : सर, इनको बोलने दीिजए। ...(Ëयवधान).. 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : सजंय जी, आप मेरी बात सुनȂ। ...(Ëयवधान)...   I am allowing 
him. ...(Interruptions)...    
 
Ǜी संजय राउत : सर, मȅ आपकी मजबरूी समझता हँू। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : सजंय जी, मȅ वही चीज़ कह रहा हँू। ...(Ëयवधान)... 
 
Ǜी संजय राउत : सर, इनको बोलने दीिजए। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : सजंय जी, आप मेरी बात तो सुन लीिजए। ...(Ëयवधान)...आप 
जो कह रहे हȅ, वही मȅ कह रहा हँू। ...(Ëयवधान)... I am not disputing you. मȅ यह कह रहा हँू िक 
चूंिक माननीय चेयरमनै ने allow नहीं िकया है, िफर भी, feeling that there are Members who 
would like to listen to him, I am allowing him two minutes to speak. Please be brief; 
just two minutes. It was not allowed, still I allow you. 
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SHRI SAMBHAJI CHHATRAPATI: Sir, I will take only two minutes. I sincerely thank 
the Government that they have taken the necessary steps to restore the powers of 
States by bringing a suitable Amendment. I remember with pride, it was my great 
grandfather, Chhatrapati Shahu Ji Maharaj who gave the first reservation in India in 
Kolhapur State. He had given 50 per cent reservation for SCs, STs and OBCs. It was 
imbibed by Dr. Baba Saheb Ambedkar in the Constitution. Sir, I will be to the point, 
Sir. While I welcome the move for restoring the powers back to the States, the path 
ahead for granting reservations to Marathas and to various communities that are 
categorized as SEBCs is not easy and it is a very tough path. A few concerns come to 
my mind. For example, if the State declares the Maratha or any other community as 
SEBC, but, at the same time, the 50 per cent quota is already consumed by the 
State, then what will happen? According to the Indra Sawhney judgement, you 
cannot exceed above 50 per cent, unless the State has an extraordinary situation like 
for far-flung corners and the remote areas. Sir, I have two suggestions, if we have to 
solve this problem. The first is under exceptional conditions and circumstances, the 
State shall refer the classification done to the Central Government to increase the limit 
of 50 per cent so that it can be enjoyed by SEBC class at large across India. My 
second and very important suggestion is, which I will finish in just ten seconds, as 
certain States may not have far-flung and remote areas, that is considered as an 
extraordinary situation in Indra Sawhney judgement to cross 50 per cent, yet some of 
the population may be left out of the mainstream because of exceptional reasons, the 
State should be allowed to consider this criteria as extraordinary. Thank you. 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय Ǜी मिÊलकाजुर्न खरगे जी।  
 
Ǜी मिƥकाजुर्न खरगे: वाइस चेयरमनै साहब, मȅ आपका ज्यादा वƪ नहीं लेना चाहता हँू, क्यȗिक 
मेरी पाटीर् के अन्य नेता बोल चुके हȅ।  मȅ िसफर्  इतना ही कहना चाहता हँू िक यह बहुत ही बिढ़या 
िबल है और इससे इस देश के कम से कम 65 परसȂट लोगȗ को लाभ िमलने की हम अपेक्षा करते 
हȅ। मुझे बड़े दु:ख के साथ कहना पड़ता है िक िबल पर चचार् कम हो गई, यादव जी हमेशा बड़ी 
खामोशी के साथ, शातं रीित से बात करते हȅ, लेिकन उनका अटैक िसफर्  कागेँर्स पाटीर् पर रहता है 
िक आपने क्या िकया, हमने क्या िकया, मोदी जी ने क्या िकया, नेहरू जी ने क्या िकया - वे केवल 
इस पर ही बात करते हȅ। मȅने कल भी उनका भाषण बहुत गÇभीरता से सुना, जो िनचले सदन मȂ वे 
कह रहे थे। वे defense मȂ आ गए। मȅ समझता हंू िक Ģचार के िलए शायद भपेून्दर् यादव जी और 
धमȄदर् Ģधान जी - क्यȗिक य.ूपी., पजंाब, उǄराखंड और गोवा के इलैक्शन आ रहे हȅ,  शायद 
इसीिलए इनको आगे करके कहा जाता है िक कागेँर्स को िजतनी हो सकȂ , उतनी गािलया ंदो और 
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उनके िखलाफ बोलते रहो। इसीिलए  मȅ आपसे पूछना चाहता हंू िक 60-70 साल से 
...(Ëयवधान)...  
 
Ǜी पीयषू गोयल : माननीय सदÎयȗ के िलए  इस तरह के शÅद यज़ू मत कीिजए। मेÇबसर् की भी 
थोड़ी इज्ज़त कीिजए। 
 
Ǜी मिƥकाजुर्न खरगे : ठीक है, अगर गलत है तो कायर्वाही से िनकाल दीिजए। मȅ उनकी इज्जत 
करता हंू। मȅ जब पिÅलक अकाउन्ट्स कमेटी मȂ चेयरमनै था, तो यादव साहब आते थे। हम वहा ंपर 
िकस ढंग से सिमित को चलाते थे, उनको मालमू है। मुझे दूसरȗ के certificates की ज़रूरत नहीं 
है, शायद व ेसिर्टिफकेट दȂगे। मȅ यही चाहता हंू िक बकैवडर् क्लास का एक moment िसफर्  एक 
Îटेट मȂ नहीं चला। अभी देवेगौड़ा जी ने कहा िक उनके पास है - हमारे एिरया मȂ नहीं है, उनके 
एिरया मȂ है। 8 िजलȗ मȂ िमÊलर कमीशन की जो िरपोटर् थी, उस िरपोटर् के आधार पर मसूैर के 
महाराजा ने िरज़वȃशन िदया। Mysore Maharaja had given reservation based on Miller 
Commission and that was implemented in the Madras Presidency, mostly Karnataka, 
South Karnataka, Madras area and other Provinces and not in my State, that is, 
Hyderabad State. वहा ंपर तो िरज़वȃशन का सवाल ही नहीं आता था। उसको कहने की ज़रूरत 
नहीं है। अगर आप इसको implement करना चाहते हȅ, तो एक तो 50 परसȂट कैप आपको 
िनकालना होगा। इंिदरा साहनी केस मȂ ऐसा कोई Ģावधान नहीं है, इसीिलए आप कर सकते हȅ। 
ठीक है, जो लोग चाहते थे, जहा ं commitment था या commitment है, उन लोगȗ मȂ, उन 
Îटेट्स मȂ implement िकया, लेिकन िजस जगह commitment नहीं होता, उनको कभी जबरन 
कराना पड़ता है। इसीिलए कानून की आवÌयकता होती है। हम यही कह रहे हȅ िक इसमȂ एक 
Ģावधान कर दीिजए िक 50 परसȂट के ऊपर भी Îटेट गवनर्मȂट कर सकती है। अगर आपने यह 
िकया तो कोई बाधा नहीं आएगी। नहीं तो कोई मराठा िरज़वȃशन पूछेगा, कोई रेƿी िरज़वȃशन 
पूछेगा, कोई िंलगायत िरज़वȃशन पूछेगा, िफर आप कहȂगे िक यादवȗ को सखं्या के बल पर पूरा ही 
दो। मȅ क्यȗ बोल रहा हंू, क्यȗिक यह मेरा सशंय है। मȅने बहुत से सकुर् लसर् देखे हȅ, बहुत सारी बातȂ 
सुनी हȅ, सेिमनासर् आिद देखे हȅ और मȅ बचपन से ही सभी के भाषण सुनता था। जब मȅ कक्षा 9-10 मȂ 
पढ़ता था, तब से सुनता आ रहा हंू। जब लोिहया जी गुलबगार् आते थे, हैदराबाद मȂ चौखÇभा पेपर 
चलता था, िजसे बदर्ीिवशाल िपǄी जी चलाते थे, वे कभी-कभी गुलबगार् से गुज़रते थे। अगर 10 
लोग होते थे, तो भी टेबल पर बठैकर भाषण करते थे। इंिडया की इकोनॉमी की क्या िÎथित है, 
सोशल Î टेटस क्या है या सामािजक न्याय की क्या िÎथित है, हम सभी यह सुनते आए हȅ, हमȂ 
इसके बारे मȂ िशक्षण की आवÌयकता नहीं है। आपसे मेरी एक ही िवनती है िक अगर आप िदल से 
चाहते हȅ, आपके मोदी जी अगर िदल से चाहते हȅ, जैसे िक अभी हमारे िबहार के मोदी जी ने भी 
कहा - भाई, इसमȂ क्या जाने वाला है - आप इसमȂ एक sentence जोड़ दीिजए िक Îटेट्स 50 
परसȂट से ज्यादा िरज़वȃशन दे सकते हȅ।  

                                         
 Expunged  as ordered by the Chair. 
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5.00 P.M. 
 
अगर आप इतना कर देते हȅ, तो ĢॉÅलम सॉÊव होती है।  एक चीज़ मȅ यह कहना चाहता हंू िक आप 
पिÅलक सेक्टसर् को एक के बाद एक करके खत्म कर रहे हȅ,  not only insurance, उसमȂ बȅक्स 
हȅ, रेलवे है और बाकी भी हȅ।  िफर आप उठकर बोलȂगे िक आप ही 1991 मȂ लाए।  मुझे मालमू है, 
लेिकन उसका मतलब यह नहीं है िक जब न्याय की आवÌयकता होती है, जब जिÎटस देना होता 
है, तब क्या आप जिÎटस नहीं करȂगे!  आप पूरा denationalize कर रहे हȅ, दो बेचने वाले हȅ और 
दो खरीदने वाले हȅ।  आप समझ रहे हȅ, जो बेच रहे हȅ और जो खरीद रहे हȅ, चारȗ एक ही Îटेट के 
हȅ।  ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) :  ऑनरेबल एलओपी...(Ëयवधान)...माननीय खरगे जी 
...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे:  सर, मȅने िकसी का नाम नहीं िलया है। मेरा एक िनवेदन यह है िक आप 
Ģाइवेट सेक्टर मȂ िरज़वȃशन की तैयारी कीिजए।  शेǹूÊड काÎट्स, बकैवडर् या economically 
backwards को आपने 10 परसȂट िरज़वȃशन िदया है, इसिलए आज यह करना जरूरी है।  पहले 
बहुत पिÅलक सैक्टसर् थे।  रेलवेज़ से लेकर सभी जगह पर लाखȗ employment िमलते थे आज 
नहीं हȅ, इसिलए मȅ चाहता हंू िक Ģाइवेट सेक्टर को िरज़वȃशन के अंदर लाना जरूरी है।  इसके 
िलए हम आपका साथ दȂगे।  जैसे आज ओ.बी.सी. िबल को सपोटर् कर रहे हȅ, unanimously कर 
रहे हȅ, कोई िवरोध नहीं कर रहा है, वैसे ही हम उसको भी सपोटर् करȂगे।  आप ज़रा मोदी जी से 
किहएगा िक केवल इतना करना है। दूसरा, मȅ backlog vacancies के बारे मȂ कहना चाहता हंू।  
िजतनी भी  backlog vacancies हȅ, उनको fill up कर दीिजए।  आप भी बोले, िफर हमारे राम 
गोपाल यादव जी ने आंकड़े िदए, हो सकता है िक universities मȂ हȅ, लेिकन बहुत-सी                 
non-gazatted posts खाली हȅ।  िजतनी भी backlog vacancies हȅ, उनको fill up 
कीिजए।...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) :   माननीय  खरगे जी, आपको कन्क्लडू करना पड़ेगा।   
 
Ǜी मिƥकाजुर्न खरगे:  सर, मȅ कन्क्लडू करता हंू।  अब हमारे यादव जी, Ģधान जी ने बहुत बातȂ 
बोली हȅ, कम-से-कम उनको दो-चार सलाह देनी चािहए।  मȅ इतना ही कहंूगा िक एस.सी., 
एस.टी. और ओ.बी.सी. के कÊयाण कायर्कर्म या जो भी वेलफेयर ÎकीÇस आती हȅ, हर जगह 
कहीं न कहीं उसमȂ रुकावट आती है।  मȅ आपसे कहना चाहता हंू िक उसको implement करने के 
िलए, अनुÍठान करने के िलए एक commitment होना चािहए, उसकी आवÌयकता है।                     
'मȅने िकया, मȅने िकया' करना छोड़ दीिजए,  िफर आप बाद मȂ बोलȂगे िक आज़ादी भी हमने ही 
िदलाई है।  
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उपसभाध्यक्ष महोदय, मȅ आिखर मȂ यही कहंूगा िक यह लोगȗ के कÊयाण का िबल है और 
इसको implement करना जरूरी है।  इसके िलए आपको जो भी ËयवÎथा करनी है, वह कीिजए।  
मȅ एक शेर कहना चाहंूगा। 

"मंिज़ल बहुत दूर है, 
राÎता बड़ा किठन है, 
िफर भी हमȂ पहंुचना है। 
िदल िमले या न िमले, 

कम-से-कम हाथ िमलाते चलना है।" 
 
Ǜी भूपेन्दर् यादव :  सर, मȅ एक बात कहना चाहता हंू।  खरगे जी, हमारे सÇमाननीय िवपक्ष के नेता 
हȅ।  मȅ उन्हȂ यह कहना चाहंूगा िक जब अिभषेक जी बोल रहे थे, तब उन्हȗने कहा था िक लÇहȗ ने 
ख़ता की, सिदयȗ ने सज़ा पाई।"  अब आपने लÇहा-लÇहा करके जो ख़ता की थी और 70 साल से 
हमने जो झेला है, कम-से-कम उसके बारे मȂ आपको बताएंगे िक ओ.बी.सी. समाज ने क्या झेला 
है और िकतने लबें समय तक झेला है।  दूसरे िवषय के बारे मȂ मȅ यह कहना चाहता हंू िक                     
कम-से-कम यह सरकार ओ.बी.सी. की योजनाओं को implement करने के िलए एक 
constitutional mechanism लेकर आई है, उसका आपको Îवागत करना चािहए, धन्यवाद। 
 
डा. वीरȂदर् कुमार:  उपसभाध्यक्ष महोदय, आज के इस सिंवधान सशंोधन िवधेयक पर पूरे सदन ने 
िजस तरह से एकमत हो कर समथर्न िकया है, उसके िलए मȅ सदन के सभी माननीय सदÎयȗ का 
धन्यवाद करना चाहता हंू।  हमारे दल अलग-अलग हो सकते हȅ, हमारी िवचारधाराएं भी              
अलग-अलग हो सकती हȅ, हमारी Ģितबǉता भी अलग-अलग हो सकती है, लेिकन इन सबके 
बावजूद भी एक चीज़ बहुत अच्छी लगी िक िपछले पूरे सतर् मȂ अनेक िदनȗ से Ëयवधान के चलते हुए 
भी आज जब ओबीसी वगर् को न्याय िदलाने के िलए िबल सदन मȂ लाया गया और इस सदन के 
सभी सदÎयȗ ने अपनी Ģितबǉताओं के िहसाब से अपने-अपने दल की िवचारधाराओं की बातȂ यहा ं
पर रखीं, लेिकन िबल का िजस तरह से समथर्न िकया गया है, वह वाÎतव मȂ एक Îवागत योग्य 
कदम है।  यह एक ऐितहािसक िदन है।  मȅने सभी माननीय सदÎयȗ को सुना।  िवचारȗ के Ģवाह के 
समय कहीं माधुयर् भी होता है, कहीं कटुता भी आती है।  िपछले सिंवधान सशंोधन 102 का उÊलेख 
िकया गया।  आदरणीय नरेन्दर् मोदी जी की सरकार सामािजक न्याय के िलए Ģितबǉ है।  हमारी 
सरकार के ǎारा ओबीसी वगर् के कÊयाण के िलए िजस तरह से कदम उठाए गए, मȅ माननीय धमȄदर् 
Ģधान जी को, आदरणीय भपेून्दर् यादव जी को, हमारे अन्य सािथयȗ को और हमारे िवपक्ष के 
सािथयȗ को भी सुन रहा था।  धमȄदर् जी ने सूÑमता से और भपेून्दर् यादव जी ने िपछड़ा वगर् आयोग के 
गठन से लेकर आज तक उसमȂ हमारी Ģितबǉता और हमारे ǎारा िकए गए कायș के बारे मȂ, बहुत 
अच्छे ढंग से सारी बातȗ को यहा ंपर रखा।  हमारे िवपक्ष के सािथयȗ ने भी अपनी बातȂ रखीं और 
इसके साथ ही साथ कुछ िंबदु सामूिहक रूप से िनकलकर आए, चाहे 50 परसȂट आरक्षण की बात 
हो या जाितगत आरक्षण की बात हो या जाितगत जनगणना की बात हो या कर्ीमी लेयर की बात 
हो।  माननीय उपसभाध्यक्ष जी, यह शुरुआत होती है।  महाराÍटर् सरकार के ǎारा जो मराठा 
समुदाय को आरक्षण िदया गया और उसके सबंधं मȂ सुĢीम कोटर् ने जो आदेश िदया, उसके सबंधं 
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मȂ हमारी सरकार ने समय-समय पर कदम उठाए हȅ।  9 िसतÇबर, 2020 को इस सबंधं मȂ सवȘच्च 
न्यायालय का पहला आदेश आया, िजसमȂ सवȘच्च न्यायालय ने महाराÍटर् सरकार के ǎारा मराठा 
समुदाय को आरक्षण Ģदान करने पर रोक लगा दी और साथ ही मामले को सुनवाई के िलए बड़ी 
बȂच को सȚप िदया।  5 मई, 2021 को सवȘच्च न्यायालय का दूसरा आदेश आया और महाराÍटर् 
राज्य सरकार के ǎारा मराठा समुदाय को िदया गया आरक्षण रǈ कर िदया।  सवȘच्च न्यायालय ने 
िनणर्य मȂ सिंवधान (102वा ंसशंोधन) अिधिनयम 2018 की सिंवधानात्मक ËयवÎथा को भी बरकरार 
रखते हुए कहा िक यह सशंोधन सिंवधान के बुिनयादी ढाचें या सघंीय सरंचना को नुकसान नहीं 
पहंुचाता है।  िपछड़े वगș की पहचान सबंधंी कायर् मȂ राÍटर्पित 338 (बी) के अंतगर्त Îथािपत राÍटर्ीय 
िपछड़ा वगर् आयोग की सलाह से काम करेगा।  इसमȂ सवȘच्च न्यायालय ने ओबीसी की Ǜेणी मȂ 
आने वाले िकसी भी समुदाय की पहचान करने के अिधकार से सभी राज्यȗ को वंिचत कर िदया, 
हालािंक आरक्षण की मातर्ा, Ģकार आिद को तय करने की राज्यȗ की शिƪ यथावत रखी।  
सामािजक न्याय और आिधकािरता िवभाग ने 13 मई, 2021 को िरËय ूिपिटशन दायर िकया।  उसमȂ 
सवȘच्च न्यायालय को उपयुर्ƪ िनणर्य पर पुनिर्वचार करने को कहा। िवभाग के ǎारा सवȘच्च 
न्यायालय मȂ राज्यȗ की ओबीसी सूची के रख-रखाव की शिƪयȗ का समथर्न िकया गया था और 
सवȘच्च न्यायालय के ǎारा 1 जुलाई, 2021 को िरट िपिटशन को रǈ कर िदया गया था।  
 माननीय उपसभाध्यक्ष जी, यह उÊलेखनीय है िक सवȘच्च न्यायालय ने महाराÍटर् सरकार 
के ǎारा अन्य ओबीसी समुदाय को िदए जा रहे आरक्षण को िनरÎत नहीं िकया। माननीय 
उपसभाध्यक्ष महोदय, हमारी सरकार ने 105वा ंसिंवधान सशंोधन िवधेयक लाने का िनÌचय िकया। 
आदरणीय Ģधान मंतर्ी नरेन्दर् मोदी जी ने हमारे इस वगर् के जो बधुं हȅ, जो िवǏाथीर् हȅ, उनके िलए 
िनणर्य िलया। सरकार ने जो मेिडकल कोटे का िनणर्य िलया, डȂटल कोटे का िनणर्य िलया, उस 
िनणर्य के कारण आज ओबीसी वगर् के छातर्ȗ के बीच मȂ बहुत उत्साह का, उमंग का वातावरण है।   
वे इस िनणर्य से बड़े Ģसन्न हȅ। कल मेरे पास ओबीसी वगर् के छातर्ȗ का समूह आया था और उन्हȗने 
कहा था िक भारतीय जनता पाटीर् की सरकार, माननीय नरेन्दर् मोदी जी की सरकार लोक सभा          
मȂ इस िबल को लेकर आई और वह िबल लोक सभा से पािरत हो गया। वे बोले िक अब यह िबल 
राज्य सभा मȂ जाने वाला है और हमारी ओर से राज्य सभा के सभी राजनीितक दलȗ के माननीय 
नेताओं से, माननीय सदÎयȗ से इस बात का अनुरोध करना िक ओबीसी के छातर्ȗ को न्याय िमले 
और राज्य सभा इस िबल को सवर्-सÇमित से पास करे। 

जब मȅ छातर्ȗ से बात कर रहा था, उस समय छातर्ȗ के मन मȂ यह िवÌवास आ रहा था िक 
अगर नरेन्दर् मोदी जी की सरकार ने यह िनणर्य िलया है, तो यह िनिÌचत रूप से पूरा होने वाला है।  
बात केवल मेिडकल कोटे मȂ आरक्षण की नहीं है, बिÊक बाकी योजनाओं की भी है, इसमȂ चाहे 
फेलोिशप की बात हो, चाहे िवदेश मȂ अध्ययन करने की बात हो, चाहे उनको Ģिशक्षण देकर 
रोजगार देने की बात हो।  हमारा जो यह िबल आया है, इस िबल से राज्य सरकारȗ को जो सूची 
बनाने की शिƪ है - उसके कारण से राज्यȗ को चाहे िशक्षा मȂ, चाहे नौकिरयȗ मȂ, चाहे शासन की 
जो अन्य कÊयाणकारी योजनाएं हȅ, उन सारी कÊयाणकारी योजनाओं का लाभ उनको िमल 
सकेगा। आज का नौजवान बहुत आगे की सोचता है, वह बहुत आगे जाकर सोचता है। हमारे कई 
आदरणीय िमतर्ȗ ने इस बात को रखा है। उन्हȗने 50 परसȂट आरक्षण की सीमा के सबंधं मȂ बात 
कही है, उसमȂ से बहुत सारे िवचार िनकलकर आए हȅ।  सरकार इस बात को समझती है, लोगȗ की 
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भावनाओं को भी समझती है, इसिलए 50 परसȂट आरक्षण की सीमा पर िवचार होना चािहए। िवशेष 
रूप से इसिलए होना चािहए, क्यȗिक 50 परसȂट आरक्षण की सीमा 30 साल पहले लगाई गई थी। 
इंिदरा साहनी के मामले का हमारे बहुत सारे िमतर्ȗ ने उÊलेख िकया है।  
 यहा ंपर जनगणना की बात कही गई। 2011 मȂ जो जनगणना हुई थी। वह जनगणना गर्ामीण 
िवकास मंतर्ालय के ǎारा हुई थी। उसके बाद सामािजक और आिर्थक सवȃक्षण भी कराया गया, 
िजसमȂ जाित सबंधंी ĢÌन भी पूछे गए थे, लेिकन यह सवȃ ओबीसी के सबंधं मȂ नहीं था।  सामािजक 
और आिर्थक जनगणना के 2011 मȂ जो आंकड़े आये, वे आंकड़े बहुत ज्यादा जिटलताओं से भरे थे, 
लेिकन आदरणीय नरेन्दर् मोदी जी की सरकार, जो हमारे समाज के गरीब तबके के लोग हȅ,              
जो हमारे िपछड़े वगर् के लोग हȅ, उनको आवास योजना मȂ, उनको उज्ज्वला योजना मȂ, उनको 
आयुÍमान भारत योजना मȂ लाभ पहंुचाने के िलए Ģितबǉता के साथ आगे बढ़ी है।  
 आदरणीय उपसभाध्यक्ष महोदय, मȅ आपसे कहना चाहता हँू और मȅ उन बातȗ को िरपीट 
नहीं करना चाहता हँू, जो आदरणीय भपेून्दर् यादव जी ने और आदरणीय धमȄदर् Ģधान जी ने कही 
हȅ। उन्हȗने सारे िंबदुओं के बारे मȂ िवÎतृत रूप से यहा ंपर उÊलेख िकया है।  

आदरणीय उपसभाध्यक्ष जी, हमारे एक माननीय सदÎय ǎारा कुछ कहा गया था। जब 
उन्हȗने ओबीसी के बारे मȂ उÊलेख िकया था, तो अपने राज्य के पेिरयार जी का और ज्योितबा फुले 
जी का भी उन्हȗने उÊलेख िकया था। आदरणीय नरेन्दर् मोदी जी की सरकार सबके कÊयाण के 
िलए काम करती है। पेिरयार जी, ज्योितबा फुले जी, डा. भीमराव अÇबेडकर जी, डा. राममनोहर 
लोिहया जी, पिंडत दीनदयाल उपाध्याय जी, इन सभी की यह सोच थी िक समाज की सबसे 
अंितम पिंƪ के अंितम छोर पर जो Ëयिƪ है, उस Ëयिƪ के कÊयाण के िलए सोचना होगा। जब 
तक वह सामािजक, आिर्थक और शैक्षिणक रूप से िवकास की दौड़ मȂ आगे नहीं आता, तब तक 
हमारा िवकास अधूरा है। हमारे इन महापुरुषȗ के ǎारा िजस लÑय को िनधार्िरत िकया गया था, उस 
लÑय को ĢाÃत करने के िलए ही यहा ँपर देश के Ģधान मंतर्ी आदरणीय नरेन्दर् मोदी जी ǎारा यह 
सिंवधान सशंोधन िवधेयक लाया गया है और मȅ आप सभी से अनुरोध करता हंू, मȅ आपके माध्यम 
से इस सदन से अनुरोध करता हंू िक इस िबल को  पास िकया जाए। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I shall now put the motion for 
consideration of the Bill to vote.  The question is: 
 
        "That the Bill further to amend the Constitution of India, as passed by Lok 
sabha, be taken into consideration." 
 

The House divided 
 

…(Interruptions).. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Division has been called. 
...(Interruptions)...  Please stay in your places.    ...(Interruptions)... I will not allow.  
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I am sorry; I will not allow. ...(Interruptions)... Division has been called.   
..(Interruptions)..    There is a procedure of the rules.   ...(Interruptions)... Let the 
division be completed.   We have already called for the division.  ...(Interruptions)...       
I am not allowing.  As per rules, I cannot allow.   ...(Interruptions)...  You know the 
division has been called.  ...(Interruptions)... I need silence in the Chamber now.   
Chidambaramji, you have made your point. I cannot  allow you at the moment, during 
the division. But, thereafter, we will see how we can take it up.   ...(Interruptions)...    
It will come in normal course. ...(Interruptions)... You know the rules.   
...(Interruptions)... 

Ayes : 187 
Noes :  Nil 

 
Ayes – 187 

Abdul Wahab, Shri 
Acharya, Shri Prasanna 
Agrawal, Dr. Anil 
Akbar, Shri M. J. 
Alphons, Shri K.J. 
Amin, Shri Narhari 
Anand Sharma, Shri 
Anavadiya, Shri Dineshchandra Jemalbhai 
Antony, Shri A.K. 
Athawale, Shri Ramdas 
Baidya, Shrimati Jharna Das 
Bajpai, Dr. Ashok 
Bajwa, Shri Partap Singh 
Balasubramoniyan, Shri S.R. 
Baluni, Shri Anil 
Banda Prakash, Dr. 
Bansal, Shri Naresh 
Bara, Shrimati Ramilaben Becharbhai 
Bharathi, Shri R.S. 
Bhattacharya, Shri P. 
Bhunder, Sardar Balwinder Singh 
Biswas, Shri Abir Ranjan 
Bora, Shri Ripun 
Brijlal, Shri 
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Brittas, Shri John 
Chandrasegharan, Shri N. 
Chandrasekhar, Shri Rajeev 
Chandrashekhar, Shri G.C. 
Chaturvedi, Shrimati Priyanka 
Chavan, Shrimati Vandana 
Chhatrapati, Shri Sambhaji 
Chhetri, Shrimati Shanta 
Chidambaram, Shri P. 
Dangi, Shri Neeraj 
Dasgupta, Shri Swapan 
Desai, Shri Anil 
Devegowda, Shri H.D. 
Dubey, Shri Hardwar 
Dubey, Shri Satish Chandra 
Dungarpur, Shri Harshvardhan Singh 
Dwivedi, Shrimati Seema 
Elango, Shri N.R. 
Elangovan, Shri T.K.S. 
Ganguly, Shrimati Roopa 
Gautam, Shri Dushyant 
Geeta alias Chandraprabha, Shrimati 
Gehlot, Shri Rajendra 
Ghosh, Ms. Arpita 
Gohil, Shri Shaktisinh 
Goswami, Ms. Indu Bala 
Goyal, Shri Piyush 
Gupta, Shri Prem Chand 
Hanumanthaiah, Dr. L. 
Hooda, Shri Deepender Singh 
Hussain, Shri Syed Nasir 
Islam, Shri Syed Zafar 
Jadhav, Dr. Narendra 
Jain, Dr. Anil 
Jaishankar, Shri S. 
Jangra, Shri Ram Chander 
Javadekar, Shri Prakash 
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Jethmalani, Shri Mahesh 
Jha, Prof. Manoj Kumar 
Kadadi, Shri Iranna 
Kalita, Shri Bhubaneswar 
Kanakamedala Ravindra Kumar, Shri 
Karad, Dr. Bhagwat 
Kardam, Shrimati Kanta 
Kareem, Shri Elamaram 
Karim, Shri Ahmad Ashfaque 
Ketkar, Shri Kumar 
Khan, Dr. Fauzia 
Khan, Shri Muzibulla 
Kharge, Shri Mallikarjun 
Koragappa, Shri Narayana 
Kumar, Shri Sujeet 
Leishemba, Shri Maharaja Sanajaoba 
Lokhandwala, Shri Jugalsinh 
Mahatme, Dr. Vikas 
Malik, Shri Shwait 
Mandaviya, Shri Mansukh 
Mansingh, Dr. Sonal 
Mathur, Shri Om Prakash 
Meena, Dr. Kirodi Lal 
Modi, Shri Sushil Kumar 
Mokariya, Shri Rambhai Harjibhai 
Mopidevi, Shri Venkataramana Rao 
Muraleedharan, Shri V. 
Nadda, Shri Jagat Prakash 
Nagar, Shri Surendra Singh 
Nanda, Shri Prashanta 
Naqvi, Shri Mukhtar Abbas 
Narah, Shrimati Ranee 
Navaneethakrishnan, Shri A. 
Nekkanti, Shri Bhaskar Rao 
Netam, Shri Ram Vichar 
Netam, Shrimati Phulo Devi 
Nirmala Sitharaman, Shrimati 
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Nishad, Shri Jaiprakash 
Nishad, Shri Vishambhar Prasad 
Noor, Shrimati Mausam 
O' Brien, Shri Derek 
Oraon, Shri Samir 
Pandey, Ms. Saroj 
Patel, Shri Praful 
Patel, Shri Rajmani 
Patnaik, Dr. Amar 
Pawar, Shri Sharad 
Pilli, Shri Subhas Chandra Bose 
Poddar, Shri Mahesh 
Prabhu, Shri Suresh 
Pradhan, Shri Dharmendra 
Prakash, Shri Deepak 
Puri, Shri Hardeep Singh 
Rajbhar, Shri Sakaldeep 
Ram Shakal, Shri 
Ramamurthy, Shri K.C. 
Ramesh, Dr. C.M. 
Ramesh, Shri Jairam 
Ramji, Shri 
Rane, Shri Narayan 
Rao, Shri G.V.L. Narasimha 
Rathwa, Shri Naranbhai J. 
Raut, Shri Sanjay 
Ray, Shri Sukhendu Sekhar 
Reddy, Shri Ayodhya Rami 
Reddy, Shri K.R. Suresh 
Reddy, Shri V. Vijayasai 
Rupala, Shri Parshottam 
Sahasrabuddhe, Dr. Vinay P. 
Scindia, Shri Jyotiraditya M. 
Selvarasu, Shri Anthiyur P. 
Sen, Ms. Dola 
Seth, Shri Sanjay 
Shanmugam, Shri M. 
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Shekhar, Shri Neeraj 
Shreyams Kumar, Shri M.V. 
Shukla, Shri Shiv Pratap 
Singh, Dr. Manmohan 
Singh, Shri Ajay Pratap 
Singh, Shri Akhilesh Prasad 
Singh, Shri Arun 
Singh, Shri Digvijaya 
Singh, Shri Gopal Narayan 
Singh, Shri Ram Chandra Prasad 
Singh, Shri Rewati Raman 
Singh, Shri Sanjay 
Singhvi, Dr. Abhishek Manu 
Sinha, Shri Rakesh 
Sircar, Shri Jawhar 
Siva, Shri Tiruchi 
Sivadasan, Dr. V. 
Solanki, Dr. Sumer Singh 
Somaprasad, Shri K. 
Soni, Shri Kailash 
Soni, Shrimati Ambika 
Subhash Chandra, Dr. 
Suresh Gopi, Shri 
Swamy, Dr. Subramanian 
Tamta, Shri Pradeep 
Tankha, Shri Vivek K. 
Tasa, Shri Kamakhya Prasad 
Tendulkar, Shri Vinay Dinu 
Thakur, Shri Ram Nath 
Thakur, Shri Vivek 
Thambidurai, Dr. M. 
Tomar, Shri Vijay Pal Singh 
Trivedi, Dr. Sudhanshu 
Uikey, Shrimati Sampatiya 
Vaishnaw, Shri Ashwini 
Vasan, Shri G.K. 
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
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Vemireddy, Shri Prabhakar Reddy 
Venkatesh, Shri T.G. 
Venugopal, Shri K.C. 
Verma, Shri B.L. 
Verma, Shri Ramkumar 
Verma, Shrimati Chhaya 
Vijayakumar, Shri A. 
Viswam, Shri Binoy 
Wilson, Shri P. 
Yadav, Ch. Sukhram Singh 
Yadav, Shri B. Lingaiah 
Yadav, Shri Bhupender 
Yadav, Shri Harnath Singh 
Yadav, Shri Ram Gopal 
Yajnik, Dr. Amee 

Noes- Nil 
 

The motion was carried by a majority of the total membership of the House and by a 
majority of not less than two-thirds of the Members present and voting. 

 
The motion was adopted. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We shall now take up                       
Clause-by-Clause consideration of the Bill.  The question is: 
 

"That Clause 2 stands part of the Bill." 
 

The House divided 
 

Ayes : 186 
Noes :  Nil 

 
Ayes – 186 

Abdul Wahab, Shri 
Acharya, Shri Prasanna 
Agrawal, Dr. Anil 
Akbar, Shri M. J. 
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Alphons, Shri K.J. 
Amin, Shri Narhari 
Anand Sharma, Shri 
Anavadiya, Shri Dineshchandra Jemalbhai 
Antony, Shri A.K. 
Athawale, Shri Ramdas 
Baidya, Shrimati Jharna Das 
Bajpai, Dr. Ashok 
Bajwa, Shri Partap Singh 
Balasubramoniyan, Shri S.R. 
Baluni, Shri Anil 
Banda Prakash, Dr. 
Bansal, Shri Naresh 
Bara, Shrimati Ramilaben Becharbhai 
Bharathi, Shri R.S. 
Bhattacharya, Shri P. 
Bhunder, Sardar Balwinder Singh 
Biswas, Shri Abir Ranjan 
Bora, Shri Ripun 
Brijlal, Shri 
Brittas, Shri John 
Chandrasegharan, Shri N. 
Chandrasekhar, Shri Rajeev 
Chandrashekhar, Shri G.C. 
Chaturvedi, Shrimati Priyanka 
Chavan, Shrimati Vandana 
Chhatrapati, Shri Sambhaji 
Chhetri, Shrimati Shanta 
Chidambaram, Shri P. 
Dangi, Shri Neeraj 
Dasgupta, Shri Swapan 
Desai, Shri Anil 
Devegowda, Shri H.D. 
Dubey, Shri Hardwar 
Dubey, Shri Satish Chandra 
Dungarpur, Shri Harshvardhan Singh 
Dwivedi, Shrimati Seema 
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Elango, Shri N.R. 
Elangovan, Shri T.K.S. 
Ganguly, Shrimati Roopa 
Gautam, Shri Dushyant 
Geeta alias Chandraprabha, Shrimati 
Gehlot, Shri Rajendra 
Ghosh, Ms. Arpita 
Gohil, Shri Shaktisinh 
Goswami, Ms. Indu Bala 
Goyal, Shri Piyush 
Gupta, Shri Prem Chand 
Hanumanthaiah, Dr. L. 
Hooda, Shri Deepender Singh 
Hussain, Shri Syed Nasir 
Islam, Shri Syed Zafar 
Jadhav, Dr. Narendra 
Jain, Dr. Anil 
Jaishankar, Shri S. 
Jangra, Shri Ram Chander 
Javadekar, Shri Prakash 
Jethmalani, Shri Mahesh 
Jha, Prof. Manoj Kumar 
Kadadi, Shri Iranna 
Kalita, Shri Bhubaneswar 
Kanakamedala Ravindra Kumar, Shri 
Karad, Dr. Bhagwat 
Kardam, Shrimati Kanta 
Kareem, Shri Elamaram 
Karim, Shri Ahmad Ashfaque 
Ketkar, Shri Kumar 
Khan, Dr. Fauzia 
Khan, Shri Muzibulla 
Kharge, Shri Mallikarjun 
Koragappa, Shri Narayana 
Kumar, Shri Sujeet 
Leishemba, Shri Maharaja Sanajaoba 
Lokhandwala, Shri Jugalsinh 
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Mahatme, Dr. Vikas 
Malik, Shri Shwait 
Mandaviya, Shri Mansukh 
Mansingh, Dr. Sonal 
Mathur, Shri Om Prakash 
Meena, Dr. Kirodi Lal 
Modi, Shri Sushil Kumar 
Mokariya, Shri Rambhai Harjibhai 
Mopidevi, Shri Venkataramana Rao 
Muraleedharan, Shri V. 
Nadda, Shri Jagat Prakash 
Nagar, Shri Surendra Singh 
Nanda, Shri Prashanta 
Naqvi, Shri Mukhtar Abbas 
Narah, Shrimati Ranee 
Navaneethakrishnan, Shri A. 
Nekkanti, Shri Bhaskar Rao 
Netam, Shrimati Phulo Devi 
Nirmala Sitharaman, Shrimati 
Nishad, Shri Jaiprakash 
Nishad, Shri Vishambhar Prasad 
Noor, Shrimati Mausam 
O' Brien, Shri Derek 
Oraon, Shri Samir 
Pandey, Ms. Saroj 
Patel, Shri Praful 
Patel, Shri Rajmani 
Patnaik, Dr. Amar 
Pawar, Shri Sharad 
Pilli, Shri Subhas Chandra Bose 
Poddar, Shri Mahesh 
Prabhu, Shri Suresh 
Pradhan, Shri Dharmendra 
Prakash, Shri Deepak 
Puri, Shri Hardeep Singh 
Rajbhar, Shri Sakaldeep 
Ram Shakal, Shri 
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Ramamurthy, Shri K.C. 
Ramesh, Dr. C.M. 
Ramesh, Shri Jairam 
Ramji, Shri 
Rane, Shri Narayan 
Rao, Shri G.V.L. Narasimha 
Rathwa, Shri Naranbhai J. 
Raut, Shri Sanjay 
Ray, Shri Sukhendu Sekhar 
Reddy, Shri Ayodhya Rami 
Reddy, Shri K.R. Suresh 
Reddy, Shri V. Vijayasai 
Rupala, Shri Parshottam 
Sahasrabuddhe, Dr. Vinay P. 
Scindia, Shri Jyotiraditya M. 
Selvarasu, Shri Anthiyur P. 
Sen, Ms. Dola 
Seth, Shri Sanjay 
Shanmugam, Shri M. 
Shekhar, Shri Neeraj 
Shreyams Kumar, Shri M.V. 
Shukla, Shri Shiv Pratap 
Singh, Dr. Manmohan 
Singh, Shri Ajay Pratap 
Singh, Shri Akhilesh Prasad 
Singh, Shri Arun 
Singh, Shri Digvijaya 
Singh, Shri Gopal Narayan 
Singh, Shri Ram Chandra Prasad 
Singh, Shri Rewati Raman 
Singh, Shri Sanjay 
Singhvi, Dr. Abhishek Manu 
Sinha, Shri Rakesh 
Sircar, Shri Jawhar 
Siva, Shri Tiruchi 
Sivadasan, Dr. V. 
Solanki, Dr. Sumer Singh 
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Somaprasad, Shri K. 
Soni, Shri Kailash 
Soni, Shrimati Ambika 
Subhash Chandra, Dr. 
Suresh Gopi, Shri 
Swamy, Dr. Subramanian 
Tamta, Shri Pradeep 
Tankha, Shri Vivek K. 
Tasa, Shri Kamakhya Prasad 
Tendulkar, Shri Vinay Dinu 
Thakur, Shri Ram Nath 
Thakur, Shri Vivek 
Thambidurai, Dr. M. 
Tomar, Shri Vijay Pal Singh 
Trivedi, Dr. Sudhanshu 
Uikey, Shrimati Sampatiya 
Vaishnaw, Shri Ashwini 
Vasan, Shri G.K. 
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
Vemireddy, Shri Prabhakar Reddy 
Venkatesh, Shri T.G. 
Venugopal, Shri K.C. 
Verma, Shri B.L. 
Verma, Shri Ramkumar 
Verma, Shrimati Chhaya 
Vijayakumar, Shri A. 
Viswam, Shri Binoy 
Wilson, Shri P. 
Yadav, Ch. Sukhram Singh 
Yadav, Shri B. Lingaiah 
Yadav, Shri Bhupender 
Yadav, Shri Harnath Singh 
Yadav, Shri Ram Gopal 
Yajnik, Dr. Amee 

 
Noes- Nil 
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The motion was carried by a majority of the total membership of the House and by a 
majority of not less than two-thirds of the Members present and voting. 

 
Clause 2 was added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  In Clause 3, there are four 
Amendments; Amendment (No.1) by Shri Syed Nasir Hussain and Shrimati Chhaya 
Verma; Amendment (No.2) by Shri Vishambhar Prasad Nishad and Ch. Sukhram 
Singh Yadav; Amendment (No.3) by Shri Sambhaji Chhatrapati; and Amendment 
(No.4) by Shri Sanjay Raut and Shri Anil Desai.   
 
 Now, Amendment (No.1) by Shri Syed Nasir Hussain and Shrimati Chhaya 
Verma.  Are you moving the Amendment? 
 
SHRI SYED NASIR HUSSAIN:  Yes, Sir, I am moving the Amendment. 
 
Ǜीमती छाया वमार् (छǄीसगढ़): महोदय, मȅ एक िमनट के िलए कुछ बोलना चाहती हंू। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Either of you can take a minute.  
 
Ǜीमती छाया वमार् :  सर, मȅ यह सशंोधन चाहती हंू िक सभी राज्यȗ को 50 परसेन्ट से अिधक 
आरक्षण की छूट िमले। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Are you moving the Amendment? 

 
CLAUSE 3 - AMENDMENT OF ARTICLE 342A 

 
Ǜीमती छाया वमार्: महोदय, मȅ ĢÎताव करती हंू:- 
 
(1) िक पÍृठ 2, पिंƪ 21 के पǙाÞ  िनÇनिलिखत परंतुक को अंत:Îथािपत िकया जाए, 
अथार्Þ:- 

“परंतु यह िक Ģत्येक राज्य अथवा सघं राज्यके्षतर् भी सबंिंधत राज्य या सघं राज्यके्षतर् ǎारा 
तैयार की गई और अनुरिक्षत की जाने वाली सूची मȂ अंतिर्वÍट वगș को Ģदान िकए जाने वाले 
आरक्षण के Ģितशत का िनधार्रण कर सकȂ गे, िजसके कारण आरक्षण पचास Ģितशत से अिधक हो 
सकता है।” 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Amendment (No.2) by                  
Shri Vishambhar Prasad Nishad and Ch. Sukhram Singh Yadav.  Are you moving the 
Amendment? 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश):  मान्यवर, िजस तरह से ओबीसी का यह िबल आया है, 
हम लोग लगातार मागं कर रहे थे िक पूरे देश मȂ Îटेटवाइज़ जाितयȗ मȂ िवसगंितया ंहȅ - िजस तरह 
से िपछड़े वगș मȂ हȅ, उसी तरह से अनुसूिचत जाितयȗ मȂ हȅ। हम लोग मझवार, बेलदार, तुरेहा, 
खरवार, िशÊपकार, तरमाली, गȗड आिद 17 िपछड़ी जाितयȗ को पिरभािषत करने की मागं करते 
हȅ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Okay, we have to move on.  Are you 
moving the Amendment?   
 
Ǜी िवशÇभर Ģसाद िनषाद: महोदय, मȅ ĢÎताव करता हंू:- 
 
(2) िक पÍृठ 2, पिंƪ 10 के पǙाÞ, िनÇनिलिखत परंतुक अंत:Îथािपत िकया जाए, अथार्त:- 
 

“परंतु यह िक राज्य या सघं राज्यके्षतर् के सबंधं मȂ सामािजक और आिर्थक दृिÍट से  िपछड़े  
वगș  की  कȂ दर्ीय सूची  मȂ तब तक कोई पिरवतर्न  नहीं  िकया जाएगा जब तक िक उƪ राज्य की 
िवधान सभा या िवधान मंडल वाले संघ राज्यके्षतर् ǎारा इससे सबंिंधत कोई सकंÊप Îवीकृत नहीं 
कर िलया जाता और उसे कȂ दर्ीय सरकार को अगेर्िषत नहीं कर िदया जाता।” 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Amendment (No.3) by                    
Shri Sambhaji Chhatrapati.  Are you moving the Amendment? 
 
SHRI SAMBHAJI CHHATRAPATI :  Sir, I am not moving the Amendment.   I am 
supporting the Bill also.  Without insisting on the division of votes, I still submit that 
the States may refer to the Central Government to increase 50 per cent limit under 
exceptional circumstances and that far-flung and remote areas should not be the only 
criterion for such an increase in limit. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you.  Now, Amendment 
(No.4) by Shri Sanjay Raut and Shri Anil Desai.  Are you moving the Amendment? 
 
SHRI ANIL DESAI (Maharasthra):   Sir, our Amendment is regarding awarding the 
State Government the power to increase reservation beyond 50 per cent so that they 
can identify and specify the castes under the SEBCs.   
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Are you moving the Amendment?  
 
SHRI ANIL DESAI:  Sir, I move: 

 
(4) That at page 2, after line 17, the following be inserted, namely:- 

  "Explanation. - For the removal of doubts, it is hereby clarified that nothing in 
this section shall apply for the purpose of determining by a State Government, the 
percentage of reservation that the State may make for the socially and economically 
backward classes included in the list prepared and maintained by that State." 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I shall now put the Amendment 
(No.1) by Shri Syed Nasir Hussain and Shrimati Chhaya Verma to vote.  

 
The motion was negatived. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I shall now put the Amendment 
(No.2) by Shri Vishambhar Prasad Nishad and Ch. Sukhram Singh Yadav to vote.  

 
The motion was negatived. 

 
 THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I shall now put the Amendment 
(No.4) by Shri Sanjay Raut and Shri Anil Desai to vote.  

 
The motion was negatived. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  I shall now put Clause 3 to vote.   The 
question is: 
 
 That Clause 3 stand part of the Bill. 
 

The House divided 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  

 
Ayes  : 187 
Noes :  NIL 
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Ayes – 187 
 
Abdul Wahab, Shri 
Acharya, Shri Prasanna 
Agrawal, Dr. Anil 
Akbar, Shri M. J. 
Alphons, Shri K.J. 
Amin, Shri Narhari 
Anand Sharma, Shri 
Anavadiya, Shri Dineshchandra Jemalbhai 
Antony, Shri A.K. 
Athawale, Shri Ramdas 
Baidya, Shrimati Jharna Das 
Bajpai, Dr. Ashok 
Bajwa, Shri Partap Singh 
Balasubramoniyan, Shri S.R. 
Baluni, Shri Anil 
Banda Prakash, Dr. 
Bansal, Shri Naresh 
Bara, Shrimati Ramilaben Becharbhai 
Bharathi, Shri R.S. 
Bhattacharya, Shri P. 
Bhunder, Sardar Balwinder Singh 
Biswas, Shri Abir Ranjan 
Bora, Shri Ripun 
Brijlal, Shri 
Brittas, Shri John 
Chandrasegharan, Shri N. 
Chandrasekhar, Shri Rajeev 
Chandrashekhar, Shri G.C. 
Chaturvedi, Shrimati Priyanka 
Chavan, Shrimati Vandana 
Chhatrapati, Shri Sambhaji 
Chhetri, Shrimati Shanta 
Chidambaram, Shri P. 
Dangi, Shri Neeraj 
Dasgupta, Shri Swapan 
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Desai, Shri Anil 
Devegowda, Shri H.D. 
Dubey, Shri Hardwar 
Dubey, Shri Satish Chandra 
Dungarpur, Shri Harshvardhan Singh 
Dwivedi, Shrimati Seema 
Elango, Shri N.R. 
Elangovan, Shri T.K.S. 
Ganguly, Shrimati Roopa 
Gautam, Shri Dushyant 
Geeta alias Chandraprabha, Shrimati 
Gehlot, Shri Rajendra 
Ghosh, Ms. Arpita 
Gohil, Shri Shaktisinh 
Goswami, Ms. Indu Bala 
Goyal, Shri Piyush 
Gupta, Shri Prem Chand 
Hanumanthaiah, Dr. L. 
Hooda, Shri Deepender Singh 
Hussain, Shri Syed Nasir 
Islam, Shri Syed Zafar 
Jadhav, Dr. Narendra 
Jain, Dr. Anil 
Jaishankar, Shri S. 
Jangra, Shri Ram Chander 
Javadekar, Shri Prakash 
Jethmalani, Shri Mahesh 
Jha, Prof. Manoj Kumar 
Kadadi, Shri Iranna 
Kalita, Shri Bhubaneswar 
Kanakamedala Ravindra Kumar, Shri 
Karad, Dr. Bhagwat 
Kardam, Shrimati Kanta 
Kareem, Shri Elamaram 
Karim, Shri Ahmad Ashfaque 
Ketkar, Shri Kumar 
Khan, Dr. Fauzia 
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Khan, Shri Muzibulla 
Kharge, Shri Mallikarjun 
Koragappa, Shri Narayana 
Kumar, Shri Sujeet 
Leishemba, Shri Maharaja Sanajaoba 
Lokhandwala, Shri Jugalsinh 
Mahatme, Dr. Vikas 
Malik, Shri Shwait 
Mandaviya, Shri Mansukh 
Mansingh, Dr. Sonal 
Mathur, Shri Om Prakash 
Meena, Dr. Kirodi Lal 
Modi, Shri Sushil Kumar 
Mokariya, Shri Rambhai Harjibhai 
Mopidevi, Shri Venkataramana Rao 
Muraleedharan, Shri V. 
Nadda, Shri Jagat Prakash 
Nagar, Shri Surendra Singh 
Nanda, Shri Prashanta 
Naqvi, Shri Mukhtar Abbas 
Narah, Shrimati Ranee 
Navaneethakrishnan, Shri A. 
Nekkanti, Shri Bhaskar Rao 
Netam, Shri Ram Vichar 
Netam, Shrimati Phulo Devi 
Nirmala Sitharaman, Shrimati 
Nishad, Shri Jaiprakash 
Nishad, Shri Vishambhar Prasad 
Noor, Shrimati Mausam 
O' Brien, Shri Derek 
Oraon, Shri Samir 
Pandey, Ms. Saroj 
Patel, Shri Praful 
Patel, Shri Rajmani 
Patnaik, Dr. Amar 
Pawar, Shri Sharad 
Pilli, Shri Subhas Chandra Bose 
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Poddar, Shri Mahesh 
Prabhu, Shri Suresh 
Pradhan, Shri Dharmendra 
Prakash, Shri Deepak 
Puri, Shri Hardeep Singh 
Rajbhar, Shri Sakaldeep 
Ram Shakal, Shri 
Ramamurthy, Shri K.C. 
Ramesh, Dr. C.M. 
Ramesh, Shri Jairam 
Ramji, Shri 
Rane, Shri Narayan 
Rao, Shri G.V.L. Narasimha 
Rathwa, Shri Naranbhai J. 
Raut, Shri Sanjay 
Ray, Shri Sukhendu Sekhar 
Reddy, Shri Ayodhya Rami 
Reddy, Shri K.R. Suresh 
Reddy, Shri V. Vijayasai 
Rupala, Shri Parshottam 
Sahasrabuddhe, Dr. Vinay P. 
Scindia, Shri Jyotiraditya M. 
Selvarasu, Shri Anthiyur P. 
Sen, Ms. Dola 
Seth, Shri Sanjay 
Shanmugam, Shri M. 
Shekhar, Shri Neeraj 
Shreyams Kumar, Shri M.V. 
Shukla, Shri Shiv Pratap 
Singh, Dr. Manmohan 
Singh, Shri Ajay Pratap 
Singh, Shri Akhilesh Prasad 
Singh, Shri Arun 
Singh, Shri Digvijaya 
Singh, Shri Gopal Narayan 
Singh, Shri Ram Chandra Prasad 
Singh, Shri Rewati Raman 
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Singh, Shri Sanjay 
Singhvi, Dr. Abhishek Manu 
Sinha, Shri Rakesh 
Sircar, Shri Jawhar 
Siva, Shri Tiruchi 
Sivadasan, Dr. V. 
Solanki, Dr. Sumer Singh 
Somaprasad, Shri K. 
Soni, Shri Kailash 
Soni, Shrimati Ambika 
Subhash Chandra, Dr. 
Suresh Gopi, Shri 
Swamy, Dr. Subramanian 
Tamta, Shri Pradeep 
Tankha, Shri Vivek K. 
Tasa, Shri Kamakhya Prasad 
Tendulkar, Shri Vinay Dinu 
Thakur, Shri Ram Nath 
Thakur, Shri Vivek 
Thambidurai, Dr. M. 
Tomar, Shri Vijay Pal Singh 
Trivedi, Dr. Sudhanshu 
Uikey, Shrimati Sampatiya 
Vaishnaw, Shri Ashwini 
Vasan, Shri G.K. 
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
Vemireddy, Shri Prabhakar Reddy 
Venkatesh, Shri T.G. 
Venugopal, Shri K.C. 
Verma, Shri B.L. 
Verma, Shri Ramkumar 
Verma, Shrimati Chhaya 
Vijayakumar, Shri A. 
Viswam, Shri Binoy 
Wilson, Shri P. 
Yadav, Ch. Sukhram Singh 
Yadav, Shri B. Lingaiah 
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Yadav, Shri Bhupender 
Yadav, Shri Harnath Singh 
Yadav, Shri Ram Gopal 
Yajnik, Dr. Amee 

Noes- Nil 
 

The motion was carried by a majority of the total membership of the House and by a 
majority of not less than two-thirds of the Members present and voting. 

 
Clause 3 was added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We shall now take up Clause 4 of the 
Bill.  The question is: 

 
That Clause 4 stands part of the Bill.   

 
The House divided 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  

 
Ayes : 187 
Noes :  Nil 

 
Ayes – 187 

 
Abdul Wahab, Shri 
Acharya, Shri Prasanna 
Agrawal, Dr. Anil 
Akbar, Shri M. J. 
Alphons, Shri K.J. 
Amin, Shri Narhari 
Anand Sharma, Shri 
Anavadiya, Shri Dineshchandra Jemalbhai 
Antony, Shri A.K. 
Athawale, Shri Ramdas 
Baidya, Shrimati Jharna Das 
Bajpai, Dr. Ashok 
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Bajwa, Shri Partap Singh 
Balasubramoniyan, Shri S.R. 
Baluni, Shri Anil 
Banda Prakash, Dr. 
Bansal, Shri Naresh 
Bara, Shrimati Ramilaben Becharbhai 
Bharathi, Shri R.S. 
Bhattacharya, Shri P. 
Bhunder, Sardar Balwinder Singh 
Biswas, Shri Abir Ranjan 
Bora, Shri Ripun 
Brijlal, Shri 
Brittas, Shri John 
Chandrasegharan, Shri N. 
Chandrasekhar, Shri Rajeev 
Chandrashekhar, Shri G.C. 
Chaturvedi, Shrimati Priyanka 
Chavan, Shrimati Vandana 
Chhatrapati, Shri Sambhaji 
Chhetri, Shrimati Shanta 
Chidambaram, Shri P. 
Dangi, Shri Neeraj 
Dasgupta, Shri Swapan 
Desai, Shri Anil 
Devegowda, Shri H.D. 
Dubey, Shri Hardwar 
Dubey, Shri Satish Chandra 
Dungarpur, Shri Harshvardhan Singh 
Dwivedi, Shrimati Seema 
Elango, Shri N.R. 
Elangovan, Shri T.K.S. 
Ganguly, Shrimati Roopa 
Gautam, Shri Dushyant 
Geeta alias Chandraprabha, Shrimati 
Gehlot, Shri Rajendra 
Ghosh, Ms. Arpita 
Gohil, Shri Shaktisinh 
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Goswami, Ms. Indu Bala 
Goyal, Shri Piyush 
Gupta, Shri Prem Chand 
Hanumanthaiah, Dr. L. 
Hooda, Shri Deepender Singh 
Hussain, Shri Syed Nasir 
Islam, Shri Syed Zafar 
Jadhav, Dr. Narendra 
Jain, Dr. Anil 
Jaishankar, Shri S. 
Jangra, Shri Ram Chander 
Javadekar, Shri Prakash 
Jethmalani, Shri Mahesh 
Jha, Prof. Manoj Kumar 
Kadadi, Shri Iranna 
Kalita, Shri Bhubaneswar 
Kanakamedala Ravindra Kumar, Shri 
Karad, Dr. Bhagwat 
Kardam, Shrimati Kanta 
Kareem, Shri Elamaram 
Karim, Shri Ahmad Ashfaque 
Ketkar, Shri Kumar 
Khan, Dr. Fauzia 
Khan, Shri Muzibulla 
Kharge, Shri Mallikarjun 
Koragappa, Shri Narayana 
Kumar, Shri Sujeet 
Leishemba, Shri Maharaja Sanajaoba 
Lokhandwala, Shri Jugalsinh 
Mahatme, Dr. Vikas 
Malik, Shri Shwait 
Mandaviya, Shri Mansukh 
Mansingh, Dr. Sonal 
Mathur, Shri Om Prakash 
Meena, Dr. Kirodi Lal 
Modi, Shri Sushil Kumar 
Mokariya, Shri Rambhai Harjibhai 
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Mopidevi, Shri Venkataramana Rao 
Muraleedharan, Shri V. 
Nadda, Shri Jagat Prakash 
Nagar, Shri Surendra Singh 
Nanda, Shri Prashanta 
Naqvi, Shri Mukhtar Abbas 
Narah, Shrimati Ranee 
Navaneethakrishnan, Shri A. 
Nekkanti, Shri Bhaskar Rao 
Netam, Shri Ram Vichar 
Netam, Shrimati Phulo Devi 
Nirmala Sitharaman, Shrimati 
Nishad, Shri Jaiprakash 
Nishad, Shri Vishambhar Prasad 
Noor, Shrimati Mausam 
O' Brien, Shri Derek 
Oraon, Shri Samir 
Pandey, Ms. Saroj 
Patel, Shri Praful 
Patel, Shri Rajmani 
Patnaik, Dr. Amar 
Pawar, Shri Sharad 
Pilli, Shri Subhas Chandra Bose 
Poddar, Shri Mahesh 
Prabhu, Shri Suresh 
Pradhan, Shri Dharmendra 
Prakash, Shri Deepak 
Puri, Shri Hardeep Singh 
Rajbhar, Shri Sakaldeep 
Ram Shakal, Shri 
Ramamurthy, Shri K.C. 
Ramesh, Dr. C.M. 
Ramesh, Shri Jairam 
Ramji, Shri 
Rane, Shri Narayan 
Rao, Shri G.V.L. Narasimha 
Rathwa, Shri Naranbhai J. 
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Raut, Shri Sanjay 
Ray, Shri Sukhendu Sekhar 
Reddy, Shri Ayodhya Rami 
Reddy, Shri K.R. Suresh 
Reddy, Shri V. Vijayasai 
Rupala, Shri Parshottam 
Sahasrabuddhe, Dr. Vinay P. 
Scindia, Shri Jyotiraditya M. 
Selvarasu, Shri Anthiyur P. 
Sen, Ms. Dola 
Seth, Shri Sanjay 
Shanmugam, Shri M. 
Shekhar, Shri Neeraj 
Shreyams Kumar, Shri M.V. 
Shukla, Shri Shiv Pratap 
Singh, Dr. Manmohan 
Singh, Shri Ajay Pratap 
Singh, Shri Akhilesh Prasad 
Singh, Shri Arun 
Singh, Shri Digvijaya 
Singh, Shri Gopal Narayan 
Singh, Shri Ram Chandra Prasad 
Singh, Shri Rewati Raman 
Singh, Shri Sanjay 
Singhvi, Dr. Abhishek Manu 
Sinha, Shri Rakesh 
Sircar, Shri Jawhar 
Siva, Shri Tiruchi 
Sivadasan, Dr. V. 
Solanki, Dr. Sumer Singh 
Somaprasad, Shri K. 
Soni, Shri Kailash 
Soni, Shrimati Ambika 
Subhash Chandra, Dr. 
Suresh Gopi, Shri 
Swamy, Dr. Subramanian 
Tamta, Shri Pradeep 
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Tankha, Shri Vivek K. 
Tasa, Shri Kamakhya Prasad 
Tendulkar, Shri Vinay Dinu 
Thakur, Shri Ram Nath 
Thakur, Shri Vivek 
Thambidurai, Dr. M. 
Tomar, Shri Vijay Pal Singh 
Trivedi, Dr. Sudhanshu 
Uikey, Shrimati Sampatiya 
Vaishnaw, Shri Ashwini 
Vasan, Shri G.K. 
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
Vemireddy, Shri Prabhakar Reddy 
Venkatesh, Shri T.G. 
Venugopal, Shri K.C. 
Verma, Shri B.L. 
Verma, Shri Ramkumar 
Verma, Shrimati Chhaya 
Vijayakumar, Shri A. 
Viswam, Shri Binoy 
Wilson, Shri P. 
Yadav, Ch. Sukhram Singh 
Yadav, Shri B. Lingaiah 
Yadav, Shri Bhupender 
Yadav, Shri Harnath Singh 
Yadav, Shri Ram Gopal 
Yajnik, Dr. Amee 

 
Noes- Nil 

 
The motion was carried by a majority of the total membership of the House and by a 

majority of not less than two-thirds of the Members present and voting. 
 

Clause 4 was added to the Bill. 
 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We shall now take up Clause 1, the 
Enacting Formula and the Title of the Bill.  The question is: 
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That Clause 1, the Enacting Formula and the Title stand part of the Bill.   

 
The House divided 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  

 
Ayes: 187 
Noes: Nil 

 
Ayes – 187 

 
Abdul Wahab, Shri 
Acharya, Shri Prasanna 
Agrawal, Dr. Anil 
Akbar, Shri M. J. 
Alphons, Shri K.J. 
Amin, Shri Narhari 
Anand Sharma, Shri 
Anavadiya, Shri Dineshchandra Jemalbhai 
Antony, Shri A.K. 
Athawale, Shri Ramdas 
Baidya, Shrimati Jharna Das 
Bajpai, Dr. Ashok 
Bajwa, Shri Partap Singh 
Balasubramoniyan, Shri S.R. 
Baluni, Shri Anil 
Banda Prakash, Dr. 
Bansal, Shri Naresh 
Bara, Shrimati Ramilaben Becharbhai 
Bharathi, Shri R.S. 
Bhattacharya, Shri P. 
Bhunder, Sardar Balwinder Singh 
Biswas, Shri Abir Ranjan 
Bora, Shri Ripun 
Brijlal, Shri 
Brittas, Shri John 
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Chandrasegharan, Shri N. 
Chandrasekhar, Shri Rajeev 
Chandrashekhar, Shri G.C. 
Chaturvedi, Shrimati Priyanka 
Chavan, Shrimati Vandana 
Chhatrapati, Shri Sambhaji 
Chhetri, Shrimati Shanta 
Chidambaram, Shri P. 
Dangi, Shri Neeraj 
Dasgupta, Shri Swapan 
Desai, Shri Anil 
Devegowda, Shri H.D. 
Dubey, Shri Hardwar 
Dubey, Shri Satish Chandra 
Dungarpur, Shri Harshvardhan Singh 
Dwivedi, Shrimati Seema 
Elango, Shri N.R. 
Elangovan, Shri T.K.S. 
Ganguly, Shrimati Roopa 
Gautam, Shri Dushyant 
Geeta alias Chandraprabha, Shrimati 
Gehlot, Shri Rajendra 
Ghosh, Ms. Arpita 
Gohil, Shri Shaktisinh 
Goswami, Ms. Indu Bala 
Goyal, Shri Piyush 
Gupta, Shri Prem Chand 
Hanumanthaiah, Dr. L. 
Hooda, Shri Deepender Singh 
Hussain, Shri Syed Nasir 
Islam, Shri Syed Zafar 
Jadhav, Dr. Narendra 
Jain, Dr. Anil 
Jaishankar, Shri S. 
Jangra, Shri Ram Chander 
Javadekar, Shri Prakash 
Jethmalani, Shri Mahesh 
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Jha, Prof. Manoj Kumar 
Kadadi, Shri Iranna 
Kalita, Shri Bhubaneswar 
Kanakamedala Ravindra Kumar, Shri 
Karad, Dr. Bhagwat 
Kardam, Shrimati Kanta 
Kareem, Shri Elamaram 
Karim, Shri Ahmad Ashfaque 
Ketkar, Shri Kumar 
Khan, Dr. Fauzia 
Khan, Shri Muzibulla 
Kharge, Shri Mallikarjun 
Koragappa, Shri Narayana 
Kumar, Shri Sujeet 
Leishemba, Shri Maharaja Sanajaoba 
Lokhandwala, Shri Jugalsinh 
Mahatme, Dr. Vikas 
Malik, Shri Shwait 
Mandaviya, Shri Mansukh 
Mansingh, Dr. Sonal 
Mathur, Shri Om Prakash 
Meena, Dr. Kirodi Lal 
Modi, Shri Sushil Kumar 
Mokariya, Shri Rambhai Harjibhai 
Mopidevi, Shri Venkataramana Rao 
Muraleedharan, Shri V. 
Nadda, Shri Jagat Prakash 
Nagar, Shri Surendra Singh 
Nanda, Shri Prashanta 
Naqvi, Shri Mukhtar Abbas 
Narah, Shrimati Ranee 
Navaneethakrishnan, Shri A. 
Nekkanti, Shri Bhaskar Rao 
Netam, Shri Ram Vichar 
Netam, Shrimati Phulo Devi 
Nirmala Sitharaman, Shrimati 
Nishad, Shri Jaiprakash 
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Nishad, Shri Vishambhar Prasad 
Noor, Shrimati Mausam 
O' Brien, Shri Derek 
Oraon, Shri Samir 
Pandey, Ms. Saroj 
Patel, Shri Praful 
Patel, Shri Rajmani 
Patnaik, Dr. Amar 
Pawar, Shri Sharad 
Pilli, Shri Subhas Chandra Bose 
Poddar, Shri Mahesh 
Prabhu, Shri Suresh 
Pradhan, Shri Dharmendra 
Prakash, Shri Deepak 
Puri, Shri Hardeep Singh 
Rajbhar, Shri Sakaldeep 
Ram Shakal, Shri 
Ramamurthy, Shri K.C. 
Ramesh, Dr. C.M. 
Ramesh, Shri Jairam 
Ramji, Shri 
Rane, Shri Narayan 
Rao, Shri G.V.L. Narasimha 
Rathwa, Shri Naranbhai J. 
Raut, Shri Sanjay 
Ray, Shri Sukhendu Sekhar 
Reddy, Shri Ayodhya Rami 
Reddy, Shri K.R. Suresh 
Reddy, Shri V. Vijayasai 
Rupala, Shri Parshottam 
Sahasrabuddhe, Dr. Vinay P. 
Scindia, Shri Jyotiraditya M. 
Selvarasu, Shri Anthiyur P. 
Sen, Ms. Dola 
Seth, Shri Sanjay 
Shanmugam, Shri M. 
Shekhar, Shri Neeraj 
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Shreyams Kumar, Shri M.V. 
Shukla, Shri Shiv Pratap 
Singh, Dr. Manmohan 
Singh, Shri Ajay Pratap 
Singh, Shri Akhilesh Prasad 
Singh, Shri Arun 
Singh, Shri Digvijaya 
Singh, Shri Gopal Narayan 
Singh, Shri Ram Chandra Prasad 
Singh, Shri Rewati Raman 
Singh, Shri Sanjay 
Singhvi, Dr. Abhishek Manu 
Sinha, Shri Rakesh 
Sircar, Shri Jawhar 
Siva, Shri Tiruchi 
Sivadasan, Dr. V. 
Solanki, Dr. Sumer Singh 
Somaprasad, Shri K. 
Soni, Shri Kailash 
Soni, Shrimati Ambika 
Subhash Chandra, Dr. 
Suresh Gopi, Shri 
Swamy, Dr. Subramanian 
Tamta, Shri Pradeep 
Tankha, Shri Vivek K. 
Tasa, Shri Kamakhya Prasad 
Tendulkar, Shri Vinay Dinu 
Thakur, Shri Ram Nath 
Thakur, Shri Vivek 
Thambidurai, Dr. M. 
Tomar, Shri Vijay Pal Singh 
Trivedi, Dr. Sudhanshu 
Uikey, Shrimati Sampatiya 
Vaishnaw, Shri Ashwini 
Vasan, Shri G.K. 
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
Vemireddy, Shri Prabhakar Reddy 
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Venkatesh, Shri T.G. 
Venugopal, Shri K.C. 
Verma, Shri B.L. 
Verma, Shri Ramkumar 
Verma, Shrimati Chhaya 
Vijayakumar, Shri A. 
Viswam, Shri Binoy 
Wilson, Shri P. 
Yadav, Ch. Sukhram Singh 
Yadav, Shri B. Lingaiah 
Yadav, Shri Bhupender 
Yadav, Shri Harnath Singh 
Yadav, Shri Ram Gopal 
Yajnik, Dr. Amee 

 
Noes- Nil 

 
The motion was carried by a majority of the total membership of the House and by a 

majority of not less than two-thirds of the Members present and voting. 
 

Clause 1, the Enacting Formula and the Title were added to the Bill. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Minister, Dr. Virendra Kumar, to 
move that the Bill be passed.  
 
डा. वीरȂदर् कुमार : महोदय, मȅ ĢÎताव करता हंू:  
 
" िक िवधेयक को पािरत िकया जाए।"  

 
The House divided 

6.00 P.M. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  

 
Ayes: 187 
Noes: Nil 
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Ayes – 187 
 
Abdul Wahab, Shri 
Acharya, Shri Prasanna 
Agrawal, Dr. Anil 
Akbar, Shri M. J. 
Alphons, Shri K.J. 
Amin, Shri Narhari 
Anand Sharma, Shri 
Anavadiya, Shri Dineshchandra Jemalbhai 
Antony, Shri A.K. 
Athawale, Shri Ramdas 
Baidya, Shrimati Jharna Das 
Bajpai, Dr. Ashok 
Bajwa, Shri Partap Singh 
Balasubramoniyan, Shri S.R. 
Baluni, Shri Anil 
Banda Prakash, Dr. 
Bansal, Shri Naresh 
Bara, Shrimati Ramilaben Becharbhai 
Bharathi, Shri R.S. 
Bhattacharya, Shri P. 
Bhunder, Sardar Balwinder Singh 
Biswas, Shri Abir Ranjan 
Bora, Shri Ripun 
Brijlal, Shri 
Brittas, Shri John 
Chandrasegharan, Shri N. 
Chandrasekhar, Shri Rajeev 
Chandrashekhar, Shri G.C. 
Chaturvedi, Shrimati Priyanka 
Chavan, Shrimati Vandana 
Chhatrapati, Shri Sambhaji 
Chhetri, Shrimati Shanta 
Chidambaram, Shri P. 
Dangi, Shri Neeraj 
Dasgupta, Shri Swapan 
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Desai, Shri Anil 
Devegowda, Shri H.D. 
Dubey, Shri Hardwar 
Dubey, Shri Satish Chandra 
Dungarpur, Shri Harshvardhan Singh 
Dwivedi, Shrimati Seema 
Elango, Shri N.R. 
Elangovan, Shri T.K.S. 
Ganguly, Shrimati Roopa 
Gautam, Shri Dushyant 
Geeta alias Chandraprabha, Shrimati 
Gehlot, Shri Rajendra 
Ghosh, Ms. Arpita 
Gohil, Shri Shaktisinh 
Goswami, Ms. Indu Bala 
Goyal, Shri Piyush 
Gupta, Shri Prem Chand 
Hanumanthaiah, Dr. L. 
Hooda, Shri Deepender Singh 
Hussain, Shri Syed Nasir 
Islam, Shri Syed Zafar 
Jadhav, Dr. Narendra 
Jain, Dr. Anil 
Jaishankar, Shri S. 
Jangra, Shri Ram Chander 
Javadekar, Shri Prakash 
Jethmalani, Shri Mahesh 
Jha, Prof. Manoj Kumar 
Kadadi, Shri Iranna 
Kalita, Shri Bhubaneswar 
Kanakamedala Ravindra Kumar, Shri 
Karad, Dr. Bhagwat 
Kardam, Shrimati Kanta 
Kareem, Shri Elamaram 
Karim, Shri Ahmad Ashfaque 
Ketkar, Shri Kumar 
Khan, Dr. Fauzia 
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Khan, Shri Muzibulla 
Kharge, Shri Mallikarjun 
Koragappa, Shri Narayana 
Kumar, Shri Sujeet 
Leishemba, Shri Maharaja Sanajaoba 
Lokhandwala, Shri Jugalsinh 
Mahatme, Dr. Vikas 
Malik, Shri Shwait 
Mandaviya, Shri Mansukh 
Mansingh, Dr. Sonal 
Mathur, Shri Om Prakash 
Meena, Dr. Kirodi Lal 
Modi, Shri Sushil Kumar 
Mokariya, Shri Rambhai Harjibhai 
Mopidevi, Shri Venkataramana Rao 
Muraleedharan, Shri V. 
Nadda, Shri Jagat Prakash 
Nagar, Shri Surendra Singh 
Nanda, Shri Prashanta 
Naqvi, Shri Mukhtar Abbas 
Narah, Shrimati Ranee 
Navaneethakrishnan, Shri A. 
Nekkanti, Shri Bhaskar Rao 
Netam, Shri Ram Vichar 
Netam, Shrimati Phulo Devi 
Nirmala Sitharaman, Shrimati 
Nishad, Shri Jaiprakash 
Nishad, Shri Vishambhar Prasad 
Noor, Shrimati Mausam 
O' Brien, Shri Derek 
Oraon, Shri Samir 
Pandey, Ms. Saroj 
Patel, Shri Praful 
Patel, Shri Rajmani 
Patnaik, Dr. Amar 
Pawar, Shri Sharad 
Pilli, Shri Subhas Chandra Bose 
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Poddar, Shri Mahesh 
Prabhu, Shri Suresh 
Pradhan, Shri Dharmendra 
Prakash, Shri Deepak 
Puri, Shri Hardeep Singh 
Rajbhar, Shri Sakaldeep 
Ram Shakal, Shri 
Ramamurthy, Shri K.C. 
Ramesh, Dr. C.M. 
Ramesh, Shri Jairam 
Ramji, Shri 
Rane, Shri Narayan 
Rao, Shri G.V.L. Narasimha 
Rathwa, Shri Naranbhai J. 
Raut, Shri Sanjay 
Ray, Shri Sukhendu Sekhar 
Reddy, Shri Ayodhya Rami 
Reddy, Shri K.R. Suresh 
Reddy, Shri V. Vijayasai 
Rupala, Shri Parshottam 
Sahasrabuddhe, Dr. Vinay P. 
Scindia, Shri Jyotiraditya M. 
Selvarasu, Shri Anthiyur P. 
Sen, Ms. Dola 
Seth, Shri Sanjay 
Shanmugam, Shri M. 
Shekhar, Shri Neeraj 
Shreyams Kumar, Shri M.V. 
Shukla, Shri Shiv Pratap 
Singh, Dr. Manmohan 
Singh, Shri Ajay Pratap 
Singh, Shri Akhilesh Prasad 
Singh, Shri Arun 
Singh, Shri Digvijaya 
Singh, Shri Gopal Narayan 
Singh, Shri Ram Chandra Prasad 
Singh, Shri Rewati Raman 

148 [RAJYA SABHA]



Singh, Shri Sanjay 
Singhvi, Dr. Abhishek Manu 
Sinha, Shri Rakesh 
Sircar, Shri Jawhar 
Siva, Shri Tiruchi 
Sivadasan, Dr. V. 
Solanki, Dr. Sumer Singh 
Somaprasad, Shri K. 
Soni, Shri Kailash 
Soni, Shrimati Ambika 
Subhash Chandra, Dr. 
Suresh Gopi, Shri 
Swamy, Dr. Subramanian 
Tamta, Shri Pradeep 
Tankha, Shri Vivek K. 
Tasa, Shri Kamakhya Prasad 
Tendulkar, Shri Vinay Dinu 
Thakur, Shri Ram Nath 
Thakur, Shri Vivek 
Thambidurai, Dr. M. 
Tomar, Shri Vijay Pal Singh 
Trivedi, Dr. Sudhanshu 
Uikey, Shrimati Sampatiya 
Vaishnaw, Shri Ashwini 
Vasan, Shri G.K. 
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
Vemireddy, Shri Prabhakar Reddy 
Venkatesh, Shri T.G. 
Venugopal, Shri K.C. 
Verma, Shri B.L. 
Verma, Shri Ramkumar 
Verma, Shrimati Chhaya 
Vijayakumar, Shri A. 
Viswam, Shri Binoy 
Wilson, Shri P. 
Yadav, Ch. Sukhram Singh 
Yadav, Shri B. Lingaiah 
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Yadav, Shri Bhupender 
Yadav, Shri Harnath Singh 
Yadav, Shri Ram Gopal 
Yajnik, Dr. Amee 

 
Noes- Nil 

 
The motion was carried by a majority of the total membership of the House and by a 

majority of not less than two-thirds of the Members present and voting. 
 

The question was put and the motion was adopted. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Lobbies be opened.  Now, the 
General Insurance Business (Nationalisation) Amendment Bill, 2021.  
...(Interruptions)...    Hon. Leader of the House.  ...(Interruptions)...     
 
SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have a point of order.  
...(Interruptions)...       
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Leader of the House first.  
...(Interruptions)...      
 
SHRI PIYUSH GOYAL:  I would like to make an earnest appeal to all my colleagues in 
the Parliament.  ...(Interruptions)...       
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I will come to you.  
...(Interruptions)...    Just let him finish. ...(Interruptions)...     
 
SHRI PIYUSH GOYAL: While I do appreciate some of you are of this sentiment that 
we should do it tomorrow when a very large section of the House is desirous that we 
complete the Business of the House...  ...(Interruptions)...   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I will allow you.  ...(Interruptions)...    
Just a second.  ...(Interruptions)...     
 
SHRI PIYUSH GOYAL:  The Lok Sabha, the other House, has already adjourned sine 
die.  ...(Interruptions)... It gives us also an opportunity.....(Interruptions)...       
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):   The Leader of the House has got a 
point of order.  ...(Interruptions)...     
 
SHRI PIYUSH GOYAL:  It will also give us an opportunity to adjourn the House.  
...(Interruptions)...    And I think it is in the interest, it is a very large section which 
wants to complete the Business of the House and get an opportunity to adjourn sine 
die.  ...(Interruptions)...    I appeal to all my Members, I appeal to my friends that let 
us close the Business of the House today itself.  ...(Interruptions)...     
 
SHRI ANAND SHARMA:   Sir, I have a point of order. ...(Interruptions)...    The 
sense of the House has to be taken. ...(Interruptions)...    The Chair must take the 
sense of the House whether we want to continue.  ...(Interruptions)...     
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Absolutely. ...(Interruptions)...     
 
SHRI PIYUSH GOYAL:  Sir, on the 23rd of July.....(Interruptions)...    It has been 
reported in the Bulletin on the 23rd of July that in the BAC that was held, it was 
discussed and decided that whenever it is necessary the House can sit for 
long.....(Interruptions)...    And look at this side, this is the whole sense of the 
House.  ...(Interruptions)...   The sense of the House is in favour of passing the Bills.  
...(Interruptions)...      
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Let me read out.  
...(Interruptions)...    Firstly, let me read out what has been already mentioned in the 
Bulletin.  ...(Interruptions)...    Let me read out.  ...(Interruptions)...    It says:  "The 
Committee also recommended that the House may sit beyond 6.00 p.m. as and when 
necessary for the transaction of Government Legislative and other Business."  
...(Interruptions)...    So, this has already been mentioned in the Bulletin.  Based on 
that, this Bill is being brought in. ...(Interruptions)... Now, the General Insurance 
Business (Nationalisation) Amendment Bill, 2021. ...(Interruptions)...                       
Shrimati Nirmala Sitharaman to move a motion for consideration of the General 
Insurance Business (Nationalisation) Amendment Bill, 2021. ...(Interruptions)...                       
Hon. Minister. ...(Interruptions)...     
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The General Insurance Business (Nationalisation) Amendment Bill, 2021 
and 

Amendment for reference of the General Insurance Business (Nationalisation) 
Amendment Bill, 2021 to a Select Committee 

 
 
THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS 
(SHRIMATI NIRMALA SITHARAMAN): Sir, I rise to move:- 

 
"That the Bill further to amend the General Insurance Business 

(Nationalisation) Act, 1972, as passed by Lok Sabha, be taken into consideration". 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Are you going to say something now 
or would you prefer to say later?  ...(Interruptions)...      
 
SHRIMATI NIRMALA SITHARAMAN: Sir, I will speak later. ...(Interruptions)...   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Okay. Motion moved. 
...(Interruptions)...  There are four amendments by Shri Binoy Viswam, Shri 
Elamaram Kareem, Shri Derek O’Brien and Shri Tiruchi Siva for reference of the 
General Insurance Business (Nationalisation) Amendment Bill, 2021, as passed by 
the Lok Sabha, to a Select Committee of the Rajya Sabha. ...(Interruptions)...    
Members may move their amendments at this stage without any speech. 
...(Interruptions)...     Shri Binoy Viswam, are you moving your amendment?  He is in 
the Well. ...(Interruptions)...  Shri Elamaram Kareem, are you moving your 
Amendment? ...(Interruptions)...    He is not in his place.  ...(Interruptions)...      
Shri Derek O’Brien, are you moving your Amendment? ...(Interruptions)...    Okay. 
Shri Tiruchi Siva, are you moving your Amendment? ...(Interruptions)...     
 
SHRI TIRUCHI SIVA: Yes, Sir, I am moving my Amendment. ...(Interruptions)...     

 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I move: 
 

"That the Bill further to amend the General Insurance Business 
(Nationalisation) Act, 1972, as passed by Lok Sabha, be referred to a Select 
Committee of the Rajya Sabha consisting of the following members:- 

  

152 [RAJYA SABHA]



1. Shri John Brittas  
2. Shri G.C. Chandrashekhar  
3. Shri Anil Desai  
4. Shri Shaktisinh Gohil  
5. Prof. Manoj Kumar Jha  
6. Shri Elamaram Kareem  
7. Shri Sukhendu Sekhar Ray  
8. Ms. Dola Sen  
9. Shri Sanjay Singh  
10. Shri Binoy Viswam  
with instructions to report by the last day of the first week of the next Session 

of the Rajya Sabha."  
 

The questions were proposed 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Amendment moved.  
...(Interruptions)...    The motion for consideration of the Bill and the amendments 
moved thereto are now open for discussion. ...(Interruptions)...    

 
Now, Shri Sukhendu Sekhar Ray. ...(Interruptions)...  Are you going to 

speak? Microphone, please. ...(Interruptions)...     
 
SHRI SUKHENDU SEKHAR RAY (West Bengal): This Government has killed the 
democracy while introducing this Bill. ...(Interruptions)...  After 49 years of 
nationalization, why has this Bill been brought out? ...(Interruptions)... The 
Government has failed to explain it. ...(Interruptions)...     
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please speak on the Bill, Mr. Ray. 
...(Interruptions)...     
 
SHRI SUKHENDU SEKHAR RAY: Yes, I am speaking on the Bill. ...(Interruptions)...    
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Yes, please. ...(Interruptions)...     
 
SHRI SUKHENDU SEKHAR RAY:  Kindly listen. ...(Interruptions)...      I am speaking 
on the Bill.  ...(Interruptions)...     
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Sure.  
 
SHRI SUKHENDU SEKHAR RAY: After 49 years of nationalization of insurance sector, 
why has this Government brought out this Bill?  ...(Interruptions)...    It is only to 
appease and help its cronies, the crony capitalists. ...(Interruptions)...     
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please speak on the Bill,                       
Shri Sukhendu Sekhar Ray. ...(Interruptions)...     
 
SHRI SUKHENDU SEKHAR RAY: It is only to help the crony capitalists; the 
Government has brought this Bill.  That is why, I oppose on my behalf, tooth and nail. 
...(Interruptions)...     
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Prashanta Nanda. 
...(Interruptions)...     
 
SHRI PRASHANTA NANDA (Odisha): Sir, the proposed legislation seeks to ensure 
that the guaranteed amount up to Rs. 5 lakh is paid to depositors within 90 days of 
the Reserve Bank of India (RBI) placing a bank under moratorium. 
...(Interruptions)...    I support the Bill. ...(Interruptions)...    Sir, the central feature 
of the Bill is the insertion of Section 18A after Section 18 of the principal Act. 
...(Interruptions)...   The second major feature of the Bill is the amendment of 
Section 15 to enable the Corporation (DICGC) to increase ceiling on amount of 
premium with prior approval from RBI. ...(Interruptions)...    The third major feature 
of the Bill is the insertion of subsections (3) and (4). ...(Interruptions)...                       
Now, I would like to tell about the positives and negatives of this Bill. 
...(Interruptions)...    The positives are: Time taken for depositors to access money 
in stressed banks is reduced through strict time-bound provisions, expands the 
provision for deposit insurance cover from failed banks to flailing banks as well and 
introduces possibility of higher penalties for delays in repayments by insured banks or 
liquidators. ...(Interruptions)...    The negative points which I would like to highlight 
are: It removes the strict 15 paise ceiling for premium amount to be paid by the banks 
in case of a delay, and does not specify amount, space for misuse/institutional 
extortion.  It does not increase insurance cover beyond Rs. 5 lakhs. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Nandaji, please speak on the Bill. 
...(Interruptions)...     
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SHRI PRASHANTA NANDA: Yes, I am speaking on the Bill. ...(Interruptions)...                  
In 1993, it was set at Rs. 1 lakh.  If inflation is adjusted, the amount should be set 
around Rs. 6.5 lakhs instead.  It provides possibility of deferring for varying time and 
manner of repayments from insurers...(Interruptions)...  space for arbitrary decisions 
or misuse or institutional extortion. ...(Interruptions)...     
  
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri T.K.S. Elangovan. 
...(Interruptions)...    
 
SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, this Bill is totally anti-people and it will 
kill the economy of this country. ...(Interruptions)...  I say that this Bill should not be 
introduced. ...(Interruptions)... It is bad to the economy of India. 
...(Interruptions)...   The insurance companies have already given a lot of money for 
the welfare and development of this country and, ...(Interruptions)...  further, the 
introduction of this Bill in this way is against the parliamentary norms.  
...(Interruptions)...  It is anti-democratic and it has absolutely no regard for the 
parliamentary system.  ...(Interruptions)...  They are bulldozing it with their majority.  
...(Interruptions)...  So I urge upon the Government to withdraw the Bill. 
...(Interruptions)...     
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Dr. K. Keshava Rao. 
...(Interruptions)... The House stands adjourned for fifteen minutes. 
...(Interruptions)...  

 
The House then adjourned at eleven minutes past six of the clock. 

 
The House reassembled at twenty-seven minutes past six of the clock, 

THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair 
 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Dr. K. Keshava Rao; not there.  
...(Interruptions)...   Dr. M. Thambidurai; not there.  ...(Interruptions)...   The 
House is not in order. …(Interruptions)...  Now, Shri V. Vijayasai Reddy. 
...(Interruptions)...    Yes; please speak. ...(Interruptions)...   
 
SHRI SUKHENDU SEKHAR RAY:  Sir, I have a point of order. ...(Interruptions)...   
 

[11 August, 2021] 155



THE VICE-CHAIRMAN (DR. SASMIT PATRA):  The point of order cannot be taken 
when the House is not in order. ...(Interruptions)...   The House has to be in order 
for the point of order to be taken. ...(Interruptions)...    Shri Reddy, please speak. 
...(Interruptions)...   
 
SHRI V. VIJAYASAI REDDY (Andhra Pradesh):  Sir, I request the hon. Finance 
Minister Madam to refer the matter to a Select Committee because more deliberations 
and study is required as to the immense ramifications and the entire insurance sector. 
So, Madam, please allow the matter to be referred to a Select Committee.  Thank you 
very much.                  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shri Elamaram Kareem; not there.  
Shri Vishambhar Prasad Nishad; not there.  Now, Prof. Manoj Kumar Jha. 
 
Ģो. मनोज कुमार झा (िबहार) : माननीय उपसभाध्यक्ष महोदय, पूरा देश देख रहा है िक 
insurance sector के बहाने ये जो कत्ल की योजना बना रहे हȅ,  ऐसे िबल पास नहीं होता है, 
िकससे दबाव मȂ इन्हȗने यह करार िकया हुआ है? ...(Ëयवधान)... लोकतंतर् को लहूलुहान कर रहे 
हȅ।...(Ëयवधान)... क्या यह तरीका है? ...(Ëयवधान)... मȅ समझता हँू िक आपको भी सोचना चािहए 
िक आप क्यȗ बठेै हुए हȅ और िकसको देख रहे हȅ? ...(Ëयवधान)... क्या ऐसे देश चलेगा? 
...(Ëयवधान)... ऐसे चलȂगी रवायतȂ? ...(Ëयवधान)... सर, माफ कीिजए, पूरा देश देख रहा है िक 
आप insurance sector का क्या कर रहे हȅ, इसिलए जय िहन्द! 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Shri Prabhakar Reddy 
Vemireddy; not there.  Shri Anil Desai; not there.  Shri Praful Patel; not there.                  
Now, Shri Kanakamedala Ravindra Kumar.   
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, in view of 
abolition of provision in Section 10B, I request the hon. Finance Minister to refer this 
Bill to a Select Committee.   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Shri Sushil Kumar Gupta. 
 
Ǜी सुशील कुमार गुǔा (राÍटर्ीय राजधानी के्षतर्, िदÊली) : उपसभाध्यक्ष महोदय, आपने सारे 
सहयोिगयȗ को कैदी बना रखा है। ...(Ëयवधान)... आप यह िबल लेकर आए हȅ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please speak on the subject. 
...(Interruptions)...   
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Ǜी सुशील कुमार गुǔा : आप इस देश को… …(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  You are not speaking on the subject. 
...(Interruptions)... Now, Shri Binoy Viswam; not there. ...(Interruptions)...                 
Shri Ramji; not there.  ...(Interruptions)...     

 
I shall now put the Amendment moved by Shri Tiruchi Siva for reference of the 

General Insurance Business (Nationalisation) Amendment Bill, 2021, as passed by 
Lok Sabha, to a Select Committee of the Rajya Sabha to vote. The question is:  

 
"That the Bill further to amend the General Insurance Business (Nationalisation) Act, 

1972, as passed by Lok Sabha, be referred to a Select Committee of the Rajya 
Sabha consisting of the following Members: 

 
1. Shri John Brittas 
2. Shri G.C. Chandrashekhar 
3. Shri Anil Desai 
4. Shri Shaktisinh Gohil 
5. Prof. Manoj Kumar Jha 
6. Shri Elamaram Kareem 
7. Shri Sukhendu Sekhar Ray 
8. Ms. Dola Sen 
9. Shri Sanjay Singh 
10. Shri Binoy Viswam 

 
with instructions to report by the last day of the first week of the next Session 

of the Rajya Sabha." 
 

The motion was negatived. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): The question is: 

 "That the Bill further to amend the General Insurance Business (Nationalisation) Act, 1972, 
as passed by Lok Sabha, be taken into consideration". 

 
The motion was adopted. 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): We shall now take up                     
Clause-by-Clause consideration of the Bill.  

 
Clauses 2 and 3 were added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): In Clause 4, there are three 
Amendments; Amendment (No.1) by Shri Elamaram Kareem; Amendment (No.3) by 
Shri Binoy Viswam, hon. Members are in the Well. Amendment (No. 14) by                    
Shri Tiruchi Siva; are you moving the Amendment? ...(Interruptions)...  Not moving. 

 
Clause 4 was added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): In Clause 5, there are ten 
Amendments; Amendment (No. 5) by Shri Elamaram Kareem; Amendment (No. 4) 
by Shri Binoy Viswam; Amendments (Nos. 5 to 10) by Shri M. Shanmugam; 
...(Interruptions)...  hon. Members are in the Well. Amendment (No. 14) by                  
Shri Tiruchi Siva; are you moving the Amendment? ...(Interruptions)...  Not moving. 
Amendment (No.15) by Shri Deepender Singh Hooda, ...(Interruptions)...                       
He is not moving. Amendments not moved. 

 
Clause 5 was added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): In Clause 6, there are two 
Amendments; Amendments (Nos. 11 and 12) by Shri M. Shanmugam, hon. Member 
is in the Well.  Amendments not moved. 

 
Clause 6 was added to the Bill. 

 
Clause 1, the Enacting Formula and the Title were added to the Bill. 

 
SHRIMATI NIRMALA SITHARAMAN: Sir, I move: 
 
"That the Bill be passed." 
 

The question was put and the Motion was adopted. 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): The House is adjourned for thirty 
minutes. 

 
The House then adjourned at thirty-five minutes past six of the clock. 

 
The House reassembled at four minutes past seven of the clock, 

THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair. 
 

The National Commission for Homoeopathy (Amendment) Bill, 2021  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): The National Commission for 
Homoeopathy (Amendment) Bill, 2021. ...(Interruptions)...                       
Shri Sarbananda Sonowal to move a motion. ...(Interruptions)... Please, please. 
...(Interruptions)... No whistling in the House. ...(Interruptions)... Hon. LoP.  
 
THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, I would 
like to raise a point of order under Rule 259--"The Chairman to preserve order and 
enforce decision." So, the Chairman shall preserve order he holds power necessary 
for the purpose of enforcing his decisions. ...(Interruptions)...  Yes, it is mentioned 
under Rule 257. But, I don’t want to raise under that. ...(Interruptions)...  Sir, we are 
all peace-loving people. ...(Interruptions)...   
 
 So many male marshals and female marshals are here. They have, more or 
less, created a fort of women marshal shield and our lady Rajya Sabha Members, 
when they come, they are insulted here. ...(Interruptions)...  We are not safe.                   
Our lady Members are not safe. ...(Interruptions)...  We protest.  
...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I have heard you, hon. LoP.                      
Hon. Minister now. ...(Interruptions)...  
 
 SHRI MALLIKARJUN KHARGE: Sir, in protest, we walk out. ...(Interruptions)...  

 
(At this stage, some hon. Members left the Chamber.) 

 
THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE 
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, it is against the ethos of Indian 
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democracy. I would like to say that some of the lady marshals and male marshals 
have been manhandled. ...(Interruptions)... Sir, I have never seen such things 
before. ...(Interruptions)...  The people have given a mandate to us. 
...(Interruptions)...  They are trying to manhandle. The other day, they climbed on 
the Table. It has never happened in the Upper House in the history of India. 
...(Interruptions)... Now, they are manhandling the marshals. This is highly 
condemnable. Whatever the LoP has said is far from truth. ...(Interruptions)... 
Whoever has done it, whoever has tried to manhandle our marshals, there should be 
a strict action against them. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, the National Commission for 
Homoeopathy (Amendment) Bill, 2021, Shri Sarbananda Sonowal to move a motion.  
 
THE MINISTER OF PORTS, SHIPPING AND WATERWAYS; AND THE MINISTER OF 
AYUSH (SHRI SARBANANDA SONOWAL): Sir, I move: 
 
That the Bill to amend the National Commission for Homoeopathy Act, 2020, as 
passed by Lok Sabha, be taken into consideration. 

 
The question was proposed. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Any hon. Member, who wishes to 
speak may do so after which the Minister will reply.  Shri B. Lingaiah Yadav, please. 
...(Interruptions)...  
 
SHRI B. LINGAIAH YADAV (Telangana): Sir, the National Commission for 
Homoeopathy (Amendment) Bill, 2021, is bringing in reforms in the medical 
education of the country.   

 

"Homeopathy is one of the popular medical practices in our country and has 
been in practice since a long time. We have introduced Graduation and Post-
Graduation courses in many colleges. Many students pursued courses from these 
colleges and became doctors. In recent times, many untreatable diseases have been 
cured by Homoeopathy treatment. We support the establishment of Council and an 
increase in the tenure for the members of the Council.  

                                         
 English translation of the original speech delivered in Telugu. 
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Sir, we request that the medical field should be strengthened by establishing 
departments of Homoeopathy and other medical practices in all the medical colleges 
throughout the country and by bringing medical field within the reach of the people of 
the country.  

In the State of Telangana, hon. Chief Minister Shri K. Chandrashekar Rao is 
extending full support to Homoeopathy and is strengthening it in all aspects. So, we 
request the Central Government to support him and to strengthen the field of 
Homoeopathy. We support this Bill." Thank you, Sir.      
    
SHRI PRABHAKAR REDDY VEMIREDDY (Andhra Pradesh):  Mr. Vice-Chairman, 
Sir, thank you for giving me this opportunity to speak on the National Commission for 
Homoeopathy (Amendment) Bill, 2021. The Bill seeks to amend the National 
Commission for Homoeopathy Act, 2020. This Bill seeks to amend the National 
Commission for  Homoeopathy Act, 2020 to insert a new sub-section (5) in  Section 
58 thereof:  to provide that all acts done, and all the powers and  functions of the 
Central Council exercised and performed,  by the Board of Governors under the 
repealed Act,  immediately before the commencement of the National  Commission 
for Homoeopathy Act, 2020, shall be  deemed to have been done or taken under that 
Act and  shall continue in force unless and until superseded by  anything done or any 
action taken under that Act. Sir, "Homoeopathy cures a larger percentage of cases 
than any other method of treatment and is beyond doubt safer, more economical and 
most complete medical science" as quoted by Mahatma Gandhi. Undoubtedly, 
homoeopathy today is a rapidly-growing system and is being practised almost all over 
the world. In India, it has become a household name due to the gentleness of its cure 
and minimal side effects. Homoeopathy is a slow procedure but the cure is effective. 
Due to its low cost and low side effects, it is becoming very popular day-by-day and 
has a great potential to provide healthcare to the large number of poor population.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Please conclude. 
 
SHRI PRABHAKAR REDDY VEMIREDDY: I am certain that Governmental efforts in 
this regard will help realize this  potential. With this, I support the Bill.  Thank You. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Shri Binoy Viswam; not present.  
Shri Sushil Kumar Gupta; not present. 
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SHRI G. K. VASAN (Tamil Nadu): Sir, Homoeopathy is one of the important subjects 
in the fields of medicine.  Today, it is not only getting famous among the people, but 
people are also getting confident on this medical field.  I have got only one request.  
In most of the States, from towns to villages, homoeopathy has been adopted.                   
So, I request the Central Government, the Department of AYUSH to see that all 
Government hospitals have a wing of AYUSH and give confidence to the people who 
want to be treated by homoeopathy.  With this, I support this Bill.  Thank you. 
 
SHRI SARBANANDA SONOWAL:   Respected, Sir, I am thankful to all the hon. 
Members who took part in this debate.  They have extended very meaningful 
suggestions and have also made some requests.  I will definitely look into their 
suggestions.  Sir, to bring about transparency, credibility and accountability in the 
education of homoeopathy and also looking at the growing importance of 
Homoeopathy, in public health, the proposal is to amend the NCH Act, 2020 by 
inserting sub-section 5 under section 58.  The proposed amendment will serve the 
action done, decision made, liability incurred by the Board of Governors constituted 
as per the provisions of the HCC (Amendment) Ordinance, 2021.  The proposed 
amendment will avoid unwarranted legal complications in future and give legal sanctity 
to the work done by the Board of Governors of CCH under HCC Ordinance, 2021.  
With this submission, Sir, I request the hon. House to pass the Bill.   
    
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):    The question is: 
 
"That the Bill to amend the National Commission for Homoeopathy Act, 2020, as 
passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): We shall now take up                       
Clause-by-Clause consideration of the Bill. 

 
Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 
 

THE VICE-CHAIRMAN (DR. SASMIT PATRA):   Shri Sarbananda Sonowal to move 
that the Bill be passed. 
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SHRI SARBANANDA SONOWAL:   Sir, I move: 
 
 "That the Bill be passed." 
 

The question was put and the motion was adopted. 
 

The National Commission for Indian System of Medicine (Amendment) Bill, 2021  
 
SHRI SARBANANDA SONOWAL: Sir, I move: 

 
"That the Bill to amend the National Commission for Indian System of Medicine Act, 

2020, as passed by Lok Sabha, be taken into consideration." 
 

The question was proposed 
 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Thank you                       
Mr. Vice-Chairman, Sir, for giving me this opportunity to speak on the National 
Commission for Indian System of Medicine (Amendment) Bill, 2021. 
 Sir, Bills on reforming the regulatory framework for Indian medicinal systems 
have come up regularly in the last few Sessions as the Government has committed 
itself to rigorously upgrading the ecosystem of the Indian medicine system.   
 The present Bill aims to amend the National Commission for Indian System of 
Medicine Act, 2020, which provides for a National Commission to regulate education 
and practice of the Indian medicine system which includes Ayurveda, Yoga, 
Naturopathy and Siddha. 
 Mr. Vice-Chairman, Sir, some Ayurvedic, Unani and Siddha medicine 
formulations have also come under the scanner for unexpected side effects and the 
recurring hazard from some medications like heavy metal toxicity. 
 We have seen, during COVID-19 too, the confusion around the efficacy and 
status of some Ayurvedic medicines for immunity boosting and curing respiratory 
diseases. There should be regularisation of rules relating to clinical trials and efficacy 
data and it must be made mandatory to share them on a public platform. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please, conclude. 
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SHRI SUBHAS CHANDRA BOSE PILLI: Sir, I wanted to make one important point.               
I would also like to give an example of Krishnapatanam medicine from my State of 
Andhra Pradesh. There was talk of a miracle cure for COVID-19 in our State that was 
doing the rounds.  This medicine was being distributed by a practitioner and it was 
showing good improvement in their condition. I believe, our hon. Chief Minister,                 
Shri Y.S. Jagan Mohan Reddy Garu, showed immense foresight and responsibility... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. 
 
SHRI SUBHAS CHANDRA BOSE PILLI: ...by ordering scientific tests and a review 
meeting to ensure the medicine was safe and doing what it claimed to.                       
The hon. Vice-President and Chairman of the Rajya Sabha also stepped in and 
ordered the medicine to be shared with the ICMR to conduct a study and submit a 
report. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member.                       
Mr. Subhas Chandra Bose, please, conclude. I will have to move on. 
 
SHRI SUBHAS CHANDRA BOSE PILLI: Sir, with these words, I support the Bill. 
Thank you. 
 
DR. BANDA PRAKASH (Telangana): Mr. Vice-Chairman, Sir, I rise to support the 
National Commission for Indian System of Medicine (Amendment) Bill, 2021.  The Bill 
proposes to amend the parent Act 2020, to insert new Sub-Section 5 to Section 58.  
 Sir, we are promoting the Indian medicine throughout the country. I request 
the hon. Minister to take care of Telangana State also. There are old Ayurvedic 
colleges in Telangana. There is a Naturopathy college and there is also a Unani 
College in Telangana. Sir, in Warangal, we have a 30-year old Ayurvedic college.  
But, this college is running with just 40 seats. So, I request the hon. Minister, though 
you, to increase the number of seats to 100 in the Warangal Ayurvedic College.  
Thank you. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Sushil Kumar Gupta; not present.   
Shri  Binoy Viswam;  absent. Now, hon. Minister, your reply. 
 
SHRI SARBANANDA SONOWAL: Respected, Sir, first of all, I extend my thankfulness 
to all the Members who took part in this discussion.  As we all know, nowadays, for 
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the preservation of health, the products of AYUSH are playing a very, very important 
role. 

 (MR. DEPUTY CHAIRMAN in the Chair.) 
 
   Also, their popularity is growing day by day.  Now, we have realised the importance 
of our traditional medicines. There are various methods of traditional treatments 
available and we have also various traditional medicinal plants in the country.                      
Now, through, scientific studies and research, whatever findings are coming out 
nowadays, it is being appreciated and accepted by the global society widely. So, that 
is a very good thing to happen in our country because हमारे देश की पहचान, हमारी 
परÇपरागत जो िचिकत्सा ËयवÎथा है, हमारी Ģकृित मȂ जो शिƪ, सÇपदा और सभंावना है, इन 
चीज़ȗ को बढ़ावा देने के िलए, खासकर हमारे देश के परम आदरणीय Ģधान मंतर्ी नरेन्दर् मोदी जी 
योग को िवÌव मȂ िजस Îतर पर ले गए हȅ, इसके जिरए से हमȂ आयुष को आगे बढ़ाने की िहÇमत 
िमली है।  

 
That is why I believe we should all continue with it in the matter of 

encouragement to those people who have been practising it and also to those who 
have been giving priorities to plantation of our traditional medicines. I believe the 
young generation should also be motivated so that they could also concentrate 
especially in the matter of plantation of our traditional medicines to improve it widely 
and also to improve the question of acceptability. I believe this particular proposed 
Amendment is understood by the hon. House because this particular Bill was passed 
in this august House.  Now, we have brought an Amendment which is very, very 
essential because in the Board of Governors whatever decision has been made, 
action done and liability incurred by the Board of Governors constituted is as per the 
provisions of the Indian Medicine Council (Amendment) Ordinance, 2021.  So, to give 
legal sanctity to those activities, this is very essential. That is why it has been 
incorporated in Section 58, that is, sub-section (v). So, I believe this is to be 
appreciated and accepted by this august House. Now, I request the House to pass 
the Bill. Thank you. 
 
MR. DEPUTY CHAIRMAN: The question is: 

 
"That the Bill to amend the National Commission for Indian System of Medicine 

Act, 2020, as passed by Lok Sabha, be taken into consideration." 
 

The motion was adopted. 
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill. 

 
Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 
  

MR. DEPUTY CHAIRMAN: Shri Sarbananda Sonowal to move that the Bill be passed. 
 
SHRI SARBANANDA SONOWAL: Sir, I move: 
 
  "That the Bill be passed." 

 
The question was put and the motion was adopted. 

 
 

SOME OBSERVATIONS BY THE LEADER OF THE HOUSE ABOUT THE SESSION 
 
सभा के नेता (Ǜी  पीयषू गोयल): धन्यवाद माननीय िडÃटी चेयरमनै सर, मȅ आज बड़ी पीड़ा के 
साथ आपके समक्ष कुछ बातȂ रखना चाहता हँू। यह  Session जब 19 जुलाई, 2021 को शुरू हुआ 
तब से लगातार सरकार की, आपकी खुद की, Îवयं की, चेयरमनै साहब की, सभी की इच्छा थी 
िक बड़े अच्छे तरीके से चचार् हो, अलग-अलग िवषयȗ पर बातचीत हो। सदन की कायर्वाही 
smooth चले, इसके िलए लगातार चचार् होती रही, िवपक्ष के अलग-अलग दल के नेताओं के साथ 
चचार् होती रही। आपने भी कोिशश की, सरकार की तरफ से हमारे पािर्लयामȂटरी अफेयसर् 
िमिनÎटर ने कोिशश की, अन्य सािथयȗ ने कोिशश की, लेिकन अब ध्यान मȂ आता है िक शायद 
पहले िदन से ही इनकी मंशा, िवपक्ष की मंशा हाउस को ठीक ढंग से, सुचारु रूप से न चलने देने 
की थी। ये शायद ऐसी मंशा लेकर ही सदन मȂ आए थे। जब हम एक-एक घटना याद करते हȅ - 
घटनाएं तो शुरुआत के िदन से ही लगातार इस Ģकार की रहीं, जो बहुत शमर्नाक थीं, िजन्हȗने 
इस सदन की गिरमा को पूरे तरीके से नÍट करने की कोिशश की। एक Ģकार से जो Ëयवहार हमने 
कई बड़े विरÍठ सािथयȗ का भी देखा, उससे मȅ समझता हंू िक वह पूरे देश के िलए आज बहुत शमर् 
की बात है िक सदन के अंदर इस Ģकार से सदन का अपमान िकया गया, चेयर का अपमान िकया 
गया। इन सबके बावजूद मȅ तहेिदल से माननीय चेयरमनै का, आपका, सभी Îटाफ का, िजन्हȗने 
बहुत पिरǛम िकया, पैनल चेयरमनै्स का, िजन्हȗने बहुत किठनाई से सदन को चलाने की कोिशश 
करते-करते सदन को चलाया, खास तौर पर जो पािर्लयामȂटरी िसक्युिरटी सिर्वस के माशर्Êस हȅ, 
Îटाफ है, िजन्हȗने अपनी जान को जोिखम मȂ डालकर इस सदन को सभंालने के पूरे Ģयास िकए, 
पूरा काम िकया, उन सभी को धन्यवाद देता हंू।  माननीय चेयरमनै और आप सभी पहले िदन से ही 
उनसे दरख्वाÎत करते रहे िक यिद आप वैल मȂ भी आते हȅ, तो कम से कम माÎक पहिनए, दो ग़ज 
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की दूरी बनाकर रिखए क्यȗिक कोिवड खत्म नहीं हुआ है, इसिलए कोिवड के Ģोटोकॉल की िंचता 
कीिजए। लेिकन दुभार्ग्यपूणर् िÎथित यह थी और हमȂ भी यहा ँसे बठैकर देखकर दुख होता था िक 
उन्हȗने िकस Ģकार से हर कोिवड Ģोटोकॉल और िशÍटाचार के Ëयवहार को ध्वÎत िकया तथा इस 
सदन की कायर्वाही मȂ लगातार बाधाएं डालीं।  

माननीय उपसभापित जी, यह शमर्नाक िबहेिवयर सडन नहीं था, बिÊक पूरे Ģी-Ãलान्ड 
तरीके से था। पहले से ही सोचकर आया जाता था िक इस हाउस को चलने नहीं देना है। जब हम 
पुराने वƪËय देखते हȅ, तो महसूस करते हȅ। हमने एक बड़े नेता के बारे मȂ सुना था, उन्हȗने कहा 
था िक  हाउस के इस सेशन को वॉशआउट करना ही उनका लÑय है। उन माननीय सदÎय को 
इस पूरे सेशन को वॉशआउट करने के लÑय का आदेश िदया गया था। सदन के एक और विरÍठ 
नेता ने तो पहले िदन से ही predict कर िदया था िक 13 अगÎत तक यह हाउस नहीं चलने वाला 
है, आप लाख कोिशश कर लीिजए, हमȂ मनाने के िलए लाख मीिंटग्स कर लीिजए।  

 
माननीय उपसभापित महोदय, जब कोिवड पर चचार् होने की बात हुई, तब हमने सभी 

दलȗ के साथ बातचीत की, सबसे िरक्वेÎट की िक यह बहुत ज्वलतं िवषय है। सभी मानȂ,  बठैȂ,  
बहुत साथर्क और अच्छी चचार् हुई।  उसके बाद एक और मीिंटग मȂ सभी को आना था। यह तय 
हुआ था िक सभी आएंगे, सभी ने आÌवÎत िकया था िक हम सभी आएंगे। यहा ँपर कई  विरÍठ 
ससंद सदÎय बठेै हȅ, िव.िवजयसाई रेƿी  जी वहा ँपर थे, Ģसन्न आचायर् जी वहा ँपर थे, उनके 
ध्यान मȂ है िक माननीय Ģधान मंतर्ी जी ने कोिवड के सÇबन्ध मȂ जो मीिंटग बुलाई थी, उसमȂ िकतनी 
साथर्क चचार् हुई थी। सभी विरÍठ नेताओं ने माननीय Ģधान मंतर्ी जी को साधुवाद िदया था िक 
िकतने अच्छे तरीके से पूरी सरकार जुट गई। कȂ दर् सरकार, राज्य सरकारȂ, देश भर की सरकारी 
ËयवÎथाएं, हमारे मेिडकल डॉक्टसर्, पैरा मेिडकल Îटाफ, जो ģंटलाइन वकर् सर् हȅ, वे सभी देश की 
कोिवड की समÎया के साथ जूझने मȂ लग गए। लेिकन आÌवÎत करने के बावजूद भी - क्यȗिक 
Ģमुख िवपक्षी दल, लीडर ऑफ अपोिज़शन ने कहा था िक हम आएंगे,  ऐसा कहने के बावजूद भी 
जब वे उस मीिंटग मȂ नहीं आए, तो यह दशार्ता है िक उनका कोिवड के Ģित भी िकस Ģकार का 
रवैया है।  
 उपसभापित जी, उसके बाद हमारे विरÍठ नेताओं ने, सरकार के मंितर्यȗ ने, सभी ने  
आउटरीच करने की लगातार काफी कोिशश की। आपको ध्यान होगा िक जब Business 
Advisory Committee  की पहली बैठक हुई, उसमȂ तीन Ģमुख िवषयȗ पर चचार् की बात कही गई। 
एक कोिवड, दूसरी आिर्थक ËयवÎथा और तीसरी, िकसानȗ के िवषय पर बात हुई थी। िकसानȗ के 
िवषय पर अलग-अलग लोगȗ का अलग-अलग कहना था। कुछ इस तरफ के लोगȗ का कहना था 
और कुछ उस तरफ के लोगȗ का कहना था, लेिकन उस बीएसी मȂ Ģमुख मागं इन्हीं तीन िवषयȗ 
पर केिन्दर्त रही। जब सरकार ने इन तीनȗ िवषयȗ पर चचार् करने की Îवीकृित दे दी, तब उनके 
ध्यान मȂ आया िक िफर तो सैशन washout नहीं हो पाएगा, हमȂ 13 तारीख तक बहाना नहीं िमलेगा 
इसिलए िवपक्ष लगातार अलग-अलग पाटीर् के माध्यम से अपना stand बदलता रहा। कोई एक 
पाटीर् कहे िक हमारी priority यह है, कोई दूसरी बोले िक हमारी Ģाथिमकता यह है। इस तरह से 
एक competitive opposition एक-दूसरे से Îपधार् मȂ लग गई िक कैसे सदन की गिरमा को 
िगराया जाए, गिरमा को ध्वÎत िकया जाए और सदन नहीं चलने िदया जाए। उन्हȗने disruption 
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की इस आड़ मȂ िक पहले भी कभी हाउस नहीं चला था,  इस disruption को justify, legalise 
करने की कोिशश की।  
 माननीय उपसभापित महोदय, मȅ भी 11 साल से इस सदन मȂ हंू। इस सतर् मȂ जो िवपक्ष का 
Ëयवहार था, वह मȅने अपने 11 साल मȂ कहीं नहीं देखा। जो विरÍठ सासंद और विरÍठ नेता हȅ, वे 
बताते हȅ िक उनके पूरे राजनैितक जीवन मȂ उन्हȗने कभी इस Ģकार का Ëयवहार िकसी भी सतर् मȂ, 
िकसी भी सदन मȂ नहीं देखा, जो इस उच्च सदन मȂ िवपक्ष ने दशार्या है। मȅ समझता हंू िक पूरा 
सदन इस बात की िंनदा करता है िक उन्हȗने िशÍटाचार की कोई बात इस पूरे सतर् के दौरान हमारे 
समक्ष रखने की कोिशश नहीं की। हम जब चचार् के िलए तैयार हुए, चचार् शेǹूÊड भी हुई, चचार् 
disrupt करने का हर सÇभव Ģयास िवपक्ष की तरफ से िकया गया।  
 
 माननीय उपसभापित महोदय, खास तौर पर अगर हम िवचार करȂ तो आपको ध्यान होगा 
िक जब हमारे एक विरÍठ मंतर्ी अपना ÎटेटमȂट पढ़ रहे थे और िवषय भी वही था, िजसकी मागं 
इन्हȗने की थी। वह एक Suo motu ÎटेटमȂट था, िजस ÎटेटमȂट पर ÎपÍटीकरण  के माध्यम से 
अगर कोई शंका हो तो सवाल पूछे जा सकते थे। हमारे माननीय मंतर्ी अÌवनी वैÍणव जी के हाथ से 
उस ÎटेटमȂट को छीनकर फाड़ा गया और चेयर के ऊपर फȂ का गया। इस कारण से उन्हȂ पूरे सतर् 
के िलए सÎपȂड िकया गया। उसके बाद भी िवपक्ष ǎारा लगातार Ģोवोक करने की कोिशश की गई। 
माननीय चेयर ने announce िकया िक अभी भी मȅ मौका दंूगा और अभी भी अगर कोई ÎपÍटीकरण 
है, तो मंतर्ी को बुलाकर मȅ पेश करंूगा और आपको िवषय के बारे मȂ जो भी  ÎपÍटीकरण पूछना है, 
वह पूछ सकते हȅ, लेिकन िवपक्ष ने चेयर की उस िरपीटेड िरक्वेÎट को भी ठुकरा िदया। 
 माननीय उपसभापित महोदय,  जब 4 अगÎत को घटना हुई, उससे तो पूरा सदन भली-
भािंत वािकफ है। 6 सदÎयȗ के बहुत ही खराब रवैये के कारण माननीय चेयरमनै साहब को बड़ी  
agony के साथ, बड़े दुख के साथ उन्हȂ सÎपȂड करना पड़ा, जबिक चेयरमनै साहब बार-बार यह 
कहते हȅ िक मȅ पूरे सदन को एक दृिÍटकोण से देखता हंू, चाहे िवपक्ष हो या  सǄारूढ़ पाटीर् हो। 
उन्हȗने कई बार हमȂ भी डाटंा है और हमने  बड़ी इज्जत के साथ,  एक elder के नाते, सबसे 
विरÍठ नेता के नाते, चेयर के नाते उनकी बात का पालन िकया। लेिकन लगातार चेयरमनै साहब 
का अपमान इस हाउस मȂ हुआ है, उसकी पूरा सदन घोर िंनदा करता है। िवपक्ष को इस बात के 
िलए चेयरमनै साहब से, आपसे और सभी Îटाफ से माफी मागंनी चािहए, मȅ समझता हंू िक ऐसी 
हम सबकी मागं है। 
 जब 4 तारीख को 6 सदÎयȗ को सÎपȂड िकया गया, तब हाउस मȂ बड़ी disturbance रही, 
उसके कारण जब हाउस को Îथिगत िकया गया  तो उस समय Îवाभािवक रूप से जो नॉमर्ल 
Ģोटोकॉल है, खास तौर पर कोिवड के समय िसक्योिरटी Îटाफ हाउस को खाली करके दरवाजे 
lock कर रहा था, तािक अंदर सेनेटाइज़ िकया जा  सके, िसक्योिरटी चैक हो सके। कोिवड के 
समय सेिनटाइज़ करना आवÌयक है। उस समय सÎपȂडेड एम.पी. ने यह आड़ लेते हुए िक हमारा 
सÎपȂशन अब खत्म हो गया है, सदन Îथिगत हो गया है, अब हमारा अिधकार है िक हम सदन मȂ 
घुसȂ...तो security staff के साथ झगड़ा िकया; जो दरवाजे हȅ, उनके काचँ को तोड़ा और बदं 
दरवाजे के काचँ को तोड़ा, िजससे हमारी एक मिहला ASO को चोट लगी।  उनकी neck पर, 
उनकी गदर्न पर चोट लगी, िजसके िलए उनको treatment के िलए parliamentary facilities के 
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पास dispensary मȂ जाना पड़ा।  यह पूरी बात recorded है िक उनको चोट लगी।  मोबाइल फोन 
से काचँ तोड़ा गया, जो सीधा उनके गले पर लगा और उनको चोट आई।  उसके बावजूद security 
staff ने कभी अपना सतुंलन नहीं खोया।  व ेबड़े Ãयार से, बड़ी इज्जत से पेश आए और उन्हȗने 
िकसी भी माननीय सदÎय के साथ कभी भी िकसी Ģकार का दुËयर्वहार नहीं िकया।   
 माननीय उपसभापित महोदय, उसके बाद 9 तारीख को जो घटना हुई, मȅ समझता हँू िक 
वह उसका एक पहला trailer था, जो घटना उन्हȗने आज की है।  वह भी उन्हȗने कौन सा िदन 
चुना!  हम Quit India Movement की anniversary मना रहे थे।  उस िदन माननीय चेयर अपनी 
observations दे रहे थे।  उस दौरान िवपक्ष ने िजस Ģकार से अपना रवैया िदखाया, िजस Ģकार 
से हाउस को लगातार disturb िकया और अंत मȂ जाकर िजस Ģकार से हाउस चलने नहीं िदया, 
िजस Ģकार से सेकेर्टरी-जनरल के ऊपर लगभग हाथापाई पर उतर आए, िजस Ģकार से कागज 
को सब जगह फȂ का और िफर हाउस adjourn होने के बाद सदन के िवपक्ष के कुछ hon. M.P.s ने 
जो Ëयवहार िकया है, मȅ समझता हँू िक वह काले अक्षर मȂ िलखा जाए, उन्हȗने ऐसा Ëयवहार Quit 
India Movement की anniversary के िदन भी िकया।  ऐसा Ëयवहार करने के बाद, िजसको कहते 
हȅ - "चोरी और सीनाजोरी", उन्हȗने Îवयं यहा ँपर उसकी video recording की, जैसे कोई बहुत 
बड़ा कीिर्तमान Îथािपत िकया है।  उन्हȗने video recording करके उसको ट्वीट िकया, यह 
िदखाते हुए िक एक सदÎय टेबल के ऊपर खड़े होकर नारेबाजी कर रहे हȅ, दूसरे एक सदÎय 
देखते हȅ िक वह सदÎय ऐसा कर रहे हȅ, तो रहीं मȅ पीछे न रह जाऊँ, िफर वे आकर टेबल पर चढ़ 
जाते हȅ।  िवपक्ष के बीच मȂ ऐसी Îपधार् रही, जो इस पूरे सदन की गिरमा ही नहीं, बिÊक पूरे देश की 
गिरमा को एक Ģकार से आघात पहँुचाती है।  

माननीय उपसभापित महोदय, उस िदन एक विरÍठ सासंद, जो बहुत पुराने और सुलझे 
हुए सासंद हȅ, िजस Ģकार से टेबल पर खड़े होकर उन्हȗने एक बड़ा फोÊडर, और वह छोटा-मोटा 
फोÊडर नहीं था, इतना बड़ा फोÊडर चेयर के ऊपर फȂ का, अगर उस समय आप आसन पर 
िवराजमान होते, अगर उस समय कोई माशर्ल होता, तो शायद बहुत  बुरे तरीके से घायल होता।  
मȅ समझता हँू िक ये सब जो िंनदनीय घटनाएँ हुई हȅ, उनके ऊपर कठोर action होना चािहए, 
उनके ऊपर कठोर कारर्वाई होनी चािहए।  शायद साधारण कारर्वाई से इस चीज का न्याय नहीं 
होगा।  इस Ëयवहार का न्याय साधारण कारर्वाई से नहीं हो सकता है।  रूल 255, रूल 256 मȂ 
suspend करके, इस कारर्वाई से न्याय नहीं हो सकता है।  हम सभी की उस िदन से अपेक्षा थी िक 
इसको take up िकया जाए और पूरी अिन्तम inquiry के बाद इस पर action िलया जाए।  आज की 
जो घटनाएँ हुईं, िजस Ģकार से आज एक अच्छे वातावरण मȂ Constitution Amendment Bill 
pass हुआ था, उसके बाद लगभग Ģमुखत: majority Members की इच्छा थी िक जैसे लोक सभा 
sine die adjourn हो गई है, हमारे भी तीन Bills बाकी हȅ, िवपक्ष का रवैया, आज करȂ या कल, 
उनका रवैया तो वैसा का वैसा रहना है, तो उन Bills को भी पािरत कर िदया जाए और िवपक्ष 
अपनी बात रखे।  िवपक्ष को पूरा अिधकार है िक अगर आप amendment move करना चाहते हȅ, 
तो amendment move किरए, अगर आप division चाहते हȅ, तो division किरए। रूÊस के 
िहसाब से जो भी Ģिकर्या िवपक्ष चाहता था, चेयर ने बार-बार उनको उसके िलए आमंतर्ण िदया, 
लेिकन उनकी जो मंशा थी, वह आज एक बार िफर देखने को िमली।  

[11 August, 2021] 169



माननीय िडÃटी चेयरमनै साहब, आज िजस Ģकार से वाइस चेयरमनै, पैनल चेयरमनै के 
ऊपर हमला करने की कोिशश की गई, िजस Ģकार से टेबल Îटाफ के ऊपर, सेकेर्टरी जनरल के 
ऊपर हमला करने की कोिशश की गई और सबसे िनन्दनीय घटना यह हुई िक एक लेडी माशर्ल, 
लेडी िसक्योिरटी Îटाफ का गला घȗटने की कोिशश की गई,  मȅ समझता हंू िक इससे इस पूरे 
सदन की गिरमा िगरी है।  हमारा यह उच्च सदन देश को और आने वाली पीिढ़यȗ को यह िकस 
Ģकार का उदाहरण छोड़ कर जाएगा िक हमारे सामने चेयर की िसक्योिरटी, टेबल की 
िसक्योिरटी के िलए अितिरƪ िसक्योिरटी Îटाफ लाने की unfortunate situation arise हुई। 
इसके बावजूद उनके सकर् ल को तोड़ने की कोिशश की गई और अन्दर घुस कर आप पर, आसन 
पर या सेकेर्टरी जनरल पर अटैक िकया गया। जब उनको रोका गया, तो एक मिहला िसक्योिरटी 
Îटाफ का गला घȗटना, उनके ऊपर अटैक करना, जबरदÎती करना, यह  बड़े  दुभार्ग्य  की  बात  
है।   यहा ंतक िक माननीय पािर्लयामȂटरी अफेयसर् िमिनÎटर और मȅ जब चैÇबर से अपनी कुसीर् पर 
आने के िलए िनकले, तो हमȂ भी िवपक्ष के मेÇबसर् बाहर आने से रोक रहे थे।  मȅ समझता हंू िक यह 
बड़े दुभार्ग्य की बात है। इस Ģकार का Ëयवहार इस सदन और इस देश मȂ कदािप Îवीकार नहीं 
िकया जाना चािहए, टॉलरेट नहीं िकया जाना चािहए। मȅ चाहँूगा िक आप इस घटना की पूरे तरीके 
से िनगरानी करȂ, एक-एक जो वारदात हुई है, उन सबकी गहराई मȂ जाया जाए, जो भी िरकॉड्सर् 
उपलÅध हȅ, उनके िहसाब से एक-एक िवषय की, इन पूरी वारदातȗ की छानबीन की जाए।  

महोदय, हम अपनी तरफ से यह दजर् करना चाहते हȅ िक हम इस Ģकार के Ëयवहार की 
भरपूर िंनदा करते हȅ, पूरी ताकत के साथ िंनदा करते हȅ। इसके साथ-साथ हम यह िडमान्ड करते 
हȅ िक माननीय चेयरमनै को एक Special Committee constitute करनी चािहए, जैसे कई वषर् 
पहले एक बार लोक सभा मȂ िकसी पिरिÎथित के कारण एक Special Committee appoint की 
गई थी। उस किमटी ने उस समय की पूरी वारदातȗ की छानबीन करके कठोर कदम उठाए, 
िजसकी वजह से आगे चलकर दोनȗ सदन अच्छे तरीके से चल पाए।  

िडÃटी चेयरमनै सर, मेरा आपसे अनुरोध है और आपके माध्यम से माननीय चेयरमनै सर से 
भी अनुरोध है िक आज जो कुछ भी आसन के साथ, हमारे Îटाफ के साथ, माशर्Êस के साथ, 
िसक्योिरटी Îटाफ के साथ Ëयवहार हुआ, िजस Ģकार का भǈा Ģदशर्न यहा ँसासंदȗ के ǎारा िकया 
गया, उसकी पूरी जाचँ के िलए Special Committee बठैाई जाए, जो इसके हर पहल ूकी तह मȂ 
जाकर, कठोर से कठोर ऐक्शन ले, तािक आगे के िलए कोई भी Ëयिƪ इस Ģकार से आसन का, 
इस सदन का और इस देश का अपमान न कर पाए।  

मȅ आपका, माननीय चेयरमनै साहब का, पैनल चेयरमȅस का, हमारे सभी विरÍठ 
अिधकारीगणȗ का, माशर्Êस का और िसक्योिरटी Îटाफ का तहेिदल से धन्यवाद करता हँू, 
िजन्हȗने इतनी ज्यादा किठन पिरिÎथितयȗ के बावजूद 21 िबलȗ को पािरत करने मȂ सहयोग िकया।  
अन्य सभी दलȗ का भी मȅ धन्यवाद करता हंू, िजन्हȗने participate िकया और हाउस की गिरमा 
को सुरिक्षत रखा।  मȅ अन्य पाटीर्ज़ के लीडसर् और सभी सासंदȗ का भी धन्यवाद करना चाहँूगा िक 
आपने इस सदन की गिरमा बनाए रखने मȂ अपना बहुत अच्छा योगदान िदया।  

इसके अलावा, महोदय, मȅ समझता हँू िक इस देश ने जो दृÌय देखा है, पूरा देश इस 
Ģकार का Ëयवहार करने वाली पाटीर्ज़ को आगे आने वाले िदनȗ मȂ सही मायने मȂ जवाब देगा। 
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VALEDICTORY REMARKS 
 
MR. DEPUTY CHAIRMAN:  Hon. Members, the 254th Session of the Rajya Sabha, 
which commenced on 19th July, 2021, has now come to a close.   The Secretariat will 
provide the statistical information about the Session.   Now, before we adjourn the 
House sine die, we will have the National Song. 

 
 

NATIONAL SONG 
 

(The National Song, "Vande Mataram", was then played.) 
 
MR. DEPUTY CHAIRMAN: The House is adjourned sine die. 

 
The House then adjourned sine die at forty-six minutes past seven of the clock. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

[11 August, 2021] 171



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
PUBLISHED UNDER RULE 260 OF RULES OF PROCEDURE AND CONDUCT OF 

BUSINESS IN THE COUNCIL OF STATES (RAJYA SABHA) 




